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LOK SABHA DEBATES 

LOKSABHA 

Thursday, August 6, 19921Sravana 
15,1914 (Saka) 

The Lok Sabha met at Eleven of thB Clock 

[MR. SPEAKER in thB Chailj 

Homage to victims of First Atomic 
Bomb Oropped On Hiroshima 

[English] 

MR. SPAKER: Hon. Members, this day, 
we are reminded of the widespread devasta
tion and unimaginable human agony caused 
by dropping of first ever atomic bomb on the 

, Japanese city of Hiroshima on the 6th Au-
gust, 1945. Hardly had the wortd recovered 
from this shock, ;;mother atomic bomb was 
dropped on the city of Nagasaki in Japan on 
the 9th August, 1945. 

Tha World had never been same again. 
The radioactive fallout of the bombs was so 
intense that even the succeeding genera
tions could not escape Its awful conse
quences. Ever since, the threat of nuclear 
war with all its catastrophic consequences 
hung like a damocles sword upon the human 
race. So, it is not surprising when the World 
heaved a sigh of relief, when steps were 
initiated In the direction of disarmament and 
dismantling of nuclear stock piles. 

It is, however, heartening that some 
efforts are being made to defuse the crisis 
and dismantle the nuclear weapons. this 
House, extends hs wholehearted support to 

all such endeavours which seek to restore 
Peace in the strife-ridden planet of ours and 
dismantle the nuclear weapons. 

The House may now stand in silence for 
a shortwhile in memory of the victims of the 
atomic holocaust. 

11_02 Hrs. 

The Members then stood In silence for 
a shot while. 

11.04 hrs 

(English] 

MR SPEAKR: As the hon. Members 
are aware. Shri Achyut Patwardhan ... an 
eminent freedom fighter, a Gandhian .. a 
. Socialist and a thinker passed away on 5 
August, 1992 at Varanasl. He was 87. 

Shri Patwardhan .. was in forefront In the 
freedom movement. His role in the Quit India 
Movement made him a legend. It Is a bit 
strange coincidence that only a few days 
after we would be celebrating 50th Anniver
sary of that great event in which he, a soldier 
of Mahatma-jl., fought the battle of freedom 
with British Raj. 

Before plunging into Gandhiji's Civil 
Disobedience ~ovement in 1932, Shri Pat
wardhan, worked as a Professor of Econom
ics. (luring his Professorship, he visited 
England and other European countries where 
he came under the influence of socialist and 
comlTlJnist ideologies. 
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He was a close associate of other great 
socialists like Acharya Narendra Deo and 
Shri Jaya Prakash Narayan who worked for 
the spread of socialist activities among the 
masses. He had authored several books on 
socialism and other subjects. 

In 1950, Shri Patwardhan,left the active 
politics and again took up academic career 
and pursued it till 1966. Ever since, he was 
leading a secluded and retired life till the 
fateful day. 

In his death, the country has lost a 
staunch nationalist, a Gandhian .. an ardent 
socialist and one of the few surviving leading 
lights of the freedom movement. His serv
ices to the nation will be remembered in 
years to come and will continue to inspire 
posterity. 

W deeply mourn the loss ofthis eminent 
personality and a noble soul. 

The House may now stand In silence for 
a short while as a mark of respect to the 
deceased. 

11.06 hrs 

The Members then stood in silence for 
a short while 

11.0Bhrs. 

ORAL ANSWERS TO QUESTIONS 

[English] 

New Agricultural Technologies 

428. SHRI GEORGE FERNAN
DES: 

DR. MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of AGRICUL TLURE be 
pleased to state: 

(a) whether the Research Units under 
ICAR have been aSSigned the job of trans
ferring sustainable new technologies to the 

farmers for boosting the food-grains produc
tion; 

(b) If so, the technologies transferred to 
the farmers during the last three years; 

(c) the results obtained by farmers after 
the adoption of these new technologies; and 

(d) the steps taken by the Government 
to popularise these technologies so as to 
reach every farmer in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes Sir, The ICAR Research 
Institutes (42), the State Agricultural Univer
sities (27), Krishi Vigyan Kendras (187) and 
some of the reputed voluntary organiza
tions/non-government organizations have 
been assigned the job of transferring sus
tainable new technologies to the farmers. 
These institutions are concerned only with 
the first-line extension work. 

(b) The technologies transferred to the 
farmers in the last three years include latest 
techniques of production of cereals. Pulses, 
oilseeds, commercial crops, fruits and vege
tables, fisheries etc. SpeCially for the poor 
resource farmers, technologies on sericul
ture, apiculture, mushroom cultivation, pig
gery, poultry and goatry have also been 
promoted. Over 245 varieties of major crops 
have been demonstrated by the SCientists 
on farmer'S fields in the last three years. 

(c) The field demonstrations of various 
crops in different conditions have shown that 
with appropriate technologies, crop produc
tion can be raised from 50 per cent to 300 per 
cent. In the last three years, under the !irst
line extension programme of the ICAR,over 
151akhs farmers have been educated in new 
practices of crop production and 6 lakhs 
farmers have been trained in new agricul
tural technologies through 24, 115 training 
courses. 

(d) The ICAR plays a catalytic role 
through its first-line extension projects to 
demonstrate and validate the production 
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potentiality of improved technologies to the 
farmers as well as the functionaries of the 
State Departments of Agriculture. The ICAR 
first-line extension projects are: (i) National 
Demonstrations Project, (ii) Operational 
Research Project, (iii) Krishi Vigyan Ken
dra, (iv) Lab-to -Land Programme, (v) AII
India Coordinated Project on Scheduled 
Castes. In the Eighth Five-Year Plan, these 
projects are being integrated into Krishi 
Vigyan Kendras for efficient management 
and economy. Efforts are being made to 
establish atleast one KVK in every district in 
the interest of the farmers. While the ICAR 
extension system in playing its first-line ex
tension role, it is the extension programmes 
of the State Departments of Agriculture 
through which allthe farmers in the country 
can be reached with the new technologies. 

[Translation 1 

SHRI GEORGE FERNANDES: Mr 
Speaker, Sir, I believe that while talking of 
any technology and its transfer, two things 
are most essential. The farmers can under
stand this because when the government is 
progressing towards the first line of exten
sion, and if the users of this technology have 
not capacity to understand it then it proves 
futile later on Alongwith this the other essen
tial thing is as to who is the owner 01 land or 
the issue of land reform. At present there are 
disputes over land in Bihar. Similarly this 
problem has not been solved in Uttar Pradesh 
and several other States of the country as to 
who will bethe ownerofthe land. All of us are 
familiar with the condition of the small and 
marginal farmer and of the landless labour
ers. Therefore, when we are discucssing 
about technology and the works of the ICAR 
I would like to ask to the hon. Minister, 
whether his ministry and other concerned 
ministries would like to make any scheme for 
(i) the distribution of land and (2) the farmer 
can understand that technology, otherwise 
all these things will be limited only to the 
educated people. 

[English] 

SHRI K.C. LENKA: Sir, these aspects of 

the question-whether ICAR will be engaged 
in transfer of technology or will be engaged 
In research and education have been exam
Ined many times in the past by the ICA. The 
prime objectives of the ICAR are to conduct 
research and impart education. So the trans
fer part of it depends upon the State Govern
ments. After demonstration of the first-line 
technology by ICAR, it is the State Govern
ments who have to take that technology to 
the doorsteps of the farmers. I do not wantto 
dilute the purpose of the ICAR which Is for 
research, This extension part has been left 
to the State Government and they are to take 
this technology to the farmers up to the field 
level. 

The second point is regarding the own
erShip of the land and that is a question 
pertaining to the Land Reforms Act. After 
Land Reforms Act, th tillers have been the 
owners of the land. And most of our schemes 
are meant for the landless and the marginal 
farmers, those working in the agricultural 
fields. Lab-to-Iand programme is meant for 
the marginal farmers and agricultural lan
dless labourers and to see how these labour
ers can get the low-cost technology that we 
are giving through KVKs and other Institutes 
of ICAR. 

[Translation). 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, you have seen that no reply 
has been given to the part of my question. 
Perhaps the hon. Minister did not under
stand it. 

tEnglish] 

Mr. SPEAKER: Education of the farm-
ers. 

{Translation] 

SHRI GEORGE FERNANDES: Yes, if 
his Ministry will not undertake that responsi
bility, the benefits from the research works of 
I.C.A.R. be limited only to some rich farmers 
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of Punjab, Haryana and Western Uttar 
Pradesh. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJAKHAR): Theoritically your 
point is right that unless the whole issue of 
land reform Is solved, generally all the lan
dless farmers to whom transfer of land is not . 
done properly and extensively, they may not 
get its benefit. This Issue relates to rural 
development and we will also do that and will 
also negotiate in this regard. But I would like 
to speak in detail on your point. 

The research work undertaken by ICA 
R is in the context of promoting exten

sion, and according to that l'IIe would like that 
ultimately there should be a Krishi Vigyan 
Kendra in each district, because the first 
commission had said in its report that there 
should be three kendras in each district. 
During the last years the Government had 
imparted training to 2 lakh people per year 
through these Krishi Vigyan Kendra. The 
duration ofthis training will be one day to one 
year. It is done so because some people 
come for one day. They are to be acquainted 
with some special points only. Some people 
come for one week, some for one month but 
those who want to study in detail they attend 
the training programme for one month to 
one year, so that they may understand it in 
detail. With out extension service no work 
can be a success. We undertake this work 
through State Universities, department of 
Agriculture of the State Governments and 
through ICART. We take it aeeoring to metal· 
lie method of these three for example there 
are stages of nucleus seed, foundation seed 
and pure line seed. Your are absolutely right 
that unless general public do bot know it 
comprehensively, how can they get benefit 
of it. And this is the reason of imbalance. The 
States who foliowthis,l know how we unqer
took the extension work in Punjab. fhe 
Government had puchased a demonstration 
plot and included each and every farmer and 
village in the extension work. Farming in his 
field we have showed it to him. Then other 
people also saw as to what are the benefits 
of farming through this method. The Govern
ment has given a wider publicity to it thrice 

over the radio and television. Therefore, I 
woutd like to tell that the Govemment be
came successful what it implemented at 
State level, so this extension work should be 
undertaken in all states so that imbalance as 
well as hunger may be eradicated. At pres
ent the country is depending on three States 
for food grains, this problem should also be 
solved. 

SHRI GEORGE FERNANDES: M r. 
Speaker, Sir, had the hon. Minister replied 
earlier, it would have been clear. 

Mr. SPEAKEKR, Sir, my second sup
plementary is that during last one two years 
there has been a debate on Dunkel propos
als. At present GA n and in international 
capitalism wants to dominate India and 
specially in respect of seeds. Their.conspir
acy has been revealed to the world and thus 
they want to thrust their seeds upon India 
and in future they will take the ownership of 
these seeds in their hand. Whether the 
Ministry of Agriculture has discussed these 
two proposals with the Ministry of Com
merce or with the Ministry to whom the 
responsibil~y to carry on negotiation onGA n 
has been given? II so, what is the role of the 
Ministry of Agriculture in this regard. 

SRI BALRAM JAKHAR: MR. Speaker, 
Sir, this question does not arise out 01 this 
question but I would like to inform that we are 
aware and we will protect the interests of the 
Indian farmers. 11 is our duty. It as decided 
that whenever the Government will negoti
ate, on these proposals, discussion takes 
place in this House. After ihat we will evalu· 
ate it on th basis of advantage and disadvan
tage and only then the Government will take 
decision as to which thing should be followd 
by the Government. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, my question was a concrete 
one whether any discussion has been held 
between the Ministry of Agriculture and the 
concerned Ministry. 

SHRI BALRAM JAKHAR: Negotiations 
will take place and there are in progress. 
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They will also ask about our opinion. We 
have also expressed our opinion about fields 
In which It may be beneficial to us and where 
wlU it not suit us. The Government will take 
decision keeping in view all these things. 

DR. MAHADEEPAK SINGH SHAKYA: 
Mr. Speaker, Sir, In reply to part (a) of my 
question the hon. Ministry of Agriculture had 
mentioned several institutions through which 
these schemes reach the farmers. He has 
mentioned 42 State Agriculture Universities, 
27 Krishl Vigyan Kendra and some private 
voluntary organisations. My Simple question 
is as to what are the norms fixed for famolls 
voluntary organisations to whom the Gov
ernment has handed over this work and how 

, many organisations have been selected for 
the purpose in each State? 

MR. SPEAKER: No, no Information in 
writing may be sent to much questions. You 
are asking about statistics. Hon. Minister it 
you have information kindly give it to him. 
(Interruptions) 

MR. SPEAKER: Please don't distum. It 
won't serve any purpose. Thttre ghould be 
some facts in that. He is asking about statis
tics. The hon. Minister will give him written 
answer. 

SHRI BALAAM JAKHAR: Konkan 
Vidhyapeeth and some other institutions fulfil 
the basic norms. I shall send you the list of 
other institutions. 

DR. MAHADEEPAK SINGH SHAKY A: 
Mr. Speaker, Sir I am asking about the 
norms. The hon. Minister will at least give it 
in black and white. 

MR. SPEAKER: No, no. It is a very good 
question. It is better if you utilize this time 
fairly. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. \he reply given by the hon. Minister 
regardlngthetransferoftechnoJogyl.C.A.R. 
mainly conducts agricultural research works. 
And Krishi Vigyan Kendras are sponsored 
by the I.C.A.Rfor transferring the techno'-

ogy to the farmers through extension pr0-
grammes. 

MR. Speaker. Sri. we au know that more 
and more Krishl Vigyan Kendras shoutd be 
opened. The national Agricultural ConmIs
slon mentioned by the han. Minister In his 
Report that 3 kendra should be opened In 
each district. At least the Government had 
decided to open kendra In each district. 

The Intention of the previous Govern
ments and also that of you government had 
been the same. The previous Government 
had also assured that more and more krlshl 
Vigyan Kendras will be opened, but Mr. 
Speaker Sir. the major impediment in It. is 
the lack of funds. The Agriculture Ministry 
and the I.CAR.want that more and m:lre 
Krishi VlQyan Kendras should be opened 
but the Planning Commission puts hurdles. 
The Planning Commission keeps it pending, 
sometimes in the name of funding pattem 
sometimes In the name of other things. The 
funds to open it are not made avaUable to 
I.CAR. Therefore, the setting up of the 
Krishi Vigyan kendraS is held up. II was 
during the period ot I)ur Government also. 
You have accepted some proposals out of 
those and the ifllliementation work has been 
started. There fore, I wantto know from hon. 
Minister it this matter has been taken up by 
the hon. Agriculture Minister with the hon. 
Prime Minister and with the Planning com
mission. It is a very usefull scheme from the 
point of view of transfer of technology. Keep
ing invlew the dissemination of out come of 
the research work from lab to land more and 
more Krishi Vigyan Kendras should be 
opened in the present financial year and 
according to the recommendations of the 
National Agriculture Commission whether 
this matter would be taken up with the 
Planning Commssion for seeking permis
sion to open at least one if not three Krishl 
Vigyan Kendra in each district in the eighth 
five year plan. 

SHRI BAlAAM JAKHAR: Mr. Speaker, 
Sir there are some legal problems in it The 
Mn. Minister prior fo me had made a dacla-
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ration for 74 Krlshl Vigyan Kendras. But 
neither finance was sanctioned nor the Plan
ning Commission had givern sanction fort he 
same. Now we have got the sanction but I am 
In a dilemma as to how should I scrutnise 
these. Hon. Members will say that it was 
annouced earlier and now we are making 
changes in it due to party politics. But it was 
all a cock and bull story. The question is that 
at first I will fulfill the assurance given for 
those 74.1 will change their false statement 
into a true one. 

Then I will declare the rest. I am doing 
the correspondence for that. I am trying my 
level best since until or unless the resources 
do not allow me, until or unless I do not have 
funds the Vigyan Kendras Can not be opened. 

SHRI TARA SINGH: Mr. Speaker, Sir, 
that was a good scheme and the people had 
greatexpectationsfrom those. But today tee 
situation is that our workers, who go to the 
villages do not have sufficient knowledge. 
The landlords in the progressive States are 
much aware whether through television or 
through radio. When our workers go there to 
tell some thing their knowledge is less than 
the farmers. They get confused due to that. 
I want to know as to whether we ensure 
before deputing the persons under lab to 
land programme that they are capable to 
guide the people or not. 

SHRI BALRAM JAKHAR: Mr. Speaker, 
Sir, had they no knowledge about their work 
how this progress could have been achieved. 
They have full knowledge but there are some 
people like that. The Krishi Vigyan Kendras 
are being opened. They will be sent for 
training. The farmers, who have learnt these 
techniques are on the path of progress. 

[English] 

PROF. UMMAREDDY VENKATES
WARLU: Mr. Speaker, Sir, we must really 
congratulate the agricultural scientists of this 
country for having generated a very good, 
competent technology, as far as agriculture 
is concerned. But, in the transmission of this 
technology from the scientists to the farm-

ers, actually there are heavy losses. 

The most Incompetent field worker is 
only transmitting or handing over this tech
nology to the farmers. The human resource 
development at the base level for those 
actually handing over this technology to the 
farmers is not well taken care of. 

I would like to know from the Govem
ment whether the human resource develop
ment at the base level by opening agricul
tural polytechnics to train the people, who 
will be actually transmitting this technology 
at the base level, at the level of Sub-Assis
tants, is being contemplated through the 
KVKs that are now being opened at the 
district level. 

Unless this programme is taken up and 
unless a competent cadre is developed, the 
transfer of technology is not sound and the 
transmission losses will be very high. 

MR. SPEAKER: We have devoted 25 
minutes to this question. Please e brief. Put 
the question. 

PROF. UMMAREDDY VENKATES
WARLU: Would the Government open poly
technics at KVKs and create a competent 
cadre to transferthe technology by recruiting 
at the SUb-Assistant's level. 

SHRI BALRAM JAKHAR: We have to 
take note that Qur people, who have to go 
and meet the people and instruct them, 
should be of quality. Otherwise, it will be a 
negative production. So, I do not want to be 
negative. I want to be positive. I would ask 
the State Universities through the Govern
ment there to look after this. 

WOMEN'S CO-OPERATIVE 

429. SHRI SUDHIR SAWANT: Will the 
Minister of I\GRICUL TURE be pleased to 
state: 

(a) whetherwomen's co-operatives are 
being encouraged by providing assistance 



13 Oral Answers SRAVANA 15, 1914 (SAKA) Oral Answers 14 

and marketing facility; 

(b) If so, the details thereof; 

(c) whether there Is any plan to give 
priority in allotment of Government and public 
sector agencies to women's co-operatlves; 

(d) if so, the details thereof; and 

(e) the plan of action proposed to en
courage self-employed women through co
operatives? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALl Y RAMACHANDRAN): (a) and 
(b). Yes, Sir, Co-operatives including 
women's cooperatives are provided assis
tance for their various activities such as 
distribution of agricultural credit, marketing, 
processing, poultry, dairying, distribution of 
consumer articles, etc. 

(c) and (d). It has been the policy of the 
Govemmentto give priority to the co-opera
tives including women's co-operatives in 
pursuit of their economic activities. 

(e) A new scheme for financial assis
tance to co-operatives exclusivelyf orwomen 
has been proposed during the Eighth Five 
Year Plan. 

SHRI SUDHIR SAW ANT: Mr. Speaker, 
Sir, the importance of this question has been 
slightly diluted because it was related to 
women's welfare. I addressed this question 
to the Ministry of HRD but was transferred to 
this Ministry. In any case, the main purpose 
of asking this question is that there are many 
things purported to be done in improving the 
status of women. Unless the economic power 
is not transferred into the hands of women, 
there can be no improvement in real terms. 

The co-operatives form a very impor
tant mechanism as far as getting economic 
power In the hands of rural people is con
cerned. So, If co-operatlves have to be run, 
then, what is produced has to be marketed. 
It has to be sold. That's why the essence is 

that there should be guaranteed tTlarkets 
which should be provided by governmental 
agencies and public sector units. That was 
the background of my question. 

The answer against (c) and (d) is: 

"It has been the policy of the 
Govemment to give priority to 
the co-operatives including 
women's co-operatives In pur
suit of their economic activities.· 

It is slightly vague because there is no 
specific answer in this. 

MR. SPEAKER: You have to be brief 
please. Come to the question directly. 

SHRI SUDHIR SAWANT:ln practical 
terms, it is not viSible at all at the ground 
ievel. Women's co-operatives are not given 
priority in any sector-in public sector units or 
in Government itself-for purchase of goods 
produced by the women's co-operatives or 
in allotting agencies, such as, agencies of 
RCF or IPCl or Indian Oil. 

So, my specific question is that what are 
those activities or those kinds of agencies 
that are in the policy forgiving to the women's 
cooperatives. 

MR. SPEAKER: What the activities are 
reserved for the women's cooperatives? 

SHRI BAlRAM JAKHAR: So far, there 
has been no distinction between this coop
erative orthat cooperative. Only in the Eighth 
Pian, we are suggesting that there should be 
a new thrust which should be given to the 
cooperative movement specially for women. 

So far, we have treated the expansion 
and progress of all the cooperative sector. 
That is what it is. 

Mr. Chavan is sitting. When he was 
Finance M inisler, he joined his wife and 
husband and wife were together. He said 
that if they are prepared by God Himself, 
how can I separate them? 
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BUlnowweanttryingtoseparatethem, their products at throw away prices. So, I 
10 that they can stand on their own legs. would like to know from the hon. Minister as 

MR. SPEAKER: The only thing is that 
pralenmce haslo be given tolbe better half. 

SHR18ALRAMJAKHAR: I realise. And 
. so far as I can see, we have got 5478 
cooperatives exclusively for women with a 
membership of 539 lakhs and the socletie:; 
handle a business turnover of Rs. 28.69 
CfOI'8S. But in the Eighth Five Year Plan, we 
have got a specific programme for ladles and 
we are investing about Rs. 5 crores. to give 
incentives to the co-operalives. In each dis
trict where there is a central scheme, we are 
going 10 put up women co-operatives and we 
will be assisting them nol only verbally but 
we will be giving a share capital contribution 
of Rs.40,OOO, working capital contribution of 
Rs. 40,000 and managing subsidies of about 
Rs. 20,000. So, that is what the question is 
going to be and in the lime to come, we are 
to make them stand on their own legs and 

. ~e them financially independent. 

SHRISUDHIRSAWANT:Sir,theques· 
tion has been partially answered in the sense 
that I asked forguaranteed market forwomen 
cooperatives and the steps being taken by 
the Govemment. Giving assistance in the 
form 01 credit, etc., are being done even 
today Maharashtra Government has, in fact, 
done a lot in this aspect. But they have not 
been economically viable and the reason for 
that is that there is no guaranteed market. I 
would like to ask specifically as to whether 
women co-operatives will be assured of a 
guaranteed market forthe products they are 
producing. 

SHRI BALRAM JAKHAR: That is what 
we are aiming at. Ministries like Civil Sup
plies, Fertilisers and even the Railways have 
been asked to look into thiS aspect. 

DR. (SHRIMATI) K.S. SOUNDARAM 
Mr. Speaker Sir, women co-operatives are 
not provided cold storage facilities. Rural 
women folk who produce vegetables and 
other perishable goods are tinaing it difficult 
to market their goods and they have to sell 

to whether there Is any proposalto establish 
cold storage facilities in the women coopera
tives of rural areas. If It Is not so, I request to 
establish cold storage 'aaRtIes In the women 
cooperative societies which are existing In 
the rural areas . 

SHRI BALAAM JAKHAR: We have to 
provide everything to help them in the shape 
of guidance or subsidy, 

SHRlMA TI CHANDRA PRABHA URS: 
Sir, ladies are quite competitive enough to 
produce quality food products and other 
products also forthe market. But the point Is 
they do not have the coordination 01 all the 
other governmental agencies through which 
they can market their products. If scanning, 
lood-processing, packaging and other 
marketing faCilities including encouraging 
them by subsidies, are provided to them, 
then they will be able to sell their products to 
the market especially food products like 
masala , ready made and semi·prepared 
things. There are so many governmental 
agencies through which they can be given a 
guaranteed market. For example, ICDS 
programme is there in almost all the places 
which can guarantee sale of semi·ready 
made food products by way of proper stor
age, scanning and proper packaging. They 
should be able to market their produce. So, 
in that way, does the Government think of 
assisting them and encouraging them to 
come forward with their produce so that they 
can get good prices and they can get on with 
their co-operatives? 

SHRI BALRAM JAKHAR: There is no 
other way except good management and 
entrepreneurship by which they have to. And 
we are here to assist them. we are just 
embarking on that aspect in the Eight Plan 
and we want them 10 flourish .• 

SHRIMATIGEETAMUKHERJEE:Sir,1 
am just referring to the reply given by the 
han. Ministerto a question put earlier by my 
colleague. The pon. Minister said that he will 
consider giving subsidies. May we take it as 
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an assurance on the Floor of the House? 

MR. SPEAKER: It is. 

SHRI BALRAM JAKHAR: NO. Madam, 
I told you that it is under consideration. That 
is what we have said and it will be finalised. 

MR. SPEAKER: But even considera
tion is an assurance on the Floor of the 
house. 

[ Translation] 

SHRIMA TI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, we would like to extend our 
thanks to the hon. Minister since he is con
sidering aboutthe weHare of the women. It is 
a very good thing. Through you. I would like 
to know from the han. Minister as to which 
agencies in the public sector will be alloted 
only to the Mahila Sahkari Simities. 

SHRI BALRAM JAKHAR: Sir, We are 
going to start this special task. Even then I 
would like to inform that the Petroleum Min
istry. Civil Supplies Ministry. Ministry of 
Fertilizer and any agency which comes under 
Civil Supplies. whenever these can work, we 
are doing our every efforts to help them. 

SRIMATI GIRIJA DEVI: Mr. Speaker. 
Sir. the hon. Minister has assured that prior
ity, will be given in the same way as in every 
case ladies firs! is said but they are not given 
anything. I agree with Bhavna Chikhliya ji ... 
You have repeated the same thing that the 
priority will be given. I would like to know 
specially as to what provisions you have 
made under which only women ill be given 
priority, and if no such provision has been 
made and if any party knowingly gets it by 
putting thurrb impression or forged signa
tures then whether there are any provisions 
to check this or identify it? If such provisions 
have been m<!de then how many cases nave 
come to light? 

SHRI BALRAM JAKHAR: Sir. t think 
that she has not listened to me carefully. Had 
she listened carefully then the things would 

have been clearto her. Since, W8 are prepar
Ing scheme under the eighth plan and in that 
It is said for the first time to give priority only 
to the women. When this scheme ~ passed 
then the priority will also be given and It wHI 
be informed that in which areas it has been 
given. 

[English] 

KUMARI FRIDA TOPNO: Mr. Speaker 
Sir. may I know from Ihe Minister of Agricul
ture through you the number of women 
cooperatives now functioning specificaHy In 
the rural are as of the country as well as in the 
State of orissa separately and the provisions 
made for financial assistance to co-opra
tives exclusively for women during the year 
1992-93 ? 

SHRI BALRAM JAKHAR: Sir, I need a 
separate notice. 

SHRIMATI BASAVA RAJESWARI: lam· 
happy thaI we are going to assist activities of 
women cooperatives at the district level. In 
this context. I would request the hon. Minis
ter to arrange for necessary training to be 
given to these women before we undertake 
such programme. It is necessary to have 
training in administration, management, 
catering. etc. 

SHRI SALRAM JAKHAR: I agree. 

MR. SPEAKER: The hon. Minister 
agrees with your proposal. 

PROF. SAVITHRI LAKSHMANAN: I 
am very happy to hearthat women coopera
tives are given priority. My question is whether 
women as individual entrepreneurs also will 
get priority. Will you please give instructions 
to State Governments also in this regard so 
that self-employment chances will increase 
lor women? 

MR. SPEAKER: II it is in the Eighth Five 
Year plan. the State Government will take 
note 01 it. . 

PROF. SAVITHRI LAKSHMANAN: Sir, 
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!w:. ~~m~~~lgaa:ut~~:~~a~:~~ 
enterpemeurs. Will individuals also get pri
orityto work as agents, etc. ? I am asking this 
question because ..••.•. 

MR. SPEAKER: No please. This ques
tion is about cooperatives. 

SHRI BAlRAM JAKHAR: Sir, I sympa
thise with the hon. Member's suggestion. 

May I now reply to the query raised by 
hon. Member Kumarl Frida Topno? In the 
State of Orissa, we have seven cooperatives 
and the membership is about one thousand. 

[ Translation] 

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir,l wouid like to ask from the hon. 
Minister a question related to his Ministry 
only. Every year the problem of fertilizers 
comes up in the field of farming. The socie
ties in the cooperative sector declare finan
cial problem and these do not have sufficient 
fertilizers. Every year the farmers face the 
problem of fertilizers.They have to purchase 
fertilizers at higher rates. I would like to ask 
about the fertilizers as to whether financial 
assistance will be provided to the mahila Co
operative Sanstha, sothatthe fertilizers may 
be distributed by them at the subsidised 
rates. I would like to know in this context as 
to whether any such plan is under your 
consideration since you have claimed that 
there are all such schemes in the eighth five 
year plan. 

SHRI BALRAMJAKHAR: What can I do 
H you want to baptised the child before his 
birth. The child will be baptised after his birth 
only. (Interruptions) 

SHRIMATI SUMITRA MAHAJAN: 
There are co-operative institutions. I had 
asked that (Interruptions) 

If .';uch societies were there then would 
any ,pocial scheme be made fot those so-

MR. SPEAKER: No. no. 

ELECTRIC CREMATORIUMS 

430. SHRIMATI SAROJ DUBY: Will the 
minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) .The details of such cities where 
electric crematoriums have been/are being 
constructed with the assistance of the World 
bank. 

(b). Whether the Govemment propose 
to issue guidelines to States for construction 
of electric crematoriums so that use of wood 
for cremation is prevented to avoid defores
tation and save environment from pollution; 
and 

(c). If so, the details there of? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM) 

(a). No electric crematoris have been! 
are being installed with the assistance of 
World Bank. 

(b). No, Sir. 

(c). Does not arise. 

[ Translation] 

SHRIMATI SAROJ DUBEY: Mr. 
Speaker, Sir, he in his reply to my question 
has stated that no electric crematoriams 
have been installed with the assistance of 
the World Bank. But so far as I know this 
project comes under Ganga Action Plan and 
is being accomplished with the assistance of 
the World Bank. Anyway, I do not want to get 
involved in this controversy. However,lwould 
like to know from the hon. Minister whether 
the Government propose to make a policy to 
. provide at least one electric crematorium in 
every district to check the excessive use of 
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wood, protect the forests and environment 
and to check water pollution created by half
burnt dead bodies.? Will the Government 
seek the assistance from the World Bank, or 
from some other financial institution or will 

• make provision for the purpose in Its own 
Budget? 

[English] 

SHRI M. ARUNACHALAM: Sir, as I 
have said, no assistance has been obtained 
from the World Bank for this purpose. 

MR. SPEAKER: Do you need ass is- I 
tance forthis purpose? 

SHRI M. ARUNACHALAM: Under the 
Ganga Action Plan, 33 electric crematori
ums have been sanctioned by the Ministry of 
Environment and Forests. Out of these 33 
crematoriums, 27 have been installed and 6 
are in the pipeline. We have no intention to 
issue any guidelines to the State Govern
ments in this regard. 

[ Translation] 

SHRI BRISHIN PATEL: Who will inau
gurate it? (Interruptions) 

MR. SPEAKER: The one who passes 
away first. 

SHRIMATI SAROJ DUBEY: Mr. 
Speaker Sir, as the hon. Minister has said 
just now that 27 crematoriums have already 
been installed and 6 are in the pipeline. I 
would like to submit to the hon. Ministerthat 
there has been a practice that grave yard is 
installed at a lonely place, near a river or of 
a canal where water is easily available or at 
a place distantfrom inhabitation. I would like 
to know what is the critieria to select a place 
for the purpose? Because in our Constitu
ency Allahabad, electric crematorium is being 
installed between a colony developed by 
Allahabad Development Authority and a slum 
Colony. Don't you think that it would cause 
pollution and lead to mental expolitation of 
the local residents. (Interruptions) 

MR. SPEAKER: It is the concern of the 
State Government. 

[English] 

The Central Government does not 
construct these things .... 

(Interruptions) 

SHRIMATISAROJ DUBEY:The matter 
related to environment; therefore, the Cen
tral Government also has the responsibility. 
(Interruptions) 

MR. SPEAKER: Look, the Central 
Government is not involved in this work.H 
can provide only assistance to check pollu
tion in the Ganga. The work is accomplished 
by the Slate Government Corporations only. 
(Interruptions) 

SHRIMATI SAROJ DUBEY: I want to 
know only this much as to how will these be 
maintained (interruptions). Some improver
ment should be brought about there in so 
that no pollution is caused by them. 

[English] 

SHRI M. ARUNACHALAM: Sir, these 
33 crematoriums have been established to 
check the pollution in the river Ganga and to 
conserve the wood, which was earlier used 
for this purpose. 

As far as this is concerned, it is a State 
Subject. Regarding Delhi, I would like to 
mention here that one Electric crematorium 
is functioning and two are at the construction 
stages. Out of the two, one may start func
tioning by the end of this year. (Interruptions) 

[Translation] 

SHRIMATI SAROJ DUBEY:Mr. 
Speaker, Sir, the Government talks of pollu
tion control at international forums but what 
measures are being taken to check this 
pollution? 

[Interruptions] 
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SHRI TEJSINGHRAO BHONSLE: Mr 
Speaker, Sir,lt is true thatthis work is looked 
after by the Corporations. But does the hon. 
Minister propose to enad a law to protect the 
environment and check the continuous de
forestation. by constructing electric crema
toriums in metropolitan cities like Bormay 
thus check the use of wood. 

(English] 

SHRI M. ARUNACHAlAM: SIR. There 
are drawbacks in Electric Crematoriums also. 
It Is very costly. Secondly, it takes a long 
time for construction. Thridly ... it depends 
upon the electricity supply which is erratic in 
most of the States. 

MR. SPEAKER:Wouldyou like to make 
a law cofl1)8l1ing the State Governments to 
cooperate? 

. SHRI M. ARUNACHAlAM: At present. 
. we do not have any such idea. 

[ Ttanslation] 

SHRI UPERNDRA NA TH VERMA:Mr. 
Speaker. Sir. can the Government inform 
whether any Minister, MLA. MP or a wealthy 
man except Shri Ram Manohar Lohia has 
ever been cremated in the electric cremato
rium in Delhi. 

MR. SPEAKER: Many persons have 
been cremated. 

[English] 

SHRI M. ARUNACHAlAM: Sir, I could 
not follow what the question is. 

{Translation] 

SHRI UPENDRA NATH VERMA:Mr. 
Speaker, Sir will the Government inform 
whetheranyMLA, M.P., Minister or a wealthy 
man , with the only exception of Shri Ram 

Manohar Lohia, has ever been cremated in 
the electric crematorium in Delhi? 

[English] 

SHRI M. ARUNACHALAM: Sir. as far 
as I know, I had attended the funeral of the 
Secretary of my previous Department He 
was cremated in the Electric Crematorium. 
Apart from that. I have no other knowledge of 
such thing. If the hon. Member is particular 
about this, I will collect the information and 
give it to him. 

Production of Fruns 

[ Translation] 

432. PROF. RASA SINGH RAWAT: 
SHRIMA TI GIRIJA DEVI: 

Will. the Minister of Agriculture be 
pleased to state: 

(a) whetherthe Government propose to 
launch a new scheme to boost the produc
tion of fruits in the country; 

(b) if so. the details therof; and 

(c) the amount earmarked for this pur
pose during the Eighth Five year Plan? 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY. OF AGRICULTURE ( SHRI 
MUUAPALLY RAMACHANDRAN):(a). Fruit 
production Is taken up based on the agr
climatic zones in which they are cultivated. 
Existing schemes for intergrated develop
ment of fruits in tropical and arid zones and 
In temperate regions are being enhanced to 
boost overall fruit production. 

(b) and (c). The details of the schemes 
andfundseartnarkedforthe Vlllth Five Year 
Plan are as follows: 
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Rs. In crores 

1. Integrated development of tropical 
and arid zone and te!11)8rate region 
fruits including dripIsprinkIer irrigation. 

335.00 

2. Programmes of national Horticulture 
80aId 

200.00 

Total: 

[Translation) 

PROF. RASA SINGH RAWAT: Mr. 
Speaker. Sir. as has just been explainded. 
fruit production is depend on the agro-cli
malic zones in which they are cultivated and 
that give an idea asto which fruits can be 
cultivated where. In reply to this question it 
has been state that there are schemes for 
integrated development of fruits in tropical 
and arid zones and In temperate regions. I 
would like to know asto what is the amount of 
production of different fruits in different re
gions and I also want to know asto what are 
the future schemes to boost the fruit produc
tion. 

THE MINISTER OF AGRICULTURE ( 
SHRI SALRAM JAKHAR):Mr. Speaker. Sir, 
there are many big schemes under consid
eration to boostfruit production. I am serious 
to implement them. With this motive there 
has been a provision of rupees one thou
sand crore in the Eignt'" Five Year Plan. In 
the past. It was merely 32, 34 or 65 crore 
rupees. Under one of such schemes there is 
a plan to cultivate only those particular kinds 
of fruits in arid are liS that can be grown with 
less avaDabiityof water also. Thereby, there 
will be a saving of water as there will also be 
i.-'CTellSe in the income Qf farme!S. H it is 
!'equhd I wo..;..j ser.d the detailt.... 1~9rlTl<.l
tion as to which items are to be produced 
where. 

PROF. RASA SINGH RAWAT:My sec
ond question Is what are the steps being 
taken bu the Ministry of Agriculture to make 
the farmers aware of the new teChniques to 

535.00 

increase the production of fruits and to make 
them aware about the research being car
ried out In the Agriculture Research Insti
tutes on the basis of which it can be known 
as to which fruits can be grown where and in 
what kinds of soils. I would like to know what 
are the programmes and schemes to be 
underteken by the Ministry Agriculture? 

[Englis~ 

SHRI SALRAM JAKHAR: Integrated 
Development ofTripical and Arid Zone Fruits: 

(a). Nursery development, increasing 
production/productivity/rejuvenation of old 
orchards, elite progeny orchard scheme for 
propagation and distribution of planting 
material. 

(b). Use of plastics 10 homculture includ
ing drip, mulching. polygreen houses and 
sprinkler Irrigation. 

Integrated Development of Horticulture 
in Temperate Region. 

Otherfrult development schemes being 
implemented by National Horticulture Board 

Establishment of nutrition garden in rural 
areas. 

Elimination of jhoomcultivation through 
development of horticulture in Nagaland. 

Expansion of area under pineapple 
cultivation in Bastar district of Madhya 
Pradesh •• 
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[ Translation] 

PROF. RASA SINGH RAWAT: Mr. 
Speaker, Sir, he is giving details of the 
schemes. ~ however, asked techniques being 
adopted to educate the farmers as to which 
particularfruits can be cultivated in what kind 
of soil? 

SHRI BALRAMJAKHAR: Mr. Speaker, 
Sir, region-wise what is the quality of soil 
according to the climatic condition, what can 
be cultivated there and now the production 
can be increased, how the trees with lesser 
fields can be replaced by some new plants 
are the things that are included in that 
scheme. We have earmarked regions. Agri
culture university is assigned to carry out all 
the work according to the requirement of the 
regions. Region wise units co-operate with 
them. All the works are done like this. 

SHRIMATIGIRIJA DEVI: Mr. Speaker, 
Sir, it seems by the detail furnished by the 
hon. Ministerthat if not the orchards then this 
house has started bearing ample fruits. As I 
find the more is the use of fertiliser and 
pesticides to boost the yield, the less is the 
production offruits. Trees of the old orchards 
have been cut because of increase in main
tenance cost and because of negligence. 
Trees in the hill are as have also been cut 
reducing the yield. Mr. Speaker, Sir, the hon. 
Minister has stated that areas have been 
earmarked on the basis 01 climate. There are 
certain fruits that are cultivated in particular 
areas depending upon climate. I would like 
to cite an examples of two fruits that are 
grown in Bihar. 

MR. SPEAKER: Hon. Member, not like 
that. It is not a time of delivering lecture, it is 
the time for asking questions. 

SHRIMATI GIRIJA DEVI: Mr. Speaker, 
Sir, lichi" banana and makhana are area and 
climate based fruits of Bihar. There will be 
more similar places which are not in my 
knowledge. Have these places been inden
titied? Secondly, mountains are becoming 
deforested in my state, I have long been 
hearing that saplings of fruit trees are to be 

planted on them. What Is the scheme? What 
is the scheme of aforestlng the mountains in 
order to get fruit-yield? Thirdly, farmers are 
not directly benefitted by the fruit-yield. I 
would like to know asto what system is being 
adopted to ensure direct benefit of fruit pro
duction to farmers and to encourage them. 

SHRI BALRAM JAKHAR: Sir, we must 
know as to which fruits can be grown where 
and where can they be sold after production 
and whether farme rs will get the benefiti out 
of it or not? Schemes are being made for 
that. Efforts are being made to boost the 
production of fruits like lichl .. banana, pine
apples, mango and grapes. We did not have 
the requisite infrastructure till now. I had 
stated it in the house even earlier also and I 
am repeating it today that a scheme for that 
has been made. An agreement has been 
reached, it has been approved by the Minis
try of Finance and a scheme of 663 crore 
rupees is being launched. Things like pack
aging, grading, forwarding, marketing, proc
essing, and provision of transport and cold 
storage and how to place new plants etc. will 
be dealt in it in detail.How to protect them. 

[English) 

Propagation of improved developed 
techniques, including application of fertiliz
ers, micro-nutrients and pesticideds. im
provement of irrigation facilities including 
diipping. 

[ Translation) 

..... {interruptions) Provision of more 
money has been done as more money is 
being invested. When production increases 
income will equally increase. It will be a 
problem for farmers if there is only produc
tion <lne no ~ale. A special arrangement has 
to be made for you .. {lnterruptions) 

SHRI A YUB KHAN: Mr. Speaker, Sir, 
sixty pe r cent of the total 3.40 square K.Ms. 
land of Rajasthan is desert. Hon Minister is 
aisoconnectedwith Rajasthan. There is less 
rain and little crop there. Butthere are certain 
areas where the land is suitable for a good 
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yield of fruits. I would like to know as to what 
arrangements have been made there to 
encourage fruit production. 

SHRI SAlRAM JAKHAR: Sir, I would 
like to assure him that the Government is 
trying to make arrangement for ensuring 
good yield offrults In the arid areas of Rajast
han. For exa"l'ie, efforts are being made to 
cultivate grapes in place of plums. That way 
more production will be ensured by this new 
technique of cultivation In arid land. For It 
special attention will be paid In the plan that 
is Under consideration. 

SHRI KRISHAN DUTT 
SUL T ANPURI:Mr. Speaker, Sir, I would like 
to congratulate for the increase in the pro
duction of fruits. Production of apple is 
maximum in Himachal Pradesh. The hon. 
Minister has not referred to that though he 
has given the names of fruits. Is that being 
declared the national fruit and will that be 
permitted to be included in the Board and will 
there be a provision to provide support 
price?The economy of Himachal is basedon 
that. There are, however, otherfruits also. 
will the Government consider to provide a 
support price for It. 

SHRI SALRAM JAKHAR:Mr. Speaker, 
Sir, apple is a very good fruit. The Govern
ment wants to bring a drastic change in the 
forming of apples and for that season an 
agreement of tissue culture has been reached 
withSulgaria. Now the old less yielding plants 
c~n be replaced by new good 
plants •.. { Interruptions) 

A four times increase in yield can be 
acbieved. He asked about the subsidy and 
support price. For that a 371 million project 
has been made by the world Bank. The only 
thing is that they are not ready to provide the 
fund for good plants. if fruits are cultivated by 
different means, then there will be no en
couragement for producing good fruits. The 
Government would like to ensure good fruits 
by applying good techniques. 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: I would like to know from the han. 

Minister that new techiques are now being 
adopted in other countries. Through green 
house farming, we can grow creaplng plants 
of fruits by using good quality of seeds less 
water and fertiliser. Now more fruits can be 
grown in less land. For example, when there 
was initially one maund yield of fruits now 
there can be seven maund yields by this 
techniques. More over, if fruits are grown 
with hydro ponic system and green house 
system there can be twenty times more 
yield. Has the Govemment conducted a 
research for hydro ponic system to be ap
plied on creaping plants like grapes for the 
farmers of Rajasthan and Madhya Pradesh 
where there is a paucity 01 farmers land? 

SHRI SALRAM JAKHAR: I went to 
Lat:aaul-spiti and have started from there and 
there for the first time there has been a use 
of polythine under green house farming. 
What is required is technique money. The 
Govemment will launch a com b paign for 
that. 

MR. SPEAKER: Question hour is over. 

12.01 hrs. 
WRIDEN ANSWERS TO QUESTIONS 

[ Translation] 

Juvnlle Delinquents 

*431. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister 
of WELFARE be pleased to state: 

(a) whether the number of juvenile 
delinquents is increasing day by in the 
country; 

(b) if so, the number of juvenile 
delinquents arrested in cases of thefts in 
cases of thetts in Delhi during each of the 
last three years; 

(c) the number 01 boys and girls 
amongst them; 

(d) the action taken against them; and 
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(e) the steps ta1cenIproposad to be 
taken to ensure that juventles do not 
become hardened criminals In future? 

THE MINISTER OF WELFARE (SHRI 

the creationl upgradation of the infrastruc
ture envisaged In the Ali The State 
GovemmentsIUT AdmInistrations iU8 being 
'consistently pursued to ensure effective 
enforcement of the ~. 

SITARAM KESRI): (a) No, Sir According to [Eilglsh] 
the lates crime statistions published by the 
National Crime Records. Mlo Home affairs, Fishing Trawlers. 
the incidence of Juvenile crimes had been 
decreasing from 1988 to 1990; as under: 

1988 24827 

1989 18457 

1990 15230 

(b) The number of juvenile delinquents 
arrested ,in cases of thefts In Delhi during 
each of the last three years was as under; 

1989 20 

1990 54 and 

1991 86 

(c) These are being collected and wiD 
be laid on the Table of the House. 

(d) AU boys up to 16 years and girls 
up to 18 years arrested for thefts were 
processed through the Juvenile Justice 
Act,1986. 

(e) In orcterto ensure that Juveniles do 
not become hardened criminals in fu1ure, 
the Juvenile Justice Ad, 1986 has been 
enacted by the Govemment of India. The 
Ad. provides for a specialised system for 
the care, protection, treatment, develop
ment and rehabllitatio~ of delinquent 
Juveniles. While the responsbility for the 
Implementalon of the Ad rests with the 
State Governments! Union Territory Ad
ministrations, the Government of India 
renders financial assistance to them for 

*433. SHRJ BAlRAJ PASSJ: WID the 
Minister of FOOD PROCESSING iNDUS
TRIES be pleased to state: 

(a) the nurrber of chartered fishing 
trawlers operating in Eastern and Western 
zones, separately; 

(b) whether the Government propose 
to induct to induct more such chartered 
trawlers by the end of 1992; and 

(c) if so; the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 00-
MANCO): (a) As on 30th July, 1992. 27 
foreign fishing trawlers were fishing in the 
Indian Exclusive Economic zone (EEZ) 
and aU these were in the West Coast of 
India. 

(b) and Ccl. Presently this Ministry is 
considering only applications for extension 
of letters of Intent (LOISycharter permits 
already granted. 

Shifting of Government Offices from 
DeIhl 

·434. SHRI K. RAMAMUR
THEE TINDIV ANAM: 
SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of URBAN DEVEL
OPMENT be pleased to state: 
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(a) whether the Government propose 
to implement the I'9COmmendations of the 
National Capital Region Planning Board to. 
move out some Union Government offices 
from Delhi to the proposed counter magnet 
towns; 

(b) whether any time frame has been 
fixed for implementing this decision; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) Yes, Sir. 

(b) and (c). As actual shifting depends 
upon a number of factors like availability 
of land, constructionlhiring of buildings etc. 
no time frame for shifting has been fixed. 

[Translation] 

Water Supply Schemes of Uttar 
Pradesh 

*435. SHRI DEVI BUX SINGH: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether several schemes regard
ing supply of drinking weterto major Cities 
of Uttar Pradesh are pending with the 
Union Government; 

Cb) if so, the details thereof; 

Cc) since when these schemes are 
pending; and 

Cd) the time by which approval is likely 
to be accorded to these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 
There is no Central Assistance for Water 
supply schemes for . major cities in the 

country. Consequently, the question Of 
such schemes pending in Union Govern
ment does not arise. However, State 
Govemments forward their project reports 
for technical clearance to the Government 
of India, before the same Is posed for 
bilateral and multilateral assistance. 

[English] 

Oil Drilling In Bihar 

*436. PROF. RITA VERMA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of foreign oil compa
nies engaged in oil drilling in Bihar; 

(b) since when these companies are 
working; 

Cc) the results achieved so far; and 

(d) the number of rigs both Indian and 
foreign working at various places in Bihar? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) Nil. 

Cb) and Ccl. Do not arise. 

(d) One Indian rig at Kadmaha. 

[Translation} 

Scheme for Persons Affected by 
Drought and Flood 

*437. SHRI RAMPAL SINGH: Will the 
Minister of AGRICULTURE be pleasedfo 
state: 

(a) whether the Union Government 
propose to formulate any scheme for the 
people wbo lose their means of livelihood 
due to drought or flood; and 
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(b) If so, the details thereof? 

THE MINISTER OF AGRICULTURE 
(SHRI BALARAM JAKHAR): (a) and (b). 
Relief measures including employment 
generation schemes are undertaken by 
the concerned State Governments for the 
people who lose their means of livlishood 
due to drought or floods. These measures 
are financed out of the calamity Relief 
Fund, constituted on the recommendations 
of the Ninth Fiance Commission with an 
annual allocation of Rs. 804 crores for all 
the States in addition to generation of 
employment under various on- going plan 
programmes. 

[English] 

National Edible Oil Grid 

*438. SHRI RAM KAPSE: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the plan of establishing a 
national edible oil grid to root out black
marketing and any possible shortage olthe 
vital commodity has been finalised; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be 
established; and 

(d) the steps proposed to be taken to 
eheck price rise before the actual estab
lishment of the grid? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) and (b). 
National Dairy Development Board has a 
plan to set up a National Oil Grid with an 
objective to link the major oilseeds produc
ing areas with the demand centres which 
would help in reducing wide fluctuations 
in the prices of oils over seasons and 
regions. The plan envisages:-

(i) creation of oil storage capacity 
at strategic loeations. 

(if) establishing packaging stations 
across the country to pack 
edible oil. 

(iii) developing an economical 
transport system to move 
oilseeds and oil from surplus 
to deficit zones. 

(c) As part of this plan, NDDB has 
created storage capacity of about 2.71akh 
tonnes and packaging capacity of about 
1.8lakh tonnes per annum. NDDD has also 
introduced an economical transport system 
by road and costal shipping. The work for 
creating an additional storage capacity of 
about 0.38 lakh tonnes of oil and the pack
aging capacity of about 0.23 lakh tonnes 
per annum is in progress and is expected 
to be completed by March, 1993. Since 
this is a continuous project, the grid related 
infrastructure would continue to develop 
over the years. 

(d) The steps taken to check the prices 
of edible oils are:-

(i) Stock limits of oilseeds aridedible 
oils are periodically reviewed to 
deter hoarding. 

(iI) State Governments have been 
requested to keep strict surveil
lance on edible oil prices and to 
undertake dehorning operations. 

(iii) To moderate edible oil prices, 
NDDB has stepped up its market
ing ofwDharawoil in retail packs. 

(iv) To stretch availability of preferred 
oils, blending of any two edible 
oils has been permitted. NDDB 
has commenced marketing 



37 Written AnSW6ts SRAVANA 15,1914 (SAKA) Written Answets 38 

blended oil under the" Lok Dhara· 
brand. 

Drug Trafficking In Tlhar Jail 

*439. SHRI RAM VILAS PASWAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether trafficking of drugs in Tihar 
Jail forthe prisoners is assuming alarming 
proportions; 

(b) if so, the number of prisoners in 
Tihar Jail identified as drug addicts; 

(c) the steps taken to identify and 
aliminate the supply line for trafficking of 
narcotics in the jail; 

(d) whether any assistance is obtained 
from nEln-Government organisations for 
de-addiction 01 these prisoners; and 

(e) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) No, Sir. 

(b) The Delhi Administration has 
informed that of the 7540 prisoners in jail 
as on 31.7.1992, about 540 prisoners had 
taken drugs at ons time or the other. 

(c) to (e). A statement is enclosed. 

STATEMENT 

Among the steps taken to prevent 
passage of narcotics and drugs in the jails 
are:-

(i) Intensification of frisking 01 
prisoners and visitors; 

(Ii) Increase In the frequency of 
surprise searches of prisoners 
and wards; 

(iii) Strict action against prisoners! 
staff whenever narcoticl smack 
is recovered; and 

(Iv) Institution of rewards to those 
giving run information leading 
to detection of drugs. 

A small de-addiction centre Is being 
run in Central Jail No.4 since 1989 where 
facilities of 1,5 beds are provided. The 
Centre is being run by the Indian CouncU 
of Education, a voluntary organisation with 
the help olthe Ministry of welfare and Deihl 
Administration. The Centre has helped 233 
prisoners during the period 1991-92, and 
has so far provided treatment to 1237 
prisoners. 

011 and Natural Gas In U. P. 

*440. SHRI PRABHU DAYAL KATH
ERIA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the places in Uttar Pradesh where 
digging of wells is in lull swing; 

(b) the number of rigs working in the 
area; 

(c) whether the Government propose 
to start digging of wells in fresh areas of 
Uttar Pradesh; 

(d) if so, the details thereof; and 

(e) the discoveries of oil and natural 
gas made so far in Uttar Pradesh? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) Shahjahanpur. 

(b) one 

(c) and (d). Oil India is carrying out 
seismic surveys in the Sarda depression 
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and Gandak depression in U.P. Depend
Ing upon the results of the surveys drllUng 
operations will be undertaken. 

(e) NU. 

011 and Natural Gas In Trlpura 

*441. SHRIMA TI BIBHU KUMARI DEVI: 
WUI the Minister of PEROLEUM AND 
MINISTER f)e pleased to states: 

(a) the progress made so far in explo
ration and exploitation of oil and gas 
reserves in Tripura; and 

(b) the estimated extent and location 
of the reserves in Tripura? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) & (b). 58 exploratory wells 
have been drilled in 9 structures. 25.53 
billion cubic metres of geological reserves 
of natural gas have been established in five 
structures viz.. Baramura. Gojalia. Man
ikyanagar. Koneban, and Agartala Dome. 

[ Tnmslation] 

DDA Flats Declared Dangerous 

*442. SHRI MADAN LAL KHURANA: 
Wdl the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) the number of such flats of DDA. 
which after investigations have been 
declared dangerous on account of use of 
substandard building material during the 
last three years; 

(b) the number of persons found guilty 
during the course of investigations and the 
action taken against them; 

(c) whether the Government propose 
to get _ these flats repaired to make them 

worth living; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI SHEILA KAUl): (a) DDA 
has reported that there is only one case 
of 200flats in pocket V, Triloknurl phase
I which have been declared dangerous 
account of substandard construction dur
Ing the last three years. 

(b) DDA has reported that six persons 
were found guilty and penalty of removal 
from service has been imposed upon one 
Executive Engineer and two Assn. Engi
neers. Penalty 01 reduction to the minimum 
of their time scale for the period of three 
years has been ordered by the disciplinary 
authority in the case 01 three Junior 
Engineers. 

(c) and (d). DDA propose to get these 
flats demolished/reconstructed after 0b
serving necessary formalities. 

[English] 

liquor Shops In Deihl 

443. SHRI MOHAN RAWALE: Will 
the Ministerol HOME AFFAIRS bepleased 
to state: 

(a) the number 01 India Mode Foreign 
Liquor (I.M.F.L.) retail shops in Delhi at the 
time when the liquor trade was taken over 
by the Government from private hands; 

(b) the numberof such retail shops in 
Delhi at present; 

(c) the number of such retail shops 
opened during each of the last three years; 

(d) the number of new retail shops 
proposed to be opened during 1992-93; 
and 
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(e) policy of the Government in this 
regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) Deihl Admini
stration has reported that there were 26 
IMFl retail vends in Delhi, when the reta" 
trade was taken over from private hands 

Financial Year 1989-90 

1990-91 

1991-92 

(d) No such target has fixed by the 
Administration. 

Ce) The opening of new retail vends 
depends upon the requirement. 

Brackish Water Fish Farming 

·444. SHRI MAHESH KANOOIA: Will 
the Ministerof AGRICULTURE be pleased 
to state: 

Ca) whether the Govemment have 
permitted the private sector to exploit the 
field of brackish water fish farming; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(DR. BAlAAM JAKHAR) Ca) The has been 
no ban on the private sector taking up 
brackishwater fish farming subject to land 
use policy of the State Governments and 
environmental consideration. 

(b) and (c). Do not arise. 

Autonomous District Councils 

·445. SHRI SYEO SHAHABUDDlN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

in the year 1979-80. 

(b) There are 146 retail shops in Delhi 
at present. 

(c) The number of retail shops opened 
during the last three years is as under: 

6 shops 

10 shops 

12 shops 

Ca) whether the Government of Assam 
has decided to grant more legislative, 
administrative and financial powers to the 
autonomous district councils in Karbi 
Anglong and North Cacha r Hill districts; 

Cb) if so, whether such delegation of 
power by the State ~ovemments to the 
district counciis in autonomous districts 
calls for the approval of the Union 
Government or constitutional amendment; 
and 

Cc) if so, whether the necessary steps 
have taken by the Government of Assam? 

THE MINISTER OF HOME AFFAIRS 
CSHRI S. B. CHAVAN): Ca) to Ccl. The 
matter is under examination. 

Coconut Development Board 

·446 DR. LAXMINARAYAN PAN
OEYA: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) "'!1€l'her the Government have 
dpproved the Eighth Five Year Plan 
proposal of. the Coconut Development 
Board; 

(b) if so, the total outlay for plan and 
non-plan programmes; 
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(c) .whether any new projects have 
been approved; and 

(d) by what time these projects are 
likely to be launched? 

THE M1NISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) An outlay 
of As. 100 crores for the VIII Plan as 
prosoed by the Coconut Development 
Board has been approved. 

(b) The entire outlay is for plan 
programmes. 

(c) and (d). An outlay of Rs.9 crores 
has been approved for the first year of 
Eighth Plan (1992-93) and programmes 
launched. No new scheme has been 
approved. 

Panel of Experts on 011 
Exploration 

*447. SHRI SHRAVN KUMAR PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Panel of Experts on Oil 
Exploration appointed to examine the issues 
regarding boosting crude exploration and 
production and reducing imports has 
submitted its report; 

(b) if so, the recommendations made 
by the panel; and 

(c) the follow-up action taken by the 
Govemment thereon? 

THE MINISTER OF PETROLEUM AND 
NA ruRAL GAS (SHRI B. SHANKAR
ANAND): (a) No such 'Panel of Experts' 
has been appointed. 

(b) and (c). Do not arise. 

Committee on Agricultural 
Marbtlng 

*448. SHRI M.V. CHANDRA 
SHEKARA MURTHY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the High Powered 
Committee on Agricultural Marketing has 
recommended to the union Govemment to 
review their decision to transfer the Central 
Schemes for development of markets to 
the States; 

(b) whether the Union Government 
propose to review the decision; and 

(c) if so, by when and if not, the 
reasons therefor? 

THE MINISTER OF AGRICULTURE 
SHRI BAlRAM JAKHAR): (a) In their 
Interim Report. the High Power Committee 
on Agricultural Marketing has recom
meded that the decision of Government to 
transfer the Centrally Sponsored Scheme 
for Development of Markets to the States 
should be reviewed. 

(b) and (c). As the decision to transfer 
this Scheme to the State Sector has been 
taken by the National Development Council 
on the basis of a recommendation to that 
effect made by a Committee of the 
National Development Council it is not 
proposed to review the above decision. 

Loss to Agricultural Sector 

*449. SHRI SOlLA BUlLi RAMAIAH: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the estimated loss to the agricul
tural sector due to adverse terms of trade 
during the last three years; 
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(b) whether the Govemment propose. THE MINISTER OF PETROLEUM AND 
totake any steps to rectify this Imbalance NATURAL GAS (SH. S. SHANKAR-
in trade: ANAND): (a) It is estimated that property 

worth rupees five to seven lakhs was lost 
(c) if so, the details thereof; and in the fire accident. 

(d) If not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI SALRAM JAKHAR): (a) to (d). The 
of prices received and prices paid by the 
agricultural sector is a widely used measure 
of the terms oftrade. There hasbeen arise 
in the index of the terms of trade (Base 
1979-80=100) from 96.0 in 1989-90to 98.2 
in 1990-91 and 102.8 1991-92, suggesting 
thereby the improvement in the terms of 
trade during the last three years. While 
recommending minimum support the last 
three years. While recommending mini
mum support prices, the Commission for 
Agriculture Costs and Prices (CACP) takes 
into account, among other things, the 
changes in terms of trade between agricul
tural and-a agricultural sectors. 

[ Translation) 

Fire in Onge Department 

4455. SHRI N.J. RATHVA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the loss of property suffered by the 
Govemment due to the fire accident in the 
Department of Construction and Mainte
nance of Oil and Natural Gas Commission 
(O.N.G.C.) during May, 1992 in Makarpura 
near Vadodara; 

(b) whether Investigation report in 
connection with this accident has been 
received; and 

(c) if so, the drawbacks found in it and 
the action being taken by the Govemment 
in this connection? 

(b) No, Sir. 

(c) Does not arise. 

Transfer of Various Organisations to 
Gall 

4456. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister 
of PETROKEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Oil & Natural Gas 
commission has taken any action regarding 
transfer of various profit earning gas 
organisations to Gas Authority of India 
Limited; 

(b) if so, the Justification thereof and 
the number of such gas organisations 
transferred so far to GAil along with their 
movable and immovable properties; 

(c) whether there is wide spread 
resentment among the employees of the 
Commission against this action and they 
have protested against this transfer; and 

(d) if so, the action taken by the 
Government in this regard? 

THE MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b). Gas marketing 
functions and related assets have been 
transferred to GAIL, in pursuance ~f a 
policy decision by the Government in 1984 
to establish a separate agency for 
processing, transporting and marketing 
natural gas. 

(c) and (d). Various representations 
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received from time to time were taken Into Militant. In J&K Jan. 
account before IfY1)IementIng the decision. 

4458. SHRI GURJDAS KAMAT: WlU 
(EngIsh) the Minister of HOME AFFAIRS be 

Unk with Aalawatch 

4457. SHAI RAM NAIK: Win the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether a scholar of the JawaharJai 
Nehru University was recently found In 
possession of a large amount of foreign 
exchange and some incriminating docu
ments suggesting his link with Pakistan 
and 'Asiawatch', a publication of Intema
tional Organisation of Human Rights; 

(b) If so, the facts of the case; 

(c) whether any inquiry has been 
conducted in this regard; 

(d) If so, the detaRs and the outcome 
thereof; and 

(e) the action taken against the guilty 
person (s)? 

THE MINISTER OF STATE INTHE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) to (e). According tothe 
information received in the Ministry one 
Shahabuddin Gauri, an M.Phil. student of 
JawaharIaJ Nehru University was arrested 
by the Deihl Police In March, 1991 with 
some Pakistani currency. The said person 
was not found to be connected with 
'Asiawatch'. The investigation disclosed 
that he had also converted some foreign 
currenr;y into Indian rupees at Delhi. The 
case was fully Investigated by the CBI and 
a charge-sheet was filed against him and 
another accused in the case, In the desig
nated court In Delhi on 23rd March 1992. 

pleased to state: 

(a) the number of Jails In Janm..I and 
Kashmir; 

(b) the~capacity of each such jail; and 

(c) the number of militants lodged in 
each jail in the State at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTEROF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M JACOB): (a) to (c). 'Prisons' 
being a State subject, Statistics regarding 
prisoners lodged in each Jail are not 
maintained and monitored by the Central 
Government Information from the Govem
ment of Janvnu and Kashmir is still 
awaited and will be laid on the table of the 
House. 

Self- SUfficiency In Petroleum Prod
ucts 

4459. SHRI BAPU HARI CHAURE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total quantum of petroleum 
products likely to be produced against the 
actual requirement in the country during 
the current financial year; and 

(b) the time by which India is likely to 
attain self-sufficiency in the production of 
petroleum products? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. SHANKAR
ANAND) (a) The total quantum of petro
leum products Iltely lObe produced Inthe 
country is SO.8 MMT against the estimated 
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requirement of 61.5 MMT during the Us. of LI. Detector 
current financial year. 

(b) Though there are plans to augment 
the refining capacity, indigenous produc
tion will be lower than the projected de
mand, in the near future. 

Manufacture of 'Patrex • 

4460. SHRI CHANDRESH PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether some companies in 
Bombay and other parts ofthecountry are 
engaged in the manufacture and marketing 
of Swadeshi Petro namely 'Pat rex ' a petro 
substitute; 

(b) if so, the details of the companies 
and industries; 

Cc) whether the Sesa Petroleum 'Pa
trex' has requested for release of 200,000 
MT/Annum of Naphtha for the above 
purpose; 

(d) if so, the details thereof; and 

(e) the action taken in the matter and 
the outcome thereof? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B: SHANK
ARANAND): (a) and (b). One company 
viz. MIs Sesa MarXeting, Bombay is 
reported to be marketing 'Patrex '. This 
product has been tested by the Indian oil 
corporation (R&D Centre) and the tests 
carried out do not substantiate the claims! 
made by the party about this product. 

(c) Yes, Sir. 

(d) and (e). The request has not been 
agreed to inview of the position indicated 
in (a) & (b) above. 

4461. SHRIMATI PRATIBHA DEVIS
INGH PATIL: Will the Minister of HOME 
AFFAIRS be ~.:eased to state: 

(a) whether lie detector is being used 
effectively in some countries to interrogate 
the offenders; 

(b) whether the Government have 
taken any decision to provide such ma
chines for the use by the Indian Police; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether such machine has been 
used for detecting any case inour country; 
and 

(f) if so, the details thereof and how far 
it has been effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M. JACOB): (a) to (f). Since ' 
Police' is a state subject, it is primarily the 
responsibility of the State Government to 
devise appropriate techniques and acquire 
suitable equipment such as lie Detector 
Machines toruse in interrogating suspects 
in the course of investigation. 

Mango Plantation 

4462. SHRI ZAINAL ABEDIN: Will the 
Minister of AGRICULTURE be pleased to 

state: 

(a) the area under mango plantation 
in the country, State-wise; 

(b) the quantum of production of 
mango in the country during each of the 
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last three years, State-Wise; 

(c) the average annuar yield of mango 
per tree, State-wise; 

(d) whether any programme has been 
drawn up for expansion mango growing 
area as also for increase in productivity 
of tree and qualitative 1I1l>rovoment of 
mango; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MUlLAPPAll Y 
RAMACHANDRAN) (a) to (c). Tho area 
and production figures of mango are not 
collected as this is not a forecast crop. 

However, as per rough estimate the area 
and production of 1986-87, 1987-88 and 
1988-89 are given In the statement 
enclosed. There is no State-wise data on 
average annual yield of mango per tree. 

(d) to (f). There is no speCific Central 
Scheme on mango. However ,following 
schemes are Implemented, to increase 
area and productivity of mango in the 
country:-

1. Integrated Development of Tropical 
and Arid Zone Fruits, which include 
rejuvenation of mango orchards and supply 
of Alphanso 'mango grafts. 

2. Establishment of Nutritional Garden 
in Rural areas. Resides State Govern
ments are implementing various pro
grammes for area expansion and increas
ing productivity of mango trees. 
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[T~ 

Development of AgI'II 

4463. SHRI BHAGWAN SHANKAR 
RAWAT: WiI the Minister" URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government d Utter 
Pradesh has aubmlHed any scheme forthe 
deveIopmenI d Agra for the approval ofthe 
Union Government; 

(b) If so, the detaIs thereof; 

V8C8nI Flat. of DDA 

4464. SHRI HARPAl PANWAR: WII 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the area-wise anCil category-wise 
number of I flats of SeH Finance Scheme 
and Janata flats of Deihl. Development 
Authority lYIng vacant In South Deihl and 
North which have not been allotted so far; 
and 

(c) whether the approval has since (b) the area-wise and category-wise 
been accorded and financial assistance number of allotted flats of which the places 
given to the State; and have been changed by DDA from January, 

1991 to March, 1992? 
(d) if so, the details thereof? 

THE MlNfSTEROF STATE INTHE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACI-W..AM): (a) No, Sir. 

(b) to (d). Does not arise in view of 
reply to (a). 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As re
ported by DDA the details of flats available 
for allotment as a result of surrendered! 
cancellation are indicated below:-
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(English] 

AgrtcuHural Production 

4465. SHRI PRAKASH V. PAT1l: WI! 
the Uinisterof AGRICULTURE be pleased 
to state the annual value of agricultural 
production excluding mining , fishing and 
forestry during each of the last thl88 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN.THE MINISTRY OF 
AGRICULTURE (SHRI MUllAPPAlLY 
RAMACHANDRAN): The annual of agri
cultural output at current prlch during 
1988-89 - 1990-91 as per the National 
Accounts Statistics 1992 (in press) is as 
under:-
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Amendment In Wakf ACT 

4466. SHRISANDUAN 
BHAGWAN THORAT: 
SHRI N. J. RATHVA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whther the Government propose 
to make amendments in the Wakf Act; 

(b) if so, the details thereof; and 

(c) the time by which amendments are 
Ukaly to be made in the wakf Act? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes Sir. 

(b) A statement is enclosed. 

(c) A proposal to introduce a Bill in the 
matter is under active consideration olthe 
Govemment. 

STATEMENT 

The Wakf (Amendment) Act, 1984 
could not be enforced due to objections 
raised by various quarters of muslim 
community opinion. The main objections to 
the Amendment Act are as follows:-

(i) The Wakf Commissioner has been 
given over- riding Powers. He should be 
subordinate to the Wakf Board. 

(ii) The Wakf Shrouds and the Central 
Wakf Council should be fully autonomous 
bodies with the least State control. The 
Wakf Boards should be either totany or 
argely elected bodies. • 

(iii) Objection was alsotaken to certain 
specific provisions relating to • secular • 
activities of wakfs, wakf alai-au lad wakf 
properties donated bu non-musllm, muafis, 

khalratl, net annual Income etc. 

The proposed amendments to Waid 

Law at meeting these objections on the 
basis of a general consensus. 

[Translation] 

Animal Husbandry 

4467. SHRI CHHITUBHAI GAMIT 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Govemment of Gujarat 
has submitted a proposal for the develop
ment of Animal Husbandry in the State; 

(b) if so, the details thereof; 

(c) the action taken in this regard; and 

(d) the steps taken by the Union 
Govemment for the development of 
Animal Husbandry in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
K.C. LENKA): (a) No, Sir. 

(b) and (c). Does not arise. 

(d) A number of programmes are 
being implemented! proposed to be imple
mented which include genetic improve
ment of livestock, better health care, 
Increased production of fodder and better 
management practices in production and 
marketing of livestock products. 

Office of Rapid Action force 

4468. SHRI RAM NARAIN BERWA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there is any proposal to 
set up the office of the Rapid Action Force 
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In the capitals of each State; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OFSTATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M. JACOB): (a) No. Sir. 

(b) Does not arise. 

Mango Plantation 

4469. SHRI GOVINDRAO NIKAM: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any research unit of Indian 
council of Agriculture Research has 
developed a variety of mango which can 
be grown through -out the year; 

(b) if so, the details thereof; and 

(c) the steps taken to popularise this 
variety of mango? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE. (SHRI 
K.C. LENKA): (a) No, Sir. 

(b) does not arise. 

(c) Does not arise. 

Development of GuJarat Cities 

4470. SHRI KASHIRAM 
RANA: 
SHRI MAEESH KANO
DIA: 

Will the Minister of URBAN DEVEL
OPMENT be pleased to state: 

(a) the cities In GUJarat which were 
developed during 1990-91 and 1991-92 

under Urban Essential Services Scheme; 

(b) the district-wise percentage oftlle 
development work done so far; and 

(c) the allocation made for this 
purpose during each ofthe last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The 
Scheme of Urban Basic Services (UBS) 
was revised In 1990 and a new Scheme 
called Urban Basic Services for the poor 
(UBSP) was launched in 1990-91. The 
following 28 towns have been taken up by 
the State Government under the Scheme 
of UBSP. 

1. Ahmedabad 2. Surat 3. jemnagar 
4. Bhavnagar 5. Mahsana 6. Kalol 7. 
Nadiad. 8. Anjar 9. Junagarh 10. Bharuch 
11. Rajpipla 12. Delsa 13. Dhramgaera 14. 
L1mdi 15. Porbunder 16. Keshod 17. 
Jardoli 18. Palampur 19. Anand 20. 
Visnagar 21. Anklashwar 22. Jambusar 
23. Surandranagar 24. Wadhwan 25. 
Veerawal 26. Una 27. Manjnal 28. Visare. 

(b) and (c). Allocation of Central funds 
todifferent towns within the State is done 
by the State Government. The UBS?UBSP 
Schemes are Implemented in accordance 
with the felt needs olthe slum dwellers and 
as such, the nature and extent of work 
varies from town to town. Central funds 
to the tune of Rs. 106. 15 lakhs and Rs. 
103.36 lakhs in were . released for 
implementation of the schemes of UBSI 
UBSP in Gujarat during 1990-91 and 
1991-92 respect ively. 

[English] 

New Bottling Plants 

4471. SHRI PURNA CHANDRA MAliK: 
Will the Minister of PETROLEUM AND 
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NATURAL GAS be pleased to stale: 

Ca) the capacity of each bottling plant 
in west Bengal; 

(b) whether there is any plan to set 

up new bottling plants in West Bengal and 
. to Increase the capacity of the existing 
,plants; and 

(c) If so, the details thereof and If not, 
the I'8aSOns therefor? 

THE LtINISTER OF PETROlEUM 
AND NATURAL GAS (SHRI B. SHANK
ARANAND): (a) The capacly of existing 
LPG bottling plants In West Bengal is as 
under: 

Location Capacity 
(In TIITPA) 

Kalyani 44 

Durgapur 64 

HaIdia 22 

Paharpur (Calcutta) 26 

(b) and (c). There is a proposal to set 

up a 44 TMTP A LPG bottling plant in 
calculla This is, however, subject to 
tachno-econonic feasibility, product avalIi.
billy ale. 

s.. Farming 

4472. SHRI P.C. THOMAS: Will the 
Minisaar of AGRICUlTURE be pleased to 

state: 

Ca) the details of the propgress made 
In sea-farming in the country; 

(b) tt'i8 steps being taken for the 
development of the same; 

(c) whether India has the technologi
cal self-sufficiency In this ragaro: and 

(d) If so, the details thetaof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPAll Y RAMACHANDRAN): (a) 

to (d). The Information is being cOllected 
. and wiD be laid on the Table of the Sabha 

[Translation) 

FaJlu,. of U.P. Housing AGency to 
Gft Leana from Hudco 

4473. SHRI ARJUN SINGH 
YAOAV: 
SHRI HARI KEWAl 
PRASO: 

WaRtheMinisterof URBAN DEVEL
OPMENT be pleased to stale: 

(a) whether housing agencies In UIIar 

Pradesh have failed to get loans from 

HUOC for construction of houses in the 
State and making ir\l)l"ovements In basic 
urban civic amenlies in 19091; 

(b) if so, the details cI various loan 
proposals submIlted by housing ag8l1c_ 
of Uttar Pradesh: and 

Cc) the action being taMn or pRlpOS8d 
to be taken in aa fI9II'd? 

THE MINISTER OF STATE INTHE' 
MINISTRY OF URBAN DEVElOPMENT 
(SHRI M. ARUNACHAlAM) (8) No. SIr, 
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Since 1990-91 and as on :30.6.1992. 
HUDCO has unc:tioned 385 schemes of 
various agencies or Utlar Pradesh. with 
a loan amount or As. 651.92 crores 
(including As. 93.33 crot'8S for unrban 
Infrastructures) for construction or 3.67 

lakh dweUing units and 1.34 Iakhs low cost 
sanitation units. 

(b) and (c). The details or various 
projects of Uttar Pradesh in pipeline as on 
8.7.72 are reported as foUows:-
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[Eng/ish) 

Distribution of HYV Seeds by Na
tional Seeda Corporation 

4474. SHRI PARASRAM Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Seeds Corpo
ration has formulated a scheme for the dis
tribution of high-yielding variety seeds to 
farmers; and 

(b) if so, the quantity of high yielding 
variety seeds supplied to the farmers in the 
State of Madhya Pradesh during each ofthe 
last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN):(a) 
Yes, Sir. The certified seeds of high yielding 
varieties of cereals, pulses, ollseeds, fodder, 
fibre and vegetables are distributed through 
a network of NSC registered dealers, sale 
c?unters and State Government Agencies, 
such as, State Seeds Corporations, Agro
Industries Corporation and the Cooperative 
Societies, after taking Into consideration the 
demands received by the Corporation. 

(b) The quantities of seeds of high yield
Ing varieties supplied to farmers In the State 
of Madhya Pradesh during the years from 
1989-90 to 1991-92 is indicated in the state
ment annexed. 
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Jhuggl Jhoprf Dwer,.,.. of Sawan 
park 

4475. SHRI SHASHI 
PRAKASH: 
SHR' SURYA NAR
AYAN YADAV: 

Will the Minister of URBAN DEVEL
OPMENT be pleased to refer to reply to 
reply given AprIl 29, 1992 to' Unatrual 
Question No. 8365 and state: 

(a) the details of the allotters out of 
921 jhuggi-jhoprd dwellers of Sawan Park 

who have paid their total amount in 
Instalments for allotment of 32 sq. meters 
plots as per letters Issued by DDA totbese 
allottees in 1988; and 

(b) the steps being. taken by the 
Govemment to allot them plots? 

-
THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) According 
to Delhi Development Authority the details 
of those jhuggi jhonpri dwellers of Sawan 
Park out of 921 dwellers who have made 
payments, are as follows:-

1. No. of dwellers whohad paid one Instalment 134 
< '. 

2. No. of Dwellers who paid two instalments 128 

3. No. of Owellers who paid three instalments 135 

4. No. of Dwellers who paid four instalments 200 ' 

5. No. of Dwellers who paid full instalments 260 

6. No. of Dwellers who have not paid single 
instalment 

(b) 482 persons were found eligible for 
allo1ment after an enquiry and for them 
draw of lots was held on 25.11.1991, but 
so far possession could not be given to 
them due to stay order from the High Court. 
The case is being pursued by D.D.A. for 
vacation of stay, after which possession 
could be handed over to the 182 appli
cants. 

Allotment of Land by DDA 

4476. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to 
the answer given to usa No. 6326 on 
September 9,1991 regarding allotment of 

,'Iand by DOA and state: 

64 

(a) whe~her the information has Since 
been collected: 

(b) If so, the details thereof: and 

(c) if flOt, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTER OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a)to(c). No, 
Sir. However, It is felt that this would 
Involve secrutiny of a large number of 
records relating to land allotment cases, 
and the results may not be commensurate 
with the effort. Specific cases of Irregulari
ties brought to the notice of Government 
can be Investigated. 
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Gas for the Power Projects of MULLAPPALL Y RAMACHANDRAN): (a) 
Andhra Pradesh to Ccl. Ministry of Food Processing Indus

tries has proposal to set up a national 
4477. SHRI J. CHOKKA Marine Fishery Development Board during 

RAO: the 8th Five Year Plan Period for the 
SHRI G.M.C. overall development of marine fishery In 
BALA YOGI: the country. 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

Ca} whether the union Govemment 
have agreed forthe supply of gas fortha 
400 M.W. projects at Kakinada and Jagu
rupadu near Rajamundry of East Godavari 
District of Andhra Pradesh; and 

Cb} if so, the quantity of gas required 
and proposed to be supplied together with 
the agency executing the said projects? 

THE MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) Yes, Sir. 

(b) Allocations of 1.5 MMSCMD each 
had been made. ConSidering the revised 
projections of availability of gas, these are 
presently under review. 

National Marine Fisheries Develop
ment Board 

4478. SHRI GOPI NATH GAJAPA
THl: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the Government propose 
to set up a National Marine Fisheries 
Development Board; 

(b) if so, the details thereof; and 

(c) the time by which if is likely to be 
setup? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

( Translation) 

D.B.C. Facility In M.P. 

4479. SHRI SURAJBHANU SOLANKI: 
Will the Minister of PETROLEUM AND 
NATURAL ~AS be pleased to state: 

(a) whether D.S.C. connections were 
provided to the L.P.G. consumers in 
Madhya Pradesh during 1991-92; 

(b) if so, the number thereof; and 

(c) the number of persons proposed 
to be provided this facility during 1992·937 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI 8. SHANK
ARANAND): (a) Yes, Sir. 

(b) 52700 (Approx.) 

(c) Five lacs DBCs are proposed to be 
provided during the year 1992-93 through 
out the country. 

Encroachment of Land In Moeammad 
Tughlax Fort Range 

4480. SHRI RATILAl VARMA: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
~SC No. 8382 dated April 29, 1992 
regarding encroachment of land of Tugh
lakabad Fort and state: 

(a) whether the Information has since 
been collected; 
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(b) • so, the details thereof; and 

ic) • nol, the reasons therefor'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) As reported by Deihl Admlnlstra· 
tion demolition operation was conducted to 
remove the said encroachment In which 20 
structures were demolished along with 
boundary walls. 

Cc) Does not arise In view of reply to 
(a) and (b) above. 

[English] 

Dues from Eulldefs 

4481. SHRI VLJAY NAVAL PATIL: 
Will the Minister of URBEN DEVELOP
MENT be pleased to state: 

(a) whether the Delhi development 
Authority has yet to recover dues form 
such builders who have purchased several 
commercial plots; 

(b) If so, the amount due alongwith the 

Interest thereon; and 

(c) the st~ps the Govemment propose 
to taken to recover the dues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). As reported by D.D.A. 
Statement Indicating the amounts out
standing against the auction purchasers 
of commercial plots is annexed hereto. In 
the cased mentioned in the statement 
relating to commercial plots In Ihands
walan and plot No. 2-A Bhikaji Cama 
District Centre, the auction purchasers 
have filed a case In the court of law and 
further action to recover outstanding dues 
will be taken in accordance with the final 
judgment In the pending court cases. In 
the casasof plots No. 8.9.18.19 and 
Cenama plot in Laxmi Nagar District 
Centre final offer has been given to the 
auction purchasers by D.DA to pay the 
balance pnemium together with upto date 
interest @ 18% per annum in case they are 
interested in taking the plot or to seek 
refunds Further action will be taken upon 
receipt of raply from the auction purchas
ers. 
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[Translation] 

LPG Connections 

4482. SHAt HARI KEWAL PRASAD 
Will the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

(a) whether all those consumers who 
have registered their names for LPG 
connections in the Capital In 1984 with the 
Bharat Gas and Indian Oil have sanc
tioned LPG connections; and 

(b) if not. the reasons therefor? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. SHANK
ARANAND): (a) No, Sir. 

(b) While efforts are ~ing constantly 
made to give as many LPG connections 
as early as possible the clearance of the 
waiting lists depends on various factors 
such as product availability. number of 
persons on the waiting lists etc. 

tEnglish1 

Grant of Licences by Deihl Admini
stration 

4483. SHRI JEEWAN SHARMA: Will 
the Minister of HOME AFFAIRS be 
pleased to referto the reply given to Unstar-

• red Question No. 8641 on April 30, 1992 
regarding grant of licences by Delhi 
Administration and stats: 

(a) whether it Is obligatory to take a 
licence from the civic bodies in Delhi to 
carry on any type of business Including fair 
price shop, kerosene oil depot, dealership 
inedible oils before a licence is granted by 
the Delhi 

(b) if so. the reasons for large number 
of edible 011 licence holders have been 

granted licence by Deihl Administration 
without production of licence Issued by 
civic bodi~s on non-conforming areas; 

(c) the details of the revenue lost by 
the civic bodies on the account; and 

(d) the remedial measures being 
taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M. JACOB): (a) to (d). The Deihl 
Administration has Informed that the Delhi 

. Specified Articles (Regulation of Distnbu
tion) Order; 1981 and the Delhi Kerosene 
Oil (Export and Price) Control Order. 1962 
rospectively governs the grant of authori
sation for Fair price shops and Kerosene 
Oil Depots. Similarly. licences to edible 011 
dealers are issued under the Delhi Edible 
Oils (Licensing and Control) Order, 19n. 
These orders do not prescribe for any 
licence from civic bodies. A person would 
have to independently satisfy the require
ment of civic laws for obtaining a licence. 
if any so prescribed. 

A licence is required form new Delhi 
Municipal Committee to carry on business 
of Kerosene 0/1 and edible oil in the NDMC 
area. H a case relating to business of 
kerosene oil. edible oil. etc. running 
without thd licence comes to the notice of 
NDMC. legal action is taken under the 
Punjab Municipal Act ant the Prevention of 

. Food Adulteration Act. 

The Municipal Corporation of Delhi 
given licence fortrade as prescribed Inthe 
DMC Act and those running without 
Municipal licence are prosecuted. 

Allotment of Flats by DDA 

4484. ·SHRI ,,"NGAL RAM PREMI: 
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Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether attention of the Govern
ment has been drawn to the news-Item 
regarding allotment offlat by DDA appear
ing in the Jansatte of July, 18, 1992; 

(b) if so, the number of cases reported 
to the Government where in spite of 
making full payment of DDA flats, the 
possession has not 'been given so far; 

(c) the resins therefor; and 

(d) the steps proposed to be taken to 
give possession of such allottees who 
have since made the full payment? 

THE MINISTRY OF IN THE MINIS
TRY OF URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM): (a) Yes, Sir. 

(b) to (d). Information is being col
lected and will be laid on the Table of the 
Sabha 

Accumulated Stock of Butter WHh 
D.M.S. 

4485. SHRIBASUOEB 
ACHARIA: 
SHRI ANIL BASU: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is huge aCCl¥Tlula
tion of butter with Delhi Milk Scheme at 
present; 

(b) If so, the reasons therefor; and 

(c) the steps taken by Deihl Milk 
Scheme to reduce this accumulated stock? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

K.C. lENKA) (a) and (b). The present 
stock of white butter with Delhi Milk 
Scheme (OMS) Is 675 MTs which was 
built up for use in the recommendation of 
milk along with skimmed milk powder or 
liquid skimmed milk to maintain the supply 
levels during the current lean season of 
May to August, 1992 In the event of any 
shortage of fresh milk. However, due to 
availability of sufficient quantity of fresh 
",Ilk during the current lean season, white 
butter could not be used as envisaged. 

(c) OMS has take various steps to 
utilise the accumulated stock of white 
butte r like (i) restricting the in take of fresh 
milk thereby reducing the availability of 
fresh fat; (ii) converting the white butter 
into ghee for sale; and (iii) increasing the 
production of recombined milk, etc. 

Incentlves for Farmers 

4486. SHRI ANNA JOSHI: Will the 
Ministe- of AGRICULTURE be pleased to 
state: 

(a) the incentives provided by the 
Union Government to the farmers In 
Maharashtra to increase their farm pro
duce; and 

tb) the a(;)ricu\\ura\ subsidies released 
to each State during 1992-93? 

THE MINISTER OF STATE THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): Ca) 
Some of the important schemes being 
Implemented by the Department of Agricul
ture & Cooperation, Government of India to 
provide incentives to the farmers in the 
country including Maharashtra to increase 
their farm produce ara as under:-

1. Special Foodgrains Production 
Programme for Maize and 
Millets 
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2. Integrated Programme for Rice Programme-Wheat 
Development 

7. Plant Protection Umbrella for 
3 . National Pulse Development Gram and Amar 

. Programme 

4. Intensive Cotton Development Desldes, the Government fixes the 
Programme minimum support prices for major agricul-

tural commodities for ensuring remmara-
5. Ollseeds production Programme tive pilces to the growers{farmers for their 

produce with a view to encourage higher 
6. Special Foodgrains Production investment and production. 
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Pulse Mills. 

4487. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether Pulse MiUs have been set 
up In Madhya Pradesh as per yield of 
Arhar and Gram; 

(b) whether adequate provisions have 
been made under the National Pulses 
Development Scheme; and 

(c) if not, the efforts made by the 
Government in this regard? 

THE MINISTER OF' ST ATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR GO
MANGO): (a) Yes, sir Pulse Mills have 
been set up in Madhya Pradesh for Arhar 
and Gram. 

(b) and (c). The National Pulses 
Development Project Isbeing irrplemented 
in 26 States Including Madhya Pradesh 
and Union Territories of Delhi & Goa. 
Under this schema, farmers will be entitled 
to get 50% of the subsidy for the purchase 

of Oal Processors upto a maximum limit of 
As. 4,000. During 1992-93 a provision of 
As. 53.33 lakhs has been made under this 
scheme, out of which Government of 
India's share Is Rs.40 lacs. No proposals 
in this respect have yet been received and 
the therefore no comments on the ade
quacy of this amount can be offered. 

[English) 

Location to States Under Nehru 
Rozgar Yojana 

4488. SHRI STYAGOPAL MISRA: 
Will the Minister of URBAN DEVElOP
MENT be pleased to state: 

(a) the amount earmarked for different 
StatelUnion Territory under Nehru Rozgar 
Yojana for 1991-92; and 

(b) the actual amount disbursed statel 
Union Territory wise for the said scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
A statement, showing the amount ear
marked and disbursed, StatelUnlon Terri
tory -wise under Nehru Rozgar Yojana, for 
1991 -92, is enclosed, as Annexure. 
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Water SUpply and SanitatIon Projects Mlnlsler of AGRICUl. ruRE be pleased to 
of Hyderabad state: 

4489. SHAI DEARMAHIKSHAN: WID 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

. (a) whether World Bank assistance 
has been provided for projects of water 
supply and sanitation of Hyderabad: and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) Yes. Sir. 

(b) The Hyderabad Water Supply and 
Sanitation Project is being implemented by 
the Hyderabad Metropolitan Water Supply 
and Sewerage Board. The estimated cost 
of the Project is As. 257.06 crares. The 
World Bank assistance istothetuneol US 
89.9 million. T-he Project enVisages aug
mentation of water supply. strengthening 
01 the existing water supply and sewerage 
system, low cost sanitation, resettlement 
and rehabilitation. of persons affected by 
the Singgur Dam, institutional strengthen
ing and training. 

[Translation) 

Urea and PhOSpt.~8 F9rtiUzers 

4490. SHRI LALIT ORAON: Win the 

(a) the quantity of Urea and Phos
phate fertnizers distributed to the small and 
marginal farmers in Bihar during the last 
three years; 

(b) the number offarmers benefited in 
Bihar; 

(c) whether the Government have 
received complaints regarding the Irregu
larities in the distribution of fertilizers in 
Bihar; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
A Statement is enclosed. 

(b) Under the Scheme on Fertiliser 
subsidy for small and marginal farmers 
70.9 lakh farmers have benefited during 
, 991-92. 

(c) and td). Bihar State Government 
received five complaints regarding irr~
larities in fertiliser distribution during 1991-
92. The concerned Dist~ct Magistrates 
have been asked to enquire in to the 
complaints and a Committee has also been 

'set-up to look into the matter. 
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Development of Wool 

4491. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the Government have 
drawn up any programme on the develop
ment of wool and rearing of sheeps In 
certain States; 

(b) whether any such programme has 
been drawn up in the State of Rajasthan; 

(c) If so, the details thereof; and 

(d) the amount allocated to Rajasthan 
for the above purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
K.C. LENKA): (a) and (b). Various Central 

, and Centrally Sponsored Scheme have 
been drawn up for sheep and Wool devel
opment in the Country including the State 
of Rajasthan. 

(c) These schemes include improve
ment in genetic make up of indigenous 
sheep, assistance 10 wool producers by 
way of remunerative prices, dissemination 
of technical knowledge among breeders. 

(d) An amount of Rs. 1.29 crores has 
been released during the last five years 
to the state of Rajasthan. 

Encroachment on Public 
Land 

4492. SH. RAM NAG INA MISHARA: 
Will tbe Minister of URBAN DEVELOP
MENT be pleased to refer tothe reply given 
to Unstarred Question No. 4433 on Decem
ber 18, 1991 regarding encroaching en
croachment on public land and state: 

(a) whether any action has been taken 
with regard to removal of encroachment on 
public land referred to therein; 

(b) if so, the details thereof; 

(c) whether the unavthorised en
croachment has been removed or the 
aliotmenVlease has been cancelled; and 

(d) if not, the reasons therefor and by 
when the proposed action is likely to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI.M. ARUNACHALAM): (a) Yes, Sir. 

(b) to (d). Delhi Development Authority 
reports that in reply to the Show Cause 
Notices served on the allottees, the allot
teas have claimed that the encroachments 
have been removed. Thereafter, a fresh 
survey was ordered and wherever en
croachments were found to be continuing 
final show cause notices were issued for 
cancellation of allotment. 

Krlshl Vigyan Kendras 

4493.SHRI THAYIL JOHN ANJA
LOSE: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the number of Krishi Vigyan 
Kendras in Kerala; 

(b) whether the proposals for opening 
more Krishi Vigyan Kendras in Kendras in 
Kerala is pending with the Union Govern
ment for clearance; 

(c) if so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER .OF STATE IN THE 
MINISTRY OF AGRICULTURE. (SHRI 
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KC. lENKA): (a) Sir. There are Seven which are pleased under the direct 
Krishi Vigyan Kendras in Kerala State. supervision of ahigh level officer supported 

(b) Yes. Sir. 

(c) There are nine pending proposals 
for establishing Krishi VlQyan Kendras in 
Vorkady AIleppey. Kozhilkode. San
thanpara. Tavanur (Malappuram), Kelap
paji (Malappuram), Pathanamthitta. Kan
nore& Wyned districts. 

Cd) On availability of additional funds. 
these proposals will be considered by the 
tCAR. 

Facellft to City 

4494. SH. TARA CRAND K~AND 
KHANDELWAL: Will the Minister of UR
BAN DEVELOPMENT bepleasedtoslale: 

(a) whether the MCD and NDMC have 
recently launched a special drive to give a 
facelift to the City; and 

(b) if so, the details of the specific 
areas in which cleanliness drive is likely to 
be launched by MEDINDMC? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URABAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Municipal Corporation of Delhi. has 
informed that a' Safai Abhivan ' is being 
carried out from 20th July '92 to 15 th 
August '92 in all the areas under its 
jurisdiction. During this drive. intensive 
cleaning has been planned as per Annex
ure-I 

The New Delhi Municipal Committee 
has also reported that a 'Safai Abhiyan' 
has been launched from 20th July '92 to 
August 3.92 under the supervision of a high 
level coordination Committee. The whole 
area has been divided into five zones 

by sanitation 01flcla1s and staff. The 
purpose is to remove the garbage from all 
the sites including backlanes. streets. bye
lanes dump comers and other blind spots. 
All the drains have since been desilted and 
de-weeding ofbig NaUahs and storm water 
drains have also been carried out. All the 
Culverts have been scrapped and de silted 
to maintain continous flow of rain water. 

STATEMENT 

Karol Bagh Zone: 

1. Shankar Road 

2. Dr. Krishnan Road 

3. Upere Ridge Road 

4. Sir Ganga Ram Hospital Marg 

5. C.P. Wason. margo 

6. New Rohtak from Zakhlra 
Flyover to Crossing of East Park 
Road 

7. Road No. 6 (library Cinema 
Road) 

S. Patel Road 

9. Road No.22 

10. Road No.7 

11. Balraj Khanna Marg. 

12. T.Sohan lal Marg 

13. Parshad Nagar Road 

14. Ranjeet Nagar. 

15. Road No. 11 
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16. Pusa Rad. 
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17. New pusa Road. 

18. Ganga Mandlr Marg. 

19. Vishnu Uandir Marg. 

20 Tank Road. 

21. Falzroad from DR Gupta Raod 
to Rani Jhnsi Road 

22. Kabar Road. 

23. Fast Park Road (New Rohtak 
Road to Dash Bandu Gupta 
Road) 

24. RamaRoad (fromEE Store Round 
about 10 Najafgarh Road) 

25. Naralna Road (from patel Nagar) 
PolIce Station to Khera Hospital). 

28. 60' wide North Avenue Road. 

27. 80' wide Rode (from Ring Road 
to H-Block. NaIalna Vlhar). 

28. UaIn Inderpurl. 

29. Dash Sandhu Gupta Road 

30. Padam SIngh Road 

31. Sujan SIngh Road 

32. Gun:Iwara Road. 

33. AIya Sarnaj Road. 

34. UIIary Road 

1. Malhura Road 110m Deihl Public 
School to TlIak Bridge. 

2. Bahadur Shah Zafer Marg 

3. Subhash Marg. 

4. New Darya GanJ Road 

5. Shradha Nand Marg 

6. S.P. Mukherjee Road 

7. Chandni Chowk Road. 

8. Jawar Lal Nehru Marg 

9. Asaf Ali Road 

10. Ranjit Singh Marg 

11. Minto Road 

12. T.P. Marg. 

Sada, Pahargunj Zone 

1. Rani Jhansi Road (From Pan
chkuin Road to Barafkkhana) 

2. Panchkuin Road (From Rani 
Jhansi Road 10 Basanl Road) 

3. DB Gupta Road (From Rero 
Jhansi Road to Ajmerl Gate) 

4. Chitra Gupta Road (From Pan
chkuin Road 10 DB Gupta Rd.) 

5. Qutab Road (l=rom&Azad Mid. to 
New DeIhl Rly. SlalIon) 

6. Old Rohtak Road (From Azad 
Mid. to Sara! RohIIa) 

7. Kali Dass. Road (From Sanjay 
Nagar Road to Saral RohIIa 
Bridge). 

8. Asad Market Road. 
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South Zone 8. Veer Sava",er Marg. 

1. Tamil Sangam Marg 9. Shiv Mndir Marg. 

2. Aurobindo Marg from Yusif 10. Gidwani Marg. 
sarao to I.I.T. Crossing. 

11. Central Road Double Storey 
3. Ch. Jhandu Singh Marg. 

12. Lajpat Nagar-III 
4. Kalka Devl Madir Marg. 

13. Main Road Sadiq Nagar, 
5. Lala Lajpat Rai Marg. 

14. 80'R/W Road (Okhala Road) 
6. Road No. 13 

15. Rajadhir San Marg. 
7. Road from Qutab to Mahrouli. 

16. Hochin Minh Road. 
8. Andheria More. 

17. 80' R/W Road in G.K. II (Opposite 
9. Bus Route Malviya Nagar. Don Bosco School). 

10. Aurobindo Marg from liT 18. S-bend Roas Malviya Nagar 
Crossing to Qutab. 

19. Khirki Village Road (From Savitri 
11. Jaitpur Road Nagar to village Khi",i) 

12. Poorvi Marg 20. Hans Raj Sen Marg Kalkaji 

13. Pashehimi Marg 
Shahadara (South) Zone: 

14. Venkteshware Marg 
1. Raja Ram Kohli Marg 

New Delhi Zone: 
2. Patparaganj Road 

1. Mathura Road. 
3. Main Gandhi Nagar Road. 

2. Lodi Road. 
4. Jheel Road. 

3. Lala Lajpat Rai Marg 
5. Preet Vihar Road. 

4. Bhishma Pitamah Marg 
6. Marginal Pund 10 Tilok Puri 

5. Sri Sri Krishan Marg Road. 

6. Gurudwara Road. 7. Vishwas Road 

7. Feroz Gandhi Road. 8. Shahdara Road. 
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Shahdara (North) Zone: 
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1. G. T. Road 

2. Loni Road 

3. Road No. 66 to Ghonda Chow!( 

4. Karawal Nagar Road (Wazira
bad Road to Viii. Johri Pur) 

Najafgarh Zone: 

1. Road No.3 

2. Nagloi- Najafgarh Road. 

3. Delhi Nagafgarh Road. 

4. Jharoda Kalan Road. 

5. Dichaon Kalan Road. 

6. Ghumanhera Road Upto 
Kharkhari Nahar. 

7. Najafgarh Phirni Road 

8. Najafgarh Dhansa Road 

9. Rawta Road 

10. Ghumanhera Road 

11. Jhatikea Road 

12. Kanganheri Road. 

13. Najafgarh Bijwasan Road. 

14. Palam Dabri Road. 

16. Vijwasan Road. 

Rohini Zone: 

1. New Rohtak Road from 
Jakhira to Ringh Road. 

2. East Avenue Road. 

3. North Avenue & North West & 
West Avenue Punjabl Bagh. 

4. Najafgarh Road from Jakhir to 
Moti Nagar Crossing. 

5. Old Rohtak Road from Saral 
Rohilla to Jakhira. 

6. 80' road in Lawrence Road. 

7. Auchandi Road & Swami Narain 
Nagar to Phrehbadpur. 

8. Canal Road & Swami Narain 
Marg. Ashok Vihar. 

9. Old Rohtak Road 

10. Bus Route of 80' RCW Road and 
100' RCW Road 

11. Madhav Road. 

12. Britania Road. 

13. Bus Route of Jain Sathanak. 

14. Shastri Nagar Road. 

15. Sindhora Kalan Road 

16. Pockets In Kesha Puram Area. 

17. Main Road of Jai Mata Market. 

18. Handa Purl Main Road. 

19. Auchandi Road. 

20. Shalimar Bagh Road 

21. A~hok Vihar Road. 

22. Swami Narain Marg 100' RCW 
from canal to RCW. Swami Par
manand Marg. 
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23. Rot1tak Road. 
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24. East Evenue Road. 

25. Najafgalh Road. 

26. Road N9. 34 

27. Rani Bagh Main Road 

West Zone 

1. Jank Puri Marg Starting from 
Jail to Pankha Road. 

2. Jail Road. 

3. Road starting from Maya Puri 
Road passing through Clock 
Towwr up to Road No. 32. 

4. Road from Clock Tower to Jail 
Road. 

5. Road Linking Najafgarh Road 
and Outer Ring Road Passing 
through 24 Block Tilak Nagar and 
Ganesh Nagar. 

6. Raghublr Nagar Road from 
Najafgalh 10 PWD. 

7. 80' wide road In Rajouri Gurden 
from Ring Road Najafgarh. 

8. Tanwar Marg from Nagafgarh 
road to Basal Darpur. 

9. SO' Wide road in Mansarover 
Garden. 

10. lok Nath Marg. Kirti Nagar. 

11. Balbir Singh Road 

12. Sonia Road in Vikas Puri. 

CM Lines ZoI)8 

1. RaJan Babu Ro3$1 

2. MaJlis Park & Kawai PaJk Road. 

3. Burari Road. 

4. Parade Road (Nirankari Colony 
Road) 

5. BouJeward Road. 

6. Mori Gate Road. 

7. G.T. Road. 

8. Raj Niwas Marg. 

9. Yamuna Marg. 

10. Court Road. 

11. Alipur Road 

12. Rajpur Road 

'3. lothian Road 

14. Kala Ghat Road 

15. Bara Bazar. 

16. Flag Staff Road. 

17. Under Hill Road. 

18. Satyawatl Road. 

19. Chaatra Marg. 

20. Corronation Road. 

21. University Road. 

22. Sudhir Bose Marg. 

23. Guru Tagh Bahadur Road. 
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24. . Lazman Dass Agarwal Road. 48. G.T~ Road 

25. Lancar Road TImer pur 

26. 8haI Permanand Road 

27. Klngsway Road 

28. Tagol'8 Park Road 

29. Bandh Road 

30. G.T. Road 

31. Zonal Road from GT Road to 
Mall Road. 

32. Modal 10wn ... 11 Road. 

33. Road No. 2 & 3 Model Town 

34. Road along Chatrasal Stadium 

35. Road from Chatrasal Stadium to 
Polic Une. 

36. Polo Road 

37. Bhamashan Road 

38. Vijey Nagar Road 

40. Banglow Road 

41. Agarsen Marg 

42. Kolhapur Road 

43. MaIka Ganl Road 

44. Roshanara Road 

45. Main Road of Nehru Kutia and 
Kabir Basti 

46. Kalidas Marg. 

47. Styawatl Marg. 

49. Grain Godown Road. 

NaI8Ia. Zone 

1. . Narela Road 

2. Alipur Narala Road 

3. Narela Bavana Road 

4. Ghewra Gewana Road 

5. Auchndi Road 

6. Road No.3 

7. Bakhtawarour Road 

8. Mukhmelpur Road 

9. Jurar; Road 

10. Narela Lampur Road 

11. Arya Sarnaj Road 

·12. Ch. Ram Dev Narg. 

13. Khera Khurd Road. 

Extension of Balconies In 
Rohlnl 

4495. SHRI KESIRI LAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(pI whAther the allottees of plots 
m.:as:mrrg ;:~i3,32and 48 sq.mt.in SectorS" 
'::\.4.5, ii.7,H. tlC. in Rohini were earlier 
aliowecl to extend their balconies but this 
facility has been withdrawn since April, 
1992 in respect of plot admeasuring 32 and 
48 sq. mts; 

(b) if so, the reasons for withdrawal of 
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this facility in case of plots sizes 32 and 
48 sp. mts. only; 

(c) whether the Government propose 
to restore the facility; and 

(d) If so, by when and If not, the 
reasons therefor? 

MINISTER OF STATE INTHE MIN
ISTRY OF URBAN DEVELOPMENT (SH: 
M. ARUNACHALAM): (a) and (b). DDA 
reports that Extension of balconies on 
public land on plots measuring 26,32& 48 
sqrn. in Rohini Residential Scheme of DDA 
was never allowed and so there Is no 
question of withdrawal of this facility. 

(c). In view of (a) and (b) above the 
question of allowing balconies on public 
land does not arise, It is also pointed out 
that only 45cm. Sun shade ontheopening 
is allowed beyono plot line in the common 
open space in between. 

(d) There is no proposal with DDA to 
allow balconies on 25,32 & 48 sqm. plots in 
Rohini on public land. Balcony projections 
on Public land/road is not permissible as 
per building bye-laws 1983. 

Aerial Survey on Kutch 
Border 

4496. SHRI HANNAN MOL
LAH: 
SHRI RUPCHAND 
PAL: 
SHRI HARISINH 
CHAVDA: 
DR. AMRIT "LAL 
KELIDAS PATEL: 
SHRI D. VENKA TES
WARA RAO: 
SHRI R. SUR ENDER 
REDDY: 
SHRr DILEEP BHAI 
SANGHANI: 

SHRI MOHAN RAW
ALE: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whethe the Border Security Face 
has started an aerial survey on the Kutch 
border; 

(b) If so, the reasons therefor; 

(c) whether some dead bodies have 
been recovored by the border Security 
Force in the Rann of Kutch; 

(d) if so, the details thereof aiongwith 
the causes of their death; 

(e) the countries to which the dead 
persons belonged: 

(f) whether the Union Government 
have informed these countries of the 
incident; and 

(g) if so, the reaction of these countrles 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Aerial receewas carried 
out by BSF over Rann of Kutch in May, 
1992. 

(b) The main purpose of this aerial 
recee was to ascertain If there were more 
dead bodies and to find out about move
ment of persons in that area, if any. 

(c) to (e). 40 dead bodies were found 
dUJing patrolling on 14115 May and27128 
May, 92. These bodies were of Ban
gladeshi nationals who were pushed by 
the Pakistani Rangers into the Indian 
territory. They died due to dehydration. 
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Break up of these 40 dead bodies is as 
under: 

Male 1 (About 55 years) 

Male 10 (About 18 to 35 years) 

Female 8 (About 18 to 35 years) 

Children 21 (About 4 to 13 years) 

(f) and (g). The matter had taken up with 
the Pakistan authorities. 

Achievement of Targets In Petroleum 
Sector 

4497. PROF. SUSANTA 
CHAKRABORTY: Will the Minister of 
PETROKEUM AND NATURAL GAS be 
pleased to state: 

(a) whether shortfall in targets in 
production of petroleum products ad
versely affected the economy ; and 

(b) the remedial measures being taken 
by the Government In this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b). About 51.4 million 
tonnes crude was processed in the 
refineries against a target of 50.9 million 
tonnes during 1991-92 representing an 
achievement of 101%. 

Terrorists' Demands for Release of 
Hostages 

4499. SHRI R. SURENDER REDDY: 
Will the Minister of HOME AFFAIRS be 
pleased to sfflte 

(a) the broad demands made by the 
terrorists in Jammu and Kashmir for 
release of the hostages in their custody; 
and 

(b) the response of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRIM.MJACOB): (a) and (b). In Jammu 
and Kashmir; abductions by terrorists are 
resorted to intimidate specific groups, for 
extortion I ransom money and for the 
release of arrested terrorists of t.he out -fits 
etc. The Government have taken strong 
measures against terrorists and have 
intensified patrolling of vulnerable areas. 
The cemads have generally been not 
accepted. 

[ Translation] 

Task force to Study Details About 
The Utilisation of Natural Gas. 

4500. SHRIMATI SHEELA 
GAUTAM: 
SHRI RAJESH 
KUMAR: 
SHRI TEJ NARAYAN 
SINGH: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Oil & Natural Gas 
Commission has set up a task force to 
study the details about the utilisation of 
natural Gas; 

(b) if so, the details of recommenda
tions made by it; 

(c) the action taken by the Government 
thereon; and 

(d) whether the Government propose 
to set up a regional office of the Oil & 
Natural Gas Commission in Bihar and 
Uttar Pradesh separately to expedite the 
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drIIIng operatiOn in an etrJcIent manner? 

MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) No, Sir. 

(b) and (c). 00 not arise. 

(d) No, Sir. 

(English) 

Attack on Kuwaiti Diplomats In Deihl 

4501. SHRI D. VENKA 1£5-
WAAA RAO: 
SHRI N.J. RATHVA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether a special team was 
constituted to Inquire into the incident of 
attack on a Kuwait Embassy Car carrying 
two diplomats in Delhi recently; 

(b) if so, the details thereof; 

Cc) whether the said team has since 
submitted its report; 

Cd) if so, the broad recommendations 
made therein; 

(e) the follow-up action being taken 
thereon; and 

(f) the steps being taken to provide 
adequate security cover to foreign diplo· 
mats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF· 
FAIRS AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (SHRI 
M. M. JACOB): (a) Yes, Sir. 

(b) A special team consisting of one 

Assistant CommisSioner of Police, two 
Inspectors and one Sub-Inspector of 
Operation Call of Delhi Police has been 
deputed to enquire Into the incident of attack 
on a Kuwait Embassy car carrying two 
diplomats on 5.5.92 

(c) No, Sir. 

(d) and (e). Does not arise. 

(1) The Deihl Police have reportedthal 
their Special Task Force keeps constant 
watch around the foreign missions! resI
dence of diplomats. 

[Translation] 

Sura Tragedy In DeIhl 

4502. SHRI NITISH KUMAR: 
OR. MAHAOEEPAK 
SINGH SHAKYA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether attention of the Govern
ment has been drawn to the newsltem 
captioned 'Govt. deptts. "involved" in sura 
tragedy' appearing in the Tribune dated 
May 24, 1992; 

(b) if so, the facts of the case; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF· 
FAIRS AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACO£3) (a) yes, Sir. A 
newsitem captained 'Govt. deptts. "involved 
" in sura tragedy' appeared in the Tribune 
in its issue of Mey 24, 1992. 

(b) and (c). Mr. Justice Jagdish 
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Chandra, Retd. Judge ot Delhi High Court 
has been appoint as commission of Inquiry 
by Delhi Administration to inquire into the 
causes ofthe tragedy, fix responsibility and 
suggest remedial measures. 

[English) 

Tsundur Massacre 

4503. SHRI DATIATRAYA BAN
DARU: Will the Minister of WELFARE be 
pleased to state: 

(a) whether the one·man commission 
appointed to inquire into the incidents of 
Tender massacre in Andhra Pradesh has 
since submitted its report; 

(b) if so. the broad recommendations 
made therein; and 

Cc) the follow- up action takenJbeing 
taken thereon? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) to (c). The informa
tion Is being collected from the State 
Govemment of Andhra Pradesh and will 
be laid on the Table 01 the House. 

[ Translation] 

Alleged Irregularities In Lottery 
Business In Deihl 

4504. SHRI SIMON MARANDI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned "Lottery fund seizure tog 23 Iakh 
dakaar gaye" appearing inJansatta dated 
May 16, 1992; 

(b) If so, the reaction of the Govem
ment thereto; 

(c) whether any inquiry has been 
conducted in this regard; 

(d) if so; the outcome thereof ; and 

(e) the action taken against the guilty 
persons? 

THE MINISTER OF STATE IN THE 
MINISTRVOF PARLIAMENTARV AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) The news-item has been 
seen. 

(b) to (e). The Delhi Administration has 
reported that two officials have been 
arrested and criminal proceedings initiated 
against them in the Court. The services of 
another official have been terminated and 
an enquiry has been intiated against him 
by the CBI. 

[English] 

Activities Of Pakistani Intruders 

4505. SHRIJASWANTSINGH: Will the 
Minister 01 HOME AFFAIRS be pleased to 
state: 

(a) whether some Pakistanis intruded 
Into India near village Beedan, district Jais
almer (Rajasthan) and subsequently killec;t 
three Indian citizens on December 19,1991; 

(b) II so, the details thereof; 

(c) the numberol letters received by the 
Ministry in this regard during the current 
year; and 

(d) The action taken there on? 

THE MINISTER OF STATE IN THE 
MINISmVOFPARLIAMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
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MINISTRY OF HOME AFFAIRS (SHRI NATURAl GAS be pleased to state: 
M.M.JACOB): (a) and (b). Yes, Sir. Accord
Ing to information available with Govt., three 
armed Pakistani criminals on two camels 
came to village Beedan-Ghuman Singh 
Deora district Jaisalmer, reportedly in the 
evening of 17th December, 1991 and com
mitted murder of three persons. Theirafter, 
they escaped to Pakistan by crossing Inter
national border. 

(c) and (d). Three letters have been 
received during 1992 in this regard and reply 
there to has been sent on 14.7.92. 

Fake Priority Vouchers Of Cooking Gas 

4506. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether a large number of fake 
priority vouchers of cooking Gas were de
tected from the office of Marketing Division 
of Indian Oil Corporation Limited in New 
Delhi during 1991-92; 

(b) if some the details thereof; and 

(c) The action taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL LGAS (SHRI B. SHANKAR
ANAND): (a) to (c). An enqUiry is being held 
in the matter. 

Award of Contract For 011 Tankers To 
ECL 

4507. SHRI CHANDRAJEET 
YADAV: 
SHRI RAM VILAS 
PASWAN: 

. (a) whetter the oil Coordination Com
mittee awarded a five years contract to ESL 
for oil tankers before the tankers were actu
ally acquired by EXL 

(b) If so, whether any inquiry has been 
conducted in this regard; 

(c) If so, the outcome thereof; and 

(d) The action taken by the Government 
I~ the matter? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a). to ~). Yes, Sir. 011 Coordina
tion committee has reported that it is a nor
mal practice ·that new ships are egged prior 
to delivery. 

Migration of Government Employees 
from Kashmir Vallely 

4508. DR. AMRIT LAL KAUDAS: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) The number of statel Central Gov
emment employees who have migrated from 
the Kashmir Valley and are living Udhampur 
at present; 

(b) whether a large numberof'C' and '0' 
category migrant employees are being al
lowed to draw their salaries from Udhampur 
Itself; 

(c) If not, the reasons therefor; and 

(d) the steps proposed to be taken to 
allow those migrant employees to draw their 
salaries from Udhampur Itself In view of the 
hardships caused to them 

THE MINISTER OF STATE IN THE 
Will the Minister of PETROLEUM AND MINISTRY OF PARLIAMENTARY AFFAIRS 
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AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d).13,700 families of Gov
emmentenpoyees are reglstel'Bd in Jammu 
Region Including In Udhal1l>ur. The arrange
ments for the payment of salary to the eli
gible Government el1l>loyees have been 
made by the concerned establishments in
cluomg at Udhampur depending upon the 
administrative feasibility. 

Alleged AtrocHles On Trans
Yamuna Tenants By Deihl Pollee 

4509. SHRI KARIYA MUNDA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government are aware 
that a ~arge of number tenants in Trans
Yamuna area of Delhi are being looted and 
dispossessed oftheirhouses by Delhi Police 
and particularly by the police personnel of 

'Vivek Vihar, Anand Vihr and Gandhi Nagar 
Police Stations. 

(b) H so, the steps being taken to rem
edy the situation; and 

(c) H not, whetherthe Govemment would 
inquire the matter? 

THE MINISlER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The Delhi Police has reported 
that no such incident occurred! reported in 
the jurisdiction of trans-Yamuna areaduring 
the period from 1-1-92to 15.7.92 in the area 
of Police Stations Vivek Vihar, Anand Vihar 
and Gandhi Nagar, 

(b) Does not arise. 

(c) As and when any incident comes to 
notice, an enquiry is conducted and stern de
partmental action is taken against the police 

officers/men found indulging in such prac
tice. 

[Translation] 

Employees Arrest In J & K For 
Terrorist Activities 

4510. DR. RAMESH CHAND 
TOMAR: 
SHRI DEVI BUX SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) The number of employees of the 
U'lion Govemment and the State Govem
ment arrested inJammu and Kashmironthe 
Charge of their involvement in the activities 
of terrorism, during each of the last three 
year and the current year; and 

(b) The number of the employees be
longing to Home and Defence Services out 
of them alongwith the posts held by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The request informa
tion is awaited from the Government of 
Jammu and Kashmir and will be laid on the 
Table of the House on receipt. 

[English] 

Census Of Malthlll Speaking 
People 

4511. SHRI BHOGENDRA JHA: wm 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether number of Maithilispeaking 
people were published in respective Census 
Report of 1921, 1931, 1951 ns 1961; 
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(h) If so, the details theraof; 

(c) whether In 1971 and 1981 censuses 
separate figures of maithiU speaking people 
have been published; 

(d) if not, the reasons therefor; 

(e) whether among the languages out
side the Eighth Schedule ofthe Constitution, 
Maithili was the first to have been recog
nised by the Sahitya Academy; and 

(I) If sO,the steps to include in the Eighth 
Schedule 01 the Constitution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY Of HOME-AFFAIRS (SHRI M.M. 
JACOB): (a). The number of Maithili speak
ing people were not published in the census 
reprts of 1921 and 1931 Censuses of India. 
The number of persons who had return 
Maithili as their mother-tongue in 1951 and 
1961 Censuses in the country are published 
il the respective Census reports. 

(b) The actual numberof Maithili speak
ing people in India based on the Mother 
Tonga returns as per the Censuses of 1951 
and 1961 are 97, 757 and 4, 984, 811 re
spectively. 

(c) No. Sir, 

(d) the Malthlli speaking persons In 1971 
and 1981 Census were grouped under Hindi 
language based on linguistic information 
available and studies mad. 

(elNo. Sir. 

(f) The question of the inclusion of more 
languages in the 8th Schedule of the Consti
tution is under consideration of the Govern
ment. 

Drug De-Addiction Cent .... 

4512. SHRI G. MADE
GOWDA: 
SHRI GANGADHARA 
SANIPALlI: 

Will the Minister of WELFARE be 
pleased to state:(a). The drug de-addiction 
centres in the country, StateJUnion Territory
wise; and 

(b) The Central assistance provided 
during each of the last there years In this 
regard, Statal Union Territory-wise? 

THE MINISTER OF WE LFAARE (SHRI 
SITARAM KESRI): (al and (b). The informa
tion is given in the Statement enclosed. 
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{Translation} 

AUGUST 6, 1992 

[£ngfsh) 

Arrest of Children In Deihl 

45'3. SHRI GAYA PRASAD KORI:Will 
the MINISTER OF HOME AFFAIRS be 
pleased to state: 

(a) whether some children were ar
rested while demonstrating at the Boat Club 
on July 3, 1992; and 

(b) H so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS AND 
THE MINISTERO F STATE INTHE MINIS
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No. Sir. 

(b) Does not arise. 

Contracts by Engineers India 
Limited 

4514. DR. P.R. GANGWAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of places where the 
Engineers India limited has been executing 
international contracts at present; and 

(b) the details of the profit and loss 
made by this institutions during each of the 
last three years? 

THE MINISTER OF PEJROI..UM AND 
.NATURAL GAS ( SHRI B. SHANKAR
ANAND): (a) : At present the Engineers 
India limited is executing contracts in Iran. 
Algeria. Malaysia. Abu Dhabi and UK 

(b) : Profits (aftertax) during each of the 
last 3 years are as follows :-

1991-92 As. 20.679 crores 

1990-91 Rs. 9.334 crores 

1969-90 Rs. 3.307 crores 

Deploymerit of Central Security Force. 
In PunJab 

4515. SHRI SUDHIR GIRl: Will the 
Minlsterof HOME AFFAIRS be pleased to 
state: 

(a) the details of Central Security forces 
deployed in Punjab during the recent As
sembly and Lok Sabha elections; and 

(b) the details of such forces deployed in 
the State at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB) : 

(a) and (b) It will not be in the public 
Interest to disclose the information on the 
floor of the House. 

[Translaf;onj 

Notices of Contempt of court to Deihl 
Police Personnel 

4516. SHRI CHHEDI PASWAN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of Delhi Police Person
nel whom notices of contempt 01 Court were 
seryed during the last one year and the 
reasons therefor; and 

(b) the action being taken against such 
personnel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M 
. JACOB):(a):- The Delhi Police have re
ported that 19 Police officials were served 
notice of contempt of Court in 16 case during 
the year 1st July 1991 to 30th June, 1992. 
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(b):- The Deihl Police has reported that 
In 6 cases. Special Leave Petition have been 
filed . 9 cases have been dismissed/dis
posed of by the Central Administrative Tribu
nal SUpreme Court. One case stands ad
journed for the personal appearance of a 
police officer. 

Drinking Water Scheme. of Madhya 
Pradesh 

4517. SHRI DIGVIJAYA SINGH: Will 
the Ministerof URBAN DEVELOPMENT ~ 
pleased to state: 

(a) whether the Union Government 
have received drinking water scheme of 

Biaora. Sarangpur and Pachor of Rajgarh 
Districtfrom Government of Madhya Pradesh 
for approval; 

(b) If so. when were these schemes 
received; and 

(c) the action taken by the Union Gov
ernment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a): Yes, Sir. 

(b) and (c): The requisite information 
is as follows:-
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Gas From Trlpura to West Bengal Via 
Bangladesh 

4518. SHRI RUPCHAND PAL: 
SHAI AMAL DATTA: 

Will the Minister of PETROLEUM & 
NATURAL GAS be pleased to state: 

(a) Whether the question of bringing 
natural gas from Tripura to West Bengal via 
Bangladesh through pipeline has been taken 
up with the Bangladesh Govemment; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. 
SHANKARANAND):(a) and (b) : No con
crete proposal under the consideration of 
the Govemment. 

[Translation] 

Development of Rsherles 

4519. SHRI RAM TAHAL CH-
OUDHARY: 

SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI BHUPINDER SINGH 
HOODA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the estimated areas suitable for 
fisheries development in the country Statel 
Union territory-wise; 

(b) the total area brought under fisher
Ies in each State/Union territory during the 
last three years; 

(c) the steps taken so far by the Govem-

ment for development of fisheries In each 
State-Union territory; and 

(d) the amount allocated to each state! 
Union Territory for this purpose during the 
last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULATURE (SHRI MULLAPPALY 
RAM CHANDRAN): (a) and (b) : Under the 
Centrally sponsored Scheme. 2.831akh hect. 
oftanks and ponds and 7,966 ha. of brackish 
water areas have been developed out of 
estimated suitable area of 22.12 lakh ha. of 
tanks and ponds and 14.121akh ha. of brack
ish water area in the country. The State-wise 
details are given in Statement -I 

(c): 365 Fish Farmers Development 
Agencies (FFDAs) and 31 Brackish Water 
Fish Farmers Development Agencies 
(BFDAs) have been sanctioned to provide 
financial, technical and extension support to 
the fish farmers. State-wise distribution of 
FFDAs is given In Statement -II 

Cd) The Central assistance provided for 
the programmes of freshwater aquaculture 
and integrated brackish water development 
is as below :-

(Rs. In /akhs) 

Year Amount released 

1989-90 736.84 

1990-91 897.45 

1991-92 888.23 

StatelUT-wise details are given in 
Statement-III. 
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Da.logue with MIlitant Organlaatlona 

4520. SHRI KlRIP CHALIiA:Wilthe 
. Minster of HOW; AFFAIRS be pleased to 

state: 

(a) whetherlhel8 has been any mov&lo 

holddlaloguewilh N.S.Y.N .• IBRF and PlA 
, Organisations recently; and 

(b) I so. the outcome theNof? 

THE MINISTER OF STATE IN lHE 
.. ~IN1STRYOFPARUAUENTARV AFFAIRS 

AND nE MINISTER OF STATE IN THE 

MlNtSlRYOFHOUEAFFAIRS(SHRI'Ut 
JACOB):(a):- No, Sir. 

(b) Does not arise. 

4521. SHRI G.M.C.BAl.AYOOI: Will 
the Uinisterof HOME AFFARlSbe pleased 

to state: 

(a) whether the GcMImmentpropoSe to 

bring any legislalion In order to check kid
napping incIden1s; and 

(b) I so. the dataIs ther80f? 

THE MINISTER OF STATE IN THE 

MINISTRYOFPARllAMENTARY AFFAIRS 

AND THE MINISTER OF STATE IN THE 

MINISTRYOFHOMEAFFAIRS(SHRI M.M. 

JACOB): (a) No. Sir. 

(b) Does not arise. 

Export of Fruits 

4522. SHRIJITENDRA NATH DAS: 

Will the Minister of FOOD PROCESSING 
. INDUSTRIES b8 pleased to state: 

(a) the production of pine-apples and 
oranges during 1990-92 and 1991-92; 

(t-'Vthether these fruits are exported; 

c) If so, the quantity exported during the 
above period; and 

(d) the amount of foreign exchange 

eamed per year? 

THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD PROCESSING IN

DUSTRIES(SHRI GIRIDHAR GOMANGO): 

(a): N. per information available from Minis

try of Agriculture. the estimates of produc

tion of these fruits for the years 198~~ to 

1991-92 are as under 

(intonnes) 

1989-90 1990-91 1991-92 

887850 Not avIlab1e Not available 
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Oranges 
(including Kinoos) 

(b) Yes, Sir. 

AUGUST 6, 1992 

1989-90 

631ns 

WrlttenAnsW81S 192 

(lntonnes) 

1990-91 1991-92 

620ns Not available 

(c) and (d). The details are as under. 
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EncIoacInnent of Land 

4&23. SHRIWUTAZANSARI:· WiI 
the Ministerof URABN DEVELOPMENT be 
pleased to state: 

(a)whetherthe land grabbers 818 folling 
all the development works of the proposed 
19 facilly Centres which were to come up In 
the areas like Kalyanpuri, Kondll and daIJu
pura as reported in the 'Hindustan times', 
dated June 17, 1992; 

(b) if so, the details thereof; 

Cc) the action taken against the en
croachers; and 

(d) the time by which these lands are 
likely to be developed July? 

THE MINISTER OF STATE IN ll-E 
MINISTRY OF URBUN DEVELOPMENT 
(SHRI M. ARUNACHAlAM) (a) to (c): Delhi 
development Authority reports that in three 
cases, a part of the land is under encroach· 
ment forwhlch eviction action is in progress. 
KaJyanpuri Kondi and DaDupura reported to 
be free from ancroachments. 

(d) : The facility centres are part of the 
Master Plan for Delhi which has a pr0.

spective upto the year 2001. 

Use of Natural Gas In Rajasthan 

4524. SHRIMATI KRISHNENORA 
KAUR (DEEPA): Will the Minister of PE
TROlEUMANONATURALGASbepleased 
to state: 

(a) whether the Government proposeto 
set up any gas basad Industry In Rajasthan; 

Targets 

1985-86 159.20 

1986-87 160.00 

(b) I SO, the d8taIIs thereof; and 

(c), not. how the government propose 
toullise the abandoned natural gas found In 
the Rajasthan? 

THE MIMSlER OF PETROlEUM & 
NATURAL GAS. (SHRI B. SHANKAR· 
ANAND): (a) to (c): the entire gas available 
from the Manher Tibba gas fields near 
Ranwuh in Rajasthan has been allocated 
for a power plant 10 be set up by the Rajast· 
han state Electrictly Board at Ramgarh. 

Foodgraln Production 

4525. PROF. UMMAREDDY VE· 
NKATESWARlU: Will the Minister of AGRI· 
CUlTURE be pI9ased to state: 

(a) whether the foodgrain production 
during 1991-92 has been lower than that 
during the previous year; 

(b) the details of actual targets and 
production during seventh Five Year Plan 
period , year-wise; 

Cc) whether the government are con· 
~ing to step-up the foodgrain produc· 
tion during the CUI1'8I1t year; and 

(d)' SO,' the details thereof? 

THE MINISTER OF STATE IN THE 
IIINISTRY OF AGRICULTURE (SHRI 
UUUAPPALl Y RAMACHANDRAN):(a): 
Yes, Sit. 

(b): The taIgets and production of 
toodgrains during seventh Five Year Plan 
period are staled as below:· 

(MilfIOll tonnes) 

Production 

150.44 

143.42 

1987-88 . 160.00-163.00 140.35 



107 WrtMn Answ" SRAVANA 15, 1914 (SAKA) Written Answ,. 198 

{Milion tpnlJB$} 

Targets 

1988-89 166.57 

1989-90 175.00 

(c) & (d): Yes, Sir. The target of 
foodgralns production in 1992-93 has been 
set at 183 miUion tonnes. Besides Market 
and price support operations, the special 
Thrust production programmes for increas
ing the foodgrains production in the country 
which are underifTl)lementation during 1992-
93 are stated below:-

I) Integrated Rice Development Pro
gramme (IRDP) 

ii) Special Foodgrain Production Pro
gramme (SFPP)-Wheat, Maize and Millets 
and Pulses. 

iii) National Pulses Development Pro· 
gramme (NPDP). 

Development of Agriculture 

4526. SHRI K.V.THANGKABALU: 
SHRI BHUBANESHWA 

PRASAD MEHTA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government propose to 
launch new schemes forthe development of 
agricunure in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI MUl
lAPPAll Y RAMACHANDRAN): (a) and 
(b): Yes Sir. Several new schemes for devel
opment 01 horticulture, fisheries, balanced 
and Integrated use of fertilisers, etc. are 
proposed to be taken up forthe development 
of agricuaure. 

169.92 

171.04 

House Constructed for 
Ews&Ug 

4527. SHRI K.V. THANGKABALU: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) the number of houses constructed 
for Economically Weaker Section and llG 

. under the 20-Point Programme, state-wise; 

(b) whether HUDeO has been I sisting 
on state Government's guarantee f· r the 
loans for these schemes; and 

(c) the details of state Government who 
have agreed to the HUDCO's insistence on 
guarantee? 

THE MIMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT ( 
SHRI M. ARUNACHAlAM): (a): Statement 
showing number 01 house constructed for 
EWS and lIG under 20 PoInt Programme in 
various states as reported by State govern
ment is enclosed at Annexure. 

(b) As per HUDCO's guldeUnes, a 
housing agency seeking HUOCO's assis
tance can secure HUDCO loan by State 
Govt. guarantee, Bank Guarantee or m0rt
gage of properties. 

(c) Almost aU the State Govts. have 
been providing state Guarantees to HUDCO 
for its loans sanctioned to the state agencies 
undertaking construction of houses under 
20-point Programme. 
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SHRISATYNARAYAN 
JATIYA: 

206 
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Deployment of M.P. PoRce Force In 
Assam 

4528. SliRi RAMESHWAR PATI· 
DAR: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Madhya Pradesh Po
llee force has been deployed in Assam on 
the diredions of the Union Govemment; 

(b) since when it is deployed in Assam; 

. (c) the amount which is to be paid to the 
state Govem'ment as corJ1)8nsation due to 
expenditure Incurred on this force posted in 
Assam; 

(d) whether the Govemment of Madhya 
Pradesh have requested to send back Its 
force; and 

(e) if so, the action taken inthis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 

, AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB):(a): Yes, Sir. 

(b) Four coys, of MPSAF have been 
deployed In Assam since 1.4.85. 

(c) As per information made available at 
the Central Govemment by the Government 
of Madhya Pradesh, ason31.3.91 an amount 
of Rs. 22,15,65,093.40 is due for recovery 
from Assam against deployment of MPSAF. 

(d) and (e). The Government of Madhya 
Pradesh have requested for the withdrawal 
of the coys, deployed in Assam. These are, 
however, coys from India Reserve Battal
ions and the Central Government has prior 
claim on their use. 

Construction of Hostels for SCsi STs 

4529. SHRIMATISUMITRA 
MAHAJAN: 

DR. LAXMINARAYAN 
PANDEYA: 

WUI the Minister of WELFARE be 
pleased to state: 

(a) whether the Government of Madhya 
Pradesh has submitted any request in re
gard to revising the present estimated cost 
of construction of boys and girls hostels 
meant for Scheduled Castes/Scheduted 
Tribes which is less than the actual expendi
ture; 

(b) if so, the details of the estimated cost 
and the actual expenditure in this regard; 
and 

(c) the l118asures proposed to make 
up the difference? 

MINISTER OF WELFARE (SHRI $1-
TARAM KESRI): (a) No, Sir. 

(b) and (c). does not arise. 

Eastern Regional Business Centl1l 

4530. SHRI RABI RAV: Will the 
Ministerof PETROLEUM AND NATURAl 
GAS be Pleased to state: . 

(a) whether the exploration and prO(1uc
tion activities of the Eastem·Regional BUsi
ness Centre of ONGC at Nazira in sibsagar 
district was adversely affected during 1991-
92; 

(b) if so, the details thereof; and the 
reasons therefor; and 

(c) the steps taken by the Govemment 
to remedy the situation? 

THE MINISTER OF PETROLEUM AND 
NA TURAL GAS (SHRI .B. SHANKAR
ANAND): (a) and (b). As a consequence of 
Kidnappinglkilling of ONGC officers in As
sam and the ONGC strike that followed, 
there was a loss in production to the extent 
of 0.5 81 million lonnes. 
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(c) Deployment of additional security 
forces, suitable adjustment in the working 
pattern and deployment of officers etc. are 
some of the steps taken to meet the situ- . 
ation. 

Smuggling Across Kutch Border 

4531. SHRI DILEEP BHAI SANG
HANI : Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Government are aware 
thatterrorists are smuggling arms from across 
the Kutch-border in Gujarat; • 

(b) if so, the details thereof and whether 
any clue about the involvement of Pakistan 
has been noticed behind this; 

(c) if so, the measures taken by the 
Government to check it; and 

(d) the measures taken by the Govern
ment to tighten the securlty-ring for the ex
tension of I-Creak in the west of ·Sir Creek 
and Koteshwar"? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) tc(d): The information is being 
collected and will be laid on the Table of the 
House. 

[EngUsh} 

Production of Non-Associated Gas In 
Gujarat 

4532. SHRI SHANKERSINH 
VAGHELA:WilltheMinisterofPETROLcUM 
AND NATURAL GAS be pleased to state: 

(a) the quantum of non-associated gas 
porduced in Western offshore region and 
wastern onshore region (Gujarat); and 

(b) the details of distribution ofthat gas? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. 
SHANKARANAND): (a) In the year 1991-92, 
approx. 5225 MMSCM and 805 MMSCM of 
non-associated gas were produced in the 
Westem offshore and Westem onshore 
regions respectively. 

(b) While the non-associated gas from 
the Westem offshore region is brought to 
Hazira and distributed to various consumers 
at Hazira and along the HBJ pipeline, the 
non-associated gas produced in the westem 
onshore is distributed to various consumers 
in Gujarat itself. 

Bills Pending for President's 
Assent 

4533. SHRI ARJUN CHARAN 
SETHI: 

SHRI RAMESHWAR 
PATIDAR: 

SHRISURENDRA PAL 
PATHAK: 

Will the Ministerof HOME AFFAIRS be 
pleased to state: 

(a) the bills passed by State Legislature 
pending with the Union Government for the 
President's assent at present; 

, (b) since when these are pending; and 

(c) the steps taken to expedite clear
ance of these bills? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS: (SHRI M.M. 
JACOB): (a) and (b) . A statement giving the 
details of the Bills is enclosed. 

(c) The Slate Legislations calls for 
examination by the concemed Debatementsl 
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Ministries of the Govt. of India and consulta
tion with State Govts. wherever found nec
essary. 

The concerned State Govts. and the 

Central Ministries Departments are reminded 
constantly to expedite their views In the 
matter. Discussions are also held where 
necessary. to expedite the clearance of the 
Bills. 
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AgricuHural Board 

4534. SHRI BRIJBHUSHAN SHARAN 
SINGH: Will the Minister of AGRICUL
TURE be pleased to state: 

(a) whether the Government propose to 
set up an Agricultural Board forthe develop
ment of agricultural resources during Eighth 
Five Year Plan period; 

(b) whether any proposals have been 
received from any State in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPLL Y RAMACHANDRAN): (a) to 
(c): no proposal for setting up of an Agricul
tural Board for development of agricultural 
resources by Govemment of India is pres
ently under conSideration. 

[English] 

Drilling Work to foreign Companies in 
Gujarat 

4535. SHRIMATI BHAVNA 
~HIKHILTA: Will the Ministerof PETRO
_EUM AND NATURAL GAS be pleased to 
state: 

(a) whetherthe Government propose to 
hand over some new areas in Gujarat for 
drilling work to foreign cof1llanies; and 

(b) if so, the details thereof; and the 
reasons thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b) .Three blocks in Gujarat 
were offW"e~ for exploration by Indian and 

foreign companies in the Fourth Round of 
Bidding. Bids also have been received for 
two fa these blocks from foreign companies. 

Exploration of 011 and Natural Gas In 
Barak Valley of Assam 

4536. SHRI DWARAKA NATH DAS: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether oil and Natural Gas com
mission has undertaken experiments, 
drilllngs,etc. throughout Barak Valley of 
Assam for exploring oil and natu ral gas; and 

(b) if so, the outcome thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b):ONGC hasdrilled 10 
prospects in Barak Valley out of which 2 are 
oil bearing and 2 are gas bearing. 

Welfare of Fishermen 

4537. SHRI SUDHIR SAWANT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the amount of Centrals assistance 
provided for the welfare of fishermen during 
each of the last threet years, StatelUnion 
Territory-wise and scheme-wise; and 

(b) the details of various schemes and 
facilities for the weHare of fishermen in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TRUE (SHRI 
MULLAPPALL Y RAMACHANDRAN) 

(a): The amount of Central assistance 
released under the scheme for WeHare of 
fishermen during the last three years is Indi
cated below: 
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(Rs.1n lakhs) 

Corrponent of the Scheme Central assistance released 

1989-90 1990-91 1991-92 

Group Accident Insurance 34.37 31.96 49.04 

Model fishermen Villages 97.31 99.99 293.65 

Savings-cum-Relief 108.99 

StatelUT-wise assistance provided Is given In Statement enclosed. 

(b): Under the component, Group Acci

dent Insurance, insurance cover is provided 

to active fishermen engaged in fishing In tra

ditional &small mechanised sector. Active 

fishermen are Insured for Rs. 21.000 for one 

year for death/permanent disability and Rs. 

10,500 for partial disability. The insurance 

premium of Rs. 10.841- per fisherman is 

contributed by the Centre & State on 50:50 

basis. The Centre provides 1 00% assis

tance for Union Territories. Under the Model 

Fishermen Village component ofthe scheme 

, construction of fishermen villages with 

housing, protected water supply, sanitation· 

facilities etc. is taken up. The cost of con

struction on one model fishermen village 

consisting of 100 houses, 5 tubewells, one 
community hall and one Credit Society can 

go upto Rs.37.50 lakh, to be shared equally 

by the Centre & State Govemment. The 
Saving-cum-Relief Component aims at pro

viding financial assistance to fishermen in 

maritime States, to tide overthe lean fishing 

period. An amount of Rs. 45.00 per month is 

collected from fishermen, who are members 

of Co-operative Societies, for a period of 8 
fishing months. The total of Rs. 360/- thus 

collected is matched with equal contribution 

by the State Government and the Central 

Govemment bringing the total to Rs. 10801 
- for distribution @ Rs. 270/- per month for 

the 4 lean months. 
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Mother Dairy Fruits and Vegetables 
Retail Outlets In Deihl 

4538. SHRI SURENDRA PAL 
PATHAK: Will the Minister of AGRICUL
TURE be pleased to state: 

(a) whether several complaints have 
been received regarding sale of SUb-stan
dard varieties of fruits and vegetables by 
Mother Dairy Fruits & Vegetables retail out
lets in Delhi; and 

(b) If so, the remedial steps taken In this 
ragard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a): 
NO,Sir. 

(b): does not arise. 

[English] 

Consumption of PetrollOlesel 011 In 
Goa 

4539. SHRI HARISH 
NARAYAN PRABHU ZAN

TYE: 
Will the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

(a) the average quantity of petrol and 
diesel oil consumed in Goa in a year; 

(b) the quantity of this supplied through 
Marmugaon port; and 

(c) the amount eamed by Marmugaon 
port by supping such commodities during 
each 01 the last three years? 

THE MINISTER OF PERTOLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) Average annual sale of petrol 
and Diesel in Goa Is 23,157 MT 1,07,283 MT 
respectively. 

(b): The entire quantity is supplied 
through Marmugao Port. 

(c): Approx. Rs. 371akhs per annum. 

1991 Census 

4540. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of HOME AF
FAIRS be pleased to state: 

(a) whether the tabulation process of 
the various Information collected during the 
1991 census have been completed; 

(b) if so, when the final figures are 
proposed to be published; 

(c) if not, the steps being taken to speed 
up the tabulation process; and 

(d) whether the 1991 census is the last 
census proposed to be held in the country 
for the next 30 years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS:(SHRI M.M. 
JACOB): (a) and (b) No, Sir. The tabulation 
process of the date collected in the 1991 
Census in in progress. According to the 
tabulation plan different tables 01 the 1991 
Census are expected to be available in stages 
starting from the end of this year. 

(c) Steps have already been taken to 
expedite the tabulation of 1991 census data 
by procuring main frame computer, estab
lishing four regio~al processing centres and 
augmenting the data entry capacity Includ
Ing men and machinery. 

(d) No, Sir. 

Food Processing Technology 

4541. SHRIMATI BASAVA RAJES
WARI: Will the Minister of FOOD PROC
ESSING INDUSTRIES be pleased to state: 

(a) whether a meeting regarding food 
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pnlCB 11-1U~ was held I8C8ntIy; THE~OFPaUOLEut.tANO 
NATURAL GAS (StfRJ B. SHANKAR-

(b). SOo'thedetails theleof; and ANAND): (a) to(c).WhfIe OICon1)1n1as" 
continuousJymeatllv~of1..P'G 

(c) 1hell8uas and decisions anIII8d at In West Bengal. prorrp action 11 ... 
the maetkIg? whenever there Is all occasional shoItage"" 

due to strika etc.. 
'THE MINISTER OF STATE OF lHE 

MINISTRY OF FOOD PROCESSING IN- . 
DUSTRIES(SHRI GIRDiAR GOMANGO): Import of ~ 
(a). So. Sir. 

(b) and (c). Do not arise. 

Supply of LP.G. In West Bengal 

4542. SHRI TARIT BARAN 
TOPDAR: 

SHRI PURNA CHANDRA 
MAliK: 

Will the Minister of PETROLEUM & 
NATURAL GAS be pleased to state: 

(a) whether the Government are aware 
of the shortage of LPG in West Bengal; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
to ensure immediate supply of LPG in went 
Bengal? 

4543. SHRICHETANP.s.CHAUHAN: 
Will the Mlrilster 01 AGRICUlTURE be 
pleased to state: 

(a) the quantum and value of pulses 
Imported during the last three years: 

(b) the quantum of these pulses sup
plied to Uttar Pradesh; 

(c) the gap between the demand and 
supply of pulses at present in the State; and 

(d) the steps taken to meet the gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a): 
The quantum and value of pulses impoMed 
during the last three years are as under: 

Year Qualltity (Lakh Tonnes) Value (Rs. Crores) 

• 
1989-90 

1990-91 

1991-92 

(P refers to provisional figures) 

4.29 

7.92(P) 

3.11 (p) 

227.86 

473.24(P) 

254.23(P) 

(b): Since import of pulses is under Programme are being implemented in Uttar 
O.G.L the question of any specific alloea- Pradesh. 
tion to U.P. does not arise. 

(c) and (d): Uttar Pradesh is not a deficit 
State. However. to augment production of. 
pulses the centrally sponsored National 
Pulses Development Programme and Cen
tral sector' Special Foodgrains Production 

Integrated fisheries Project 

4544. PROF. K.V. THOMAS:Willthe 
Ministor of AGRICULTURE be pleased to 
state the steps taken! proposed to modern
ise and expand the Integrated Fisheries 
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:
.MINISl1!R OF STATE IN THE 

, OF AGRICUJ. TURE (SHRI 
'lU.Y RAMACW,NORAN): Soma 

Of ~",1.1MnI prapoeed to be taken to 
lI'IOd8iMe Bndexpand InIegrated F1sher1es 
Project IncIudB: 

(a) Construction of two new fishing 
vessels indigenously and proposal to ac
quire two fishing vessels. 

(b) Addition of processing facilities by 
Installation of plate freezers at Cochin. 

(c) Establishment of a new unit of the 
Project at Visakhapatnam. 

(d) Facilitlesforprocesslng and market· 
Ing of fl'8Sh water fish and production of 
value added products from it. 

Problems of s migrants 

4545. SHRIJAGATVIASINGDRONA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government· has re
ceived representation from Kashmiri mig rants 
or any association regarding the problems 
being faced by these migrants during the 
current year; 

(b) if so, the details thereof; and 

(c) the measures taken proposed by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c): A statement is enr;losed. 

STATEMENT 

Demands have been raisedfromlime to 
time by the Kashmiri migrants. These in-

elude permanenv quasi permanent rehabilI
tation of the migrants outside the Valley, 
increase In the cash relief etc . Though 
permanent rehabilitation of the Kahsmirl 
migrants Is not contelllliated, relief is being 
provided to them to take care of their basic 
needs til they retum to their homes In the 
ValDey with the improvement In situation 
over there. Continuous efforts have been 
made by the Government for mitigation of 
the Sufferings and for improvement in the 
condition of the migrants. 

Cattle Feed 

4546. SHRI RAM SINGH KASHWAN 
: Win the MINISTER of AGRICULTURE be 
pleased to state: 

(a) whether the Union Govemment 
propose to allocate molasses which is the 
main ingredient in compound feed and con
centrate In catile feed to the states; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to 
encourage. small unns engaged in the pr0-
duction of poultry feed by providing modem 
techniques and expertise; and~ 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). The Union Government 
have been allocating molasses to the state 
for use as ingredient in animal feed. Ministry 
of Chemicals and Fertilizer makes aDocation 
of molasses to the States every year based 
on the requirement communicated to them 
by the Ministry of Agriculture and National 
Dairy Development Board. 

Ccl. There is no approved schema at 
present with the Ministry of Agriculture under 
which any assistance can be provided to 
smaD poultry feed manufacturing units. 

Cd). Does not arise. 
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Hostel. for SCalST. 

4547. SHRI BHERU LAL MEENA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether some of the hostels 
constructed for the SCsI STs students 
have been closed; 

(b) if so, the details of the hostels 
closed during each of the last three years; 

(c) the reasons therefor; 

(d) the action being taken by the Union' 
Government to check this practices; and 

(e) the funds allocated by the Union 
Government forthe renovation of the hostels 
during the last three years ? 

THE MINISTER OF WELFARE (SHRI . 
SITARAM KESRI): (a) to (d). The informa
tion is being collected and will be laid on the 
Table of the House. 

(e). Central Assistance is provided to 
the State GovemmentIUT Administrations 
only for the construction of jostle buildings 
for SC/ST students. The expenditure on day 
to day running and maintenance of the hos
tels is borons by the state Governments! 
U. T. Administrations out of their own funds. 

(English] 

Replacement of Old Water Pipe
Line 

4548. SHRI A. VENKA TESH NAIK: 
WiD the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether a proposal of Karnatak 
seeking loan assistance of Rs. 343.621aksh 
for replacing the old water pipe-line is pend
ing with Union Government; 

(b) If so, since when It is pending; and 

(c) the time by which It is likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RUBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a): No, Sir. 

(b) and (c): Do not arise. 

[Translation] 

Milch Cattle 

4549. SHRI KAMLA MISHRA 
MADHUKAR: Will the Mlnisterof AGRICUL
TURE be bleached to state: 

(a) whether the milch cattle population 
In the country Is more than other COLlntries 
but the yield per cattle is low; and 

(b) if so, the steps taken by the Govern
ment to Increase yield per cattle In the coun
try especially In Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE'(SHRI KC. 
LENKA) (a). Yes, Sir. 

(b): To increase the productivity of milch 
cattle a number of programmes are going 
Implemented in the country,lncluding Bihar. 
These programmes include genetic Improve
ment, including Bihar. These Programmes 
include genetic improvement, better butri
tion and proper health care of animals. 

(English) 

Natural Calamities In Kerala 

4550. SHRI V.S. VUAYARAGHAVAN: 
"Will the Minister of . AGRICULTURE be 
pleased to state: 

(a) whetherthe Union Government have 
sent any Central Team to Kerala for studying 
and analysing the situation of recent national 
calamities in the State; 
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(b) If so, the details thereof; are In progress. The work Is likely to be 

(c) the total amount sanctioned for Kerala 
as Central assistance for the national ca
lamities; 

(d) whether a heavy landslide has been 
reported from kizhakencherry panchayat in 
palghat district; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRIUL TURE (SHRI MUL
LAPPALL"Y RAMACHANDRAN): (a): No, 
Sir. 

(b). Does not arise. 

(c).During 1992-93, Central Government 
has released an amount of Rs. 17.43 crores 
as Central share of the CalamHy relief Fund 
to Kerala Including the third instalment of Rs. 
5.81 crore, released in advance. 

(d) and (e). Information Is being col
lected from the State Government. 

Sewer Connections 

4551. SHRI B.L.SHARMAPREM:WiII 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware 
that in spHe of laying the sewer lines in 
Sudershan Park, Motri Nagar, New Delhi, 
the sewer connections are n')t being given; 

(b) If so, the reasons thereof; and 

(c) by when it Is likely to start function
ing and the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTER OF URBAN DEVELOPMENT 
(SHRI M. ~UNACHALAM): (a) to (c): The 
Delhi Water Supply and Sewage Disposal 
Under-taking has Informed that the system 
is not yet ready as the works of supply and 
installation of electrical and mechanical 
eqUipment for the sewage pumping staion 

competed In september, 1992 and the sys
tem Is expected to be functional by Novem
ber, 1992. Sewer connections can be given 
thereafter by the Undertaking. 

Jute Development Programme 

4552. SHRI MOHAMMAD All 
ASHRAF FATMT: Will the Minister of 
AGRICULTURE: be pleased to state: 

(a) whether a special Jute Development 
programme has been launched in Bihar; 

(b) if so, the details of the facilities being 
provided to Bihar in this regard; and 

(c) the target fixed and achievement 
made under this programme during the last 
two years? 

THE MINISTER OF 'STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b): Yes, Sir. A Centrally Sponsored 
Scheme on Special Jute Development Pro
gramme (SJDP) has been launched In im
portantjute/mesta growing states including 
Bihar. Underthe sheme financial assistance 
Is provided to the States for supply of key 
inputs like seeds, implements, fertilisers, 
plant protection chemicals and organising 
demonstrations and farmers' training and 
construction _of retting tanks. 

(c). Production targets fixed and achieve
ments made during the last two years have 
been as follows:-

Year 

1990-91 
1991-92 
(likely) 

Production Achievement 
Target (Iakh bales of) 
(Iakh bales of 180 kg. each) 
180kg. each) 

13.2 11.9 
13.0 13.6 
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Gene Bank 

4553. SHRI CHANDULAL CHAN-
DRAKAR: WiD the Minister of AGRICUL
TURE be pleased to state: 

(a) the steps taken to encourage de
veopment of gene-bank; 

(b) the places where gene-banks have 
been set up and the achievement made by 
them so far; and 

(c) whether these gene-banks are in a 
position to help the farmers in increasing 
their production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Sir, the foundation stone of a 
Gene Bank was laid on 29th July,1992 and 
it is likely to become functional by 1994. This 
is India's first plant Gene Bank. 

(b) India's first plant Gene-Bank had 
been set-up at New Delhi only very recently. 
When fully operational it will store eight lakh 
seed sample of Plant Genetic Species. 

(c) When functional, this Gene-Bank 
will offer vast potentialfor development highly 
productive hybrid varieties resistant to pests 
and diseases and thus would help farmers in 
increasing their production. 

State Farms Corporation of India 

4554. SHRI C. SREENIV AASAN: Will 
the MiniSter of AGRICULTURE be pleased 
to state: 

(a) whether State Farm Corporation of 
India at Chencam in Tiruvannamalai of 
Tamil Nadu propose to release more quan
tity of vegetable seeds and plant materials 
under the centrally sponsored minikit pro
gramme during the current year; 

(b) If so, the detaUs the~of; and 

(c) the steps taken for further develop
ment of these farms?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRUCUL TURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a): 
No ,Sir. 

(b): Does not arise. 

(c): The steps taklin for further develop
ment of the farm are as under:-

(i) Augmentation of the Irrigation facili
ties at the farm; 

(ii) diversification of the activities; 

(iii) Construction of mist charrber and 
green house for large scale production and 
supply of horticulturaVplantation crops nurs
ery; and 

(iv) production of hybrid seeds in larger 
area. 

Gas Cracker In Rajasthan 

[ Translation] 
, 

4555. SHRI GIRDHARI LAL BHAR
GAVA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state:-

(a) whetherthe Rajasthan Govemment 
has submitted a proposal to the Union Gov
ernment for setting up of a gas cracker 
comlex based on the gas of HBJ pillion; and 

(b) if so, the action taken by Govern
ment thereon? 

THE MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a): yes, Sir. 

(b) Establishment of petrochemical 
complexes is considered based on demand( 
supply position of petrochemical projects, 
the availability of feedstock and othertechnO
economic aspects. In view or the above 
considerations, the proposal was not con-



245 written AnSWSI5 

sldered feasible. 

SRAVANA 15,1914 (SAKA) Written Answel5 246 

Allotment of Shops by DDA 

4556. SHRI RAM SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether during the 1991-92 Delhi 
Development Authority had invited applica
tions from the persons whose more than one 
acre of land had been acquired bu the Delhi 
Administration, for allotment on lease to 
shops reserved in various D.D.A. Colonies; 

(b) the total number of applications 
received in this regard and the number of 
applications out of them were found to be in 
order; 

(c) the number of shops reserved for 
shceduled Castes under the schame and if 
no reservation was made, the reason there
for; 

(d) the total bummer of shceduled Castes 
who had submitted their applications under 
this scheme and who fulfilled the eligibility 
criteria; 

(e) whether allotment of these shops 
has since been made; and 

(f) if not, the time by which this qllotment 
is likely to be made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M. ARUNACHALAM): (a): Yes, Sir. 

(b) 282 applications were received by 
DDA out of which, Primafacia, 248 are in 
order. 

(c) According to DDA out of shops 
earmarked for allotment to persons whose 
lands have been acquired, there is no 
reservation for scheduled Castes/scheduled 
Tribes as a separate reservation is available 
for these categories. 

(d) to (f): Does not arise, as no reserva
tion has been made for SC/ST out of shops 
earmarked for persons whose lands have 
been acquired. 

Fruit based Industries by NRls 

4557. SHRI N.G REDDY: Will the 
Minister of FOOD PROCESSING INDUS
TRIES be pleased to state: 

(a) whether Union Government have 
received any proposal from the N.R.ls to set 
up furit and vegetable based industries; and 

(b) if so, the details thereof. State/Union 
Terri:ory-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN
DUSTRIES (SHRI GIRIDHAR GOMANGO): 

(a) and {b): As per available informa
tion, two applications recievedfrom NRls for 
setting up Fruit and Vegetable based indus
tries in country have been approved. The 
details are as under:-

1. SHRI RAMIK MODI, UK (NRI): Let
ter of permission under 100% Export orient 
Undertakings' Scheme was granted on 28.1. 
1992 for setting up of a unit in the State of 
Gujarat for the manufacture of pickles and 
Food Spices. 

2. SHRI PADAM K. KAHNNA, 
U.S.A.(NRI):Automatic permission for for
eign collaboration as peer the new Industrial 
Policy, 1991 has been granted for setting up 
of a Food processing Unit in the State of 
Andhra pradesh, in April, 1992. 

Allocation of Funds Under NCDC 
Project 

4558. SHRI PANDURANG PUNDLIK 
FUNDKAR: will the Minister of AGRICUL
TURE be pleased to state: 

(a) the funds allocated under World 
Bank assisted NCDC III Project for training/ 
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study tours abroad of Indian officials during 
1990-91 and 1991-92; and 

(b) the nurrber of officials sent abroad 
under this Project and expenditure incurred 
during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN) 

(a): The funds allocated under World 
Bank assisted NCDC-III Project for trainingl 
study tours abroad were of the order of 2 
million SDRs (special Drawing Rights). 

(b) 9 officials were sent abroad under 
this project and the total expenditure in
curred during the above period was aprox. 
Rs.9, 71, 671.00 

Drinking Water Schemes of 
Assam 

4560. SHRI PROBIN DEKA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the drinking water 
supply schemes being undertaken in Assam 
with the assistance of World Bank; 

(b) if so, the details thereof; and 

(c) the time by which these schemes are 
• likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt. M. ARUNACHALAM): (a): There is 
no such scheme being undertaken with the 
assistance of World Bank. 

(b) and (c): Do not arise. 

Shortage of Fodders 

4561. DR. KRUPASINDHU SHOt: 
SHRIMARI VASUNDHARA 

RAJE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether several States are faCing 
the shortage of feeds and fodders in the 
country; 

(b) if so, the, State-wise, position at 
present; and 

(c) the Central schemes drawn up to 
remove the shortage of feeds and fodders? 

THE MINISTER OF STATE IN THE 
MINSTRY OF AGRICULTURE (SHRI K.C. 
LENKA):(a) and (b): The information is 
being collected and will be placed on the 
table of the Sabha as soon as it is received. 

(c): The Govemment of India have taken 
up! propose to take up a bumber of shames 
to remove shortage of feed and fodder in the 
country which include the following: 

1. Central Sector Scheme: 

i. Qualityfooder seed production and 
transfer of fodder production technology 
through the regional station for forage pro
duction and demonstration and the Central 
Fooder Seed Production Farm, Hes
sarghatta; and 

ii. Fodder Minikit Demonstration pro
gramme. 

2. Centrally sponsored Schemes: 

(i). Strengthening of fodder seed 
farms in the States; 

(ii). Fooder Seed Production through 
registered growers; 

(iii). Programme for enrichment of 
straws and cellulosic wastes; 

(iv). Establishment of silvi pas
ture system for increasing bio-mass produc-
tion; and 

(v). Assistance for grass land devel-



249 Written Answers SRAVANA 15.1914 (SAKA) Written Answers 250 

opment including grass reserves. 

Allotment Under Indira Vikas 
Yojana 

4562. DR.LAL BAHADURRAWAL: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) the number of residents of slum 
registered with DDA under the Indira Vikas 
Yojana during 1985; 

(b) the details of registrants who have 
been allotted plots/ flats under the scheme 
till March, 1992; 

(c) the numberolschedu!ed Castes and 
Scheduled tribes registrants who have been 
al!otted plots/flats anj thasp. who a~e i'1 the 
waiting list; 

(d) the reasons for delay in alloting the 
flats/plots to those who are In the waiting list 
and the time by which ail the registraills are 
likely to get allotment; 

(e) whether out of turn allotment has 
been made under this schemo; and 

(f) 11 so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt. M. ARUNACHALAM): (a)to (f). Delhi 
Development Authority reports that It has 
not launchea any scharne known as Indira 
Vikas Yojana in 1985. 

(En:;;lish) 

National Marine Fishery Board 

4563. SHRt SUBASH CHANDRA 
NA YAK: Willlhe Minister of FOOD PROC-

ESSING INDUSTRIES be pleased to stale: 

(a) whether the Government have any 
proposal to set up a National Marrine Fishery 
Board; 

(b) if so, the main objectives thereof; 

(c) the manner in which the Board is 
liKely to be constituted; and 

(d) when it is likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN
DUSTRIES (SHRI GIRIDHARGOMANGO): 
(a): Yes, Sir. It is porposed to set up a 
National Maring Fishery Development Board. 

(b). Tne objectives of the Board are 
given in statement 

(e) and (d): The Board is proposed to be 
c:Jns::t !.1tc(; 2."" rec'stered society inth Eighth 
Five Year Plan period. 

STATEMENT 

The National Marine Fishery Develop
men! Board will be set up to :-

(1) assist/ carry out a development role 
in th marin" i:shery sector and to take up 
commercial deep sea fishing projects involv
ing f'sf"ing, proc82s1ng & marketing. Such 
pr~e~s Sh~U~ be p~neering ones and 
should act as model to fishery entrepre
neurs. 

(2) coordinate and strengthen the ef
forts Oi PUblic, cooperative and private or
ganisations (small , medium and large) 
tingag~d Ir: tne expioitat,on of marine fishery 
sources. 

(3) assist in financing of fishery projects 
and ;;~:!nn("izc ~)Jver')r:ent ass:stnce. 

(41 heir inb~i'd:'1C' a domestic fish mar
keting system (includ:ng promotion) and 
coord:na!e with export promotion agencies. 
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(5) help In creation of infrastructural 
facilities in marine fishery sector and operate 
the same. 

(6) project training requirements in deep 
sea fishing sector and help in organising the 
training. 

(7) provide consultancy in deep sea 
fishing and fish processing. 

(8) conduct/get conducted need-based 
commercial surveys of fishery resources in 
Indian EEl - Tes fishing. 

(9) collaborate with foreign companiesl 
agencies for development of marine fishery 
sector. 

Foodgralns Production 

4564. SHRI K. PRADHANI: Will the 
Minister of AGRICULURE be pleased to 
state: 

(a) the states generating surplus 
foodgrains and the States where there is 
deficit foodgrain producion; 

(b) whether these deficit States have 
the potential for increasing production; and 

(c) if so, the schemes formulated by the 
Government to increase agricultural produc
tion in these states? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPALl Y RAMACHANDRAN): (a) 
Punjab, Haryana, U.P .• Andhra Pradesh, 
M.P., H.D., J & K, Orissa and Rajasthan are 
generally the foodgains surplus States. The 
rest of the StateslU.Ts are either selt-suffi
cient or deficit in foodgrains. 

(b): Yes, sir. 

(c): The important programmes being 
implemented to increase agricultural pro
(luction include Integrated Programme for 

Rice Development (IPRD). SpeCial 
Foodgrains Production Programme 
(SFPP. Wheat). Special; Foodgrains Produc
tion Programme (SFPP -Maixe and Millets). 
National Pulses Development Programme 
(NPDP) and Special Foodgrains Production 
Programme (SFPP-Pulses). 

[Translation] 

Issuance of Transmigration 
Passes 

4565. SHRI N.J. RATHVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) Whether the Government have de
cided to issue transmigration passes in 
Jammu and Kashmir to the persons living 
near Indo-Pak border; 

(b) if so, the details thereof; 

(c) whether the Government are also 
considering to issue transmigration passes 
to the Indian nationals of other States which 
are adjoining the International border; 

(d) if so, the details thereof; and 

(e) the expenditure likely to be incurred 
on issuance of such passes during the cur
rent year alongwith the nummer of persons 
to be issued such passes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTRY AFFAIRS 
AND THE MINISTER OF SATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a): There is no proposal to issue 
transmigration passes in Jammu & Kashmir 
to the persons living near Indo-Pak border. 
However, identy cards have been issued to 
majority of the adult persons staying in bor
der belts in Jammu and Kashmir to check 
trans-border traffic. 

(b) to (e): Does not arise. 
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Heavy Stock 011 From the Refineries to 
Trombay Power Station 

4566. SHRI RAM NAIK: Will the 
Minster of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) wether any proposal Is pending with 
the Government for larger allocation of Low
Sulphur Heavy Stock oil (L.S.H.S.) from the 
refineries to the Trombay Power station; 

(b) if so, since when and the details 
thereof; and 

(c) the steps taken/proposed to be taken 
by the Government in this regard? 

MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): 

(a) to (c) Yes, Sir. Release of additional 
quantum of LSHS to compensate for short
fall in the supply of Natural Gas has been 
approved. 

Identification of Neglected Children 

4567. SHRI GEORGE FERNANDES: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whetherthe Government have taken 
any steps to identify neglected children within 
the framework of the Juvenile Justice Act, 
1986; 

(b) if so, the details thereof; 

(c) whetherthe Government have given 
any incentives to social workers and non
Government organisations in this regard; 

(e) if not, the reason therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI):(a) and (b):TheGovern
ment have attempted to Identify neglected 

children within the framework of Juveiie 
justice Act, 1986 by providing a statutory 
definition forthem as those who are being or 
are likely to be abused or exploited for immoral 
or illegal purpOSEjS or unconscionable gain, 
Since the street children form a major cate
gory amongst the children faCing neglect, 
the Ministry of welfare has under UNICEF 
assistance, conducted surveys of street 
children of Bangalore, Bombay, Calcutta, 
Delhi, Hyderabad an Madras to find out the 
magnitude of the problems faced by such 
children and the status of the services avail
able to them. 

(c) to (e): Based on Ministry of Welfare
UNICEF Survey the Government of India 
proposes to start as city-level programme for 
street children under UNICEF assistance in 
each of the 6 metropolitan cities. The city
level programme envisages providing wel
fare services such as health, , non-formal 
education and vocational training to the 
street children. The Government of India 
also proposes to start a new central scheme 
forthe welfare of street children under Eighth 
Five Year plan. 

Both the scheme will be implemented 
through non-Government organisations. 

Cases Pending In Labour Courts 

4568. SHRI MOHAN RAWALE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of cases pending in vari
ous courts between the management and 
labour at Bharat Petroleum Corporation 
Limited as on March 31,1992; 

(b) the number of cases which have 
gone in favour of the management and in 
favour of the labour so far; 

(c) the total expenditure incurred by the 
Bharat petroluum Corporation Limited on 
these cases so far during each of the last 
three years; 

(d) whether any efforts have been made 
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to settle these cases out the court; and 

(e) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) 35 cases relating to service 
matters. 

(b) 7 in favour of Management and 4 in 
favour of habour during last three years 

(c) 1989-90 Rs. 1,26,046 

1990-91 Rs.92,180 

1991-92 Rs. 1,04,042 

(d) & (e): Attempts are made tp arrive at 
negotiated settlement as far as possible and 
only when all efforts fail, the matter is re
ferred for adjudication. 

Moder Technology for Mango 
Grouwers 

4569. SHRI ZAINAL ABED IN: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether any Survey has been con
ducted in respect of cultivation, presrvation, 
post-harvest management and processing 
of mango; 

(b) if so, the details thereof; and 

(c) the measures taken/proposed to 
make the modern technology available to 
the mango growers in this regard? 

THE MINISTER OF STATE iN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b): No integrated survey has been 
conducted by Government of India. 

(c): The growers are educated on the 
modem agro-techniques for production of 
mango through demonstrations and train
ing. The National Horticulture Board is im
plementing a scheme for strengthening of 

post-harvest infrastructure facilities under 
which assistance is provided to coopera
tives and growers associations. 

PouHry Farming 

4570. SHRI PRAKASH V. PATIL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have identi
fied poultry farming as one of the thrusts 
areas for development I the Eighth Five Year 
Plan period; and 

(b) if so, the salient features of the 
programme for development of pouriyfarm
ing? 

THE MINISTER OF STATE IN THE 
MINISTRYOF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b): Yes, Isir. To give a 
thrust to poulry development programmes 
during the Eighth C"ive Year plan, the follow
ing are some of the major steps envisaged: 

1) Increslng the availability of quality 
chicks to poultry farmers. 

11) Making available different Ingredi
ents for poultry feed at reasonable prices. 

111) For the overall development of 
poultry, establishment of an apex body althe 
national level. 

(Iv» Organisation of poultry units on 
cooperative basis will be encouraged to 
benefit small farmers. 

v) Procurement. marketing, processing 
and storage facilities for poultry products will 
be strengthened. 

vi) Training facilities will be strength
ened so thot appropriate technology and 
knowledge is disenchanted to workers and 
farmers on a wide front. 

vii) The potential of export of poultry 
products w"m be fully exploited by providing 
the required incentives and logistiC support. 
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viii) Market Intervention operations will 
be expended. 

Special and Preventive Detention 
Laws 

4571. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the titles of Central Special and 
Preventive Detention Laws enforced as on 
January 1, 1992 alongwith their date of expiry; 

(b) the titles of similar laws, if ay, en
acted by States in force as on January 1, 
1992, state wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) (a): Three Central preventive de
tention laws were in force as on 1 stJanuary, 
1992 :-

(1) The National Security Act, 1980. 

(ii) The Conservation of Foreign Ex
change and prevention of smuggling Activi
ties Act, 1974. 

(iii) The prevention of Illicit Traffic In 
Narcotic Drugs and Psychotropic sub
stances Act, 1988. All these Acts continue 
to be in force. 

(b) The information is not readily 
available. 

Closure of 011 Wells at Bombay 
High 

4572. SHRI SANAT KUMR MAN-
DAL: 

SHRI DHARMANNA MON
DAYVASADUL: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased tostate: 

(a) whether attention of the Govern-

ment has been drawn to the newsltem 
captioned :Closures at Bombay High spread 
panic In industry" appearing in the 'Business 
standard' Calcutta dated July 10, 1992; 

(b) if so, the number of oil wells which 
are proposed to be closed at the Bombay 
High region; and 

(c) the reasons therefore? 

THE MINISTER OF PETRROLEUM 
AND NSTURAL GAS (SHRI B. SHANKAR
ANAND): (a): Yes, Sir. 

(b) and (c): 30 wells with high Gas Oil 
Ratios were closed in May., 1992 in the 
Bombay High field as a part of rectificatory 
measures taken by ONGC in pursuance of 
implementation of the recommendations of 
an expert Committee. 

[ Translation] 

Taking of Bank Guarantee by 
L.P.G. Dealers 

4573. SHRI SURAJBHANU SOLANKI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Indian oil Corporation 
(Western Region) has issued instructions to 
its L.P .G. dealers not to take bank guarantee 
from the Central Bank of India; and 

(b) if so, th reasons therefor? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) No, Sir. 

(b) Does not arise. 

Suicide Squads 

4574. SHRI SHRAVAN KUMAR 
PATEL: 

SHRIMATI BIBHU KUMRI 
DEVI: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 



259 Written AnSW91S AUGUST 6, 1992 Written AnswelS 260 

(a) whether the Government have any 
plan to raise 'suicia .. ;;quads' to contain 
and effectively tackle terorism; 

(b) if so, the details thereof; and 

(c) the steps so far taken in this 
direction? 

THE MINISTER OF STATE IN TEH 
MINISTRY OF PARLIAMENTARY AF
FAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS: 
(SHRI M.M. JACOB):(a): No, Sir. 

(b) and (c) Does not a rise. 

Operation Rood'" Programme 

4575. SHRI J. CHOKKA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Andhra Pradesh 
Govemment has sent any proposals for 
implementing the Operation Flood III 
Scheme for Dairy Development: , 

(b) if so, the areas proposed to be 
covered under the said scheme; and 

(c) the funds sanctioned for the 
purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) The State Govemment of Andhra 
Pradesh ha not submitted any proposal for 
dairy development underOperation Flood III 
Programme. However, the Andhra Pradesh 
Dairy Development Cooperative Federation 
and its constituently mils unions which are 
implementing agencies for Operation Flood 
Programme in the state had submitted pro
posals to National Dairy Development Board 
(N.D.D.B) for financing of milk procession 
and other allied facilities. 

(b): In Andhra Pradesh , Operation Flood 
III is being inl>lemented through 11 milk 
unions covering 16 districts viz., Chlttoor, 
cud<fapaj, East Godavari, West Godavari, 

West Godavari, Guntur, krishna, Kumool, 
Medakl, Nizamabad, Nalgonda, Rangreddy, 
Nallore, Prakasham. Vishaka, Srkakulam 
and Vijayanagaram. 

(cl : NDDB has approved financial as
sistance of Rs. 58.42 crores for the various 
facilttles underOperation Flood III In Andhra 
Pradesh against which an amount of Rs. 
37.70 crores have been distributed upto 
June, 1992. 

Development of U.P. Cities 

4577. SHRI HARIIKEWAL PAR-
ASAD: 

SHRI ARJUN SHINGH 
YAdAV: 

Will the Minister of URBAN DEVEL
OPMENT be pleased to sate: 

(a) the cities which have been 
developed under Civic Essential Service 
Sceme in Uttar Pradesh during 1990-91 
and 1991-92; 

(b) the city-wise percentage of the 
development work undertaken; and 

(c) the total amount allocated for this 
purpose during the above period? 

THE MONISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SH. M. ARUNACHALAM): (a) The Scheme 
of Urban Basic Services (UBS) was revised 
in 1990 and a new Scheme called Urban 
Basic Services for the Poor UBSP) was 
launched in 1990-91. The following twenty 
two owns have been taken up by th state 
Govemment underthe scheme of UBSP. 

1. Lucknow 
2. Kanpur 
3.Agra 
4. Allahabad 
5.Varanasi 
6.Meerut 
7.Bareilly 
8.gorakhpur 
9.Falzabad 

11. Farrukhabad 
12. Balia 
13.Aligarh 
14.Moradabad 
1S.Mirzapur 
16.Shajanpur 
17.Gaziabad 
18.Hapur 
19.Flrozabad 
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10.Fatehpur 20.Hardol 
21.Gonda 
22.Mathura 

CCI and (c): Allocation of Central funds to 
differenttowns within the state is done by the 
stat Govemment the URSIUBSP schemes 
are implemented in accordance with the fel't 
needs of the slum town to town. Central 
funds to the tune of RS.41 0.00 lakhs and Rs. 
357.00 lakhs were releasedforimplementa
tion of the schemes of UBSIUBSP in Uttar 
Pradesh during 1990-91 and 1990-92 re
spectively. 

Production of Rice 

4578. SHRI ANNA JOSHI: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the targets for production 
of rice for the year 1991-92 was achieved; 

(b) if not. the reasons therefor; 

(c) the target fixed for rice production 
during 1992-93.State-Wise; and 

(d) the steps to take 0 increase th 
production of rice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPAll Y RAMACHANDRAN): (a) 
and (b) Rice production targetfor 1991-92 is 
not likely to be achieved. The production of 
rice has declined in some States owing to 
delayedJinadequate rains which affected the 
ice crop. 

(c): The State -wise targets of rice 
production for 92·93 are given in the en
closed statement. 

(d): For increasing the production of 
rice a Centrally Sponsored Integrated Pro
gramme for Rice Development is being 
implemented in 24 major rice growing sates. 
Through this scheme assistance is being 
provided to the farmers on certified seeds, 
micro-nutrients, herbicides, plant protectior' 
Chemicals, plant Protection equipment, 
improved farm implements etc.to motivat .. 
them to adopt improved rice production 
technology. 
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Allocation of Gas to GuJarat andGazipurhave been transferred to M.C.D. 
on 1.7.92, 

4579. SHRI KASHIRAM RANA: will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) whether the Government of Gujarat 
has requested for allocation o~ 12 MM CMD 
of gas at the Haxira landfall point in bulk 
quantity to enable the state to meet its indus
trial and domestic requirements of gas; and 

(b) If so, the decision taken thereon? 

THEMINISTEROFPETROLEUMAND 
MATURAL GAS (SHRI B. SHANKAR
ANAND) : (a) Yes, Sir. 

(b) In view ofthe availability of gas, and 
the commitments already made, 0 further 
allocation has been made. 

Streamline of D.D.A 

4580. SHRI MADAN lAl KHRANA: 
Will the Minister of URABN DEVELOPMENT 
be pleased to state: 

(a) whether any proposal 10 slreamline 
the administrative functioning of D.D.A; and 

(b) if so, the details thereof? 

THE MINISTER OF SATAE IN THE 
'MINISTRY OF URBAN DEVELOPMENT 
(SH. M. ARUNACHALAM): (a) and (b). Cer
tain proposals to streamline the administra
tive functioning of DDA have been imple
mented which include the following 3/4 fol
lowing:-

1. Development and maintenance of 
unauthorised reoularised colonies and ur-

o ban village has been transferred to M.C.D. 

2. Maintenance of resettlement colo
nies. to M.C.D. 

3. Dairy colonies of Madanpur Khadar 

4. Lotteries Deptt. have been trans
ferredto Delhi admn. with affect from. 1.4.92. 

5. A post of Principal Commissionerhas 
been created and he has been declared as 
Nodal officer for redressal of Public griev
ances. 

6. COfT1luterisation has been introduced 
in Housing Deptt. and a Deptt. of Training & 
System has been established to impart train
ing to the employees with a view to increase 
their efficiency. 

7. A number of steps has been taken to 
increase consumer satisfaction: 

a. A drive to clear the backlog of pend
ing building permits and the completion 
certificated has been launched. 

b. with a view to improve the quality of 
construction, Quality control workshops are 
being organised in all zones in which the 
local resident are also participating. 

c. Work regarding allotment of houses 
and issue of posesion letters has been 
speeded up. 

d. Inspection of brenches of DDA is in 
progress 10 improve staff performance. 

[ Translation] 

Development projects of Bihar 

4581. SHRI LALIT ORAON Will yjr 
Minister of URBAN DEVELOPMENT be 
pleased to stale: 

(a) the details of the development proj
ects of Bihar which relates to her Ministry 
.and are pending with the Union Govern
ment; 

(b) since when these are pending; and; 
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(0) 1M Ume '" .nIGh 1M proJect. are 
IIIwly IU W -WI uvuu 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M. ARUNACHAlAM): (a) to (c): 
Undererthe Scheme of Integrated Develop
ment of small and Medium Towns a priority 
list of 38 towns as at statement for the 8th 
Five Year Plan ha been received fromGovt. 
of Bihar But no project reports have been 
submitted by the Govemment of Bihar. Proj
ect proposals submitted by the state Gov-

• emments for Central assistance under the 
IDSMT Scheme are cleared from time to 
time in accordance with the guidelines in 
force and availability of funds for that year. 

A revised integrated project for water 
supply, sewerage and solid waste manage
mentforpatna at a cost of As. 112.98 crores 
was received from the state Government on 
22.6.92 which is under scrutiny in the Central 
Public Health and Environmental Engineer
ing Organisation (CPHEED). 

(Eng/ish] 

Additional Assistance to Agricul
tural Universities in Kerala. 

4582. SHRI THA YIL JOHN ANJA-
LOSE: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Ule Government propose to 
provide aditonal funds to agricultural univer· 
sities in Kerala for 1992-93; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OFAGRICUL TURE (SHRI K.C. 
LENKA) (a) and (b). Sir, After the Eighth Plan 
allocation for Agricultural Universities is fi
nalised, the Kerala Agricultural University 
win be provided assistance for 1992-93. 

( T,.".IIrtIon] 

Direction of Union Government to 
Provide Drought Relief to Madhya 

Pradesh 

4583. DR. LAXAMINARAYAN PAN
DEYA: Will the Minister of AGRIGUL TURE 
be pleased to state: 

(a) whether Indore bench of Madhya 
Pradesh High Court has issued any direc
tions to the Union Govemment vide its or
dersdatedJune 17, 1992 for providing relief 
funds within three weeks to the State to meet 
the drought situation in Madhya Pradesh: 
and 

(b) if so, the action taken so far by the 
Union Government in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL lURE ( SHRI 
MULLAPPALlY RAMACHANDRAN): (a) The 
Hon' High Court of Madhya Pradesh,lndore 
in its orders dated 17.6.92 had directed that 
if the Central Government has already as
sessed the amount which according to it is 
due to the State of Madhya Pradesh by way 
of drought relief, that amount shall be imme
diately released and put in the hands of State 
authorities for the purpose of drought relief 
preferably within 3 weeks. 

(b) After considering the report of the 
Centralteam which visited Madhya Pradesh 
to asses the drought situation, it has been 
decided that the conditions in the State are 
not of such dimension and severity as to 
warrant handling at the national level. As 
such, Central Government is not required to 
provide any additional Central assistance 
over and above the provisions of the Calam
ity Relief Fund (CRF). However, in order to 
auglTl!3ntthe resources 01 the state Govern· 
ment for relief measures, Government of 
India has released the 2nd and 3rd instal
ments of Central share of CRF for 1992-93 
amounting to Rs. 6.9375 crores each, in 
advance. 
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Bangladeshi Muslims In India ./ 

4584. SHRI RAM NAGINA MISHRA 
SHRIMATI SUMITRA 

NAHAJAN 

Will the Minister of HOME AFFAIRS be 
pleased to states: 

(a) the number of Muslims who have 
crossed over to India from Bangladesh dur
ing each of the last three years; 

(b) the expenditures incurred on their 
maintenance during the above period; 

(c) the number of check posts set up 
along the Indo-Bangladesh border, sector
wise; and 

(d) the number by which the illegal 
immigrants of Bangladesh are likely to be 
deported from India andth reasons fordalay 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB:(a) to (d) Illegal immigrants from 
Bangladesh including muslims enter India 
clandestinely and easily mix with the local 
population. The task of identifying illegal 
Bangladesh immigrants is complex and 
massive because of ethnic similarities, lacl 
of co-operation and public awareness on the 
par of the local population. Since the immi
grants enter surreptitiously, it is very difficult 
to estimate the number who have crossed 
over from Bangladesh into India in he last 
three years. 

The Government has constantly re
viewed the position and taken administrative 
steps, such as strangthening of measures at 
the border for checking Illegal infiltration, 
strenthening of the Prevention of Infilration 
of Foreigners (PIF) Scheme in the affected 
States, tightening of visa procedures ana 
regulations for issue 01 vises to Bangladesh 
n-ationals and creating computerised data 

for effective detection and deporatlon of ille
gal immigrants. Moreover, there are stand
ing Ins ructions to the State Govemment and 
Union Territory Administrations to detect and 
dt:lport iIIeqdl Bangladeshi immigrants. 

The number of checkposts set up 
along the Indo-Bangladesh border are as 
101l0#ls: 

Assam- 7 Tripura- 9 

Meghalaya - 4 West Bengal - 21 

Mizoram-

Private Companies Engaged In Extract
ing Operation of Oil and Natural Gas 

4585. SHRIMATI SHEELA 
GAUTAM: 

SHRI RAJESH KUMAR: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the private companies 
engaged in extracting operation on contract 
basis with the Oil and Natural Gas Commis
sion are considering to withdraw from the 
said work; 

(b) if so, the reasons therefor; 

(c) the names of the compaies, if any, 
which have withdrawn from the extracting 
operations; and 

(d) the shortfall likely to be faced in the 
production of crude oil due to above devel
opments? 

THE MIN ISTER OF R,ETROLEUM ANC 
NATURAL GAS (SHRI B. SHANK~P 
ANAND). (a) No, Sir. 

(b) to (d): Do not arise. 
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Militant Outfits In North East 

4586. SHRIMATI BIHBU KUMARI 
DEVI: 

SHRI MOHAN SINGH DEO
RIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have any 
Information regarding the various terrorist 
groups active in North-East; 

(b) if so, the details thereof; 

(c) whether any information has been 
received regarding the assistance being 
extended by Bangladesh to these terrorist 

(d) if so, whether the Government have 
held any talks with Bangladesh in this re
gard;and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANDMINISTE.R OF STATE INTHE MINIS
TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) :- Yes, Sir. 

(b):- A statement is enclosed. 

(c):- Yes, Sir. 

(d) and (e) :- The matter has been 
brought to the notice of Bangladesh Govem
ment who have agreed to examine the evi
dence provided. 
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Deporatatlon of BsngladehsJ Refugees 

4587. SHRI SIMON MARANO I: 

Will the Minister of HOME AFFAIRS be 
pleased to state: (a) whether the Govern
ment have received some representations 
regarding deportation of the Bangladeshi 
refugees in India to Bangladesh during the 
current Year; 

(b) if so, the details thereof; and 

(c) the action taken so far by the Gov
ernmentln this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a)to (c) Government is awarofthe 
problem of illegal Immigrants staying In In
dia. There are no Bangladeshi refugees in 
India as recognised by the Government. 
There are, however, reports of megal Ban
gladeshi immigrants In the country. Since 
they enter India surreptitiously and mingle 
with the local population, it is very difficult to 
estimate their exact nurrber. However, there 
are standing instructions to the State Gov
ernments and Union Territory Administra
tions to detect and deport the illegally stay
ing Bangladeshi immigrants. 

(English) 

Floods, Drought and Famine Condi
tlonsln GuJarat 

4589. SHRI CHANDRESH PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the loss of proper· 
ties and livestock due to flood, drought 
and famine conditions In Gujarat during 
the lastthree years; 

(b) whether the government hav~ 

formulated any short-term or long-term 
Shames and policies to overcome the 
losses; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPAlL Y RAMACHANDRAN): (a) to 
(d). Information Is being collected from the 
Govemment of Gujarat. 

[Trans/ation] 

Livestock Diseases 

4590. SHRIMATISAROJDUBEY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the numberof projects funded by the 
European Economic Community to contain 
various livestock diseases in the country: 

(b) the extent to which these projects 
have been able to contain these diseases; 
and 

(c) the steps the Government propose 
to take for the effective j"':)lementation of 
these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K. C. 
lENKA): (a) and (b) A national project for 
strengthening of veterinary services for live
stock disease control In India, with special 
emphasis on" rinderest eradication is being 
Implemented with EEC assistance since April, " 
1992. It Is too early to assess the extent of 
impact of the project in containing livestock 
diseases. 

(c) The steps Initiated for effective 
implementation ofthe project include organi
sation of (1) vaccination campaign as per 
the strategy. (Ii) strengthening of vaccines 
production. (iii) quality control of vaccines 
and (iv) communication campaign. 
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Rice MUla In lfah_htra 

4591. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR :WIUthe Minister 
of FOOD PROCESSING INDUSTRIES be 
pleased to Sate: 

(a) whether the Government have any 
proposal to set up rice mills In the trlble 
districts of Maharashtra and during 1992-93; 
and 

(b) If so, the locations thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN
OUSTRIES(SHRIGIRIDHARCOMANGO): 
(a) No, Sir. 

(b) Does not arise. 

Vacant Posts In DDA 

4592. SH. VllASRAONAGNATHRAO 
GUNOEWAR: WiD the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of post lying vacant in 
the Deihl Development Authority at present. 
category-wise: 

(b) the number of posts among them 
reserved for scheduled Castes and SChed
uled tribes; and 

(c) the time by which these posts are 
Ukely to be filled uo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c); The 
Information is being collec1ed and will be laid 
on the Table of the sabhas. 

(English) 

Central Buslne .. Centre Shahdara 

4593. SHRI BAlRAJ PASSI: 
DR. LAXMlNIARAYAN PAN

DEYA: 

Will the Minister of URBAN DEVaOP
MENT be pleased to sate: 

(a)whethertheUnionGovemment had 
aproved theseltlng up.ofaCenIraI Business 
Centre at Shahdara In Delhi; 

(b) If so, whether It has been establi
shed; 

(c) If not, the reasons for delay; and 

(d) the time by which It Is likely to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a). DDA re
ports thatthe Master Plan for Delhi Perspec
tive-2001 approved by the Government 
envisages the establishment of sub-Central 
Business Distt. (Sub-CBO) In Trans Yamuna 
Area. 

(b):- NO, sir. 

(c) and (d) DDA reports that the plan
ning and design work on the Sub-Centrol 
Business Distt has ben started and the 
concept plan has been prepared. The sub
Central Business Distt. Is a very large com
plex which takes about 10 to 15 years to be 
fully established. 

Use of Fake Passports by Terror
Ists 

4594. SHRI K RAMAMURTHEE 
TINDIVANAM: 

SHRI MRUTYUNJAYA 
NAYAI<: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any instances of use of fake 
. passports by terrorists have corne to the 
. notice of the Union Government during the 
current year; 

(b) If so, the details thereof; 
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CC) whether any Inquiry has been con- [English] 
duaed in this regard; and 

(d) If so. the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-

. TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) .... " (d) Infonnation is being 
coHected and wlH be laid on the table of the 
House. 

[Translation) 

Rural Godowns In Bihar 

4595. SHRI CHHEDI PASWAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the target set for setting up of rural 
godOwns in Bihar with European Economic 
Community assistance during 1991-92; 

Polypropylene Plant at BIJevpur 

4596. SHRIDIGVLJAYSINGHWiUthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Gas Authority of india 
limited propose to set up a polypropylene 
Plant at Bijeypur, Madhya Pradesh; 

(b) if so, the details thereof: and 

(c) the time by which it is likely to be 
setup? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) to (c): Subject to the successful 
establishment of the new propane dehydro
genation technology, GAIL propose to set 
up a polypropylene plant of 100,000 TPA 
capacity, at Bijaipur in Madhya Prade~h. 

[Translation] 

Suicides 

(b) the number of rural godowns con- 4597. SHRI CAYA PRASAD KORI: 
structed in the State during 1991-92: and Will the Minister of HOME AFFAIRS be 

pleased to state: 

(c) the funds released to Bihar in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) In 
1991-92, a target of 273 rural godowns was 
fixed for construction through cooperatives, 
with European Economic Community's 
assistance in Bihar. 

(b) 142 rural godowns were constructed 
by Cooperatives during 1991-92, In the 
State. 

(c) The funds released to Bihar by 
NCDC were ofthe order of Rs. 197 .99Iilkhs. 

(a) the cases of suicide which tool place 
in Union Territories during each of the last 
three years and their number per one lakh 
population, Unio territory-wise; 

(b) the Union territories in which family 
counselling centres have bee opened in 
view of constant increase in to number of 
cases of suicide and approximate expendI
ture involved therein; 

(c) the fall noticed in the numberof such 
cases following the opening of family coun
selling centres; 

(d) whether the government propose to 
open such family counselling centres in those 
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Union Territories where they have not been 
set up os far; 

(e) if so, the details thereof; and 

(I) the time by which such centres would 
be opened and the approximate expenditure 
involved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) The statement indicating th 
number of cases of suic,iCes which took 
place in Union Territories during the year 
1989.1990 and 1991 and their number per 

one Iakh population, Territaty-wlse Is en
closed. 

(b) and (c) The Union Territories of La 
ksha dweep, Pondlcherry, Andaman Nico
bar Islands and Delhi have reported that they 
have no family. counselling centre in their 
Union Territory. The Union Territory of1 
Chandigarh has reported that one suchcentl8 
Is operating in Chandigarh being run by an 
organisation called 'Amity'. 

(d) to (f) According to information re
ceived from the Union Territories of La
kshadweep, Pondicherry, andaman Nicobar 
Islands and Delhi, they have no proposal at 
present for openiA9 such family counselling 
centres. 
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Funds fer Development of Capital THE MINISTER OF WELFARE (SHRI 
Cit.. SITARAM KESRI): (a) Information is being 

4598. SHAI RAM TAHAL CH-
OUDHARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government 
propose to provide funds to the States forthe 
development of their capitals; and . 

(b) if so, to amount of Central assistance 
proposed to be provided to each state Gov
ernment for the development of its capital 
during 1992-931 

THE MINISTER OF STATE IN THE 

collected from the Government of Andhra 
Pradesh and will be Ialel on the Table of the 
House as soon as received. 

(b):Government of India have concluded 
an agreement with the International Fund for 
the Agricultural Development based at Rome 
for tribal development in four districts of 
Andhra Pradesh. The to talproject const is 
around Rs. n crores approximately. 

(c) These projects include:-

(i) small-scale irrigation. 

MINISTRY OF URBAN DEVELOPMENT (ii) SoiVwater conservation. 
(SHRI M. ARUNACHALAM): (a) :- No Sir. 
However, a Committee has been constituted (iii) Framer operated fruit nurseries. 
In the Ministry of Home Affairs to examine 
and recommend suitable compponents for (iv) Para-medical training institutes and 
the State Capital Projects of certain North 
Eastern State like Arunachal Pradesh, (v) Community managed sub-centres 
Miloram, Nagaland and Goa. of health. 

(b). Does not arise in view of (a) above. (vi) Training of health workers including 

[English) 

Loans to Trlbals 

4599. DR. D. VENKATESWARA 
RAO: 

SHRI R. SURENDER 
REDDY: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the quantum of loan sectioned by 
girijan Cooperative Corporation during 1991-
92 and proposed for 1992-93; 

(b) whether the Intemational Fund for 
Agricultural Development is likely to finance 
tribal development project in Andhrapradesh; 

(c) if so, the detaiis thereof; and 

(d) the number of beneficiaries thereby? 

traditiof1alllocal dais. 

(vii) Educational development 

(Viii) Monetary and credit support, etc. 

(d) 63,000 tribal households or about 
2,89,000 tribals will benefit from this project 
upto 1997-98. 

Allocation for Slum Clearance Improv. 
ment Schemes In DeIhl 

4600. SHRI TARA CHANC 
KHANDELWAL: 
SHRI KAlKA DAS: 

Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether the slum clearancelim. 
provement schemes of the DDA have pro-
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duced the desired results; 
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(b) the allocations made by the Union 
Governmentfor such schemes during 1992-
93; 

(c) whether the slums in the walled city 
area are. increasing rapidly; 

(d) whether the Government have 
conducted any survey to find out the number 
of people living in slums in the walled city 
area; and 

(e) H not, the reasons therefor and the 
details of the policy the Government pro
pose to adopt to clear the slums In the 
capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN 
DEVELOPMENT(SHRI M. ARUNACHA
LAM): (a) Yes, Sir. 

(b) As the Slum Improvement and 
Clearance Scheme was discontinued by the 
Government in 1984, no allocation was made 
in 1992-93. 

(c) and (d). As reported by Delhi Devel
opment Authority, no survey has been con
ducted by the Slum Department of DDA in 
the Walled City. 

(e) DDA reports that for the occupants 
residents! of dangerous katras under the 
management and control of the Slum Wing, 
DDA, a scheme of construction of flats sub
ject to availability of land and resources for 
slum katra dwellers has been formulated in 
which it is envisaged to initiate construction 
of flats and incremental units. 

National Commission on SCtST 

4601. SHRI G.M.C. BALAYOOI: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the National Commission 
on Scheduled Castes and Scheduled Tribes 
has become afuD-fledged constitutional body; 
and 

(b) H so, the details thereof? 

. THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) The National Commission for SCs 
and STs has been constituted as per the 
Constitution (65th Amendment) act. 1990 
w.eJ. 12.3.92 amending article 338 of the 
Constitution. The National Commission 
consists of Chairperson, Vice-Chairperson 
and 5 members. The broad functions of the 
Commission is to investigate and monitor all 
matters relating to safeguards provided for 
SCs and STs under the Constitution. The 
Commission is also to participate and advise 
on the planning process of socio-economic 
development of SCs and STs and evaluation 
of the progress of their development under 
the Union and any State. While investigating 
any matter or enquiring into any complaint, 
Commission has also the powers of a Civil 
Court trying a suit particularly in respect of 
following matters:-

(a) Summonino and enforcing atten
dance of any person from any part of India 
and examining him on oath; 

(b) requiring the discovery and produc
tion of any document; 

(c) receiving evidence on affidavits; 

(d) requisitioning any public record or 
copy thereof from any court or office; 

(e) issuing commissions forthe exami
nation of witnesses and documents; 

(I) any other matter which the President 
may, by rule, determine. 
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Development of o.ep Sea fisheries 

4602. PROF. UUMAREDDY VE
NKA TESWARlU: Willthe Ulnlsterof FOOD 
PROCESS\NG 'NDUSTRIES be pleased to 
state: 

(a) the funds SlIocated to each Statel 
Union Territory for the development of deep 
sea fishing during 1991-92 and 1992-93; 
and 

(b) the measures taken and funds allo· 
cated for the revival of sick deep sea units, 
StatelUnion Territory-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN· 
DUSTRIES (SHRIGIRIDHARGOMANGO): 
(a) This Ministry does not make allocation of 
funds Statewise/ Union Territory-wise. 
However, it provides assistance to various 
organisations for implementing Plan 

Schemes for development of Oeep Sea 
Fishing. In this respect assistance amount
Ing to As. 4,28,78,634 was released to 
different organisations during 1991-92, de
tails of which are given in Annexure - I. An 
amount of As. 700 lakhs has been earmarked 
forthis purpose under Plan Schemes during 
1992-93. However, no funds have yet been 
released, during the current financial year. 

(b) This Ministry has no specific plan 
scheme, exclusively for the revival of sick 
deep sea fishing units State/Union Territory 
wise. However, a scheme for rehabilitation 
of sick deep sea fishing units was announced 
by Shipping Credit and Investment Com· 
pany of India Limited in April, 1992, which 
has been further liberalised in June, 1992. 
The scheme inter·alia provides for 
reschcdulernent of the loan repayment, 
moratorium on loan repayrnentperiocl, waiver 
of penal interest, provision of additional loan 
for modification of vessels etc. 

STATEMENT 

Funds released by Ministry of Food Processing Industries under Various Plan Schemes 
during 1991-92 

1. Utilisation of Trash Fish for conversion Into value added products:-

(il Govemment of Keral 

(ii) Karnataka Fisheries Development 
Corporation Limited 

(iii) Lakshdweep Development 
Corporation Limited 

(iv) West Bengal State Fishermen's 
Cooperative Federation Ltd. 

2. Scheme for setting up of cold chain:-
(i) Govemment of Kerala 

(Ii) Government of Tripura 

Rs.45.00 lakhs 

Rs. 22.50 lakhs 

Rs.15.60 lakhs 

RS.16.90 lakhs 

Rs. 49.50 lakhs 

RS.15.15Iakhs 
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(iii) West Bengal State Fishermen's 
Cooperative Federation Ud. 

As. 35.00 lakhs 

3. Scheme for Tuna & other Fish Processing:-

West Bengal State Fishermen's Rs.SO.OO lakhs Coopera
tive Federation Limited. 

4. Scheme for effective Implementation of the MZI Act, 1981 by providing funds for 
installation of communication facilities for the Coast Guard:-

Coast Guard Rs.SO.OO lakhs 

5. Scheme for providing interest subsidy on loan and subsidy on capital cost for 
acquisition of deep sea fishing vessels:-

Shipping Credit and Investment RS.40, 13,634.00 

Company of India Limited, Bombay. (interest subsidy) 

6. Scheme for Equity Participation in deep sea fishing through MPEDA:-

The Marine Products Export Development 
Authority, KoehL 

Rs. 49. 00 lakhs 

7. Assistance for Diversified Fishing:-

Shipping Credit and Investment 
Co mpany of India Limited. 

Agricultural Research Centres In 
Madhya Pradesh 

4603. SHRI RATllAl VERMA: Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government propose to 
set up any new Agricultural Research Centres 
in Madhya Pradesh; 

(b) if so, the details thereof; and' 

(c) the time by which these are likely to 
start functioning? 

THE MINISTER OF STATE IN THE 

Rs.40.00 lakhs. 

MINiSTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) Yes, Sir. 

(b) A Centre under the All-India Coordi
nated Vegetable Improvement Programme 
of the Project Directorate of Vegetable 
Research is proposed to be started in Tribal 
area of Madhya Pradesh under the Indira 
Gandhi Krishi Vishwa Vidyalaya, Raipur. 

(c) During 1993-94. 

Camel Population 

4604. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) the present population of camel; 

(b) whether research is being con
ducted at the National ResearCh Centre on 
Camel at Jorbeer in Rajasthan to improve 
the breed of Indian camels by using artificial 
Insemination and cross breeding; 

(c) if so, the details thereof; and 

(d) the steps taken to increase the 
population of camels in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE(SHRI K.C. 
LENKA): (a) Sir, as per livestock census 
1982, camel population of the country was 
10.78 lakhs. According to the FAO refer
ence 1990, the estimated population of 
camels in India is 14.Slakhs. 

(b) Yes. 

(c) Researches on artificial insemina
tion are in a very preliminary stage and are 
not yet ready for transmission to the field. 
The reproductive cycle in the camel is differ
ent from other domesticated species. The 
technique as such cannot be implemented 
at this state in the field. 

(d) The Govemment is encouraging 
camel production by IntenSifying the research 
programmes in the field of nutrition, physiol
ogy breeding. State Governments are es
tablishing camel breeding farms, making 
provision of stud camels for breeding pur
poses and control of camel diseases. 

Allocation for Civic Amentitles In Goa 

4605. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(2-) the amount sanctioned to improve 
the civic amennies in Goa during the last 

. three years; and 

(b) the amount actually spent alongwith 
the schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIARUNACHAlAM): (a) and (b). "Urban 
Development" is a State subject. Provision 
of civic amenHles Is the responsibility of the 
local bodies concerned. These local bodies 
formulate their schemes in consultation with 
the State Governments concerned. The 
State Governments on their part render 
assistance to these local bodies under vari
ous schemes Including EIWS, Urban Basic 
Services etc;, and also through borrowing 
from financial institutions like HUDCO, lIC 
etc. The Government of India plays only a 
nodal role. 

Hard Drink Addicts 

4606. SHRI BAPU HARI 
CHAURE: 
SHRI B. DEVARAJAN: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether any assessment has been 
conducted about the number of hard drink 
addicts and the number of diseases and 
deaths attributable to such addiction and the 
number of families rendered destitute and 
disrupted in the country; 

(b) if so, the details thereof, State/Union 
Territory-wise; 

(c) whether any survey has been made 
regarding the per capita consumption of 
alcohol in each StatelUnion Territory; and 

(d) if so, the details in this regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (Cl) N('), Sir. 



301 Written AnswelS

(b) Does not arise, 
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Cc) No, Sir. 

(d) Does not arise. 

Conversion of Flats Into Freehold 
Propertl •• 

4607. DR. RAMESH CHAND TOMAR: 
Will1heMinister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether attention of Government 
hasbeendrawntonewsitemcaptioned·DoA 
overlooks irrportant point in conversion r\lles· 
appearing in the Hindustan Times, dated 
July 6,1992; 

(b) if so, the reaction of the GovernmeDt 
thereto; 

(c) whether the flat owners are facing 
several difficulties in conversion of their flats 
Into free hold properties; and 

(d) if so, the steps taken by the oDA to 
remove these hurdles expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, SIr. 

(b) In the case of properties eligible for 
conversion to free hold where the lease is in 
the name of more than one leassee, the 
application would have to be made in the 
name of all co-lessees. This is laid down in 
the guidelines contained in the brochure 
issues by the DDA. In such cases, the free 
hold rights would be granted by DDA jointly 
In the name of the co-lessees. The facility of 
refund of the conversion charges is avail
able. 

(c) No, Sir. 

(d) Does not arise In view of (b) above. 

Foreign Companies Engaged In Drilling 
Work In U.P. 

4608. SHRI CHETAN P.S. CHAUHAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of the foreign companies 
who are at present engaged in drilling work 
in Uttar Pradesh; 

(b) the results achieved so far by these 
companies; and' 

(c) the estimated potential of oil and 
natural gas in U.P? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANANAD): (a) Nil. 

(b) Does not arise. 

(c) No commercial discovery of hydro
carbons has been made in the State. 

Committee to Solve Punjab, J & K and 
Assam Problems 

4609. DR. AMRIT LAL KAUDAS: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Union have set up any 
Committee comprising Members of all par
ties to solve the problems of Punjab, Jammu 
and Kashmir and Assam; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

.AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI M.M 
JACOB): (a) No, Sir. 

(b) Does not arise. 
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Scheme for Rehabilitation of Refugees 
In West Bengal 

4610. PROF. SUSANTA 
CHAKRABORTY: Will the Minister of HOME 
AFFAIRS be pleased to State: 

(a) whether the Govemment of West 
Bengal has submitted a scheme to the Union 
Govemment for the rehabilitation of refu
gees coming to the State from Bangladesh; 

(b) H so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The refugees from the erst
while East Pakistan who had come to India 
upto 25.3.1971 were treated as refugees 
and rehabilitated in various agricultural and 
non-agricultural schemes in the State of 
West Bengal as well as in other State. No 
new scheme of rehabilitation has been sub
mitted. Those who have come to India from 
Bangladesh after that date are treated as 
'foreigners' and illegal immigrants. 

(b) and (c). Do not arise. 

Evaluation of Utilisation of Funds 

4611. SHRI ARJUN CHARAN SETHI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether there is any machinery to 
evaluate the utilisation of funds advanced to 
the States and the Union Territories under 
the Special Central Assistance/Special 
Component PIaniSt ate Scheduled Caste 
Development Corporation forthe welfare of 
SCIST;and 

(b) H so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). These are 
evaluated by the Central Government from 
the utilisation reports furnished by the States 
and the Union Territories and also from the 
date contained in their annual Special 
Cof11lOnent Plan documents. These are 
also evaluated once every year during the 
Annual Plandiscussions both by the Ministry 
as weD as the Planning Commission. Gov
ernment is also commissioning well reputed 
Research organisations to evaluate these 
programmes. 

Cash Crops 

4612. SHRI ARJUN SINGH YADAV: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the cash crops produced in Uttar 
Pradesh during 1991-92; 

(b) the assistance provided to Uttar 
Pradesh for increasing the production of 
cash crops during the above period; and 

(c) the steps being taken to Increase the 
production of cash crops in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Important cash crops like Oilseeds, Sugar
cane, Cotton and Jute were produced during 
1991-92 in Uttar Pradesh. 

(b) Central assistance of Rs.409.50 
lakh underOilseeds Production Programme, 
RS.6.83 lakh for Intensive Cotton Develop
ment Programme and Rs.24.00 lakh for 
Special Jute Development Programme was 
provided to Uttar Pradesh during 1991-92. 

(c) To supplement the efforts of State 
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Govemment In Increasing the production of 
Cash Crops, various Central Seelor/Cen
trally Sponsored Schemes are being imple
mented in the State. The Incentives pro
vided under these schemes inter-alis in
clude distribution of seed, weedicidesl 
herbicides,Plant Protection Chemicals, Plant 
Protection Equiprnents, improved farm im
plement etc. at a subsidised rate. 

Prawn Hatchery Project In Orissa 

4613. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the locations of prown hatchery 
projects in Orissa; 

(b) the amount of Central financial 
assistance provided in this regard; 

(c) whether any foreign country have 
also assisted for the project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Prawn hatcheries are located at Gopalpur 
(Ganjam District) and at Candrabhaga (Puri 
District) in Orissa. 

(b) The Central assistance amounting 
to RS.357.49 lakh has been provided for 
prawn hatcheries. 

(c) No, Sir. 

(d) Does not arise. 

Wood Scarcity In Cremation Grounds 

4615. SHRI RAJNATH 
SONKAR SHASTRI: 
SHRIMATI SAROJ 
DUBEY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the cremation grounds in 
Delhi are facing acute wood crisis; 

Cb) H so, the reasons thereof and the 
steps taken to overcome the wood short
ages; and 

Cc) whether there is is any proposal to 
provide electric crematoriums in each of the 
municipal zones in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) As reported by Municipal 
Corporation of Delhi, cremation grounds are 
now not facing acute wood crisis. 

(b) Question does not arise in view of 
(a) above. 

(c) The Municipal Corporation of Delhi 
has provided an electric crematorium at Ring 
Road near Old Yamuna Bridge. Another 
crematorium at Punjabi Bagh cremation 
ground is about to be completed. An electric 
crematoriums planned at Green Park. The 
construction of additional crematoria depends 
upon the availability of funds, acceptance by 
the people and demand from the people of 
the area. 

Pending Cases with DDA 

4616. SHRI JEEWAN SHARMA: WiD 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether thousands of cases are 
pending with the DDA pertaining to issue of 
building permits, completion certificates, 
mutation of properties after the death of 
original allottees etc. for many years; 
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(b) if so, the reasons for delay In 
finalising the cases; and 

Cc) the steps taken to expedite the 
cases? 

THE MINISTER OF STATE IN THE 
MNISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Important reasons stated by DDA 
are nonsubmission of requisite documents 
in time and non-completion of formalities by 
the applicants. 

(c) a drive is already in progress in DDA 
to clear the backlog of building permits and 
completion certificates. A Similar drive to 
clear the backlog of applicants for mutation 
of properties has also been planned by DDA 
during the current year. 

Expansion of Hazlra Complex 

4617 SHRIMATI BHAVNA 
CHIKHlIA: 
SHRI MAHESH KANO
DIA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether ONGC's output target has 
been cut by 7.Mt due to natural decline in oil 
reserves in Bombay High and fields of North 
Gujarat. If so, the details thereof; 

(b) what would be the extra forex bur
den due to this cut; and 

(c) whether it is a fad that Hajira Complex 
expansion has not yet been cleared and the 

reasons for delay? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal is being processed for 
approval. 

Flood In Assam 

4618. SHRI PROBIN DEKA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the extent of damage caused by the 
flood during July.1992 in Assam; 

(b) whether in addition to the Natural 
Calamity Relief Fund, the Government pro
pose to release some'more funds to Assam 
in view of the huge damage caused by the 
recent flood; 

(c) if so, the details thereof; 

(d) whether any Central team has vis
ited the State to make an assessment on the 
spot; 

(e) if so, the findings ofthecentralteam; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Govemment of Assam has reported the fol
lowing damage in the second wave of floods 
in the State from June 22.1992:-
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(Q No. of districts affected 

(II) No. of villages affected 

(iii) Area affected 

(Iv) Cropped area affected 

(v) Population affected 

(vi) Human life lost 

(b). No, Sir. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

(f) Govemment of India has not re
ceived any request from the State Govem
rnentfor additional assistance over and above 
the provisions of Calamity Relief Fund for 
relief operations in the wake of recent floods. 

Slums In Metropolitan CIties 

4619. SHRI VIJAY NAVAL PATIL: Will 
the Minister of state URBAN DEVELOP
MENT be pleased to state: 

(a) whether the Union Government 
have sent guidelines to State Govemments 
to Improve slums in metropolitan cities; 

(b) if so, the details thereof; and 

(c) whether HUDCO is also associated 
forthe cause? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Guidelines for Point-15 of the ;20-Point 

12 

1152 

11.21 lakh hectares 

0.30 lakh hectares 

5.53 lakh hectares 

8 

programme for Environrnentallmprovement 
In Slum Areas were circulated in 1982 to all 
the State GoliemmentsIUT Administrations. 
The salient features ofthese guidelines are:-

1. Components of Improvement 
Scheme: 

The Improvements are to be under
taken In notified 'slums' which are 
not earmarked for clearance for 
limited period of 10 years. The 
scale at which the facilities may be 
provided would perhaps very from 
State to State depending upon local 
conditjons but efforts should be 
made to follow the following norms:-

(i) water supply- One tap for 150 
persons. 

(Ii) Sewer- Open drains with nor
mal outflow avoiding accumu
lation of stagnant waste-wa

·ter. 

(iii) f~Clrm water drains- to quickly 
drain out storm water. 

(iv) Community baihs- one bath 
for 20-50 persons. 

(v) Community latrines- one la
trine for 20-50 cersons. 
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(vi) WIdening and paving of exlst- hilly regions and hiD districts (as defined by 
ing lanes- To make room for the Planning Commission) in other States. 
easy flow of pedestrains, bi-
cycles and hand-carts on Allocation of Gas to Sponge Iron 
paved paths to avoid mud Plant 

2. 

3. 

slush. 

(vii) Street Ilghting- One pole 30 
metres apart. 

Phasing of Expenditure: For 
Irf1>Iementing the Programme, Care 
needs to be taken regarding proper 
phasing of expenditure over the 
Plan period by fixing the Yearly 
targets In proportion to overall tar
gets. 

Monitoring: The progress is being 
monitored by the Ministry of Urban 
Development through Town & 
Country Planning Organisation. 
The State Governments are ex
pected to submit Monthly Progress 
Report in(fating the overall posi
tion in the State, as aiso the posi
tion with regardto each town where 
the Scheme is in ope·ration. The 
reports also Indicate th6 number of 
beneficiaries who have been pro
vided with the required set of facili
ties. 

(c). HUDCO has been associated with 
the fOrmJlation of GuideHnes and for financ
ing of Ufban e~mentthrough the Scheme 
of Housing & Shelter Upgradatlon (SHASU) 
under the Nehru Rozgar Yojana (NRY) . 
This scheme seeks to upgrade the shelters 
ofeconomicallyweakerbenef!CWies th rough 
a 25% subsidy restricted to a ceiling of Rs. 
1000 and a loan from HUDCO with a ceiling 
limit of Rs. 3000 in urban setUements having 
a population between one cind twenty lakhs 
with relaxation in the lower population limit 
available to Union Territories, Goa, States In 

4620. DR. KRUPASINDHU SHOI: Will 
the Minister of PETROLEUM AND NATU
RAl GAS be pleased to state: 

. (a) whether the Ministry of Steel had 
urged his Ministry to allocate gas for Sponge 
Iron Plant; and 

(b) if so, the steps taken by his Ministry 
in the matter? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b). Allocations to the 
extent of 4.7 MMSCMD have been made to 
various sponge iron plants. 

Dairy Research Institutes 

4621. SHRI K.P. SINGH DEO: Will the 
Minister of AGRICULTURE be pleased to 
slate: 

Ca) whether the Government have any 
.proposal to set up Dairy Research Institutes 

. in the country during 1992-93; 

(b) if so, whether any such Institute is 
proposed to be set up in Orissa; and 

Cc) II so, the location identified for this 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) No Sir. 

Cb) Does not arise. 

Cc) Does not arise. 
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Quake Proof Homn 

4622.SHRIMAnVASUNDHARARAJE: 
WI! the Ulnlster of URBAN DEVELOP
MENT be pleased to state: 

Ca) wh8Ih8rtheGovemmenthavedrawn 
up a achame to buIcI quake proal homes In 
the ... whIctI ... prone to earthquake; 

(b) I so, thedelals 01 e8Ith quake prone 
areas In the country, State-wlse; 

(c) the approximate nurmer or quake
proof homes proposed to be bull these 
antas; 

(d) whether Japanese technolog~ Is 
proposed to be adopted in the building of 
such houses; 

(e) the estimated cost of each unit of 
such houses; and . 

(f) whether the scheme Is lI<ety to be 
funded entirety by the Union Government or 
any fOr8lgn assistance Uke Wortd Bank etc. 
has been sought? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) To enable 
durable house building In earthquake prone 
areas, adequate design and construction 
techniques have been develOped by R&D 
Institutions like Central Building Research 
Institute, Roorkee; Depar1ment of Earthquake 
Engineering, University of Roorkee; and 
other Academic Institutions. The Govern
ment has been funding and supporting 
different research and development SlUdIes 
and programmes for advancing the design 
and construction techilOlogles otearthquake 
resistant houses. National Buldlng Code 
andseveraJ Indian SIandards forearthquake 
resistant buildings have been formulated by 

Bureau of Indian Standards(BIS). The 
Govemmentis also helping in extending and 
propagating the guidelines to build earth
quake resistant houses through HUDCO, 
RMTPC, NBC etc. However the actual 
construction of houses Is to be done by 
implementing agencies under the control of 
States! UTs and by individuals as the case 
maybe. 

(b) It Is reported that depending upon the 
relative seismic activity, the country has been 
divided into Frve Seismic Zones as per the 
Indian Standard IS; 1893. 1984. The areas 
of greatest concern lie In Zones III, IV and V 
which constitute nearly 56% of the area of 
the country. The location of the Five 
Seismic Zones and the State-wise details of 
the earthquake prone areas in the country 
are indicated In the statement attached. 

(c) The various housing schemes of the 
Central and State Governments are under
taken in all regions including those faDing in 
the earthquake prone areas. In the recent 
earthquake affected areas in Uttar Pradesh, 
it is reported by the State Government that 
20,000 houses are to be constructed by the 
beneficiaries using earthquake resistant 
designllS Code of practice and with the help 
of loans and subsidy provided by State 
agencies. 

(d) There is no such proposal 

(e). The estimated cost of one earth
quake resistant housing unit in UttarKashlls 
Rs. 35,000/-

(f) the finding pattern of Uttarkashl hous
Ing scheme In U.P.ls Rs. 15,000/- HUDeO 
lo~ and Rs. 20,000/- State Govt. subsidy. 
The World Bank has been approached for 
diverting some un utilised funds from on 
going schemes In U.P. for housing in earth
quake affected areas. 
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State-wise details of Earthquake Prone Areas of the Country 

ZONE I 

- Andhra Pradesh 

- Bihar 

- Kamataka 

- Madhya Pradesh 

- Maharashtra 

- Orissa 

- Rajasthan 

ZONE-II 

- Andhra Pradesh 

- Bihar 

- Kamataka 

- Maharashtra 

- Madhya Pradesh 

- Orissa 

- Punjab 

- Rajasthan 

- Tamllnarlu 

- Uttar Pradesh 

Vijayawada, Masulipatnam, Hyderabad, 
Kumool, 

Gum!a 

Chitradurga, Bangalore, Mysore, Tumkur, 
Mandya. 

Jhansi, Shivpuri, Jagdalpur, Ralpur 
Bhilai, 

Aurangabad, Bid, Osmanabad. 

Rourkela. 

Jodhpur, Ajmer, Chittaurgarh. 

Nellore, Cuddapah, Vishakhapatanam, Sri
kakulam. 

Ranchi, Jamshedpur. 

Hassan, Chikamagalore. Madikeri 

Nagpur, Wardha, Yavatmal, Ajanta, EIIora, 
Oahivadi, Sang ole. 

Bhopal, Vidisha, Raisen, Indore. 

Sundergarh, Sambalpur, Gopalpur. 

Fazilka. 

Jaipur, Jhungjunum, Udaipur, Jalor, Sirohi. 

Tirchirapalli, Nagapattinam, Madurai, 
Madras. 

Allahabad, Banda, Hamirpur, Fatehpur. 
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ZONE III 

- Bihar 

- Gujarat 

- Kamataka 

- Kerala 

- Madhya Pradesh 

- Maharashtra 

- Orissa 

- Punjab 

- Panji, Marmagao 

- Rajasthan 

- Tamil Nadu 

- Uttar Pradesh 

- West Bengal 

ZONE IV 

- Bihar 

- Chandigarh 

- Delhi 

- Gujarat 

- Hayana 

- Himachal Pradesh 
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Gaya, Bokaro. 

Rajkot, Ahmadabad, Badodara, Surat, 
Gandhinagar, Veraval, Rodinag, 
Bhavnagar. 

Belgaum, Mangalore, Udupi, Shimoga, 
Karwar, Hospet, Bellary. 

Calicut, Cochin, Trivandrum. 

Hoshangbad, Itarsi. 

Pune, Nashik, Bombay 

Bhubaneshwar. 

Pat:ala, Sangrur, Faridkol, Firozpur. 

Kishangarh. Shahag~h, Bikaner, Jaierlmsa 

Coimbatore 

Lucknow, Kanpur, Varanasi, Agra, Bareily. 

Durgapur, Calculla. Bupadwan. 

Patna, Hajlpur, Siwan, Purnia, Katihar, 
Bagusarai, Samastipur, 8arauni 

Tharad, Marvi. Jamnagar. 

Ambala, Yamunan3gar, Panipat, Sonipat, 
Rohtak, Gurgaon. 

Simla, Solan, Hamirpur, Una. 
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• Jammu & kashmir 

- Maharashtra 

- Punjab 

Rajasthan 

- Sikkim 

- Uttar Pradesh 

- West Bengal 

ZONEV 

- Andaman & Nicobar 
Islands 

- Assam 

- Arunachal Pradesh 

- Bihar 

- Gujarat 

- Himachal Pradesh 

- Jammu & Kashmir 

- Manipurr 

. - Meghalaya ~ 

- MlzoralT)· 

- Tripura 

- Uttar Pradesh 
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Teru. Gilgit. Ishkuman, Skandu, Leh, 
Anantnag.Punch, Rajagdrl, UdhafTl>Ur, 
Jammu Kathua 

Ratnaglrl, Satara. 

Gurdaspur, Amritsar, Jullandar, Ludhlana 

Mahendragarh, Alwar. 

Gangtok. Mangan, Nambhl. 

Roorkee, Nalnltal. Uttarkashl, Pauri. Meerut, 
Rampur, Bulandshar, Muradabad, Haridwar, 
Gaziabad, Faridabad, Gorakhpur. 

Balurghat, Da~eeling, Jalpaiguri, Alipur. 
Cooch Bihar. 

Sitamarhi, Mandhubani, Jagbanl, Darbanga, 
Jaleshwar. 

Bhuj, Lakhpat, Naliya, Mar:'dvi, Munda, 
Kandla. 

Mandi, Kanra, Dharamsala, Kullu, Chamba. 

Baramula, Srinagar, 

Gangotri. Gopeshwar. Tehri. Garhwal. 
Pithorarh. 
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Water Treatment Plant at Shahdara 

4623. SHRI N.J. RATHVA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Municipal Corporation 
of Delhi proposes to set up a water-treat
ment plant at Shahdara keeping in view the 
shortage of drinking water in Trans -Yamuna 
area; 

(b) if so, the detaos thereof; 

(c) the estimated expenditure to be 
incurred in this regard; and 

(d) when the construction work of this 
plant is proposed to be started and by when 
it is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)to(d). The 
Delhi Water Supply and Sewage Disposal 
Undertaking has informed that there is a 
proposal for setting up of 140 M. G. D. (Million 
Gallons per Day) Water Treatment Plant 
near Sonia Vihar in Trans-Yamuna area, 
raw water for which is expected to be made 
available by the GOYI. of U.P. from Tehrl 
Dam Storage. No firm time frame has been 
given by the Govt. of U.P. for the supply of 
raw water. 

An R.C.C. Conduit from Muradnagarto 
the proposed site of the Plant is to be con
structed by the U.P.Jal Nigam for which a 
part payment of RS.6 erores have already 
been paid by the Undertaking. Estimates for 
the construction of this plant and allied con
veyance mains are under preparation. 

Transfer of LPG BoHling Plant from 
Bombay to Colmbatora 

4624.SHRIMOHANRAWALE: Willthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Bharat Petroleum Cor
poration limited has taken a decision to shift 
one carousel of LPG bottling plant from its 
Refinery at BorTbay to Coimbatore; and 

(b) If so, the reasons for taking such a 
decision? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRt B. SHANKAR
ANAND): (a) Yes, Sir. 

(b) This has been removed for safety 
reasons and used to increase the filling 
capacity at Coimbatore. 

Soft Drink by Foreign Companies 

4625. SHRI PRAKASH V. PATIL: Will 
the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state: 

(a) the details of foreign companies 
which have sought permission from the 
Government for manufacture of soft drinks in 
India; and 

(b) the details of the companies which 
have been granted permission and progress 
made so far in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN
DUSTRIES (SHRI GIRIDHAR GOMANGO): 
(a) and (b). Within the last one year, Govern
ment have approved a jOint venture proposal 
submitted by MIs. JMRPCO Ltd., a company 
Incorporated in Hongkong having NRI equity 
share holding of 60% and 40% share hold-
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Ing by Mis. Coca Cola Sou1h Asia Holdings, 
wholly owned subsidiary of the Coca Cola 
Co. of USA, with Mis. Britannia Industries 
Limited, Calcutta and a Maharashtra State 
Government Agency for setting up a unit for 
manufacture of processed extruded snacks, 
processed nuts, stackable potato chips and 
non-alcoholic beverage bases/essences in 
a backward district of Maharashtra by set
ting up a new corrpany to be known as 
BRITCO Foods Co. Limited. This project Is 
under implementation. 

Apart from the above proposal, this 
Ministry has not received any proposal from 
foreign company seeking permission from 
Government of India for the manufacture of 
soft drinks in India. 

Sub-Committee on Imer-State Council 

4626. SHRI RAM NAIK: Will the Minis
ter of HOME AFFAIRS be pleased to state: 

(a) whether a sub-Committee of the 
Inter-State Council has been appointed to 
consider in-depth the recommendations of 
the Sarkaria Commission on Centre-State 
relations; 

(b) if so, the date on which it was 
appointed; 

(c) the number of meetings of the sub
Committee held so far; and 

(d) the time bound programme to pre
pare and submit the final report to the Inter
State Council? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARRY AF
FAIRS AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (?HRI 
M.M. JACOB): (a) Yes, Sir. 

(b) The Sub-Committee of the Inter
State Council to consider the recommenda-

tions of the Sarkaria Commission on Centre
State relation was constituted on 27.12.1990. 
The Committee was reconstitu1ed on 
20.8.1991. 

(c) The Committee have held three 
meetings so far. 

(d) It is for the Sub-Committee to pre
pare and submit the final report. 

Milk and Milk Product Order, 1992 

4628. SHRISANATKUMARMANDAL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Private Dairy Units 
have represented to the Union Government 
against the recent Milk and Milk Product 
Order, 1992;' 

(b) if so, the response of the Union 
Govern mentthereto; 

(c) whether the interests of the public 
and cooperative Milk Dairies will be kept in 
mind before considering to their demands; 
and 

(d) if so, the steps taken in this regard? 

,THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI K.C. { 
LENKA): (a) Yes, Sir. 

(b). The milk product manufacturing 
units have been advised to submit specific 
difficulties and problems in the implementa
tion of the Order in a meeting convened by 
Ministry of Food Processing Industries on 
17th July, 1992. 

(c) and (d). The Milk and Milk Product 
Order issued by the Government on 9th 
June, 1992 protects the interests of public 
and c-operative dairy sector. , 



325 Written Answers SRAVANA 15,1914 (SAKA) Written Answers 326 

Horticultural development 

4629. SHRI ANNA JOSHI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whetherthe Govemment have drawn 
up a plan for development of horticulture in 
Maharashtra; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be 
implemented in the State; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPAll Y RAMACHANDRAN): (a) to 
(d). The Central Government do not plan 
any developmental scheme for any particu
lar State. The Government of Maharashtra 
have drawn up a horticulture development 
scheme for the State linked to the Employ
ment Guarantee Scheme which was started 
in 1990-91. The plan is 10 be implemented 
upto 1996-97. 

Additional Gas to Surat City 

4630. SHRt KASHIRAM RANA: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state: 

(a) the requirement of gas for meeting 
the demands of the residents of Sural City as 
also ofthe various industrial and commercial 
establishments; 

(b) the extent of availability of gas at 
present; 

(c) whether any additional quantity of 
gas has been sanctioned; and 

(d) if so, the details thereof? 

THE MINSTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR
ANAND): (a) and (b). An allocation of 0.3 
MMSCMD of gas has been made for distri
bution in Surat City. Against this, Gujarat 
Gas Company is presently drawing gas in 
the range of 0.17 to 0.19 MMSCMD. 

(c) No, Sir. 

(d) Does not arise. 

Unauthorised Colonies on Acquired 
Land 

4631. SHRI MADAN LAL KHURANA: 
Will the Minislerof URBAN DEVELOPMENt 
be pleased to Slate: 

(a) whether the acquired land of DDA 
has been grabbed and unauthorised colo
nies have come up on the land; 

(b) whether unauthorised colonies 
constructed on the acquired DDA land have 
been proved basic amenities and if so, the 
details thereof; and 

(c) the details of such acquired landthat 
has been grabbed during the last three years, 
year-wise and action taken to regain the 
land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha. 

[Translation] 

Production by Refineries In Bihar 

4632. SHRI LALIT ORAON: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) the details of the oil refineries 10-
cated in Bihar; . 

(b) whether these refineries are doing 
production to their fun capacity; and 

(c) if not, the reasons therefor? 

THE MINISTEROF PETROLEUM AND 
NA ruRAl GAS (SHRI B. SHANKAR· 
ANAND): (a) There is an oil refinery in 
Barauniwithacapacityof3.3.milliontonnes 
per annum. 

(b) and (c). There is under utilisation of 
refining capacity at Barauni due to lower 
availability 0' Assam crude oil. 

[Englis~ 

Request fC)r Additional Security Person
nel 

4633. SHRI. SHRAvAN 
KUMAR PATEL: 
SHRI JAGMEET SINGH 
BAAR . 
PROF. PREM DHUMAL: 
SHRI RAJENDRA AG· 
NIHOml: 
SHRI SATYA DEO 
SINGH: 
SHRI R. DHANUSKODI 
ATHITHAN: 
SHRI C. SREENI· 
VAASAN: . 
SHRI MADAN lAL 
KHURANA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some Slate Govemments 
have askedfor additional security personnel 
toprolect the Bhakra Main line canal and the 
Rajasthan feedercanal to prevent any breach 
caused by militants; 

(b) • SO, the details thereof; and 

(c) the steps taken by the Union Goy· 
emment in this regard? 

THE MINISTER OF STATE IN THE 
MINlsmv OF PARLIAMENTARV AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRVOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No such request from State_ 
Govemments in this regard has been reo 
ceived. 

(b) Does not arise. 

(c) Protection of canals following through 
states is the responsibility of the concerned 
State Governments. Central Govemment 
provides all necessary assistance as and 
when required. 

Misuse of Funds 

4634. SHRIJ.CHOKKARAO: Will the 
Minister of WELFARE be pleased to state: 

.. 
(a) whether the Union Government 

have conducted a survey in Prakasarn Dis
trict of Andhra Pradesh in 1992 regarding the 
misuse of funds meant for chenchus and 
aboriginal scheduled tribes; 

(b) if so, the findings thereof: and 

Ccl the action taken In this regard? 

THE MINISTER OF WELFARE (SHRI 
SlmAM KESRI): (a) No, Sir. 

(b) and (c). Do not arise. 

Wakf Properties 

4635. SHRI SVED SHAHABUDDIN: 
Will the MinisterofWELFAREbepleasedto 
state: 
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(a) the nunmerClf Wald propettJea reg- forrellglouspUrposes, which .. underlease 
Istered bV the P&qab Wald BoaRf on AprI for non-rellglous use and which are under 
1,1991 and AprI1,11821n PufIJab, Haryana unlawful occupation and which are under 
and HImachal PI'adaIh ~Iy; Htlgatlon; and 

(b) the number 01 properties l!'C'uded ill 
Ca) above, which .... 01 religiouS signifi
cance, such as mosques, Ihrtnes andgrave_ 
yards, separately; 

(c) the number 01 such properties in
cluded in (b) above which are In actual use 

(d) the legal administrative difficulties 
faced by the Board in having unlawful occu
pation of such religious properties and other 
Wakf properties vacated? 

THE'MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) to (d) A statement is 
enclosed. 
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(c)(I) Total number of wakf properties which are in 
actual use for religious purposes 2816 

(D) Total nul1't>er of wakf properties which are 
under lease for non-religious purposes 1960 

(iii) Total nu:mer of wakf properties which are 
under unlawful occupation - .8285 

(iv) Total nurrt>er of wakf properties which are 
under ligation 

(d) The main legal and administrative 
difficulties faced by the Punjab Wakf 
Board are as follows:-

(i) large scale encroachment over 
wakf properties 

(ii) Protracted lHigation owing to cum
bersonie legal procedures 

(iii) Deficiencies in relevant laws 

(iv) Irregularities committed by individ
ual officials. 

Collection of Octroi Duty In ~Ihl 

4636. SHRI GURUDAS KAMAl: Win 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Octroi duty has been col
lected by Delhi Administration despne Gov
ernment's notification that Octroi has been 
abolished in Delhi with Immediate effect from 
July 3,1992; 

(b) if so, the reasons therefor; and 

(c) the total amount collected after the 
abolition of the Octroi duty? 

THE MINISTER OF STATE IN THE 
MINISTRYR OF PARlIAMENTARY AF-

2031 

FAIRS AND THE MINISTRY OF STATE IN 
THE MINISTER OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) to (c). The Government 
have decided to abo IIsh terminal tax In Deihl. 
The abolition of terminal tax will require an 
amendment to the Delhi MUnicipal Corpora
tion Act. Action has already been initiated in 
this regard. 

[Translation) 

Immigration Rules 

4637. DR. lAXMINARAYAN PAN
DEY A: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the rules regarding Immi
gration framed to make the foreign journey 
of the Indians more comfortable are being 
neglected by the Immigrants Security Office; 

(b) if so, the reasons therefor; and 

(c) the action being taken against the 
erring officials? 

, THE MINISTER OF STATE IN THE 
M INISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No, Sir. 

(b) and (c). Do not arise. 
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ration card Issued by the CIvI 
Supplies Department upto acut-oft 
date; Houses for Jlwggl Dwellers In Deihl 

4638. SHRIMATI BIBHU 
KUMARI DEVI: 
SHRI K.P. REDDAIAH 
YADAV: 
SHRI K. PRADHANI: 
SHRI RAM BADAN: 
SHRISHRAVANKUMAR 
PATEL: 

Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether the Delhi Development 
Authority proposed to construct houses for 
all Jhuggi dwellers in Delhi; 

(b) if so, the details thereof; 

(c) the expenditure likely to be Incurred 
thereon; and 

(d) the time by which construction of 
such houses is likely to start? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to Cd). 
Deihl Development AuthOrity has reported 
that its Slum Wing is developing and provid
ing sites and services plots for relocation of 
those eligible Jhuggi households which have 
encroached on land pockets required on 
priority basis by various land owning agen
cies for implementation of public projects. In 
the current Financial year Plan about 13,000 
• J.J. households are proposed to be relo-

cated in this manner. 

ThedetaiJs of the scheme as envisaged 
by DDA are as foUow:-

Only those JJ famDles on identified 
sites are to be covered who pos
S8$S Jndiart nationality and have a 

II Organisation 01 the famIIes Into 
with the help of voluntary agencies 
wheraever necessary and the·at
Iotment of land on ..... hold basis 
on which houses would be c0n
structed by the beneficiaries 1hem
selves; 

til Utilisation of sites upto 5 hectares 
in the residential development 
schemes of DDA and the allotment 
of individual developed plots of 13 
sq.mts. with 7sq.mts. of space In 
open courtyard: 

iv Financial assistance by DDA from 
the budget and loan from Deihl C0-
operative Housing Finance Soci
ety (DCHFS) for construction of 
Houses. 

Coconut Plantation Affected by 
Drought 

4639. SHRI B. RAJARA VIV ARMA: Win 
the Minister of AGRICUlTURE be pleased 
to state: 

(a) whether the Coconut Development 
Board has assessed the effect ot the recenl 
drought on the coconut plantation; 

(b) if so, the total crop area affected by 
drought this year; and 

cc) the steps the Government propose 
to take to save the coconut farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRCUL TURE (SHRI 
MUllAPPALL Y RAMACHANDRAN): <a) 
and (b). According to reports received by the 
Coconut Development Board, 30,170 adu. 
palms and 84,930 seedlIngs were damaged 
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due to I9C8nt drought In Kerala. 

(c) There is no special programme of 
the Board for the rehabilitation of drought 
affected coconut boldings. However, finan
cial assistance to the extent of As. 68.9,5 
lakhs Is proposed to be extended to coconut 
farmers in KaraJa during 1992-93 under the 
following on-going programmes of the C0co
nut Development Boa_rd:_ 

(i) 

(iO 

Subsidy@ As. 3,000/-per hectare 
for expansion of area under c0co

nut. 

Installation of irrigation units pum 
sets @ As. 1,000/- per pumpset. 

(iii) Laying out drip irrigation units @ 
Rs.3.000- per 112 acre. 

(iv) Production and distribution of TXD 
hybrids. 

Cadre Review of Group '8 Engineers 

4640. SHRI PURNACHANDRAMAlIK: 
Will the Minister of URBAN DEVELQPMENT 
be pleased to refer to the reply given to 
Unstarred Question No.2S64 on March 28, 
1990 and state: 

(a) whether the cadre review of Group 
'0' Eenginers of Central Public Works De
partment has Since been completed; 

(b) if so, the details thereof; and 

(c) if,not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

(c) The Cadre Review Committee 

constituted for this purpose has not yet 
submitted its report. 

Hindi OffIcers In CPWD 

4641. MAJ. GEN (RETO) BHUWAN 
CHANDRA KHANDURT: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) the nurrt>erof Hindi Officers working 
in various Subordinate offices of Central 
Public Works Department forthe implemen
tation of Official Language Policy of the 
Govemment; and 

(b) whether these are in accordance 
with the norms laid down by Official lan
guage Department in 1981 and 1989? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). AI 
present there is no post of Hindi Officer/ 
Asst!. Director(Official Language) available 
in the Subordinate Offices of CPWD. 
However, a proposal for creation of certain 
posts for Hindi work including Asstt. Director 
(Official language) has been formulated. 
No decision has been taken so far because 
it involves collection of certain additional 
information. 

[Translation] 

Fake Films Depicting Army Atrocities 
on Naga Rebels 

4642. SHRI GOVINDRAO NIKAM: WiD 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Govemment have ar
rested a gang which indulges In making fake 
films depicting army atrocities on Naga reb
els; 

(b) If s~, whether such films have ai-
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ready been despatched to London for tele- THE MINISTER OF STATE IN THE 
casting by BBC; MINISTRY OF URBAN DEVELOPMENT 

(c) whether there Is any possibility that 
such films were made in respect of Punjab 
and Kashmir also; and 

(d) if so, the steps being taken by the 
Govern ment to check such offending activi
ties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) and (b). Two British 
nationals were arrested on 30th January, 
1992 in Nagaland alongwith 13 activists of 
Naga national Council. Video casettes and 
film rolls despatched by the British nationals 
to U.K. were seized by the Customs authori
ties from the Foreign Post Office in New 
Deihl. 

(c). Pakistani and terrorist Organisa
tions are trying to Inter-nationalise the Ka
shmir and Punjab problems by highlighting 
the alleged atrocities of security forces and 
the State machinery through literature as 
waU as audio and visula aids. 

Cd) the Government Is keeping a watch 
over such activities and taking appropriate 
steps. 

Separate Pools for Government Accom
modation 

4643. SHRI RAJESH KUMAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given to U nstar
red Question No.4287 on 26 August, 1991 
and state the name of depa[lments of the 
Union Government In Delhi for which sepa
rate pools in regarding accomodation were 
created alter the April, 1988 and when? 

(SHRI M. ARUNACHALAM): The creation 
of a separate pool of accommodation is 
decided by the administrative ministry con
cerned and no information with regard to Its 
creation is centrally maintained by the Minis
try of Urban Development (Directorate of 
Estates). Out of the General Pool, only one 
pool viz. Rajya Sabha Sectt. Pool was 
created on 12.5.58. 

(T;ans/ationj 

Land acquired by DDA for Dvarka 
Project 

4644. SHRI UPENDRA NATH VERMA: 
WUI the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) the area of the land acquired or 
proposed to be acquired by the Delhi Devel· 
opment Authoritylorthe Dwarka Project and 
the number of farmers to be affected therein; 

(b) whether the Government propose to 
award compensation to the farmers there
fore; and 

(c) if so, by what time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
CSHRI M. ARUNACHALAM): (a) Delhi 
Development Authority places Its demand 
for land on the Delhi Administration who 
acquire the land and hand over the same to 
DDA. DDA have reported that 5116 acres of 
land has been acquired and proposal to 
acquire. further 5068 acres of land has been 
sent to Delhi Administration. 1100 farmers 
are reported as affected by the cases where 
awards have been declared. 

(b) and (c). Compensation for land 
acquired is required to be paid in accordance 
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with the provisions of Land Acquisition 

Act. 

[English] 

(b) and (c). Information is being col

lected and will be laid on the Table of the 

Sabha. 

Supply of Fertilizers by KRIBHCO, 

Soil Erosion IFFCO and NFL 

4645. SHRI GUMAN MAllODHA: Will 4646. SHRI BHUPINDER SINGH 

the Minister of AGRICULTURE be pleased HOODA: Will the Ministerof AGRICULTURE 

to state: be pleased to state: 

(a) the steps taken/proposed to be 

taken to check degradation of soil and water; (a) the total fertilizer supply made by 

KRIBHCO, IFF CO and NFL in Haryana in 

(b) whether the Govemment aware of the Year 1991; 

successful experiments conducted at 

Jawaharlal Nehru Krishi Vishwavidyalaya, 

Indore to check soil erosion and depiction of (b) the quantum of fertilizer which was 

water; and declared sub-standard and its price fixed by 

the three agencies In Haryana in 1991 ; 

(c) if so, the steps taken to popularise 

this technique? 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 

MULLAPPALL Y RAMACHANDRAN): (a). 

Important Centrally Sponsored Schemes for 

Soil and Water Conservation are;-

(c) the steps taken to distribute the sub

standard fertilizers among the farmers at 

reduced rates through Government agen

cies; and 

(d) whetherthe standard fertilizers were 
wrongly declared sub-standard and is sup

plied to the private agents at reduced rates. 

(i) Soil Conservation in Catchments which is again sold to the farmers at the 

of River Valley Projects; , 

(ii) Integrated Watershed Manage

ment in Catchments of Flood Prone 

Rivers; 

(iii) Integrated Watershed Develop

ment Programme in Rainfed 

areas. 

standard rates? 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 

MULLAPPALL Y RAMACHANDRAN): (a) 

The manufacturer-wise supply of fertilizers 

in the Haryana State. during the year 1991. 

was as under:-
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(WIMTs) 

Name of the ManuraacIuter FettRisers 

(MM DAP NPK CAN 

2 3 4 5 

KRIBHCO 95,923 7,739 

IFFCO 92,519 42,466 5,123 

NA 4,02,159 9,462 

(b) The quantum of sub-standard fertiI- foIlows:-
iser and its price fixed agency-wise, is as 
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(c) As per Fertiliser (Control) Order, 
1985 sub-standard fertilisers cannot be sold 
to farmers even at reduced rates. 

(d) No, Sir. Fertilisers are declared sub
standard only after due chemical analysis by 
a notified laboratory. 

Freedom Fighters Pension 

4647. SHRIUPENDRANATHVERMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Supreme Court has 
given ex-parte judgement in writ petition No. 
1190189- Duli Chand Vs. Union of India; 

(b) the number of freedom fighters 
sanctioned pension on the baSis of above 
judgement; and 

(c) the financial implication thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Yes, Sir. 

(b) 41 freedom fighters have been 
sanctioned pension on the basis of the Judge
ment of the Supreme Court. 

(c) About Rs.22 lakhs. 

Assessment of Rateable Value for 
House Tax 

4648. SHRI RAJESH KUMAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the criteria prescribed for making 
assessment of rateable value in respect of 
additional construction in DDA flats (L1G) for 
the purpose of house tax; 

(b) whethQr that criteria has been fol
lowed uniformaliy in respect of DDA flats 
(LIG) in West Zone of Delhi; 

(c) if so, the area-wise details thereof; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)to(d). The 
information is being collected and will be laid 
on the Table of the Sabha. 

Post Attached Residences 

4649. SHRI MOHAMMAD ALI 
ASHRAFFATMI: 
SHRICHHEDIPASWAN: 

Will the Minister of UR BAN DEVELOP
MENT be pleased to state: 

(a) whether post attach residence are 
made available by the Directorate of Es
tates; 

(b) if so, the names of such posts for 
which such house are made available; 

(c) whether the Directorate of Estates 
Withdraws residential accommodations al
lotted on post attach basis; and 

(d) if so, the details thereof and cases 
reported during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is no 
separate provision in the A!lotment rules tl'r 
earmarking residence for a ;:>articular post. 
However, such requests received from the 
concerned Ministry/Department are consid
ered on merits. 
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(b) Residenc88 have t...........ud _.up a CeI for man also on the .... 
for. paDam on wI*=h the CeI for women has 

a.n ... up; and 
l Oiractor, 18 II. Secratary (RAW) Ii. 

Fcnign SecraIary Iv. Chief 01 PralocoI 
v. ConlJIroIer & AudIor General vi. 

Dirador (CBI) . 

. Further, 68 bungalows haw been ear
rnMcedlor aHotment to the Union Council of 
Ministers and Leaders 01 the 0pp0sI1on In 
theL.c* Sabha and the Rajya Sabhathrough 
a GcMtmment resolution daIad 30.5.90. 

(c) Such I'8Sidences ant raqui8d to be 
vacated immediately on change of incum
bency. However, retention Is allowed to the 
outgoing incumbent fora periDdol one rmnth 
iI such accommodation can be spared. 

(d) Does not arise. 

Cels to Deal wHh AtIocIUee on Women 
In DelhI 

4650. SHRI KARlYA UUNDA: Wilthe 
Mnster of HOME AFFAIRS be pleased to 
s1ale: 

(a) the number 01 Cells _ up br the 

Government in Delli eo deal wIh 1te cases 
of atrocities on woman; 

(b) the nuJTber and ..... of c0m

plaints regarding atrocities on women re
ceived by the Delhi Poiceduring each 01 the 
last Uvee years and the number out of them 
disposed of; 

(c) wha1hertheGovernrraltproposeto 

(d) the nurmerof~t"8Calved 
bJ DellI PolIce from men during 1he above 
period In wI*=h they h8ve ~ c1 
being IDItUr8d bJ thK wives and 1he 8CIIon 
'"*-bJ 1he Delli Polce In this ragard? 

THE MHSTER OF STATE IN Tt£ 
IINISTR'fCF PARlIAMENTARY AFFAIRS 
AND THE MHSTER OF STATE IN Tt£ 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The Government has set up a 
Crime (Woman) CeR at Nanakpura, New 
DeI1I to deal wah the cases of aIrocIles on 
WOfIIIn under the cfnc;t supervision of a 
DepuIyConwnissioner of Police. In addilon, 
9 cIstrIcI poIce women cefts have been set 
up, one in each astrid. 

(b) Most of the complaints relata to 
allagation of demand of dowry, physical tor
tunt and ~ment by inlaws. There are a 
lew corrplaklts of sexual harassment by in
laws. husbands b9ing impotent, alcoholics 
and drug addicts, of property disputes etc. 
Statement Indicating the number of c0m

plaints RIC8Mld and theircfisposal during the 
year 1989.1990,1991 and 1992 (upto 
31.7.1992) is enclosed. 

fc) ~ is no such proposal under 
consideration of the Government at present. 

(d) Statement" indicating the number 
of complaints received by Delhi Police from 
men and the action taken by Delhi Police is 
enclosed. 
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Foreign Assistance to Terrorists 

4651. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HOME AF
FAIRS be pleased to state: 

(a) whether the Govemmentareaware 
that the terrorist activities in Jammu and 
Kashmir, Punjab and other States are being 
carried with foreign assistance; 

(b) if so, the details thereof; 

(c) whethertheGovernmenthavetaken 
any steps to check foreign assistance to 
terrorists; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 

(b) to (d). A statement is enclosed. 

STATEMENT 

The Pakistani support to subversion 
and terrorism targeted against India is well
known. They have been imparting arms 
training to the misguided youth, providing 
them with weapons ammunition and sanc
tury, funding and infiltrating them back into 
ourcountryforcarrying out anti-national and 
teerrorist activities in India. The Govern
ment have on several occasions and at 
various levels taken up with the Government 
of Pakistan the question of its support to 
terrorism directed against India. It has been 
pointed out to Pakistan that its support to 
terrorism is not only in violation of·the Simla 
Agreement and the internationally accepted 
norms of Inter-State conduct, but also ad
versely affects bilateral relations. Despite 

assurances, Pakistan'S support to terrorism 
continues unabated. 

Efforts have also continued to bring 
pressure on Pakistan from the International 
Community to stop promoting international 
terrorism and armed insurgency. Pakistan'S 
role in these matters is being increasingly 
recognised abroad. 

[English] 

Nexus Between Pak Intelligence 
Agency and Terrorists Groups In India 

4652. SHRI SUDHIR SAWANT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether any links have been estab
lished between 'Pak Intelligence Agencies 
and the terrorist organisations in India in
cluding L TIE; 

(b) if so, the assessed aid provided by 
these agencies to such organisations during 
the last three years, year-wise; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). There is evidence to 
show links between the Pak Intelligence and 
terrorists operating in Punjab and J&K. 151 
is known to ho.ve supplied arms, ammuni
tion, semi-automatic weapons, grenades, 
mines and explosives as well as financial 
assistance to Kashmiri and Punjab terror
ists. Government is fully alive to the situation 
created by the terrorist elements, aided and 
abetted by Pakistan, and has taken a num
ber of me2SU,8S which include beefing up of 
intelligence set-up, intensified vigil on the 
Indo-Pal< border and co-ordinated action by 
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Slate Police, para-milltary forces and the to revlewllnvestlgatlon by local thana po-
Army. lice? 

• AnU-Dowry Cell In DeIhl 

4653. SHRIKAMAl CHAUDHARY: WHI 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the details of the order under which 
the Anti-Oowry Cell was set up in Delhi and 
later 1'8 designated as Crime (Women) Cell; 

(b) the details of duties assigned to It; 

(c) whether the findings of this Cell, 
, based on Its investigation, have any legal 

sanctity; 

(d) if so, the details thereof; and 

(e) whether such findings are subject to 
assessment by the Prosecutions Branch or 

1. Oy. Commissioner of Police 

2. Inspectors 

3. Sub-Inspectors 

4. Head Constables 

5. Constables 

6. Constables (Driver) 

Total 

(c) to (e). Crime (W) Ceo has a legal 
sanctity to enquire into the col'l"plaints or to 
investigate the cases of all types of crimes 
against women. The CeD conducts enquires 
into CCXJl)laints by women. After enquiry, in 
suitable cases, the Cal recommends regis· 
tration of F.I.R. and investigation by the 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). Following instructions 
of Government of India laying stress that as 
part of the drive to cormat offences against 
women, suitable action is required to be 
taken in cases of death of young women, the 
police Depaltment decided to set up a spe
cial cell to deal with the incidents of dowry 
deaths. lnitiaUy, 4 posts of ACsP and 4 posts 
of Stenos for setting up of the CeD to deal 
with dowry death cases were sanctioned on 
30.4.1984. Subsequently, sanction was 
conveyed for the creation following 44 posts 

. for argumenting the existing Cen for Crime 
. Against Women in Crime Branch of Delhi 
Police:-

4 

9 

14 

9 

7 

44 posts 

Police Station having jurisdiction. Upon 
corJl)letion of investigation the Police Sta
tion sends a final report to the Court having 
jurisdiction. Such final reports are sent 
through the Prosecution Branch. 

[Translation} 
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VIgIIInca on Indo ".'" Broder 

4654. SHR. RAM BAOAN: Will the 
Ministar of HOME AFFAIRS be pleased to 
state: 

(a) whetherthe government are aware 
lhattarrorisls of Punjab and.Jamm.l Kashmir 
are taIOOg sheller in Nepal due to the in

, craaslng pI8SSUI8 of securty forces; 

(b) if so, whether any tales have been 
held by the Union Govenvnent with the 
Government of Nepal in this regard; 

(c) if so, the outcome thereof; and 

(d) the steps being taken to Increase 
vigilance on the Indo-Nepal border? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARllAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAa=tS(SHAI M.M. 
JACOB): (a) to (d). The Government is alive 
to the problem and is taking. appropriate 

ITI8aSUI8S to counter II. 

Notorious CrImInaIa In DeIhl 

4655. ACHARYA VlSHWANATH OAS 
SHASTRI: Wi! the Minisler of HOME AF
FAIRS be pleased to state: 

(a) the number of mafa gangs and 
notorious criminals active in Delhi aI pres
ant; 

(b) the number of criminals out of them 
who are in jais and the number of those who 
could not be arrested so far; and 

(c) the number of aiIrinaJs who have 
been jailed for more than two months? 

THE MINISTER OF STATE IN TIE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND l1-E MINISTER OF STATE IN TIE 
MINSTRYOfHOME AFFAIRS (SHRIM. ... 
JACOB): (a) to (c). Deihl PoIce have 
informed that no mafia gang Is operating in 
Delhi. The number of persons arrested in 
heinous offences like murder, atl8fT1ll to 
murder, dacoity & robbery year-wise during 
the last three years is as under:-



363 Written Answers 

CD 
"E 
:::l 

~ 

o 
CD 
....... 

CD 
"E 
:::l 
~ 

.£ 
a. 
E 
Q) 

~ 

.... 0 
CD 0 

>-;g 
0 
!II 
0 

III 

co 
co 
C") 

~ 
Q) 

.D 

.D 
0 
II: 

AUGUST 6, 1992 Written Answers 364 



365 Written AnswelS 

[English] 

SRAVANA 15,1914 (SAKA) Written AnSW81S 366 

Concrete Jungles Uprooted 

4656. SHRI M.V.V.S. MURTHY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe government's attention 
has been drawn to the fact that concrete 
jungles uprooting rurality; 

(b) if so, the effect of such concrete 
jungles upon rurality; and 

(c) the measures the Government pro
pose to take to save the cities from too much 
urbanization? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
·Urban Development is primarily a State 
subject. As such land use regulations are 
controlled under he various Acts of the State 
Governments. With increasing population in 
urban areas certain extent of conversion of 
agricultural land for urban use in inevitable. 
However, care is taken as far as possible, 
not to convert fertile wet agricutturallands to 
non-agricuttural use. The use of agricuttural 
land is regulated by the Land Reforms Act 
administered by the States wherein safe
guards are bum for conversionltransfer of 
land to non- agricultural uses. If any land is 
designated in the Masterplan of the area for 
the use of agriculture, such land cannot be 
converted for non-agricuttural use without 
following the procedures statutory laid down 
In the relev,lnt Town PlanningIMaster Plan 
regulations. It would thus be seen that there 
are several safe-guards built-in to the exist
ing Acts and Regulations to ensure that 
there is no indiscriminate conversion of 
agricultural lands for urban use. 

False VIsa Racket 

4657. SHRI E. AHAMED: Will the Min
ster of HOME AFFAIRS be pleased to state: 

(a) whether the Government are aware 
of the racketing In visa issued to job seekers 
for journey to the gulf countries; 

(b) the details of persons languishing in 
Tihar jail after being arrested at IGL airport 
on their deportation from gulf countries for 
undertaking journey on false visas; and 

(c) whethertheGovernmentproposeto 
take action against those who cheat job 
seekers by issuing false visa? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Delhi Police have 
reported that 23 persons were deported from 
the gulf countries for traveling on forged 
visas. All of them were arrested and subse
quently released on bail. 16 of them have 
been convicted. 

(c) Action as warranted undertr.e law is 
taken whenever such a case comes to no
tice. 

Communal Organisations 

4658. SHRI M. RAMANNA RAI: Will the 
Minister 01 HOME AFFAIRS be pleased to 
state: 

(a) the names olthe fundamentalist and 
revivalist organisations which have been 
found to create communal tension; 

(b) whether some ofthem are receiving 
financial aid from abroad; 

(c) if so, the details thereol alongwith 
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the sources from which such assistance is Minister of WELFARE be pleased to stale: 
obtained· . , 

(d) the steps being taken to remedy the 
situation; and 

(e) the names of the mHitant'senas' and 
'dais' presently operating In various States 
aJongwith their area of operation and esti
mated strength? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRSCSIflI M. 
M. JACOB): (a) to (e). The information is 
being conected and win be laid on the Table 
of the House. 

Allocation of Funds 

4659. SHRI ANBARASU ERA: Willthe 

(a) tha amount aJIocatedIpropo to 
be allocated to the National ConvnIssion for 
SC and St, Minorities Commission and for 
the NaIionaI BackwaldClasses FNnceand 
Development CorporatIon during the period. 
1990-91 to 1992-93; and -

(b) the criterion followed in alocatlon of 
funds to these bodies? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESAJ): (a) A statement is en
closed. 

(b) The Demands for grants presented 
to the Parliament are based on requirement 
of funds for each unit of expenditure on the 
one hand availablfily of resources on the 
other. 
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Voluntary Retirement of N.D.D. B. 
Employees 

4660. SHRI NAWAl KISHORE RAI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether several employees of 
N.D.D.S. were coluntarily retired recently; 

(b) if so, the number of such retirement 
so effected: and 

(c) the total amount given to these 
employees so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) to (c). Information is being 
collected and will be laid on the Table of the 
Sabha 

[Translation] 

Per Capita Consumption of 
Fertilizers 

4661. SHRI RAMESHWAR PATIDAR: 
Will the Minister of AGRICULTURE be 
pleased to state the per capita consumption 
of chemical fertilizers by farmers in the coun
try during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPAU.Y RAMACHANDRAN): Fer
tiliserconsumption is normally expressed in 
terms of Kg. per hec., which is 72.17 kg.per 
hec. (estimated) for the year 91-92. H ex
pressed in terms of per capita, it work to as 
follows:-

Year 

1989 
1990 
1991 

Kg. per capita 
(estimated) 

14.12 
15.06 
15.33 

Government Accommodation to 
Employees of Political Parties 

46~. SHRIDEVI BUX SINGH: 
DR. RAMESH CHAND 
TOMAR: 

Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether the Government accom
modation is allotted to the employees work
ing in the parliamentary offices of all the 
major political parties: 

(b) if so, the details of the accommoda
tion allotted, party-wise; 

(c) whether the Government have re
ceived applications from some political par
ties for allotment of accommodation for 
employees working in their respective Par
liamentary offices; and 

(d) if so, the action taken by the Govem
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The details are given at Statement 

- I 

(c) and (d). No such statistics are being 
maintained. Whenever an application is 
received for such an allotment, It Is proc
essed under the provisions of the guidelines 
(Statement - II) 
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STATEMENT· II (v) Allotment should be made In the 

CONFIDENTIAl 

No. 12016 (2)88- Pol (Vol. III) xviii) 
Govemment of India 
Ministry of Urban Development 
(Directorate of Estates) 

New, Delhi, the 24th Oct, 1985 

Office Memorandum 

Sub:- Review of guidelines 
for allotment of general pool accommoda-
tion political parties 

Guidelines for allotment of of general 
pool accommodation to political parties were 
reviewed by the Cabinet Committee on 
Accommodation at its meeting held on 12th 
September, 1985 and the following propos
als have been approved by the Committee. 

(i) 

(ii) 

(iii) 

(Iv) 

Only such of the political parties or 
groups as have been recognised 
as such by the Speaker need be 
given accommodation. A list of 
parties and groups as recognised 
by the Speaker, may be obtained 
from the Ministry of Parliamentary 
Affairs. Licence fee may be calcu
lated in terms and of F.R. -45-A. 

Allotment may be cancelled in ineli
gible cases. 

Only 113rd olthe staff within overall 
ceiling of six units for party for resi
dential purposes may be allotted. 

As regards accommodation for 
office, residential buildings may be 
allotted, subject to availability, after 
screening the space requirements 
subject to the condition that licence 
fee at marXet rate is charged. 

name of political parties and not in 
the name of any office bearer. 

2. It is requested that necessary fur
theraction maybelaken according 

, 10 above decision. 

To 

1. 

2. 

3. 

4. 

[English] 

SdI
(V.S.Raman) 

Deputy Director of Estates(P) 

Asstt. Directors of All Allotment 
Sections. 

Asst!. Director, CON-I Section. 

Asstt. Director, Office Section. 

All Deputy Directors of Director
ate of Estates. 

DDA (Disposal of Development Nazul 
land) Rules 

4663. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL
OPMENT be pleased to state: 

(a) whether the DDA (disposal ofDevel
opment Nazulland) Rules are Applicable on 
the flats allotted to the members of the 
Cooperative Group Housing Societies; and 

(b) if so, whether these rules are being 
followed by these Coop. Group Housing 
Societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Delhi 
Development Authority (Disposal of Devel
oped NazualLand) Rules regUlates disposal 
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of developed lands only and therefore allot- that 5 locations have been identified lor 
ment of flats are not covered under the construc1ionofsubwaysacrossPWDroads. 
Rules. The planning work Is In progress and con

struction will be taken up by March' 93. 
(b) Does not arise. 

Underground Subways In capital 

4664. SHRI KAlKA DAS: 

SHRI TARA CHAND 
KHANDELWAL: 

Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether the MCDJNDMC propose 
to construct underground subways in the 
Capital on important and congested roads; 

(b) if so, the total number and locations 
of the underground subways likely to be 
constructed in the capital; and 

(c) by when these are likely to start and 
completed? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRI M. ARUNACHAlAM): (a)to(c). New 
Deihi MuniCipal Committee has reported thal 
work on four pedestrians subwaYS'i.e. at (i) 
Pt. Pant Marg; (ii) Church Road; (iii) Baba 
Kharag Singh Marg near Hanuman Temple; 
and (Iv) Kasturba Gandhi Marg is in prog
ress and these are likely to be completed 
during the financial year 1992-93. Another 
subway at the inter-section of Kasturba 
Gandhi Marg and 'C' Hexagon has almost 
been completed and is likely to be commis
sioned soon. 

Municipal Corporation of Delhi has 
reported that 24 sites have been identified 
for construction of underground subways 
which have been included in the Eighth Five 
Year Plan; 

The Delhi Administration has informed 

Rural Development Programrnea 

4665. SHRI MAHESH KANO
DIA: 
SHRI N.K. BAlIYAN: 
SHRI RAM SINGH KA
SHWAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the observation of Reserve Bank of 
India and Planning CommisSion regarding 
the selection of persons for rural develop
ment programmes in each State; and 

(b) the reaction of the Union Govern
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The information is b~ng collected 
and will be laid on the Table of the Sabha. 

Water Needs of Chandlgarh 

4666. Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether during last month there 
was an acute shortage of water supply In 
Chandigarh and if so, the reasons therefor; 

(b) the steps taken lor aug mentalion of 
water supply; and 

(c) the arrangement the Government 
propose to make lor regular water supply In 
future? 

THE MINISTER OF STATE IN 1liE 
MINISTRY OF URBAN DEVELOPMENT 
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(SHRI M. ARUNACHALAM): (a) There was 
tefT1)Orary shortage of water In some pock
ets of the Union Territory of Chandigarh 
during June and July, 1992. 

(b) Five additionaltubewells were made 
operational and recycled water was made 
available for Irrigation purpose In some 
sectors. Storage capacity for raw as wen as 
clear water was increased and some inter
connections of rising mains were arranged 
to il'Jl)rove equitable distribution of drinking 
water supply. 

(c) The augmentation of Water Supply 
scheme in Chandigarh (Phase - III) is lar
eady in progress. 

Decision to Develop Karantl Park 
Around India Gate 

\ 

4667. SHRI RABI RAY: Will the Minis
ter of URBAN DEVELOPMENT be pleased 
to State: 

(a) whether the Government propose to 
develop "August Karanti Park' around India 
Gate to commemorate the golden jubilee 
celebrations of Quit India movement; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Details have not yet been finalised. 

(Translation] 

Illicit Liquor Tragedy In Deihl 

466B. SHRI VILAS MUTTEMWAR: Wi. 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of persons killed and 
those taken seriouslY-iii in the inCident of illicit 

Iquortragedywhich occurred In Delhi during 
July, 1992; 

(b) the details of col1l>8nsation paid to 
the affected famines! persons; 

(c) the reasons for increasing number 
of such incidents in Delhi; 

(d) whether any inquiry has been con
ducted in this regard; 

(e) if so, the outcome thereof; and 

(f) the remedial measures being taken 
to prevent the recurrence of such inCidents in 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN mE 
MINISTRY OF HOME AFFAIRS (SHRJ M.M. 
JACOB): (a) The Delhi Police have reported 
that no illicit liquor tragedy occured In.. Delhi 
during July.1992. 

(b) to (e). Does not arise. 

(I) The following steps have been taken 
to prevent occurrence of such incidents in 
Delhi:-

1. All SHOs/lncharge 01 Special Units 
like Special staff, Vigilance Section 
of Delhi Police have been directed 
to collect intelligence and take 
necessary action to bring the cul
prits to book. 

2. 

3. 

Foot and mobile patrolling has been 
intensified. Intelligence gathering 
machinery at Police Station level 
has been geared up. . 

Announcements are made by p0-

lice vehicles arid the public advised 
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4. 

5. 

6. 

[English) 

not to consume Sura as it may 
cause untimely and avoidable 
death. 

Radis are conducted unearth Sura. 

A separate section for the detec
tion of excise cases is functioning 
in Crime Branch, Delhi Police. In
formation is collected and raids are 
conducted. 

Wide publicity through P.A. 
system in public gatherings 
through slides in Cinema Halls, 
etc. is given. 

Allotment of Plots In Rohlnl 

4669. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of URBAN DEVEL
OPMENT be pleased to state: 

(a) whether attention has been drawn to 
the news item captioned 'Rohini, a dream 

may be allotted plots by the end of the VIII 
Plan subject to availability of land and infra
structure. 

Cd) Category-wise registrants who are 
yet to get plots are as under:-

Category No. of applications 

EWS/Janta 4665 

LtG 20583 

MIG 14431 

The allotment of plot is subjected to 
availability of land development of infrastruc
ture availabilny of water etc. which are 
constraints to the early implementation of 
Rohini Project. 

[Translation] 

Withdrawal of Agricultural Subsidy 

tumed sour' appearing in the Hindustan 4670. SHRI BRUBHUSHAN SHARAN 
Times, New Delhi dated June 28,1992; SINGH: Will the Ministerof AGRICULTURE 

be pleased to state: 
(b) if so, whether all the registrants are 

likely. to get plots in Rohini; 

(c) if so, by when; and 

(d) the details of registrants, catego
rywise who are yet to get plots and the 
reasons for delay in alotting the plots to 
them? 

THE MINISER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes Sir. 

(b) and (c). As reported by DDA the 
balance registrants under different catego
ries under the Rohini Residential Scheme 

(a) whether the Government propose to 
reduce/withdraw the subsidy on agriculture; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) to 
(c). The subsidy to the agriculture sector has 
different components, such as, subsidy on 
fertilizer, seeds, pesticides, etc. These 
subsidies are tailored to the availability of 
financial resources, as well as, to the objec
tives of the different programmes. 
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[English] 

Cooperative Group Housing Societies 

4671. SHRI B.l. SHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware 
that the members of many Cooperative Group 
Housing Societies in Delhi particularly the 
Gram Vihar Co-operative Group Housing 
society had furnished false affirmative that 
they do not own any house in Delhi or regis
tered with the DDA for allotment of a flat; 

(b) if so, the details of the cases de
tected so far; and 

(c) the steps the Government propose 
to take in the matter? 

THE MINISTEROF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): ~) to (c). The 
Registrar of Co-operative Societies has 
reported that at the time of enrollment as 
member, a person is required to file an 
affidavit that he, his wife or dependant chil
dren are not owning a house or residential 
plot in DelhLAgain members of the society 
are required to file an affidavit before the 
allotment of plotlflat by the society. When
ever complaints are received that some 
members have filed a wrong affidavit, inquir
ies are made to verify the allegation and if it 
is found to be true, the membership of the 
person is terminated. No such complaints 
about liling wrong affidavits by the members 
of Gram ViharCoop. Group Housing Society 
have been received. 

[Translation] 

Fire In Jhuggl Cluster In Deihl 

4672. ACHARYAVISHWANATH DAS 
SHASTRI: Will the Minister of HOME AF-

FAIRS be pleased to state: 

(a) the details offlre Incidents occurred 
In the Jhuggl Jhopri colonies of Delhi during 
each of the last three years Incident-wise; 

(b) the total value of loss of property in 
the said incidents; 

(c) whether any inquiry has been con
ducted in this regard; and 

(d) if so, the outcome thereof and the 
action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINSITRYOFPARLIAMENTARYAFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) There were in all 546 fires 
during the last three years; the break-up 
being:-

1989-90 196 

1990-91 199 

1991-92 151 

(b) The loss of property reported in 
these lire incidents was approximately 
RS.3.27 crores. 

(c) and (d). Magisterial enquiries were 
conducted into fires that took place in J.J. 
Colony near Old Jamuna Bridge Olt 15.1.90 
and in J.J cloisters at Molia Khan 
P.S.Paharganj on 23.4.90. In both these 
cases the enquiry officer opined that fires 
were due to electric short circuits caused 
due to unauthorised power connection. The 
findings of the enquiry officers were conveys 
to the concerned Departments for preven
tive and corrective actions. 
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Compensation to Families ofTerror1s1s 
Victims In J&K 

4673. SHRI DAU DAYAL JOSHI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the amount of co~nsation paid to 
the families of the terrorists' victims in Jammu 
and Kashmir during the last three years and 
the current year; and 

(b) the details of criteria laid down for 
the payment of such compensation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Govemment of 
Jammu and Kashmirhave Issued guidelines 
for payment 01 ex-gratia assistance to per
sons killed or perrnanentlylpartlally disabled 
In terrorist violence. vide their order Number 
723-GR(GAD) 01 1990 dated 10.7.90 state
ment enclosed. 

The Government of Jammu and Ka
shmir have also informed that ex-gratia 
assistance 01 Rs.7.S·crores. 13 crores and 
Rs.S erores were sanctioned during the fi
nancial years 1990-91. 1991-92 and 1992-
93 (Upto 30/06/92). respectively. 
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Houses Constructed for Union Govern
ment Employees In States 

4674. SHRI RAM NARAIN BERWA: 
Will the Ministerof URBAN DEVELOPMENT 
~ pleased to state: 

(a) the number of houses constructed 
for the Union Govemment employees in 
various States during the last three years; 

(b) whether the Govemment have 
chalked out any time bound programme to 
allot house to all its employees; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The details 
of the quarters constructed during the last 
three years in general pool by the Ministry of 
Urban Development is given in the State
ment attached. Information in respect of the 
quarters constructed by other Ministries! 
Departments is being collected and will be 
laid on the Table of the House. 

(b) and (c). Due to constraints on re
sources it is not possible to construct houses' 
in general pool for allotment to all its employ
ees. Government wou Id. however. continue 
to sanction construction of more quarters in 
general pool for Central Government em
ployees depending on allocation of funds. 



407 WnltetJ AnsweIS AUGUST 6, 1992 Wnlten AnswetS 408 

u CII) 

I! : 
)i; 

I IZI " : : 
~ ---!I 
~ 
r 'OC 
-6 
I 
~ 
~ 
~ 
Q .s:; .c .., .so .., .. .s:; .s:; t "0 

i 
.., (I) ., lV iii ::: .. CD ., ~ It 

... 
CD III 

~ 10 "0 "0 ., .E ,:,(. 

{! ~ ~ 0.. :Ie. >. "0 .E c III ., c (I) .. s ! fI) 
., 

~ iii t- ! (I) 0.. 0.. e 'iii lV !! >. CD 

ffi c 
:0 :0 .s:; .s:; 'iii .s:; ~- ;n c 

0 "0 E at 01 .c i ~ 

! 
c :: :: c lV • lV "III III CD III 

~ 
:::> :::> ::> < lI:: ~ Z ~ ~ ~ :: ::.::: 

~ ~ .. .. 
.2 
$: 
::i 
~ 

1 ! ~ I! c: ;; ..2 at 
~ 

>. ... lV 0 
~ lV e- ., c ~ I! :::J 5 iii 

1 :c Q. .c 01 g Q. 0) c .!!! ~ c :c 0 Ii .Q c 

~ ... ~ III ., :c 0 -0 "0 lV III 
lI:: < :I: CD U) lI:: CD .E z 0 CD 

§ 
II -~ 
j 

~ - CD 

@ (') CD 0 
CD 

~ 'Cii 
"i oJR 
0 ~~ .c 
." 8 -c: 
~ . 
4b ~ 0 -~ '" (J) (J) 

0. 6 
CD (J) 
(J) (J) 

~ ..:. N 
Ci5 



SRAVANA 15. 1914 (SAKA) Written Answers 410 

CD ..-

.r: 
.r: II) 

ell -8 i .r: 
'iii !! 'iii {I) I! 

'I) ::I go .E .. t D t It i 0. 
~ 11 

:>. 
~ 

c 
~ 'iii 

I a! ~ .!! .... .! I'll .... 
.s .!! .. ::I I! .!! >. 0. "6 _g.. c 
E 'iii .. ..r: c 

'iii ::I I! 
.r: .... 

~ I! ..r: ~ c .2 _g.. .2 i I'll 

~ ~ 
., ., ., c ., c 

~ ~ 
~ ~ ~ ~ ;:) ~ ~ ;:) ~ ;:) 3: 

& 
£ 
I'll 

• I'll .... D c!: til I'll .2' .... 
l! c ~ ::I C 'iii 5 'iii "0 C I!? :::I :c ::I Q. .2 ..r: r .c :c Q. I'll 

11 8 .Sl 2' :E r ~ .Sl to to 8 0 c E 
~ ... ::I ! ::I :t .r: "0 I'll 

~ 0 0 z CI) 0 0 .E :.:: (i) 

cS 
CD 

CW) 0. 0. 

2 &I) 

'0) 
C') 

itl 
! N c.,. C!' ..- 'iii 0. 

~ 0. ..... 

~ twi 
~ 



411 Written Answers 

~ 
$" 

~ 
iij 
e :::. 
ctl 
CD 
~ 
~ 

! 
~ 

:::: 

10 -

~ 

~ 

~ 

(:) -

o 
o 
M 

o 
0> 

"<t 

0 
M 

M 

M 

AUGUST 6, 1992 

C\I 
M 

o 
M 

N 0 
M M 

o 
"<t 

o o 
"<t 

o 
"<t 

o 
(0 

o 
C\I 

o 
0> 

(0 

"<t 
co 

Written Answers 412 

C\I -..... 

"<t 
C\I 

C\I 
M 

z (.) 

C\I 
o 

M 

C\I 
....... 

0> 
o 
M 

co 

C\I 
"<t 

C\I 
o 



413 Written Answers 

10 -

It) -

--

:::: C) -

Q) 

CD 
o 

CD 
'¢ 

(\j 
(") 

(.) 

CD 0 
CD CD 

(\j (\j ..... 

CD 
CD 
(\j 

(.) Z 

SRAVANA 15.1914 (SAKA) Written Answers 414 

8 
CD 

(0 (0 - '¢ '¢ 
(0 (\j 
(") Ol 

(\j 

0 
'<t 
(") 

0 co CD <0 <0 '<t 
(\j iO '¢ C\J 
(") (\j 

(/) 0 (.) « (.) (.) ::.:: (/) z 
M 



415 . WIftM Ann8Is 

[English} 

AUGUST 6, 1992 WttIenAnswets 416 

Deftlopmenl of IIndIII Gar. 

4615. SH=t1~f¥OSAHEB 
TOPE: Wiltha Uinislarof l.ImAN DEVEL
OPMENT be pleased to staaa: 

(a) whetherthaGcwarnnallproposelo 
nt-deYeIap India Gate; and 

(b) if so, the details......, 

THE MINISTER OF STATE IN THE 
UlNSITRY OF URBAN DEVElOPMENT 
(SHRI M. ARUNACHAlAM): (a) and (b). 
The New Municipal comnittee has reported 
that since the area around India Gate at
tracts a large number of tourtsts and general 
public also gather in this area in the eve
nings. and some fairs ara also held, there is 
a great demand for parking place in this 
anta. New Delhi MunicipaJComrniIIee.1hent
font, got a study conducted b an expert 
agency to evolve a traffic management 
scheme. On the basis of this study and in 
consuHation with the Traffic Police, a new 
one-way traffic: pattern has been convnis
sioned which is reported to haw been very 
wei received by the public. It has led to an 
uninterrupted flow of traffc in the 'C' Hexa
gon. 

(TransIatbnJ 

Setting up of Memorial In Patna 

4676. SHRI VUAY KUMAR YAOAV: 
Wilthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whethertheGovemmefllproposeto 
set up any memorial in respect of late Shri 
Suni Mukherjee and Shri Ramavtar Shastri 
at mUl places of PalM; and 

(b) if so, the details thereof? 

. THE MINISTER OF STATE 1N THE 

MINISTRY OF URBAN DEVelOPMENT 
(SHRJ .... ARUNACHAlAM): (a) and (b). 
The Ministry of Urban Development has no 
such proposal under consideration. , 

H ....... InJ .. K 

4677. SHAI ATAl BIHARI 
VAJPAYEE: 
SHRI LOKANA TH CH
OUDHURY: 
SHRI BRLlBHUSHAN 
SHARAN SINGH: 

SHRI SHANKERSINH 
VAGHELA: 
SHRI MAHESH KANe
DIA: 
SHRt PRAKASH V. 
PATIL: 

SHRtBHUBANESHNVAR 
PRASAD MEHTA: 

WiJJthe Minislerol HOME AFFAIRS be 
pleased to state: 

(a) the number 01 incidents o' mas
sacres which took place in Jammu and 

Kashmirduring 1989, 1990, 1991 and 1992 
so far; 

(b) the number of para-military person
nel killed in Jammu and Kashmir, Punjab. 
Assam and other Stales during 1990,1991 
and 1992 so far, Stale-wise; 

(e) the estimated number of terrorists 
from Puniab and the Kashmir Vaftey trained 

'" Pakistan during the above period; 
aB:f 
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(d) the estimated details of arms and MINISTRY OF PARLIAMENTARY AFFAIRS 
ammunition provided to them in the same AND THE MINISTER OF STATE IN THE 
period? MINISTRY OF HOME AFFAIRS (SHRI 

M.M.JACOB): (a) to (d). A statement Is 
THE MINISTER OF STATE IN THE enclosed. 
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Based on the available information in 
respect of Assam, 1 09 civilians in 1990, 190 
civilians in 1991 and 32 civilians in 1992 
(Upto 31.7.1992) were killed in terrorist 
violence. Further 32 security force person
nel in 1990,19 in 1991 and 11 in 1992 (Upto 
31.7.92) have been killed by the terrorists. 

It is difficult to give any precise estimate, 
but according to available information, sev
eral thousands ofterrorists have been trained 
in Pakistan and POK occupied Kashmir and 
provided with large quantities of arms and 
ammunition. 

Jute Modernisation Fund 

4678.DR. AS 1M BALA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the raw jute producers are 
being given incentives; 

(b) if so, the details thereof; 

(c) the mannerinwhichjute Modernisa
tion Fund is being spent; 

(d) the benefits derived by jute farmers 
from the jute modernisation fund: and 

(e) tne special attention g'vc~ coe
centralisation jute developmen! r~; 'rne 
in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Yes, Sir. Government of India 
provide incentives under the Centrally 
Sponsored Scheme of Special Jute Devel
opment Programme (SJDP) in the form of 
subsidy to jute producers on distribution of 
seeds, implements, fertilisers, plant protec
tion chemicals, and construction of getting 

, tanks. Assistance under the scheme is also 
provided to the State for organising package 
demonstrations and larmers, training Ir. 

improved cultural practices and retting. 

(c) The loans under Jute Modernisation 
Fund are extended to Jute mills for their 
modernisation. 

(d) No direct benefit is derived by jute 
farmers from Jute Modernisation Fund. 
However, Jute Modernisation F vnd caters to 
modernisation of jute indusl' y thereby the 
production of jute goods increase leading to 
increase in demand of raw jute and its price 
to the benefit of jute farmers. 

(e) Government have encouraged 
Research and Development work, provided 
marketing assistance and waived excise duty 
on supply of jute yearnslf abrics to the decen
tralised sectors of handlooms and handi
crafts for production of diversified jute prod
ucts. Government have also imposed 
concessional rate of excise duty on jute mills 
located in rural areas. 

[Translation] 

Espionage by Pakistan 

4679, SHRI JANARDAN MISRA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government are aware 
of the espionage activities of Pakistan in 
Kashmir and other parts of the country; 

(b) if so, the steps taken to contain such 
activities; and 

(c) the number of Pak spies appre
hended during 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 
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(b) In order to counter such activities, 
vigilance on the border has been IntensifIed 
by way of construction of fencing on the 
border, effective bofderpatrolling etc. Secu
rity around vilal installations has also been 
strengthened. 

(c) It wiD not be In public interest to 
dscIose the information. 

[English) 

SUgarcane SUbstItutes 

4680. SHRJ NAWAl KISHORE RAt: 
wm the Minister of AGRICULTURE be 
pleased to state: 

(a) whether SugafCane is water and 
land intensive crop; 

(b) if so, the details thereof; 

(c) whether any alternative crop like 
beetroot is proposed to be popularised; and 

Cd) the steps taken to popularise these 
sugareane substitutes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes Sir. 

(b) The water requirement of Sugar
cane ranges between 1400 mm to 3500 rnm 
in different sugafCane growing states of the 
country. The sugarcane crop occupies land 
between 12-20 months. 

(c) The cultivation of beetroot as alter
'native cropo! SugafCane is not successful in 
most parts 01 the country. However, Sugar
Jeet is cuHivated as a supplementary crop in 
3anganagar area of Rajasthan. 

(d) Does not arise. 

Vln •• under Clu8ter Approach 

4681. SHRIANADICHARANOAS:WiI 
the Mini~ter of WELFARE be pleased to 
state: 

(a) whether the Government have 1"8-

ceived proposals frorn the Government 01 
Orissa for declaring some villages 01 Cuttack 
and Sambalpur Districts under Cluster Ap
proach and also for inclusion of 17 mot8 

villages in Kutia Kondh Development Agency 
In Kalahandi District; 

(b) if so, the details thereof; and 

Cc) the action taken by the Government 
thereon? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes,Sir. 

(b) and Ccl. Proposal for approval of 
three clusters in Sambalpur District was 
received in the Ministry and this was not 
accepted as the areas proposed to consti
tute the cluster are not contiguous. The 
views of the Ministry were communicated to 
the State Government. The State Govern
ment of Orissa had also proposed 8 villages 
to be included as a cluster in Danagudi Block 
of Cuttack District. In absence of indicative 
map it is not possible to examine the pr0-

posal in order to ascertain the contiguity of 
the villages. The State Government has been' 
requested to send the same. The State 
Government of Orissa has also submitted a 
proposal for inclusion of 17 more villages in 
Kutia Kondh Development Agency in 
Kalahandi District. Since, special Central 
Assistance is being provided to the tribals 
who are outside the Tribal sub plan area, the 
Ministry is of the view that tribals who are 
residing in 17 proposed villages may also 
avail of the financial assistance out of Spe
cial Central Assistance provided to the State 
Government under dispersed tribals. Fur
ther, State Government can provide funds 



~V~1S, 1914(~ Written AnswI5 

out of Slate Plan rasoun:es for the develop
ment of Scheduled TrbIs in these villages. 
Special Cemai Assistance could be ~ 
vIcIed out of funds available for dispersed 
tribals as an additive to the Slate Plan funds. 
The views of the M"lOlstry have been commu-
nicated to the State Government. 

SoU Erosion Along Narmada River 

4682. SHRI SHIVRAJ SINGH 
CHAUHAN: WiD the Minister of AGRICUL
TURE be pleased to state: 

(a) the area of land along the Narmada 
banks in Madhya Pradesh rendered non 
cuHivable due to soil erosion; 

(b) whether any scheme is proposed to 
be launched for levelling these land and 
arrest the soil erosion; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The Narmada catchment is spread over in 
the State of M.P. and Gujarat, having total 
catchment area of about 85.01 lakh ha. Out 
oItotalsurveyedareaof68.01lakh ha.scfar, 
categorised under priority area 10 r treatment 
with appropriate soil and water conservation 
measures to check soil erosion. 

(b) and (c). At present, there is no Central 
Scheme to treat these areas. 

(English] 

Welfare of Banlara Tribes 

4683. SHRI K. PRADHANI: Will the 
Minister of WELFARE be pleased to state: 

(a) the States where Banjar~ tribes are 

living; 

(b) whether they have been Included as 
Scheduled. trlles; 

Cc) I so, the positlon StatHYlSe; 

(d) the SChemes prepared for the wei
tare 01 those tribes; and 

(e) the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to Ccl. Banjara have 
been specified as Scheduled Tribes in the 
states of Andhra Pradesh, Bihar, and Orissa 
and as Scheduled Castes in the states of 
Himachal Pradesh, Kamataka and Union 
Territory of Delhi. The information in respect 
of Banjaras in other States! UTs where they 
have not bee n specified either 9S Scheduled 
Caste or Schdeuled Tribe has not been 
maintained. 

(d) and (e). Various programmes or 
schemes forthe development of the Sched
uled Tribes including Banjaras have been 
undertaken under Tribal sub-Plan which 
include agricul1ure. animal husbandry, c0op

eration, forestry. small scale industries etc. 

Prices of Fertilizers 

4684. SHRI RAM PUJAN PATEL: Wi. 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the area of the land in possession of 
small farmp.rs. marginal farmers and big 

t".:":1or.:. !r, Ire :Junlry; 

(b) llle lotal annual quantity of nitrogen 
phosphate fertilizers being used by small 
farmers, marginal farmers and big farmers 
separately; and 

(c) the difference between the prices of 
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fertilizers prevailing in ourcountry and those 
prevailing in neighbouring countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The statement indicating area operated by 
different category of farmers on the basis of 
Agricultural Census (1985-86) is enclosed 

(Statement-I). 

(b) No separate statistics are maintained 
for fertilizer consumption by different cate
gory of farmers. 

(c) the statement indicating fertilizer 
prices prevailing in India and neighbouring 
countries is enclosed (Statement-II). 

STATEMENT·' 

Statement indicating Area operated by different category of farmers as per Agricultural 
Census 1985-86. 

Major Size Classes 

1. Marginal 

2. Small 

3. Semi-Medium 

4. Medium 

5. Large 

Total 

Figures in brackets indicate percentage. 

Area Operated' 
(Thousand hectares) 

22042 
(13.4) 

25708 
(15.6) 

36666 
(22.3) 

47144 
(28.6) 

33002 
(20.1) 

164562 
(100.0) 
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OffIces and CPSU'sln Kashmir Valley the Minister of HOME AFFAIRS be pleased 
to state: 

4685. SHRI SVEO Sl-WiABUOOIN: 
SHRI DI.EEP SIW SANG

HANI: 

Will the Mlnisterof HOME AFFAIRS be 
pleased to state: 

(a) whether the offices under, or at
tached to Ministeries or Departments of the 
Central Government and Central Public 
Sector Undertakings in the Kashmir Vaney 
have been closed down or shifted partially or 
wholly; 

(b) if so, the names and group-wise 
strength of the stan deployed on January 1, 
1990 and June 30,1992 in the Valley in such 
offICeS and u nils which are still functioning in 
the Valley; 

(c) the names of those offices and units 
which have been closed down or wholly 
shifted; 

(d) the reasons for such shift or closure; 
and 

(e) the time by which these offices are 
likely to be funy functional again in the Val
ley? 

THE MINISTER OF STATE IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS AND 
THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) to (e). Information is 
awaited frorn the concerned Central Minis
tries and the Government of Jammu and 
Kashmir. h win be laid on the Table of the 
House on receipt. 

Formation of Suicide Scuads by 
Kashmlri Militants. 

4686 SHRI GURUDAS KAMAT: Will 

(a) whether Kashmiri militants have 
formed suicide squads; 

(b) if so, the details thereof; and 

(c) the measures the Government pro
pose to take to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY AFFAIRS 
AND THE MINISTER OF STATE fN THE 
MINISTRY OF HOM AFFAIRS (SHRI 
M.M.JACOB): (a) to (c). The Government is 
aware of some reports about some terrorists 
outfits allegedly having organised suicide 
squads to attack the security forces and the 
establishments. The security forces are alert 
and vigilant on this score. 

Harassment of Women In Kashmir 
Yalley 

4687. SHRI RAMESHWAR PATI-
DAR: 

SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKER SINGH 
VAGHELA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned Women worst sufferers In Yalley' 
appearing in the Indian Express dated June 
1,1992; 

(b) if so, the].8aCtlon of the Gonmment 
thereto; 

(c)lhenumberolwomeninJarntOO and 
Kashmir who were kidnapped, raped, killed, 
forced to marry against their wishes and 
forced to convert their religion, separately 
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during 1990. 1991 and 1992 so far; and 

(d) the steps being taken to protect the 
women against the atrocities of militants in 
the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND TIE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) The Government Is aware 
of the press report in question. 

(b) and (d). The Government strongly 
condemens atrocities on innocent women. 
Protection for women against the atrocities 
of terrorists in Kashmir is a part of overall 
efforts to contain terrorism in the State. 

(c) Information is awaited from the 
Government of Jammu and Kashmir and will 
be laid on the Table 01 the House on receipt. 

MiNtants Under Arrest in Jammu and 
Kashmir 

4688. SHRI SYED SHAHA8UDDIN 
: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of militants under arrest 
or under prosecution inJammu and Kashmir 
as on April 1.1991 and April 1 • 1992; and 

(b) the number of militants who su rren
dared before the authorities between Janu
ary 1.1991 and ApriI1,1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI r.1.M. 
JACOB): (a) and (b). The Government of 
Jammu and Kashmir have informed that 
3751 arrests were made between' st Janu
ary.1990t031stMarch. 1991.andtha! 1697 
arrests were made from 1 st April.1991 to 
31 s March,1992. bringing the total number 

of arrests to 5448 upto 31st March. 1992. 
However, a large number of arrest persons 
have been released after preliminary inves
tigation or on court orders and let out on 
parolelbail. The Government of Jammu and 
Kashmir have further informed that 733 ter
rorists surrendered before the authorities 
from 1st January,1990 to 31st March,l992. 

Vacation suits for Government 
Employees 

4689. DR. C. SILVERA: Will the Minis
ter of URBAN DEVELOPMENT be pleased 
to slale: 

(a) whether several Government offices 
have constructed or acquired some suites to 
enable their employees to spend theirvaca
tion; 

(b) if so. the names of such offices with 
names of places of their suites; 

(c) whether any criteria for allotment of 
these suites has been laid down; 

(d) if so. the details thereof; 

(e) whether these offices propose to 
construcV acquire more such suites in fu
ture; and 

(f) if so, the details with names of the 
places and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (I). 
Requisite details for the existing Hostels! 
Holiday Homes under the control of the 
Ministry of Urban Development (Directorate 
of Estates) are given in the statement. Also 
proposals to construct Holiday Homes at 
Goa. Ooly. Mysore. Amarkantak. Nainital, 
Puri.Darjeeling. Gangtok. Kalimpong. Kodai
kanal. Srinagar. Madurai. Varanasi and Delhi 
are under conSideration. 
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The details etc. ofthe suites constructed! 
acquired or proposed for construction by 
other Central Govemment offices are, how
ever, not maintained centrally by the Ministry 
of Urban Development (Directorate of Es
tates). 

STATEMENT 

CRITERIA: 

1. Central Government Touring Offi-
cers Hostels: 

Theses provide lodging facility and 
would primarily cater to the needs of the 
members of Parliament and the Touring 
Central Govt. employees. 

The Central Govemment employ
ees on leave, employees of the State Gov
emmenVPublic Sector/Autonomous organi
sations whether on tour or leave, pri'/ate 
persons accompanying MP's/Central Govt. 
employees and the retired Central Govt. 
employees can also avail of the facilities 
subject to availability. In their cases, how
ever, no advance booking/reservation will 
be made. 

2. Holiday Homes: 

These would provide lodging 
facilities to all categories of persons refe rred 
to above. 

3. Period of stay: 

Accommodation would be pro
videdfor a period not exceeding ten days. In 
exceptional cases, the accommodation in 
excess of ten days and upto a total of 30 days 
would be permitted with the prior written 
approval of the Dy. Director concerned in tile 
Directorate of Estates New Delhi, who, where 

necessary, would obtain order of the Direc
tor of Estates. 

4. other terms and conditions: 

(a) Only one room/suite would be 
booked for a personlfamily. Additional room 
In exceptional cases on payment of charges 
as for private persons may be conSidered. 

(b) Cooking of food, preparation of 
tea, in the suit/room would not be permitted 
unless arrangements exist in the room(s) 
provided. 

(c) No unauthorised person(s) will be 
allowed to stay with or visit the person(s) 
provided with accommodation in the Hostel 
after 10.00 P.M. 

(d) No intoxicating drinks would be 
permitted to be taken in the HostellHoliday 
Homes. 

3. Details of Touring Officers Hos-
tels/Holiday Homes: 

The places where the Central 
Government touring Officers hostels holiday 
homes exist are as under: 

1. Nizam Palace, Calcut1a. 
2. (a) Churchgate (Old GBO BUild

ing Bombay) 
(b) Napean Sea Road, Bombay 

3. Shastri Bhavan, Madras 
4. Domlur, Bang lore 
5. Belair (Punkular) Trivendrum 
6. Kendrachal Colony, Sector-K, 

Aliganj, Lucknow. 

Holiday Homes: 

1. Grand Hotel, Shimla. 
2. Kanyakumari. 
3. Mussoorie. 
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Welfare of Shelterless Children 

4690. SHRI GURUDAS KAMAT: Will 
the Minster of WELFARE be pleased to 
state: 

(a) whether the State Governments and 
Union Territory Administrations have been 
requested to involve voluntary organisations 
for monitoring welfare and proper develop
ment of shelterless children on the streets of 
metropolitan cities: 

(b) if so, the details thereof; and 

(c) if not, the steps contemplated in this 
regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). During Eighth 
Five Year Plan, the Government propose to 
start a new Central Sector Scheme lor the 
Welfare of Street Children. The Scheme 
envisages to provide welfare services such 
as nutrition, health, non-Ionmal education 
and vocational training to them. The Govern
ment also propose to start a City-Level Pro
gramme for Street Children under UNICEF 
assistance in six metropolitan cities, viz. 
Delhi, Bombay, Calcutta, Madras, Banga
lore and Hyderabad where the concentra
tion of such category of children is large. 
These schemes for street children will be 
implemented through VOluntary organisa
tions which will be supported on the recom
mendation of the State Govts.lUnion Terri
tory Administrations. 

[T ranslalion J 

Recruitments In N.D.M.C 

4690-A. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the recruitment 01 the 

employees in the New Delhi Municipal 
Committee is made through the Staff Selec
tion CommissionllJ.P.S.C.; 

(b) if not, the reasons therefor; 

(c) whether the Government propose to 
recruit the employees in this body through 
S.S. CIIJ.P.S.C.like otherGovernmentlSemi
Government,local bodies such as Municipal 
Corporation Gf Delhi/Delhi Administration; 
and 

(d) if so, the time by which the decision 
is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) to (d). The New Delhi 
Municipal Committee has informed that the 
recruitment to the post of Clerical Assistant 
andJuniorStenographerin N.D.M.C. is made 
through Staff Selection Commission. No 
selection is made through the Union Public 
Service Commission. UPSC was requested 
to undertake selection of Group-A posts in 
the first instance,but the Commission ex
pressed the ir inability to do so because there 
is no such provision under the Punjab Mu
nicipal Act, 1911, by which the N.D.M.C. is 
governed. 

12.00 hrs 

[English] 

( Interruptions) 

SHRI RAM NAIK ( Bombay North) : I 
have given a notice. 

MR.SPEAKER: One after the other 
please. I have not received it. It will come to 
me. 

SHRI V. DHJANAJNJAYA KUMAR: 
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(Mangalore):Slr, I havegotsoms papers. SHRI RABI RAY (Kendrapada) Mr. 

MR. SPEAKER: I wig look Into II. Let 
me examine. 

(IntenuptOls) 
[Translation) 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker, Sir, yesterday, the 
Naga rebels laid an ambush on a patrolUng 
party of the security forces and killed 29 
security personnel in Nagaland. The rebels 
ran away and entered Bangladesh. In the 
same way, in Pakistan occupied Kashmir, 
the CAief Minister of Pakistan Shri Nawaz 
Sharif participated in a function and led a 
procession. There he himself gave a slogan 
that Kashmir would be annexed Pakistan. 
Has this come to the knowledge 01 the Indian 
Government and what acti9ll is it going to 
take in thls-.Legard? From the incidents 
t~ing place in Nagaland. Jammu and Ka
shmir, and Manipur it appears that these are 
the result of political situation created by the 
ruling party at the Centre, which has given 
impetus to terrorism. They did not feel con
tent with the formation of their Govemment 
at the Centre and subverted the will of the 
people in Nagaland through the mechanism 
of defection. A few years &go the same thing 
happened in Kashmir ancl Punjab. They talk 
at length about party politics and give a call 
that in the national interest and for the pur
pose of national unity, everyone should ~ 
united and the country should be defended. 
Will the Government make efforts to take 
some internal initiative at political level? 

How have you tak~ up the matter with 
Pakistan and Bangladesh. Has you lodged 
any protesl? If it has done so, what has been 
their response? Is the Government satis
lied? We would like to know In the interests 
of the country and in the interest of the nation 
as to how Govemment 01 India reacted in the 
matter. 

Speaker. SIr, this is a crucial question which 
has been raised by Shrl Harl Kishore Singh. 
The President's Rule was Ir1l>OSed alter the 
cIsmIssaI of VamujoGovemment and now It 
Is the straight responsibility of the Govem
ment at Delhi. At that time the Vamujo Gov
ernment had submitted a proposal to the 
central Govemment for controUing terror
ism I would like to know from Chavan Saheb 
the present position of the said proposal. It is 
pending with the Govemment. What action 
has been taken on that? Since no action has 
been taken on that, these things are happen
ing. I would like to know from the Govern
ment what steps it has taken in this regard. 

SHRI GEORGE FERNANDES (Muzaf
farpur): Mr. Speaker, Sir, four and a haH 
months have elapsed since Ihe Govern
ment was dislodged. Elections will have to 
be conducted within 6 months. I would like to 
know from the Government whether it will 
conduct the elections there well in time orwill 
it let the situation further deteriorate and 
create a Kashmir or Punjab like situation 
there also. I would Uke to have a categorical 
reply regarding this from the Home Minister. 
He has to take a decision on it within the next 
few days, within next 'One or two weeks the 
elections wHJ have to be declared In the 
State. According .to my information the 
Government is gaining time to extend Presi
dent's Rule40r another six months without 
holding elections there. Its consequences 
wiD be so disastrous that in future Govern
ment would express its helplessness on 
what to do and what not to do. 

MAJOR GENERAL (RETD.) SHRI 
BHUWAN CHANDRA KHANDURI 
(Garhwal): Mr. Speaker, Sir, I would like to 
draw the attention of the House and that of 
the hon. Prime Minister towards rapid ero
sion of national character and national cul
ture by the Jawahar ROjgar Yojna. 
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Mr. Speaker. Sir. a few days back there 
was adscusslon In this house ontheJawahar 
Rojgar Yojna during Question Hour. All the 
Hon. Members of the House said that there 
Is rarJ1)Clrt corruption In this scheme. It Is a 
matter of immense sorrow. But more than 
this I am worried that this plan is causing a 
degradation of the character of ourvlHagers. 
It should be stopped invnediately. failing 
which the future of the country shall be 
plunged into darkness. Our country lives In 
villages. Today the situation is such that 
lakhs of rupees are spent on the election of 
village Pradhans and drinks are open. The 
only objective of Pradhans is to win elections 
and make moneyfromJawahar RojgarYojna. 
In this way the culture, civilization and char· 
acter of the villagers is rapidly deteriorating. 
This Is the most worrisome issue for us. The 
culture civilization and character olthe coun· 
try are shaped by lakhs of villages in the 
country and the same will continue in future 
also. 

Therefore, it is my most hurrble request 
to the Prime Minister that steps should be 
taken at the earliest to stop the cancer of 
corruption spreading in Jawahar Rojgar 
Yo;na. Steps should be taken to inflict stern 
punishment on corrupt elements. Effective 
monitoring inspection should also be there. 

(English) 

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): Mr. Speaker, Sir, the Federation of 
All India Petroleum traders has called for a 
'Protest Closure' on 1lth August. This will 
close down about 14,000 petroleum outlets 
which sell motor spirit. diesel and lubricants. 
It will not only cause great hardship to the 
people but it will also have an adverse effect 
on the national economy. 

Sir, the petroleum dealers have been 
asking for realistic and remunerative com
missions, which have been progressively 
going down from about eight percent in 1961 

to nearty one per cent today. We all know 
that Inflation Is increasing the overhead cost 
and also reduced the value of money. The 
Interest rates have gone up. Running a 
dealership has become totally unremunera
tive and it results in poor service. And more 
importantly, it is tempting marginal dealers 
to adulterate and to cheat just to stay In 
business. 

We shall know that last year, on 2nd 
September 1991, there was a strike call. I 
understand that it was the Secretary of the 
Petroleum Ministry who went on national 
Doordarshan and appealed to the dealers 
not to go on strike. Also I understand that 
there was a categorical assurance to take a 
decision before Diwali last year. So far noth· 
ing has happened. 

The Oil Price Review Committee has 
considered this issue in detail and the file Is 
pending with the Ministry. It has suggested 
a value-based formula. But the decision is 
still pending .. 

Sir. we have a New Economic Policy, 
where we are stressing on economic pricing 
and we are even thinking of installing a tariff 
commission. But this continued indifference 
to this longstanding problem is forcing the 
traders on a path of confrontation. Wrong 
Signals are going that unless you resort to 
cofrontation, the Govemment will not listen. 

I request the Petroleum Ministerto give 
a categorical assurance to the House that he 
will decide the issue immediately so that the 
proposed strike can be averted. (fterrup
tions) 

SHRr NIRMAL KANTI CHATTERJEE 
(Dumdum): Mr. Speaker. Sir, I have given a 
notic; and r want to first congratulate the 
heroic people 01 South Africa who continue 
to give their fight against apartheid. Despite 
the fact that sanctions against South Africa 
have been withdrawn, the situation seems to 
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remain corJl>licated. I want the House to 
extend our admiration and support to the 
African National Co,!gress led by Mr. Man
dela In their heroic fight against apartheid In 
South Africa. 

The second point that I wanted to draw 
the attention of the House is that along with 
the threat that the United States is posing ai' 
overthe world, very recently they have started 
with Kuwait naval exercise in orderto threaten 
the independent of Iraq. During the last war, 
they have tasted blood there and now thy are 
trying to see that Iraq loses its sovereig nty. 
The Iraq is crippled by the threat of American 
military and naval forces. 

12.11 hrs. 

[MR. DEPUTY SPEAKER in the Chailj 

I desire that the Ministry of External 
Affairs should communicate their position on 
such an issue when a non aligned country is 
thus threatened by the only super power in 
the world I want a statement from the Gov
ernment criticising the US naval exercise 
against Iraq (Interruptions) 

tAR. DEPUTY SPEAKER: Kindly hear 
me. On a particular subject, if every Member 
were to speak then it becomes very difficult. 
There are other subjects and there are other 
hon. Members also who want to speak. We 
shall to follow certain norms. I now call Shri 
Bhubaneshwar Prasad Mehta. 

[Translation] 

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazaribagh) : Mr. Deputy Speaker, 
Sir, in the industrially backward .and tribal 
majority area of Biharis located the Fertilizer 
Corporation 01 India at Sindri. About 4000 
employees are working in the said factory. 
Due to Government is stopping financial 
help, it is nearing closure. In the absence of 
working capital, the agencies supplying raw 

material, chemicals and other material have 
sopPed supplying these things as the factory 
owes a lot of arrears to them. As a resul 
thereof production Is being harJ1)8l8d time 
and again. 

Since September 1991 the Govemment 
has stalled all the revamping schemes in
cluding work on captive power plant and 
other plants. Due to this production of 
ammonium sulphate, ammonium nitrate 
ammonium bicarbonate ammonia and urea 
has been badly affected. Despite wortdng of 
a forty year old captive power plant supply of 
electricity to the plants has been adversely 
affected. Consequently production has been 
affected and there has been an adverse 
Impact on delicate equipments also. To deal 
with this circumstance, It Is necessary that aU 
revamping -schemes should be started· 
immediately. For the purpose of reviving 
Sindri Fertilizer Factory, requisite working 
capital should be made available and the 
proposed scheme to set up a new captive 
power plant there should be approved. 

Since it is located in the tribal majority 
Jharkhand region it is obligatory from the 
administrative pOint of view also to review 
the factory and implement all short term 
measures in the factory. Forthe purpose of 
implementing long term plans, the proposal 
to set up a new fertilizer factory should be 
implemented immediately. (Interruptions) 

[English] 

·MR. DEPUTY ~PEAKER: I will call the 
names as pe.r the list. (Interruptions) 

MR. DEPUTY SPEAKER: The hon. 
Members come to Parliament before 
10.0'clock. They give notices and they are 
listed serially. If every member takes one 
minute,l thank more Members can ventilate 
their grievances. Kindly excuse me. I am 
calling the names as per the list. 
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(/ntenvptions) 

SHRI E. AHAMED (Manjer): I have given 
the notice before ten o'clock, Sir. 

MR. DEPUTY SPEAKER: Mr. Ahamed, 
If you have given your name before ten 
O'clock, then certainly your name will be 
there. If every hon. Member takes only one 
minute, I think more Members can partici
pate. If some Members speak for three to 
five minutes, then Members like Devendra 
Prasad and others are denied the opportu
nity to speak and they ventilate their griev
ancesoutside the Chamber, In the lobby ....•... 

(Intenvpfions) 

MR. DEPUTY SPEAKER: If your name 
is there, certainly you will be called ...... . 

(Interruptions) 

[Translation] 

SHRI NITISH KUMAR (8arh): Mr. 
Deputy Speaker, Sir, I am not speaking but 
I want to make a suggestion to you. I want to 
say one thing to help you. I am not speaking 
In the Zero Hour but when unlisted business 
are discussed in the Zero Hour, you should 
also give a chance to unlisted members to 
speak on the unlisted business. 

[English] 

MR. DEPUTY SPEAKER: That is a 
very good suggestion. Thank you. Mr. Sobha
nadreseswara Rao, you know the time limit. 
You should accommodate more friends to 
participate. 

SHRI SOBHANADREESWARA RAO 
VADDE(Vijayawada): Thank you, Sir, for 
giving me the opportunity. Through you, I 
draw the attention of this Government to a 
very serious anomaly that Is taking a place In 

respect of the fare that is being charged on 
Satvahana EXpress, very recently Introduced 
between Vijayawada and Secunderabad 
and on Pinakini Express,introduced between 
Vljayawada and Madras City, as Inter-clty 
trains. H is a wonder that though the RaiJ.. 
ways have not attached the First Class bogie, 
they are charging first-class fare from the 
passengers for travelling in the A.C. Chair 
Car compartments. For example, the A.C. 
Chair car fare between Vijayawada and 
Secunderabad is Rs. 150, whereas for first 
class it is Rs. 249. The Railways are charg
ing Rs. 249fromthe passengers travelling in 
A.C.ChairCar, instead of charging Rs.150. 
So, I urge upon the Government, through 
you, to immediately take notice of this 
anomaly and remove this anomaly and 
charge only the A.C. Chair Car fare that is 
normally charged on Express Trains. I also 
urge upon this Govern ment... .. (Interruptions) 

MR. DEPUTY SPEAKER: Kindly ex
cuse me, Mr. Sobhanadreeswara Rao. There 
are so many hon. Members who could not 
get achance to speak tor!he past eight days, 
though they come to the office at ten o'clock. 
Senior Members like you should accommo
date others. 

SHRI SOBHANADREESWARA RAO 
VADDE: I am on the last sentence, Sir. 8y 
this time it would have been over also .. 

Sir, I also urge upon the Government 
that very recently, train derailment has taken 
place in respect of Godavari Express. Sev
eral derailments and accidents are taking 
place between Vijayawada to Ongole and 
Vijayawada to Visakhapatnam. So, through 
you,l urge upon the Railway Ministry to take 
all necessary steps 10 maintain the track in 
a fitting manner so that this type of derail
ments do not take place. Thank you, Sir. 

[ Translation] 

SHRI DIGVIJAYA SINGH (Rajgarh): Mr. 
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Deputy Speaker. Sir. through you, I would 
like to draw the attention of the han. Minister 
of Home Affairs to an incident. Yesterday, 
the Deihl pOlice maltreated Shrl Bhagwat 
Dayal Sharma very badly. He Is a very senior 
freedom fighter, ex-Chief Minister aad Ex
Governor. His son was physically assaulted, 
his wrist watch. chain were snatched and he 
was robbed of his cash money. 

Shri Bhagwat Dayal Shanna. is a very 
senior freedom fig hter. The country is going 
to celebrate the fiftieth yearofthe 'Ouit India 
Movement' after three days. On such an 
occasion we not only condemn the mal
treatment of the Deihl police against Shri 
Bhagwat Dayal Sharma, but also demand 
the hon. Minister of Home Affairs to take 
stem action against those police personnel 
who are acting totally in an irresponsible 
manner. A case should be registered against 
the Delhi Police Officers and statfforsnatch
ing away the wrist watch and the chain. I 
would like to request the hon. Minister of 
Home Affairs to make a statement on this 
incident and taka stern action against the 
guilty Police Officers and staff. 

SHRI LAL K. ADVANI(Gandhi Nagar): • 
Mr. Deputy Speaker. Sir. I am very optimistic 
that some Minister will certainly take notice 
ofthe question raised by ShriDigvijaya Singh. 
Pandit Bhagwat Dayal Shanna had been a 
Governor. a Chief Minister,afreedomfighter. 
But he and his son were maltreated and he 
Informed me of all this over telephone. Ith ink 
it very unfortunate if such incidents take 
place, particularly in Delhi. n action is not 
taken promptly and these loddents are not 
checked. then people will think that police 
can act arbitrarily and there is no check on 
them Therefore, I want to remind the Gov
ernment and the hon. Minister of ParHamen
tary Affairs again to apprise the hon. Minister 
of Home Affairs of this incident and take 
suitable action in this connection. 

,liE W1I1\1IS1EROFPIIPUlI.MENTARY 

AFFAIRS (SHRI GHULAM NABtAZAD): Mr. 
Deputy Speaker, Sir, if what the leader of the 
opposition has submitted is rue, then • Ia 
verybad.t would apprise the hon. Mlnlstarof 
Home Affairs of this Incident and give him all 
the infonnation. 

SHRt GUMAN MAL lODHA (PaIl): Mr. 
Deputy Speaker, Sir, a big agitation is being 
launched In Rajasthan for seeking 
constitutionai recognition for Rajasthanl 
language. (Interruptions) 

(English] 

SHRI DIGVIJAYA SINGH: Sir, hon. 
Minister must come out with a statement on 
this. It is a very serious issue. (Interruptions) 
This is a very serious matter where a very 
senior politician and senior social worker of 
this country has been manhandled by the 
Delhi Police. He is being rebuked and abused 
in the Police Station. This cannot be toler
ated. This is a very serious matter. The hon. 
Minister must come out with a statement on 
this. 

SHRt SOMNATH CHATTERJEE 
(Bolpur): Sir, something must be said. Do 
you not agree that something must be said 
by the Government? (Interruptions) 

, MR. DEPUTY SPEAKER: Mr. Minister, 
they want you to make a statement. Are you 
prepared to make a statement? 

(Interruptions) 

SHRt GHULAM NAB I AZAD: Sir,I have 
said that t will bring this to the notice of the 
Home Ministry and take appropriate action. 
(Interruptions) 

(Translation] 

MR. DEPUTY SPEAKER: Shri lodhaji 
to continue. You must be an Ideal 
speaker. 
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SHRI GUMAN MAllOOHA: Sir, I was 
submitting that Rajasthanl is spoken by 8 
crore Rajasthanl people. It hq a rich litera
ture and a grammar of Its own. There had 
been many great poets and literature of this 
language. There had been scholars like 
Kanhaiya lal Setla and Chandwardai who 
composed Voluminious book like 'Bhaktiraj 
Rasa'. Yet this language has not been rec
ognised by our Constitution .• is understood 
that a Bill granting the consitutional recogni
tion to Manipurl and Nepal Is likely to be 
introduced. I request that Rajasthani lan
guage too should be included in that Bill as 
the people of Rajasthan are launching agi
tation for it. The situation has become so 
grave that in Jalore, Shri Mohan Lal went to 
this extent of saying that if Government 
failed to grant constitutional recognition to 
this language he will immolate himself and 
Rajasthan will observe 'Bandh' and it all will 
have a sharp reaction. Therefore, I request 
the hon. Minister of Home Affairs to include 
it in the Eighth Schedule of the Constitution. 
The Rajasthan Government has written a 
letter in his connection. I called on the Chief 
Minister Shri Shairon Singh Shekhawattoday 
itself. The cabinet has moved a motion in this 
regard. Therefore, both the conditions ofthe 
Government have been fulfilled. The Hindi 
Sahitya Akadamy has given its recognition 

'and the twin criteria suggested in the meet
ing for it have been fulfilled. Therefore, this 
language should be given constitutional 
recognition. 

SHRI SATYA PAL SINGH YADAV 
(Shahjahanpur): Mr. Deputy Speaker, Sir, 
sugar cane growers are facing a great crisis 
in Uttar Pradesh. In this connection, I would 
like to raise an in,x>rtant issue in this House. 
Mr. Deputy Speaker, Sir, the sugar cane 

.. arrears to the tune of Rs. 330 crore 01 the 
sugar cane growers 01 Uttar Pradesh have 
not boo n paid to them. The Central Govern
ment is also responsible for it because 35 

per cent of sugar is for free sale and the 
remaining 65 percent of sugar Is levy sugar. 
The levy sugar has not been released so far 
on account of which the Central Govemment 
has not made payment to the Uttar Pradesh ; 
Government. Sir, the Central Government is 
responsible for it. Sir, the payment is not 
being made to sugarcane growers of Uttar 
Pradesh though it has been provided in the 
Cooperative Act of Uttar Pradesh that every 
sugar cane grower will be paid the price of 
his sugarcane within 15 days and if he is not 
paid within 15 days he will be paid the arrears 
with Interest. 

Sir, sugarcane growers have not been 
paid their dues for the laslfour or five months. 
This amount has now increased to Rs. 330 
crores. Sugarcane growers are facing great 
difficulty for non-payment of their dues. 
Therefore, through you, I would like to re
quest the Central Government to interfere in 
this matter and take certain necessary steps 
so that the difficulties of these farmers of 
Uttar Pradesh could be 
removed .... ( Interruptions) 

[English] 

MR. DEPUTY SPEAKER: You need not 
take the strain of raising your hands. I will can 
according to the list and certainly your names 
will come. My only request to you a" is that 
you should look to the watch and accommo
date others. 

( Interruptions) 

MR. DEPUTY SPEAKER: Now I am not 
entitled to include your names here. 

SHRI SARAT CHANDRA 
PA TIANAYAK(Bolangir): Sir, I also wantto 
raise a very serious matter regarding Orissa. 

MR. DEPUTY SPEAKER: Mr. Pat
tanayak, you too wiD have a chance. If the 
Metmers speaking early cut short quickly, 
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more Members can speak. You should ac
commodate your own friends. 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga): Mr. Deputy Speaker, 
Sir, I would "ke to draw your attention to the 
Standard of T.V. serials. Most of the T.V. 
serials being telecast these days are sub
standard. There had been some good seri
als also on Indian culture. For example, the 
Ramayana, the Mahabharat, the Sword of 
Tipu Sultan and the current serial the Cha
nakya. These are very good serials based on 
the history of India. 

Through you, I would like to request the 
Govemment that the serial produced by the 
Vikrant Films on Tansen is a very good part 
of Indian literature. Such serials will be very 
helpful in promoting national integration and 
communal harmony. 

I would like to request the Government 
to consider proposal of T. V.serial. This 
proposal has been recommended by 55 
Members of Parliament of different political 
parties like B.J.P., Janata Dal, C.P.I., etc. I 
want the Govemment to think over it. 

[English] 

PROF.UMMAREDDY VENKATES
WARlU (TenaII): Ur.Deputy Speaker~ SIr, 
this is a very urgent and serious matter of 
public Importance. Sixteen vlDages In my 
constitutency including Pothartanka, Pedal
anka, Pesarlanka, Kishindapalam, Amudar- . 
Janka, Gajulanka etc. In Bhttiprolu and Kollur 
Mandals in Guntur district have been facing 
acute drinking water problem. These vil
lages which are situated on an Island of 
Krishna river have been facing this drinking 
water problem year after year and the situ
ation has been more aggravated this year 
owing to severe drought situation in Andhra 
Pradesh. The underground water available 

is very hard and saline and unfit for drinking 
purpose. 

To tide over this situation, a centrally 
sponsored protected drinking water scheme 
was wor1<ed out tocaterto the drinking water 
needs of the 16 problematic lanka villages, 
costing about Rs.90 lakhs, as early as 1982, 
but it is not implemented so far. The Inhabi
tants of these villages are subjected to sev
eral chronic diseases by using this hard 
water which is unfit for human consumption. 

So, I urge upon the Union Govemment 
to provide drinking water facility to these 16 
villages by sanctioning and implementing 
this centrally sponsored protected drinking 
water scheme which has already been sur
veyed, estimates prepared and pending with 
tha Govemment and thereby save about 
30,000 population from being subjected to 
incurable diseases year after year. 

[Translation] 

SHRI BHOOENDRAJHA (Madhubani): 
Mr. Deputy Speaker Sir. through you,lwould 
like to draw the attention of the Government 
towards a very important matter. Our friend 
Shrl Lodhaji has also raised such an issue 
just now. According tothe constitution all the 
languages spoken in the country are our 
national languages but fifteen languages ~ 

have been Included in the Eighth Schedule 
of the Constitution. The language which was 
first given recognition by the SahityaAcad
emy was Maithili. It has a rich literature 
spread over the last one thousand years. In 
seven universities it is taught at graduation 
level and in BSC. degree course but still it 
has not been included in the Eighth Sched
ule ofthe Constitution. Thera had been many 
movements for it today also, thousands of 
people are holding a demonstration on the' 
Boat Club. People are on indefinite strike 
from30th of this month. The Dhama is going 
on from the twenty first on Boat Club, but 
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Govemment Is turning a deaf ear to their 
demands. I would like to urge the Govern
ment to Include this language In the Eighth 
Schedule of the Constitution since it Is fore
most among other languages. sahltya Acad
emy has already given I9COgnllion to Rajast
hanl, Nepali, Manipuri, Konkanl and Oogri. 
These six languages have been I'8Cognised. 
It is my request that these languages should 
be Included in the eighth Schedule of the 
Constitution. It is feared that If you do not 
Include these language In the Eighth Sched
ule violence may erupt and then you may 
include it. It is the fault of Maithili people that 
they do not resort to violence. Therefore, I 
urge upon all the members to support It. 

[English) 

MR. DEPUTY SPEAKER: Shri Manku 
Ram Sodi will speak now .... 

( Interruptions) 

MR. DEPUTY SPEAKER: No. No. You 
kindly hear me. If everybody wants to speak 
on every subject, what is the use of this list? 
That is number one. 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV ( 
Jhanjharpur): I may please be given only 
one minutes time to speak on this issue. This 
issue is related to my constituency .... (Inter
ruptions) 

MR. DEPUTY SPEAKER: I agree with 
you. You can speak it later on. 

(Interruptions) 

[English) 

MR. DEPUTY SPEAKER: It is an impor
tant issue and you raised your hands. 

( Interruptions) 

MR. DEPUTY SPEAKER: I know you 
are from Bihar and you are also interested. 

AN HON. MEMBER: He comes from 
Mlthlla region. 

MR. DEPUTY SPEAKER: In that case. 
I ought to have allowed all, including Shri 
Sudarsan Ray- chalJdhuri and others also. 
Shri Uddhab Barman and others raise their 
hands to speak about a political subject In 
which we are very much interested. 

( Interruptions) 

MR. DEPUTY SPEAKER: You may 
speak in the end. 

( Interruptions) 

MR. DEPUTY SPEAKER: Let me ex
haust th is List. 

(lntem/ptions) 

MR. DEPUTY SPEAKER: Shri Ko
dikkunil Sureshji, this side, that side does not 
arise at all. That is possible only in the Bills. 
Now here I am calling the names as per the 
list. 

( Interruptions) 

MR. DEPUTY SPEAKER: Shri B. 08-
varajanji you can speak afterwards. I will 
definitely give a chance to others. 

( Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD SINGH: 
This has been the precedent here. I will 
conclude in one minute only. 

[English) 

MA. DEPUTY SPEAKER: You will have 
a chance to speak afterwards. I cannot have 
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two rules, one for hera, another for 'there. 
They also wanted to speak. Then I told them 
that their names are not thera. If you are very 
much particular about this, I will give you a 
chance in the end. 

(Translation] 

You can speak on its later on. 

(English] 

There is no problem. 

( Interruptions) 

MR. DEPUTY SPEAKER: My dear 
friend. this is not the question of getting a 
chance. I will call those who have given their 
names. 

( Translation] 

SHRI MANKU RAM SODHI (Bastar): 
Mr. Deputy Speaker, Sir. the heavy rains in 
the Bastarqistrict Headquarters of Jagdalpur 
in Madhya Pradesh.. Konta and Bhopal
patnameaused devastating floods in Indera
vati river which caused great loss of lile and 
property there. Lakhs of the slum dwalers 
have lost their shener and there was great 
loss of live stock and crops. Jagdalpur was 
cut off from other places due to these foods. 
Many bridges on the National Highways 
connecting Raipur. Konla, Korapur and 
Bhopalpatnam were submerged. The water 
from the Bhaskar Dam in Orissa also caused 

heavy damages because its water was re
leased without gibing any warning. There
fore, it is requested that the small bridges on 
the three national highways may please be • 

raised further. Compensation should be paid 
to the flood affected people and the people 
evacuated from the submerged areas should 
be rehabilitated permanently at the safer 
places by acquiring land there so that they 
may be saved from the continuous suffer
ings due to heavy floods andthus the money 

spent every yearforthls purpose will also be 
saved. (Interruptions) 

(English] 

DR. (SHRIMATI) K.S. SOUNDATAM 
(Tiruchengode): Mr. Deputy Speaker, Sir, I 
thank you very much for giving this opportu
nity. 

The Rapid development of the lignite 
mines and associated thermal power sta
tions at Neyveli is essential for the rapid 
industrial development of Tamil Nadu. 

The Project for the expansion of the 
first-mine and the establishment of two new 
thermal power plants each with a capacity of 
210 MW at acost of Rs. 2500crores has just 
been cleared by the PIB, The approval of the 
CCEA is due. Early clearance may be given 
so that this prolect can be launched. The 
energy generated may be allocated exclu
sively to Tamil Nadu as the energy from all 
existing statIons of the first-mine have so far 
been allocated to Tamil Nadu and as Tamil 
Nadu has to depend on distant Bengal-Bihar 
Coal lields for it coal. Rajathan has been 
allocated 100 per cent power from a similar 
project in that State despite the usual shar
ing tormula., 

Tamil Nadu faces a huge gap in power 
availability 01 nearly 4500 MW by the end of 
the year 2000. The development of mines 
and associated thermal plans have a long 
gestation period. It is tor these reasons that 
the State is concerned about the delay in 
processing the project for the third mine and 
the associated 1500 MW theremal 
stations. This project is vital forthe long-term 
development olthe State. So, I request the 
hon. Minister to start this project at the ear
liest, atieast in the Eighth Plan. Tamil Nadu 
has urged the Centre to have the project 
proposals processed early so that an earty 
start can be made. (Interruptions) 
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MR. DEPUTY -SPEAKER: Already 10 
people have ~ed. StiD, some more 
names are there. Kindly make it very short. 
Still, the list Is not e1Chausted. 

(lntenuplions) 

SHRI V. DHANANJAYA 
KUMAR(Mangalore): Sir,lwould like to draw 
the attention of the Govemment as also Shri 
Sontosh Mohan Davto an alarming situation 
in Kudremukh Township on account of the 
damage caused to the Lakya Dam. There 
has been uncontrolled now of water from the 
spill-way of the Lakya Dam. The spill-way 
has to be protected. In Karnataka State, 
Kudrekukh Iron Ore Project is one of the 
prime projects in the Public Sector. On ac
count of the uncontrolled flow of water in the 
spill-way of the Lakya Dam, due to land slide, 
the whole area is inun dated.The entire 
township is cut-off from other parts of the 
State and the district also. The report says 
that the majority of the employees working in 
the Kudremukh Iron the Ore Company have 
already been evacuated. The further appre
hension is that unless this flow of water 
through this spill-way is controlled, there is a 
likelihood of danger being posed to the 
Bhadra Dam also. 

Sir, a warning Is given to the occupants 
of the 14 villages and they are asked to be 
ready in any such condition to get evacuated 
from this area. 

My fear is even the mining operation in 
the Kudremukh Iron Ore Project has almost 
come to a standstill and unless immediate 
arrangements are made to regulate the flow 
of waler, through the spiH-way, the situation 
would go out of control I would like to re
quest the han. Ministertoenlighlen the House 
about the alaming situation there. I would 
also like to knowwhetheracluaHythe mining 
operation has come to a stantiU or whether 
the mining operation could go on in tha 
situation. The hon. Minister is present in the 

House. He must respond. J would lJut to her 
him 

MR. DEPUTY SPEAKER: Would you 
like to respond? He has heard it. 

SHRI DHANANJAYAKUMAR:The hon. 
Minister would like to give a reply. 

MR. DEPUTY -SPEAKER: You cannot 
expect the Minister, on his part, 10 give a 
reply. That Is impossible. 

( Interruptions) 

SHRI V. DHANANJAYA KUMAR: He is 
ready to respond. Please have a look at it. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Kindly ex
cuse me. The Government has heard it and 
the Government will take appropriate action. 
Why do you worry about it? 

( fnterruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): I will try to reply if you allow 
me. 

MR. DEPUTY-SPEAKER: It Is a ques
tion of time also for us. 

( Interruptions) 

SHRI V. DHANANJAYA KUMAR: It is a 
very important matter and the hon. Minister 
is ready to answer il.e Interruptions) 

SHRI SONTOSH MOHAN DEV: Sir. I 
would like to say one thing. As the hon. 
Member has said, the situation was very 
bad. There was seepage two days after. 
There was also flow of water. We have taken 
the help of the army personnel and more 
army personnel have gone today. Not only 
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that. We have sent high level officials from 
here. We have evacuated some people. 
Yes, the work in Kudremukh has also par
tially stopped. we are also helping the village 
people to be evacuated and we are taking 
their care. Today Shrimati Tara Devi has 
also gone to the spot. I have sent another 
officer with her. Whatever Is necessary that 
will be done with the cooperation of the State 
Govemment. If anything else Is to be done, 
you suggest to me, I will take care of 
it.( Interruptions) 

MR. DEPUTY -SPEAKER: Thank you. 
Now Shri Uddhab Barman to speak. 

( Interruptions) 

SHRI SONTOSH MOHAN DEV: Yes, it 
has been stopped from the safety point of 
view. (Interruptions) 

SHRI UDHAB BARMAN (Barpeta): Sir, 
I want to draw the attention of the Govern
ment to the agitation launched by the em
ployees of ·the All India Radio and the 
Doordarshan in the entire North-Eastern 
region. They are on 'sit-in Satyagrah' in 

all the centres in the Norh-Eastern re
gion demanding for the payment of SDA. 
Their Satyagrah has to come to an end 
today. But what is more importat is that if 
their demands is not fulfilled, they will go on 
fast unto death from 10th of August. The 
employees particularly in those areas- Cen
tral Government and others - are demanding 
the payment of SDA to all categories of 
employees. Previously also the matter was 
raised. We do not understand why the Gov
ernment is not taking action. I request the 
Government that before they start the fast 
unto death agitation from the 10th, the 
Govemment should come to an agreement 
with the striking employees.(lnterruptions) 

MR. 'DEPUTY SPEAKER: I have a 
request to make. You have got twenty min-

utes. There are more than ten Members to 
speak. Therefore,kindlymakeyourspeechas 
short. 

SHRI RAM CHANDRA MAROTRAO 
GHANGARE (Wardha): Mr. Deputy
Speaker, Slr,the Khandelwal Tube Mills of 
Kanhan District Nagpur have stopped the 
production totally and at the same time they 
are making arrangement for selling the land 
of the factor and earning crores of rupees. 
The workers suspect that the management 
Is hatching a conspiracy. They may sell all 
the land given by the Govemment a nominal 
price and suddenly close the factory alto
gether rendering hundreds of employees 
jobless. The workers have demanded that 
the Central and the State Governments 
should takeimmediate action against the ille
gal practices of the 
management.(lnterruptions) 

SHRI RAM ~.jAIK( Bombay North): Sir,l 
invite the attention of the Prime Minister 
towards the creation of the watch-dog insti
tutions of lokpal and Lokayuktforprobing the 
corruption althe highest level. Twelve states, 
Maharashtra, Uttar Pradesh, Madhya 
Pradesh, Karnataka, etc. are having the 
Lokpal. However, there is no Lokpal in Delhi 
there is also no Lokpal of the central Govern
ment agencies. The Prime Minister, ou:side 
the House, has said that he would think of 
bringing this Bill. Earlierin the five occasions 
- in 1968, 1971, 1977, 1985 and 1989 - the 
Government of India had brought Bills in the 
House for Lokapal on all India basis. But, all 
of them have proved to be abortions. So I 
want to know from the Prime Minister as to 
what is his thinking about the Lokpal institu
tion at government of India level and also for 
Delhi? 

And incidentally, Sir,one more Impor
tant event has happened and that is about 
Orissa. Orissa was the first State to intro
duce Lokpal institution. But, last month, by 
an ordinance, the Lokpal Act has been re-
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peated, which was done never before. It has 
been done because investigation by lokpal 
against three Ministers was going on and 
suddenly- probably, my friend from Janata 
Oal would like to act on this -lokpal Act has 
been repealed by an ordinance. 

Sir,' want to know whetherthe Govern
ment of India have received any information, 
whetherthey have received any report from 
the Governor and what Is the thinking of the 
Prime Minister on this issue also. 

So, I would like the Prime Minister to 
make a statement on this Issue and that Is 
my demand. 

[Translation] 

SHRIBHERU LALMEENA (Salumbar): 
Mr. Deputy Speaker, Sir,l would like to draw 
the attention of the House towards a very 
serious matter. On July 16, 1992 at2. O'Clock 
about 400 workers gatt-ered infront of the. 
time office outside the factory gate In a public 
meeting organised by the action committee 
constituted underthe leadership of INTUC in 
Vishakhapatnam. As soon as the first speaker 
of the action committee Shri Ragvendra Rao 
stood to address the public gathering, sud
denly they were surrounded by all sides by 
C.I.S.F. soldiers who were equipped with 
lathis and rifles. they made chain of the lath is 
all area ofthe gathering. Some soldiers went 
upto the platform and threw the speaker and 
other activicts down from the platform. They 
began to beat all the workers with lathis. The 
workers could not understand the facts of 
this sudden attack. AfterS.7 minutes 40 C.I. 
S.F. soldiers who were not on duty also been 
to beat the workers. This Incident happened 
In the presence of the local police.. The 
pollcesomehow tried to stop this Lathicharge 
which was started without any prior warning, 
but C.I.S.F. soldiers threatend them also 10 
beat. 

The notice of the meeting being organ-

!sed by the action committee had been given 
. to the management through a communica
tion at least two days before. In this incident 
40 workers were injured and out of them 16 
workers were Injured seriously. Joumallsts 
are also among them. The inh uman tortue of 
the workers of Zink Smelter Vishakhapatnam 
byC.I.S.F. on the support of Hindustan Zink 
management is highly condemnable act. 

I would like to urge upon the Govern
mentthat a report should be asked for from 
the Hindustan Zink Management regarding 
this Inhuman behaviour and a strict action 
should also be taken against those C.I.S.F. 
soldiers who made a lalhicharge on the 
Innocent workers without any prior warning. 
I would also like to request that this incident 
should be investigated by the C.B.I. 

DR. RAMESH CHAND TOMAR 
(Hapur): Mr. Deputy Speaker, Sir,through 
you I would like to draw the attention of the 
Railway Minister towards the Sahibabad 
Railway Station a big Junction situated on 
Delhi Ghaziabad railway line and there is 
vast industrial area on both the sides of this 
station. Thousands of the people daily at
tend their duties and business etc. by cross
ing railway liries. But it has no underbridge 
facility causing death of two-three people 
every month by accidents. 

Mr. Deputy Speaker, Sir recently on 8 
Julya man named Teji was killed in a railway 
accident consequently. The local residents 
sat on dharna and the police had to open fire 
injure a man. Their dharna continued from 
11 July to 18 July, which was organised to 
press the demand forthe construction ofthe 
under bridge. 

So I urge upon you that keeping all 
these problems in mind the Government 
should order to construct the underbridge 
Immediately. 

SHRI RABI RAY (Kendrapara): Mr. 
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Deputy Speaker, Sir, I am raising such an are not Indu~ In the same practIce .. 1s 
Issue as shows that the Govarnmant Is vio- baing adopted In this BangaJora hot .. caUl-
lating the law which has been enacted by Ing poUutlon to the environmenL 
Itself. 

Mr. Deputy Speaker, SIr, Banglol'9 is 
one of the beautHuI cities of the country. If is 
the capital of Kamataka from which you hail. 
We al'9 proud of Its beauty. L T.D .. C. is a 
Govemment institute under which 50Star 
hotels aI'9 also run. Ashoka is one of them 
he Bangalol'9 Corporation has levelled a 
charge against it that the English Ashoka 
Hotel has violated the Air and Water Pollu
tion Act. 

[Translation) 

This Ashoka hotel is underCivilAviation 
and Tourism Department the Government of 
InGia. It is one of the big hotels of India. 

[English) 

This Ashoka Hotel run by ITDC is guilty 
of violating the Air and Water PoHution Act of 
the Bangalore Corporation. 

[ Translation) 

While the Govemment of India should 
present an ideal, the Minister of Environ
ment has given a statement against this 
institute. I would like that the Governemnt of 
Inda should make a statement in this l'99ard. 

Mr. Deputy Speaker, Sir, you know that 
a guest house named Kuamr group is also 
located thel'9. The garbage of Ashoka Hotel, 
which should be got thrown by the Corpora
tion tl'].lCk is dulJll8d the1'9 and that garbage 
is usually accumulated in the drainage lines. 
During rainy season it reaches to Kumar 
Group Guest House and nearly residential 
areas long with the drain water. 

Mr. Deputy Speaker, Sir, now it is to be 
ascertained whether aU the hotels of ITDC 

Mr. Deputy Speaker, Sir. I am stating 
the serious fault of he Govemment of India. 
The Government of India is guiltyforcommit
ting that fault. It shou~ not present such a 
precedent at least befol'9 the Members of the 
Parliament. Through you I would like to urge 
the Government that it should make a state
mentinthisragard. The Govemment shouJd 
take the House into confidence regarding 
these kinds of hotels. 

(English) 

MR. DEPUTY SPEAKER: Hon. Mem
bers whose names are in the list will be 
calied, so that there is no anxiety among 
them Those Members who want to speak 
may cut short their submission, please. 

PROF SAVITHRI lAKSHMANAN 
(Mukundapuram): Western Blot Kits to de
tect AIDS are supplied through ICMR only to 
six centres In India. There is none In Kerala. 
Medical Trust Hospital in Cochin Is l'9adyto 
conduct the test if the Western Blot Kits are 
supplied to them. This hospital is the first in 
the State to Start HIV screening forthe AIDS 
In 1989. During the last three years of scl'gen
ing they came across a few ELISA positive 
cases which were referred to the Christian 
Medical College Hospital, Vellore, which is 
the nearest Regional Surveillance Centl'9. 
forthaconfirrnation of Western Blot. Being a 
distant place, It is learnt that most of these 
suspect~ patients have not gone to the 
Centre at Vellore and their whereabouts are 
uritraceable. 

Sir, I urge upon the Government to 
supply Western Blot Kits through ICMR to 
the Medical Trust Hospital, Cochin which is 
ready to abide by the reasonable conditions 
laid down by the Government and which had 
perfonned around 17. 000 screenings Irom 
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DR.GUNVANT RAMBHAU SARODE 
(Jalgaon): Mr. Deputy Speaker, Sir, I would 
like to raise the 'onowing matter of great 
public Importance. 

The Fourite Small Investment Limited, 
Calcutta Is a registered corrpany for the 
purpose of sman savings, having almost 400 
branches all over India. The Company is 
registered under the Companies Act. 1956. 
with Regn. No. 27915 In the year 1971 and 
the Head Office of which is at 83, Park Street. 
Calcutta The Company organisers encour
aged small savings among the people. It 
also published annual report and balance 
sheet giving assurances to policy-holders 
that the amount so-collected will directly be 
invested in Government securities and the 
company is under the full control of the 
Reserve Bank of India; in addition. the policy 
holders will have a coverage of accident 
benefit insurance by the General Insurance 
Corrpany. Naturally people were attracted. 
They undertook thousands of five duration 
policies. The maturity claims of the policies 
matured upto 1987 were paid by the Com
pany as per the rules. Since January 1988. 
the Company has stopped paying the matur
ity claims. This has created great frustration 
among the policy holders. 

Therefore. I request the Finance Minis
ter to enquire in details about this scam of 
crores of rupees and expedite the maturity 
payment claims. 

[Translation) 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Deputy Speaker. SirShri BhogendraJha 
has just now raised a question to include 
Mathili language in the 8th Schedule of the 
Constitution. Through you I would like to 
inform the Govemment that it is not a lan
guage but a dialect and It is not spoken in the 
entire Bihar. It Is spoken only in a speciaJ 

area of Bihar and by the people at a partic:u
lareaste. 

Mr. Deputy speaker. Sir I favour this 
idea that all regional languages should be 
developed more and more.Mathili is spoken 
by only three crore people in the entire 
country. The Bhojpuri speaking people are 
more in number than this. This number is 
about 15 crore. If Mathili language is to be 
included in the list than Bojpuri should also 
be included because it is spoken by more 
number of people. Alongwith it Majahl.Nepali 
and Santhali should also be included in the 
8th Schedule. II Mathili is Included in the list, 
it will increase the regional imbalance and 
the country may divide in several parts. 

So, I would like to inform the govern
ment throug h you that if Mathili is included in 
the 8th Schedule of the Constitution,there is 
a need to include Bhojpuri first in the list. I 
thank you for giving me time to speak. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Deputy Speaker. Sir. I 
thank you for giving me an opportunity to 
speak.!t is a very important question. I am 
not against any of the regional language. I 
want that regional languages should make 
progress more and more. But it should be on 
the basis of the language. 

Mr Deputy Speaker.Sir. Santhali. Majahl 
and Bhojapuri speaking people mostly live in 
Bihar and their number is much more than 
the other languages speaking people. So. I 
would like to request that while including 
Mathili language in the Schedule, other lan
guages Le. Majahi. Santhali and Nepali 
should also be included in the 8th schedule 
of the Constitution. But Sir. it should be kept 
In mind that our national language Hindi 
which is an official language should not lose 
its status so that the regions as well as the 
country may make progress and there should 
be no loss to the nation. 
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[English] 

SHRI RUPCHAND PAl (Hooghly) :Slr, 
the functioning of the Doordarshan is well 
known to all of us, that It has always been 
biased, prejudiced and It has been violating 
Its guidelines and codes and projecting 
karsewa Uore than 40 UPs had objected to 
that. But no action has yet been taken by 
Doordarshan. 

Now the Doordarshan is trying te help 
the advertisers in the names of projecting the 
Olympic Games. They have entered into a 
contract with outsiders. What is being seen 
is that during the projection of the Olympic 
Games, they have been intruding into the 
time of English news bulletin to serve the 
interests of the advertisers. 

In such a situation, when such malfunc
tioning and irregularities are going on, when 
a CBI inquiry is also there regarding the 
corruption charges in the matter of selection 
of serials, at such a time the Information and 
Broadcasting Ministry is almost orphan. The 
officials have been taken to PMO and some 
others to some other places. The daily 
routine and regularwor1< has been seriously 
affected. .. 

In such a situation, I draw the attention 
of the Government and demand a statement 
how to improve Doordarshan and function
ing of the I & B Ministry. 

SHRIMATJ GEETA MUKHERJEE 
(Panskura):Sir,lfullysupport Mr. Rupchand 
Pal. It is very important. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, five hundred wor1<ers and employees of 
Vayudoot of Delhi region are on strike since 
last Friday, The management has resorted 
to disciplinary action against these employ
ees. A number of employees of Vayudoot of 

Deihl region have been suspended without 
showing any reason. The management Is 
not meeting the union's representatives. 
Vayudoot Employee's Union Is the only un
Ion representing majority of the employees 
and workers of Vayudoot. 

These worners are on strike since Fri
day. But the management is sitting tight
lipped. The Managing Director is not meet
ing the representatives. All the Delhi 
Vayudoot flights have been cancelled since 
Friday. Still the management is not taking 
any action to resolve this strike. 

I demand that Civil Aviation Minister 
should intervene and direct the manage
ment of Vayudoot so that the management 
could sit with the union's representatives to 
resolve the strike that is there since Friday. 

( Translation] 

SHRI RAM TAHAL CHOUDHARY 
(Ranchl); Mr. Deputy Speaker, Sir, gross 
injustice is being done with the displaced 
families of Multi-purpose 'Swarnrekha' Proj
ect Chandil, West Sinhbhum in Bihar 
State.The Government's rules and direc
tions are not being followed by the manage
ment of the project. For instance- compen
sation has not been given to several families. 
No job has been provided to the members of 
displaced families, Even no' Vikas Pustika' 
has been given to them. There has been 
misappropriation in the payment ofcompen
sation for wells,ponds houses, trees etc. 
Payment of the compensation for the same 
type of houses has been given by two differ
ent methods. Half of the villagers of the same 
village have been given compensation,while 
half of the villagers have not been given yet. 
No facilities of rehabilitation, 
education,transportation, drinking water, 
electricity, irrigation etc. have been provided 
to the displaced families, due to which dis
contentment is prevailing among the people. 
Much funds have been misappropriated and 
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one being misappropriated in this project. 
Wife of a late engineer has been appointed 
as a class three employee and car and 
bang low have been provided to her. How 
she has been appointed this should be 
examined. I request to the Central Govem
ment that a parliamentary enquiry group 
should be sent there to enquire all these 
things and the Govemment should take all 
necessary action on that, otherwise violent 
agitation may take place there at any time. 
last year also several villages were sub
merged and they have not been given com
pensation this year too. They have not been 
rehabilitated and this year also some vil
lages are likely to be SUbmerged. 

SHRIBHEEM SINGH PATEL (Rewa): 
Sir, through you I would like to draw the 
attention of the House towards such issue 
about which you might have heard only in 
monarchy. Such incidents are very rare in 
democracy. Some activists of social reforms 
convened a meeting of educated people of 
584 villages belonging to barmaya sub-casts 
of Chamar caste which was held on 1.6 .. 92 
for social reforms at Sihara, Katni in Jabalpur 
district of Madhya Pradesh .They have 
pledged that they will not do such works due 
to which they are insulted and their social 
status decreases. They said that lheywill not 
carry out corpses of animals and will not tan 
their <,Idn. They have given this information 

to the Sarpanci:" When Sarpanchs received 
this news they conv" ..... d a meeting of Sar
panchs and decided that if they will not carry 
the corpses of the animals and will not tan 
theirskin,social and economic sanctions will 
be imposed on them. Sarpanch of each 
village has fixed an amount of Rs. 500 as fine 
for those whO' will help them. As a result 
village Pornia was attacked on 7th .. The 
Police force was posed there and remained 
there for one week. As Police force was 
withdrawn on 11 th, Sarpanch of that village 
again attacked on 12th. Women were beaten, 
houses were burnt, a boy of ten years of age, 
studying in 5th class was forced to clean his 

own excreta from the bank of a drain where 
he used to ease himself daily, You can 
understand that the educated people con
vened the meeting and decided that they will 
not do such works but they are continuously 
facing atrocities. The information of atroci
ties on the people of villages like 
Sihora, Gorkhera etc. are coming daily. If this 
situation becomes serious caste-war may 
take place. Therefore, I would like to draw 
your attention towards the situation there 
and I would like that the Union Home Minis
ter that he should ask the Home Minister of 
that State to control it by taking immediate 
action and ensure the safety of those people. 

[English] 

SHRI E. AHAMED (Manjeri): Sir, at the 
outset, I fully agree with the matter raised 
exercise against Iraq. But quite unfortunately, 
Sir, Iraq has now reiterated their claim over 
Kuwait. On the first of August, Vice-Presi
dent of Iraq, Mr. Taha Yassin Ramadhan 
had made a speech reiterating their claim 
over Kuwait. Only yesterday, it was reported 
that even President Saddam Hussein re
peated their claim over Kuwait. As far as 
India is concerned, it has a very onerous 
responsibility in this matter. We have about 
a lakh of people in Kuwait. They have the 
resentment that Government of India has 
come out with a categorical statement. What 
stand will the Government of India take in the 
event of something which may happen, which 
we had witnessed during the last Gulf War? 
Even during the gulf War, the agony and the 
hardship experienced by the people of India 
are still fresh in our memory and this claim, 
as reported in the Press by Iraq, of soveri
egnty over Kuwait is quite unreasonable. 
And such an intransigent stand of Iraq has 
compelled Kuwait to have the presence of 
American armed forces of the discomfiture 
of Iraq. Therefore, even though we have very 
good relations with Iraq and we will maintain 
the soveriegntyof Iraq as well, we must also 
make it apparently clear thaI Iraq's claim 
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over Kuwait is quite unreasonable and India nism and the supelVisory mecha-
will exprass solidaritywtil ~ SlateofKuwai nism 
in maintaining the terrllorial Integrty and 
sovereignty of their country in the best inter- (IV) to make recommendations torsate-
est 01 India and Iraq. 

1110 hra. 

MOTION RE. APPOINTMENT OF A 
JOINT PARLIAMENTARY COMMITTEE 

To go Into the ImlgUlarHles and 
Fraudulent Manipulations in all its 

aspects and RamlflcatCions In Transac
tions Relating to SecurHles, Shares., 

Bonds Etc. 

[£ngUsh] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS(SHRI qUlAM NABIAZAD): I beg 
to move the following:-

"That a joint Comnittee ot both the 
House consisting of 30 Members, 20 from 
lok Sabha and 10 from Rajya Sabha be 
appointed; 

(i) 

(ii) 

(i) 

to go into the irregularities and 
fraudulent manipulations in all is 
aspects and ramifiCations in trans
actions relating to securities. 
shares, bonds and other financial 
instruments and the role of the 
banks. stock exchanges,financial 
institutions and public sector un
dertakings in transactions relating 
thereto. which have or may come 
to light. 

to fix responsibilities of the per
sons, institutions or authorities in 
respect of such transactions. 

in the above context, to identlfy the 
misuse. " any. of and the falluresl 
inadequacies in the control rilecha-

guards and improvements in the 
system for elimination 01 such fail
ures and occurrences In future. 

(v) to make appropriate recommenda
tions regarding policies and regu
lations to be followed in future. 

That the committee shall have the fol
lowing 20 members of the Lok Sabha as its 
members: 

(1) Shri Mani Shankar Aiyar 

(2) Shrimati Basava Rajeswari 

(3) ShriVijaya Kumar Raju Bhupathiraju 

(4) Shri P.C. Chacko 

(5) Shri NirmaJ Kanti Chatterjee 

(6) Shri Kamal Chaudhary 

(7) Shri MUff! Deora 

(8) Shri George Fernandes 

(9) Shri Jaswant ~;~-'.in 

(10) Shri Ram N"lWas Mirdha 

(11) Shfi Ram Naik 

(12) Shri P.G. Narayanan 

(13) Dr. Debi Prosad Pal 

(14) Shri Sriballav Panigrahi 

(15) Shri Shravan Kumar Patel 

(16) Shri Harin Pathak 
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(17) Shri Rabi Ray NirmaJ Kanti Chalterjee, from their party. 

(18) Shri P.'" Sayeeo 

(19) Shri KP. Unnlkrishnan; and 

(20) Shri Sushil Chandra Vanna 

That the speaker shaD nominaIe one of 
the Members of the Committee to be its 
Chairman. 

The Committee shaft start functioning 
from the day it is duly constituted. 

That the Committee shaft be provided 
all assistance by the Govemment and its 
agencies. 

That in ordertoconstitute a sitting of the 
Joint convnittee the quorum shaY be one 
third of the total number of Ment:lers of the 
Joint Committee. 

That the Joint Committee shall make a 
report to this House by the end of the next 
Session of Parliament. 

ThaUhe Rules of ProcedUt8 of the House 
relating to Parliamentary committee shal 
apply. 

That the Conmir&e may I the need 
arises in certain matters adopl a different 
procedure with the concurrence of the 
~. 

That this House rac:ommends to Rajya 
~ha that the Rajya Sabha do jOin the 
Comrnitt&6 a~~ COIMImicate tG.:.~:;.touse 
(he ~ of the members appointed from 
amongst the members of the RajyaSabhato 
the Committee as mentioned above. 

Sir, here I would Ike to mention that at 
SI.No.S, ealtier Shri Somnath Chatterjee's 
name was mentioned. • was a mistake. We 
have now raceivedthe correct name, viz Shrt 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That a Joint committee of both the 
Houses consisting of 30 Members, 20 'rom 
lok Sabha and 10 from Rajya Sabha be 
appointed: 

(i) to go into the irregularities and 
fraudulent manipulations in all its 
aspects and ramifications in trans· 
actions relating to securities, 
shares, bonds and other financial 
instruments and the role of the 
banks, stock exchanges, financial 
institutions and public sector un· 
dertaklngs in transactions relating 
thereto, which have or may come 
to light 

(ii) to fix responsibilities of the per· 
sons, institutions or authorities in 
respect of such transactions. 

(iii) in the above context, to identity the 
misuse, if any, of and the failures! 
inadequacies in the control mecha· 
nism and the supervisory mecha
nism. 

flY) to make recommendations for safe· 
guards and improvements in the 
system for elimination of such fail· 
ures and occurrences in future. 

(v) to make appropriate recommenda
tions regarding policies and regu· 
lations to be followed in future. 

That the Committee shall have the fol
lowing 20 members olthe LokSabhaas 
its members. 

(1) Shri Mani Shankar Aiyar 

(2) Shrtmatl Basava Rajeswari 
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(3) Shri VijayaKumarRaju Bhupathiraju Joint Committee the quorum shall be one 

(4) Shri P.C. Chacko 

(5) Shri Nirmal Kanti Chatte~ee 

(6) Shri Kamal Chaudh'!ry 

(7) Shri Murli Deora 

(8) Shri George Fernandes 

(9) Shri Jaswant Singh . 

(10) Shri Ram Niwas Mirdha 

(11) Shri Ram Naik 

(12) Shri P.G. Narayanan 

(13) Dr. Debi Prosad Pal 

(14) Shri Sriballav Panigrahi 

(15) Shri Shravan Kumar Patel 

(16) Shri Harin Pathak 

(17) Shri Rabi Ray 

(18) Sl1ri P.M.Sayeed 

(19) Shri KP. Unnikrishnan;and 

(20) Shri Sushil Chandra Varma 

That the Speaker shall nominate one of 
the Members of the Committee to be its 
Chairman. 

The Committee shall start functioning 
from the day it is duly constituted. 

That the Committee shall be provided 
all assistance by the Govemment and its 
agencies. 

That in orderto constitute a sitting of the 

third of the total number of Members of the 
Joint Committee., 

That the Joint Committee shall make a 
report to this House by the end of the next 
Session of Parliament. 

Thatthe Rules of Procedure ofthe House 
relating to Parliamentary Committees shall 
apply. 

That the Committee may if the need 
arises in certain matters adopt a different 
procedure with the concurrence of the 
Speaker. 

That this House recommends to Rajya 
Sabha that the Rajya Sabha do join the 
committee and communicate to this House 
the names of the members appOinted from 
amongst the members of the Rajya Sabha to 
the Committee as mentioned above. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy Speaker Sir, the motion just 
moved by the hon. Minister for Parliamen
tary Affairs is the outcome of a broad con
sensus among all the political parties repre
sented in this House. And I must say that it ha 
aroused high expectations in the people 
because till now, all investigative work, suc
cessfully concluded, has been either by 
governmental agencies if investigation or, 
as had happened in the case of Mundhra 
episode, by a Commission of Inquiry. Some 
of the Commissions of Inquiry have also 
done very good work. We have now em
barked on a course which has put even the 
Parliament to test. Will a parliamentary 
committee be able to unearth all the wrongs 
that have taken place and that have resulted 
in a scam of these dimensions, which every
one describes as the worst scandal in Inde
pendent India? Therefore, certain changes 
were made in the terms of reference. Of 
course, terms of reference, in a general way, 
cover everything. But I would like to draw 
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your attention particularly to the latter part of SHRI SOMNATH CHATTERJEE 
this Resolution where it says; (Bolpur): Mr. Deputy Speaker, Sir, this is an 

• That the rules of procedures of the 
Hose relating to Parliamentary 
Commil1ee shall apply (Which is 
but natural but it goes on to say 
that) The Committee may, if need 
arises, in certain matters adopt a 
different procedure with the con
currence of the Speaker.· 

This was specifically included because 
we had before us the general convention 
that Ministers will not be called before the 
Committees. It is not prohibited under the 
rules but there is a coincenstion. We thought 
in this particular matter, particularly when 
the Govemment is also keen to see that all its 
ministers are above board and that thElre is 
no trace of suspicion anywhere the Commit
teEl may, if it feels necessary summon a 
Minister, of course with the concurrence of 
the Speaker. These provisions have been 
provided here in order to see that this Com
mittee which has arousshigh expectations is 
able to fulfil the task assigned to it. 

I need not say that just as the Fin ancial 
Commil1ees function in a totally Cion-parti
san manner, this Joint Parliamentary Com
mil1ee also will function In a non-partisan 
manner. By and large it has been the tradi
tion of the House that whether it Is Public 
Accounts Commil1ee, or the Estimates 
Committee or the Committee on Public 
Undertakings, they generally fanctlon in a 
non-partisan manner abandoning all their 
party prejudk.9s and predilections. I am 
confident, I am hopeful at least because the 
country expects a lot from this particular 
Joint Parliamentary Committee, that the 
Members of this Committee who have been 
given the privilege of serving on this commit
tee, will hold up that tradition. In fact they will 
rise above It and will be able to find who the 
really Is responsible for this scandal. 

important occasion. By and large all poeties 
are represented in this Committee so that 
such an incindent of such a happening about 
Its seriousness nobody is questioning can 
be gone into and in all its aspects the findings 
can be given. So far as this matter is 
concreted,the Prime Minister himseH had 
conceded the necessity of appointment of a 
committee like this. The Finance Minister's 
statement itself indicated that this is a very 
very serious matter. Admitedly there have 
been therefoi"fund and all that. In a case like 
that, I hope - at the moment I have no doubt 
unless something else happens, I am not 
blaming anybody at the moment- that there 
should be the fullest cooperation. I belive if 
any of the Ministers has to give an informa
tion to the committee, or if any of the minis
ters has any information in his possession, 
he will volunteer to give that information to 
the Committee. Therefore, I have at the 
moment the hope that there will be fullest 
cooperation from the Ministers and the 
committee need not go to the Speaker for 
calling the Ministers to appear before the 
Committee. 

I feel that the country is very eagerly 
awaiting the findings of this committee. Al
though the Committee has been given the 
time till December to submit the report, the 
net In the matter of manipulations has been 
spread so wide that it will take time. I hope 
within the specified time the committee will 
try to complete Its deliberation. 

Sir, I, on behalf of my party expend our 
cooperation· and good wishes to all the 
Members. It has been the tradition, the glory 
of parliamentary functioning - as Advani ji 
has rightly pointed out - that the committees 
function in a non-patrisan manner. By and 
large there have been one ortwo deviations, 
as I said not happy deviation but there have 
been deviations.Therefore, let this Commit-
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($h. SorMath Chat1erjee] of the people. 

tee also maintain thai exampl- and thai 
tradilion and give a Raportwhich wiD not only 
help in finding out or bocIkinQ' the guilty 
persons but also lay down better and more 
transparentfinanciaJ instiutionsand itsfullC> 
tioning in this country. 

'. 
SHRJ CHANDRA JEE1, YADAV 

(Azamgarh): Sir, I support and endorse the 
views which have been expread here. 
There is no doubt that the antiN ~untry has 
been seriously concerned with thls biggest 
scandal which was unearthed in free India h 
is good that the people should have full 
confidence in this committee because this is 
the highest forum which win be represented 
by us. which will have full opportunityto go in 
depth not only to find out the guilty persons 
but also to suggest certain measures so that 
this kind of scandal should not be repeated 
in future. It is unfortunate that internationally. 
our credibility has gone down afterthisscan
daI was unearthed. After this scandal was 
'unearthed, many people. many countries 
and many investors who wanted to invest in 
India have had a serious apprehension. 

Sir, I hope that this Committee will not 
only have an opportunity. if they wish to 
examine the Minister or as Shri Jas\'Vant 
Singh was saying. if a Minister volunteers 
himself to help this Commiltee but also this 
committee shoulcl be given an opportunity to 
have an access to all the necessary d0cu
ments and papers. That kind of power should 
also be given to the committee so that they 
go into fun details. 

I hope, the Government wit give in
structions to all those Departments and .. 
Ministries as also other organisations and 
persons whom the ComniIlee would lice to 
examine, to appearbefOl8theCommitlee at 
the earliest. There ShOUld be no unneces
saIY delay because the mont the delay, the 
greater will be the apprehellsion in the mind 

Therefore, I hope that the Government 
wilalsoseeto it that an facilities are provided 
to the Comminee and also at the earliest so 
thai the committee coulclfunetionenectively. 

[TtansJatbn] 

SHRI NITISH KUMAR (Barh): Sir, we 
welcome the motion moved by the hon. 
Ministerof Parliamentary Affairs in the House 
regarding terms of reference of the Jbint 
Parliamentary Committee. A joint parliamen
tary committee had also been constituted to 
enquire into the Bofors case but at that time 
there was great difference of opinion on the 
issue of the terms of reference due to which 
all Members of the Opposition did not particI
pated in that. But today, in different circum
stances there is consensus on the issue of 
the terms of reference. We hope that this 
committee will complete its work as soon as 
possible. 

A demand was made to constitute a 
Joint Parliamentary committee by the former 
Prime Minister Shri V.P. Singh and several 
other Members in the House before the 
discussion on the security scam was started. 
Honouring the feelings of the people the 
Prime Minister presented this resolution and 
accordingly this committee is being consti

tUlled today. 

We hope that this committee will dis
charge the work being entrusted to it andthe 
Govemment should also extend lui c0-

operation to this committee and there should 
be no unnecessary delay in it. It is true that 
aIongwiIb to find out the guilty the convnittee 
should also give suggestions for improve
nanl in this regard. We think that the Com
mIIee will certainly dischalge this duty suc
c:essfuIy. Again I would lice to say that as the 
general Op;n;on in this regard is that the 

needle of suspicion is moving around the 

people who are holding the top positions, 
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therefore, I would hope that the committee 
win not only function ~ially but the 
Govemment will atsoprovldethe necessary 
facts of the comminee and wOI not put any 
hurdles in the working of the committee so 
that the committee may be able to find out 
the truth. 

The corruption prevailing in the country 
particularly at the highest level and among 
the people who are holding high positions 
generally go unpunished for their crimes. 
Such things will not happen and for liberating 
the country from corruption and such scam 
this committee will reaDy reach to a historicaJ 
decision. 

SHRI VIJOY KUMAR YADAV (Nal
anda): Mr. Deputy Speaker, sir. on behalf of 
C.P'!. I welcome this motion and I think that 
the atmosphere in which the decision has 
been taken to constitute the Joint Parliamen
tary Committee and the way in which con
sent of all the parties has been obtained is a 
historical event therefore it will have a good 
result. The people of the entire country have 
a lot of expectations from this committee and 
I hope that the Govemment will act accord
ing to the assurances given by it or by the 
hon. Prime Minister. The manner in which 
this joint parliamentary has been constituted 
makes me hopeful that it will work properly 
and successfully and will achieve its goal 
and will be helpful in eradicating the corrup
tion and will suggest effective steps to check 
such scams in future. 

Wilh these words I conclude. 

[English) 

SHRI K.P. REDDAIAH YADAV (Ma
chilipatnam): Respected Deputy Speaker, 
one thing is clear before the nation. There 
may be one committee or 1 00 corrrnitlees, if 
they fail to bring back the money, if they fail 
to bring the culprits to book, there would not 
be any law and order. there would not be an 

constitutional functioning of then Govern
ment in this country. 

The issuebeforethe nation in the coming 
elections, the issue is not Ayodhya or atroci
ties on Harijans and Girijans; that is not the 
issue before the country now. 

Supposing the real facts are not brought 
out by this committee tomorrow, there wiD 
not be any rule in this country. The rich 
people will never be able to stay in this 
country safely. 

In spite of so much of military, in spite of 
so much of police force in Punjab and Ka
shmir. we are not able to controlthe situation 
because of the immoral administration; the 
immoral government can never control the 
situation in Punjab or in Kashmir or else
where. Therefore, this Committee has got 
more responsibility than any other commit
tee earlier worked in this democratic 
system. Therefore. I request through you, 
Sir. the Government to co·operate and the 
opposition parties also to woli( sincerely, 
keeping their interests separately and bring 
out the truth. 

SHRI SOBHANADREESWARA RAe 
VADDE (Vijayawada): Mr. Deputy Speaker, 
Sir, I have thought it fit to have this opportu
nilyto registerourprotest overthe formation 
of this Committee, ignoring the Telugu Desam 
Party. 

We ourselves, pleaded lor constitutional 
appointment of the Committee. But in this, 
today I have found that our Telugu Desam 
Party has been ignorea and the opponunity 
is given to the break-away group. Even some 
political parties which have got a lone Member 
in this House, are provided place in this 
committee, for reasons bet known 10 the 
Government So, we strongly protest over 
the composition ot this Committee and I 
hope the Government will reconsider and 
provide opportunity to tho Telugu Desam 
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[Sh. Sobhandreeswararao Vadde] welcome the formation of this JPC. It Is the 

Party to associate itself with the functioning 
of this committee. 

I also urge upon the Government to 
accept the Opposition's suggestion that one 
of the Leaders of opposition, who are mem
bers of this Committee, should be the Chair
man of this committee. 

We had the earlier experience of the 
Join! Parliamentary Committee appointed to 
examine the Bofors Issue. Even at that point 
of time, we had suggested that just like a 
Public Accounts Committee. the Govern
ment should accept that the chairmanship 
should go to the Opposition, because irre
spective of the party strength. it is the Gov
ernment which has been responsible for 
certain things which have happened. It is 
also the responsibility of the Opposition to 
find out. to pin-point the lapses, the deficien
cies, tbe wrongs that are being done by the 
Govern ment. So in the fitness of things. just 
as the Chairmanship of the PubliC Accounts 
Committee is offered to the opposition, I 
strongly urge upon the Govt. to accept the 
suggestion that one of the Leaders of Oppo
sition, who is a member of this Committee 
should be the Chairman of this Committee. 

As the Government has ignored the 
genuine stand of our party, in protest we are 
walking out. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
will reply to your query. If you are not satis
fied then you can go, because I have the 
answer for it. 

SHRI SOBHANADREESWARA RAO 
VADDE: What is the point of making people 
who belong to the break-away group. mem
bers. 

SHRI CHITTA BASU (Barasat) : Sir. I 

responsibility of this Committee, which rep
resents the august House, not only to find 
out or fix the responsibility of the greatest 
scam but also which Is very Important to 
make recommendations regarding policies 
and regulations to be followed in the near 
future. 

I emphasise upon the policies. As a 
matter of fact, this Is nollhe occasion to brlng 
in all those points. but policy decisions are 
also responsible for this kind of a scam, for 
which I think the entire country and the world 
Is watching us. 

I have got also certain reservations 
regarding the composition ofthe Committee. 
It represents the House, all the political par
ties whatever might be their number, who 
are represented in the House. should have 
been accommodated. Anyway, I have no 
Intention to walk out. Rather, I want to walk 
in. Therefore, this Committee should have 
been all comprehensive, comprising all 
sections of the House. whatever might be 
the strength of the party. 

Lastly, I hope that the Government will 
fully co-operate with this Committee and I 
also want to warn the Government, that if 
there is any remark by any member of the 
committee that the Government have not 
fully co-operated with It, that will be of grave 
consequences forthe Government. I WOUld. 
therefore, request the Government, in their 
own interest, to come forward to volunteer 
their information so that the Government 
may bring itself out of the dock. 

THE MINISTER'OFPARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) : I 
will come to this point later on. 

Mr. Deputy Speaker. I must thank the 
Leader of the Opposition and the leaders of 
the various political parties and groups for 
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thelrfullcooperatlon Infonnulatlngthetenns and TOP spilt have given me one name, 
of reference for this Joint Parliamentary therefore, I have given the membership to 
Committee. I fully agree with the Leader of them. About one name, I have already 
the Opposition and the leadersofthevarious mentioned, Shrl Sobhanadresswara Rao 
political parties that the Government is also Vadde was not here. I discussed it with the 
equally keen to know the facts about the leader of their party, Shri Padmanabham 
individual, or individuals,lnvolved in addition yesterday. I had two rounds of meetings, 
to other banks or whosoever is involved. But with him, yesterday and day before yester-
at the same time, I expect that the Commit- day. If they were ready yesterday, I would 
tee will also find a pennanent solution so that have announced it yesterday Itself. I could 
this type of a scam never happens again. not do it because they were' not ready. I had 

As far as the Government is concerned, 
I assure this honourable House that we will 
provide all the facilities to the Committee and 
the Government will renderthe fullest coop
eration to the Members of this committee. 
So, there should not be any doubt, as far as 
cooperation from the Government's side is 
concerned. I have full faith in the Members of 
the Committee- once they are members, 
they are members, whether they are from 
this side orthat side - they are all knowledge
able members. I hope they will find a perma
nent so lution and come to a conclusion with 
the full cooperation of the Government. 

Some pOints have been raised by hon
ourable Member, Shri Sobhanadreeswara 
Rao Vadde. I would like to be very clearthat 
as far as the ruling partyisconcemed, I have 
not taken even one seat more than what my 
party deserved. 

As far as the Leftists are concerned, the 
CPI themselves suggested that my party 
should take one extra member from here 
and I should leave one seat for them in the 
Rajya Sabha. That is an internal arrange
ment which some of them may not be know
Ing hare. At the request of their leaders I 
have done that. Shri Somnath Chatterjee 
knows it. 

As far as the smaller groups are con
cerned, might be Telugu Desam, DMK, TDP 
spilt, Janata Dal spilt, JMM split, I kept two 
seats for them also. So, JMM split, JD split 

kept one seat for them and DMK to &ort out 
among themselves. Although by the strength
wise they could not have got it, just as I gave 
one seat to other three groups, I kept one 
seat in Rajya Sabha for them also. And that 
option is still open for them. (/nterruptions] 

SHRI SOBHANADREESWARA RAO 
VADDE: Does the split groups, which you 
have mentioned, constitute the required 
strength .... (/nterruptions) 

SHRI K.P. REDDAIAH YADAV :We are 
as big as your party .... (/nterruptions) 

SHRI GHULAM NABI AZAD: I have 
already said that they were supported by 
other two groups. I have already said that 
two three groups got together and they had 
given one name. 

Let it be clear that although your Group 
also does not have the required number, if 
the TDP lead by Shri Rao and DMK sort out 
the matter between themselves, then I am 
going to give one seat in Rajya Sabha. I am 
In consultation with the leaders of both the 
parties forthe last two days and I had left one 
seat for them. 

MR. DEPUTY SPEAKER: The question 
is: 

"That a Joint committee of both the 
Houses conSisting of 30 Members, 20 from 
Lok Sabha and 10 from Ra'jya Sabha be 
appointed: 
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(i) to go into the irregularities and 
fraudulent manipulations in all Ils 
aspects and ramifications .n tra,. 
actions relating to securities. 
shares, bonds and other financial 
instruments and the role of the 
banks, stock exchanges, financial 
institutions and public sector un
dertakings in transactions relating 
thereto, which nave or may come 
to light. 

(ii) 

(iii) 

(iv) 

(v) 

to fix responsibilities of the per
sons, institutions or authorities in 
respect of such transactions. 

in the above context, to identify the 
misuse, if any, 01 and the failures! 
inadequacies in the control mecha
nism and the supervisory mecha
nism. 

to make recommendations for safe
guards and improvements in the 
system lor elimination of such fail
ures and occurrences in future. 

to make appropriate recommenda
tions regarding policies and regu
lations to be followed in future. 

That the Committee shall have the 101-
lowing 20 members of the Lok Sabha as its 
members. 

(1) Shri Mani Shankar Aiyar 

(2) Shrimati Basava Rajeswari 

(8) Shri George Fernandes 

(9) Shri Jaswant Singh 

(10) Shri Ram Niwas Mirdha 

(11) Shri Ram Nalk 

(12) Shri P.G. Naravanan 

(13) Dr. Dabi Prosad Pal 

(14) Shri Sriballav Panigrahi 

(15) Shri Shravan Kumar Patel 

(16) Shri Harin Pathak 

(17) Shri Rabi Ray 

(18) Shri P.M. Sayeed 

(19) Shri K.P. Unnikrishnan; and 

(20) Shn Sushil Chandra Varma 

That the speaker shall nominate one 01 
the Members of the Committee to be its 
Chairman. 

The Committee shall start functioning 
from the day it is duly constituted. 

That the Committee shall be provided 
all assistance by the Govemment and its 
agencies. 

That in orderto constitute a sitting ofthe 
(3) Shti Vljaya Kumar Raju Bhupathiraju Joint Convnittee the quorum shall be one 

third of the total number of Members 01 the 
(4) Shri P.C. Chacko Joint Committee. 

(5) Shri Nirmal Kanti Chatterjee That the Joint Committee shall make a 
report to this House by the end of the next 

(6) Shri Kamal Chaudhary Session 01 Parliament. 

(7) Shri Murali Oeora That the Rules 01 Procedure of the House 
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I'8lating to ParIIamenIary Committees shall 
apply. 

That the CommItee may • the need 
arises in certain mailers adopt a different 
procedure with the concurrence of the 
Speaker. 

That this House recommends to Rajya 
Sabha that the Rajya Sabha do join the 
Committee and comroonicate to this House 
the names of the members appointed from 
amongst the members of the Rajya Sabha to 
the Committee as mentioned above.· 

The motion was adopted. 

BUSINESS ADVISORY COMMITIEE . 
Nineteenth Report 

(English] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur) : I beg to move: 

"That this House do agree with the 
Nineteenth Report of the Business 
Advisory Committee presented to 
the Houseonthe5thAugust, 1992: 

MR. DEPUTY SPEAKER: Motion 

moved: 

"That this House do agree with the 
Nineteenth Report of the Business 

Advisory Committee presented to 
the House on the 5th August, 1992". 

SHRJ RAM NAIK (Bombay North): Sir. 
I want to oppose It. I have given a notice 

.[ Interruptions) 

SHRI SOMNA TH CHATTERJEE 

(Bolpur): Is it an internal fight? 

SHRI RAM NAIK: I is a fight between a 

Member and the Business Advisory C0m
mittee. 

Sir. the Government by notification 
reduced the timing of local telephone calls to 
five minutes. I have given an amendment to 
annulthat notification as perthe rules. I want 
thatthe Business Advisory Commltlee should 

prescribe some time fordiscussingthls matter 
and that has not been done in this case. So. 
I demand that some time, atleast two hours, 
should be kept separate 'or discussing this 
issue because it concerns allover India and 
wherever there is electronic eXChange, the 
local timing has been reduced to fIVe min
utes. That means, the Government would be 
Charging more without getting the sanction 
from Parliament. Sir, I urge upon you that 
this entire Motion may be referred back to 
the BUSiness Advisory Committee. Or atleast 

I should be assured that in the next week. 
when the SAC discusses, some time should 
be allotted for discusSing this importanl is
sue, which concerns telephone subscribers 
all oller India who are having lelephones 
from the electronic exchanges. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (Shri Ghulam Nabi Azad): Sir, we 
will keep it before the Business Advisory 
Committee. 

MR. DEPUTY SPEAKER: This matter 
was raised by a BJP representative 
Dr.Laxminarayan Pandeya in the Business 
Advisory Committee meeting yesterday. The 
hon.Speaker observed that no time is avail
able lor discussing this item during the cur

rent Session. 

SHR! RAM NAIK: Sir, since the Minister 
has assured that this will be considered 

agam, I am not pressing my amendment. 

MR. DEPUTY SPEAKER: The ques

lioA-iS: 

"That this House do agree with lhe 
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Nineteenth Report of the Business 
Advisory Committee presented to 
the House ontha 5th August, 1 992.-

The motion was adopted. 

[Translation] 

SHRI CHEDDI PASWAN (Sasaram): 
Mr. Deputy Speaker, Sir, hon. Sports Minis
ter, who Is sming here, should Immediately; 
resign from her post following the dismal 
performance of the Indian players In the 25th 
Olympics at Barcelona. None of the Indian 
players could win a medal. Therefore, she 
should resign. She should resign owning 
moral responSibility. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMtN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): Mr. Deputy Speaker, Sir, If a 
medai can be won by my resignation, I am 
prepared to do that. But I want to say that a 
discussion should be held on the issue as to 
why medals could not be won at Barcelona. 
Earlierduring the discussion in the House, it 
was said that this time the department did 
not leave any stone unturned. ReqUired 
coaching, training and foreign exposure had 
been given. But .... (Interruptions) .... Please 
let me speak and thereafter you put your 
questions. (Interruptions) Mr. Deputy 
Speaker, Sir, I want an opportunity to speak 
fortwo minutes on an II1l>0rtant issue. I am 
very frank and honest ... (/nterruptlons)You 
speak after me. The players who have gone 
to Barcelone and are still there were se
lected by the National Federation of Olympic 
Association. We give assistance only. We 
gave them assistance as much as they 
wanted from the department. I have no re
grets to say that (Interruptions) 

SHRI CHEDDI PASWAN: Why do you 

take people In the selection board who do 
not know anything. (Interruptions) 

KUMARI MAMATA BANERJEE: 
Please listen. Please give ma a chance to 
reply the question raised by 
you ..... (lnterruptions) You musthearthe reply 
to the question you have raised. Matters 
related to sports have bean discussed in the 
Ministry of Human Resource Development. 
We want that sports should come under 
priority. You also know about it. Malaysia 
spends one thousand on sports and In Euro
pean Countries ten percent of the budget is 
spent on sports, but in our budget ten per 
cent has been cut. How can we give eqUIp
ment under such circumstances. No player 
should be disheartened. It is right that our 
performance in hockey has been poor but 
limba Ram has made efforts. Being a village 
lad ..•.. (lnterruptions) You shout only. Please 
give me a chance to speak ..• (interruptions) 
You shout when the medal is not won. I want 
to submit that it should be discussed. I want 
to submit one more thing that we do not want 
to do politics in sports. My submission to ali 
the M.P's is that if they could bring a resolu
tion that no political leader, no bureaucrat 
can become the head of any federation, I am 
prepared for it. You can ask the M.P's if they 
want to bring forward a Resolution (Interrup
lions) My second point is that why are you 
shouting, why do not you let me 
speak. .. ( Interruptions) 

SHRI DUA DAYAWOSHI (Kota): The 
Sports Ministry should be held responsible 
forthe shameful performance of our country. 
Not even a single medal could be won. 

KUMARI MAMATABANERJEE:No, not 
on the Sports Ministry. the Federation and 
the Indian Olympic Association are respon
sible for the same [Interruptions] 

[English] 

MR. DEPUTY SPEAKER: May I re-



493 BAC Repott . SRAVANA 15, 191~ (SAKA) Papers Laid 494 

quest the han. Ministerto make a statement 
on the floor of the House? 

[Translation] 

KUMARI MAMATA BANERJEE: I want 
to clarify the position. One more thing is 
there. (/nt9rruptions) 

Why do not you listen. Please let me 
speak for a mlnute .. (/nt9IT11ptions) 

SHRI NITISH KUMAR (BARH): Mr. 
Deputy Speaker, Sir, I would like to request 
the han. Minister not to say anything being 
swayed by emotions. " anything is said 
having been swayed by emotions, it will go 
against their own Government. I would like to 
request her to make a full statement on the 
games and on our shameful performance in 
the Barcelona Olympics. it will be far better. 
A fu II statement should be made after taking 
time. 

KUMARI MAMATA BANERJEE: I am 
ready. [Interruptions] 

You must listen when you have 
criticised ... [Interruptions] 

SHRI DAU DAYAL JOSHI: A full state
ment should be made on the shameful per
formance? [Interruptions] 

KUMARI MAMATA BANERJEE: I will 
make a statement after the return of the 
mission which has gone there. If the House 
permits, I would like to make a submission 
on one more thing. We will reconstitute the 
I.OA and the Federation. "the House agrees 
we will not send any team for four years. 
[Interruptions) We will concentrate on that 
leisurely.[lnterruptions] But discussions will 
have to be held on it and the House should 
be taken into confidence and there should be 
a general consensus In the matter. Sir, oth
erwise what happens In the selection, we 
people go on speaking and at the time of 

selection you people pursue that this or that 
person should be taken. It should also not 
happen. It you want sports to come forward 
politlcising should be done away 
with.[/nt9IT11ptlons] it is very necessary that 
all of you should work together. 

[English] 

MR. DEPUTY SPEAKER: The House 
stands adjourned to meet at 2.50 p.m. 

13.50 hrs. 

The Lok Sabha then adjourned for lunch 
till fifty minutes past Fourte;;" of the clock. 

The Lok Sabha re-assembled after lunch 
at fifty five minutes past Fourteen of the 

Clock. 

[MR. DEPUTY SPEAKER - in the Chaill 

PAPERS LAID ON THE TABLE 

Annual Report of National Capital 
Region Planning Board for the Year 
1991-92 The Bl"ilding Materials and 
Technology Promotion Council New 

Delhi etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): Sir, on behalf 
of Shrimati Sheila Kaul, I beg to lay on the 
table -

(1) A copy of the Annual Report (Hindi 
and English versions) of the National Capital 
Region Planning Boardforthe year1991·92 
under section 26 of the National Capital 
region Planning Board Act, 1985 [Placed in 
Iibrary.See No. L T-2432192] 

(2) (i) A copy of the Annual 
repot (Hindi and English 
versions) of the Building 
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Materials and Technology (4) MernoranUn of UnderaandIng 
Promotion Council, New between the indian 01 Corporation Limled 
Delhi for the year 1990-91 and the MlnIstry of Petroleum and Natural 
along with Audled Ac- Gas for lila year 1992-93 [Placed In 
counts Iibrary.See No.U 2437192) 

(ii) A copy of the Review 
(Hindi and English ver
sions)by thegovemment 
on the woltdng of the 
Building Materials and 
Technology Promotion 
Council, New DeIhl, for 
the year 1990-91. 

(3) A statement (Hindi and E!1QIish ver
sions) showing reasons for deiay in laying 
the papers mentioned at (2) aboW{PIaced in 
library See No. Lt. 2433192) 

IIamorandum of understanding be
tween the engineers india Ltd. and the 
llinisitry of Petroleum and Natural Gas 

for the Year 1992-93 etc. 

THE MINISTER OF PETROlEUM AND 
- . 

NATURAL GAS (SHRI 
B.SHANKARANANO): I beg to lay on the 
Table a copy each of the following papers 
(Hindi and English versions) 

(1) Memorandum of UnderstanaIDg 
between the Balmer Lawrie and Cont>any 
limited and the Ministry of Petroleum and 
Natural Gas for the year 1992-93 (Placed in 
ibrary, See U. 2439192] 

(2) Memorandum of Understanasng 
between the Engineers India Limited and the 
Ministry of Petroleum and Natural Gas for 
the year 1992-93 (Placed in Li:Irary. See 
No.U.52435192] 

(3) Memorandum of Understanding 
between the lubriZollndia limited and the 
Ministry of Petroleum and Natural Gas for 
the year 1992-93 (Placed in Iibrary.See No. 
0.2436192) 

(5) Memorandum of UndefstandIng 
between the 8harat Petroleum Corporation 
Umited and the Ministry of Petroleum and 
Natural Gas forthe year 1992-93 (placed In 
library. See No. U. 2438192J 

(6) Memorandum of Understanding 
between the Bongaigaon Refinery and Pet
rochemicals Limited and the -Ministry of 

Petroleum and Natural Gas for the year 
1992-93 [Placed in library, See No. 0. 24391 
92] 

Notifications under Essential Com
modities Act, 1955 and Indian Veteri

nary Council Act, 1984 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): I beg to lay on the table -

(1) A copy of each of the following 
NotifICations (Hindi and English versions) 
under subsection (6) of section 3 of the 
Essential Commodities Act, 1955:-

(1) The Delhi (Milk and Milk Prod
ucts) Control Order 1992 published 
in NotifICation No. S.O.54O(E) in 
Gazette of India dated the 23rd 
July, 1992. 

(2) The Madhya Pradesh (Mikand 
MiJkPro<M::ls) C&.ntroIM.endment 
Order 1992 pub6shed in N0tifica
tion No. 5.0. 541 (E) In Gazette of 
India daled the 23rd Jutr 1992. 

(3) 5.0. 542(E) published In Ga
zette of India dated the 23rdJuly, 
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1~themannerll'lwhlch 

the lee 'or registration and renewal 
01 registration under the Milk and 
Milk Product <>mer, 1992 shall be 
payable. (placed in Iibrary.S8e 
U.2440192) 

(2) A copy each of the following Notifi
cations (Hindi and English versions) under 
sub-section (3) of section 66 of the Indian 
Veterinary CouncillV::A.1984. 

(i) The Veterinary Council of India 
(Registration) Regulations. 1992 
published in Notification No. 
G.S.A. 119(E) in Gazette of India 
dated the 24th February, 1992. 

(ii) The veterinary Council of India 
(Fees and Allowances) Regula
tions. 1992 published in Noti!ica
tion No. G.S.A. 394(E) in Gazette 
of India dated the 1st April. 1992 
(Placed in library. See No. Lt. 
2441192) 

Annual Report and Review of the 
Kamataka Agro Industries Corporation 

Ltd, Ban9alore, lor the Year 1988-89 
etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRJ 
MULLAPALLYRAMACHANDRAN): IOOglo . 
lay on the table -

(1) A copy of each of the following 
papers (Hindi and English versions) under 
sectIOn 619A of the Companies Act. 1956:-

(i) RevieW by the Governmcm on 
tho wor1<ing of the Kamataka Agro 
IndustrieS Corporation Limited. 
Bangalore, for the year 1988-89. 

{ii) Annual Report of the Karnataka 
Agro Industries Corporation Lim-

ited, Bangalore, for the year 1988-
89 along with Audited Accounts 
and comments 01 the COrJ1)troller 
and Auditor General thereon. 

(2) A statement (Hindi and English ver
sions) showing reasons for delay in laying 
the papers mentioned at (1) above. (placed 
In library. See Lt. 2442192] 

(3) A copy of the Fertiliser (Control) 
(Second Amendment) Order. 1992 (Hindi 
and English versions) published in Notifica
tion No. S.O. 534(E) in Gazette of India 
dated the 20th July 1992 unCl~r sub-section 
(6) of section 3 ofthe Essential Commodities 
Act, 1955. [Placed in library,See Lt-24431 
92] 

MA TIERS UNDER RULE 377 

14_57 hrs. 

[English) 

(i) Need to set up Industrial 
Units In Rajgarh District 
Madhya Pradesh. 

KUMAni PUSHPA DEVI SINGH (Raj. 
garh): Raigarh is one of the industriaHy 
backward districts in Madhya Pradesh which 
continues 10 remain baCKward due 10 the 
lack of industries. In this tribal populated 
district unemployment problem has been 
increaSing day by day. 

There is a vast scope to set up indus
tries in th at district as it abounds in mineralS. 
coal and forest wealth. Besices. there is a 
great scope to set up paper and pulp unit. 
agro-based unlts and sal seeds exlraction 
plants. The infrastructurallacilities like raw 
materials. water. labour and land are avail
able in plenty for the location 01 the indus
tries. 
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H these industries are set up, It will go a 
long way in the solution of the unemploy
ment problem In the State and the local 
unemployed people will get suitable employ
ment in the local industrial units. Thus, the 
economic standard of these people will 
improve. 

As such, I request that steps should 
be taken to set up industrial units In 
Raigarh district. 

(II) Need to Develop Sonegaon 
Airport In Maharashtra as a 
International Airport. 

[Translation) 

SHRI VILAS MUTTEMWAR (Chimoor): 
Mr. Deputy Speaker, Sir, Nagpur is known 
by the name of Sonegaon airport. There has 
been a long standing demand for its devel
opment as an International Airport. The 
request is turned down every time on the 
plea that there is no sufficient passenger 
traffic or it is not economically viable. 

Whenever a demand for the develop
ment of Nagpur and Vidarbh is made, it has 
been ignored on one pretext or the other. 
However, the national leadership had prom
ised to maintain the importance of Vidarbh 
and Nagpur in every respect under 'Nagpur 
Agreement' at the time of reorganisation of 
States on linguistic basis. It is being ignored 
gradually. 

Once upon a time Nagpurwas the capital 
of Madhya Pradesh. It has an historical 
importance in the freedom struggle. since it 
is in the centre of India, it is an important 
place from strategic point of view. Today, the 
biggest Industrial Estate of Asia, is going to 
be set up at Butibori just 20 Kms. from 
Nagpur where big industries are going to be 

set up which will enhance Indu.rial activities 
In the area. 

Keeping I! In view, I! wpuld be an appro
priate demandforthe development of Sone
gaon airport as an International Cargo Air
port.1f an international cargo airport is devel
oped here, I! will reduce the transport rush at 
Bombay, Calcutta, Madras and 
Visakhapatnam.lt will promote business and 
reduce transport expenses as Nagpur is 
situated in the centre of India. It is economi
cally viable as well. The headquarters of 
Airforce Command is situated at Sonegaon 
Airport,and modern technique facilities of 
international status are also available which 
can operate and direct 20 to 30 airplanes at 
a time. This facility is quite important for the 
development of an International cargo air
port. 

It is also the policy of Government to 
have an integrated development of all the 
areas. From the point of view of removing 
regional imbalances, the demand is justified. 
Keeping it in view, Sonegaon Nagpur airport 
should be recognised and developed as an 
international airport. 

(Iii) Need for an Integrated De
velopment Programme for 
Idukki District, Kerala. 

[English] 

SHRI PAlA K.M. MATHEW (Idukki): 
Sir, the mountaineous backward district of 
Idukki in Kerala is reeling under terrible 
problems and hardships. Severe drought 
and heavy floods along with disastrous land
slides and hurricane totally uproot the culti
vation. Poverty of the farmers has become 
the order of the day. 

Their pepper wines have already been 
affected in a big way by diseases like quick
wilt. The price of pepper is too unremunera
tive to bear even the escalated cost of pro-



501 Matters Undsr SRAVANA 15,1914 (SAKA) RuJs77 502 

Need to look In to the De
mands of Teachers of Ken
drlya Vldhyalayas 

duction. The condition of Cocoa, Coffee, (v) 
cardamom, Ginger, etc. are also dismal. 
Scarcity of water during summer is another 
formidable challenge. Tourism is totally 
neglected in this district which has the high- [English] 
est potential in this regard. 

The Central and Sate Governments 
should chalk out ajoint integrated programme 
for total development of this backward dis
trict and implement it under a time-bound 
programme on a war footing. 

15.00 hrs. 

(Iv) Need to open Post Offices In 
Rural Areas of lalitpur and 
Jhansl of Uttar Pradesh 

[ Translation] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, as perthe 
present policy of the Postal Department of 
Govemment of India, post offices in rural 
areas of lalitpur and Jhansi districts of Uttar 
Pradesh cannot be opened. The new post 
offices should have started functioning last 
year have not been able to function by now. 

I would like to demandfrom1he Govem
ment of India that post offices in rural areas 
of Lalitpur and Jhansi districts of Uttar 
Pradesh should be opened as perthe norms 
prescribed and policy adopted to open new 
post offices in the country. It should also be 
examined whether new post offices that were 
to be opened last year have been opened or 
not. If not, they should be opened immedi
ately. 

I demand from the Central Government 
that new post offices in villages 01 Lalitpur 
and Jhansi districts should be opened within 
one'year as perthe prescribed norms and 
a list thereof also published immediately. 

DR.lAL BAHADUR RAWAL (Hathras): 
Sir, as is evident from the recent newspaper 
reports, 35,000 teachers of 771 Kendriya 
Vidyalayas spread all over the country as 
also abroad have announced their decision 
to launch phased agitation from the 14th 
July, 1992 under the auspices of All India 
Kendriya Vidyalayas Teachers' Association 
to press their 11 point Charter of Demands 
as also to ask for a high level probe into the 
affairs of KVS relating to 1991-92. 

I urge upon the Minister to please hold 
the assured talks with the All-India Kendriya 
Vidyalaya Teachers' Association immedi
ately and to settle the issues. 

(vi) Need to open Silk Deposts 
at Heardquarters of 
Azamgarh and Mau Districts 
of Uttar Pradesh. 

[ Translation) 

SHRI RAM BADAN (LALGANJ): Mr. 
Deputy speaker, Sir, in the eastern region 
particularly in Azamgarh and Mau districts 
skilled workers weave Banarasi silk sarees 
on handloom on large scale. There is no silk 
depot at headquarters of Azamgarh and 
Mau districts. The weavers have to go to 
distant places from their home districts to 
purchase silk. Weavers have to face great 
hardship in bringing silk from Varanasi, 
Calcutta and several remote places. They 
are exploited by agents and middlemen and 
harassed by administrative officials in bring
ing silk from distant places. They suffer 
economically and physically. Silk sarees of 
Azamgarh and Mau districts are famous 
within and outside the country. I would like to 
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demand from the central Govemment that 
silk depots at headquarters of Azamgarh
Mau districts should be opened to encour
age the weavers of eastern region so that 
there may be development of the eastem 
region. 

(vII) Need to Penn It Government 
of West Bengal to develop 
Railway Centenary Sanctu
ary Santragachl Railway 
Station, West Bengal 

[English] 

PROF.SUSANTA CHAKRABORTY 
(Howrah): Sir, I want to raise the following 
matter under rule 377. 

Very close to Santragachi Railway Sta
tion in the Municipal Ward No. 45, Uttar 
Buxarah, Howrah, there is a wetland com
monly known as S.E.RailwayJhoel measur
ing approximately 13,75,000 square feet 
situated South of the Railway office. The 
area is visited by a large numberof migratory 
birds comprising primarily of Whistling teal, 
Common teal, Cotton teal .. Ganginy, Shov
ellor etc., in winter months beginning from 
November to the end of February. 

There is a signboard displayed by the 
Railways. deSignating the jheel as "Railway 
Centenary Sanctuary (Pakhiralay)·. But the 
improvement works -like planting of trees in 
the jheel bank, creation of some penching 
place, etc., have not been taken by the 
Railways which are absolutely necessary to 
maintain it as an abode of various birds. The 
Directorate of Forests, Government of West 
Bengal, have come forward with a pro
gramme to develop the area and have ex
pressed that the works can be undertaken 
provided permission for undertaking the 
wol1<s in the railway land is given. This will 

not necessitate transfer of Railway land but 
will only require clearance from the Rail
ways. Besides, the periodical lease of the 
jheel for fishing by the Railways goes against 
the very objective of the Centenary Sanctu
ary. I, therefore, urge upon the Union Gov
ernment to see that the required clearance is 
given to the Wetland Development Author
ity. West Bengal to undertake the necessary 
wol1<s and to stop giving fresh lease of the 
jheelforfishing in the g reater public Interest. 

(viii) Need to rehabilitate the 

[ Translation] 

people displaced by Bhakra 
and Pong Dams, Himachal 
Pradesh 

PROF. PREM DHUMAL (Hamirpur): 
Pong darn was constructed in Kangra district 
of Himachal Pradesh during the sixth dec
ade. At that time 30 thousand families were 
affected by it: As per the rules prevalent at 
that time, some land in Rajasthan was to be 
allotted to 16,100 families. But due to some 
reasons, the land could not be allotted to all 
of them. Now about 5,683 families have got 
entitlement to land even after elapse of 20 
years from 1972 to 1992, they have not been 
given ownership right. Rules have been 
modified and their rights have been sus
pended for a further period of five years. 

The people of Himachal Pradesh have 
always made sacrifices taking the national 
Interest as supreme for the construction of 
many projects like Bhakhara dam and Pong 
dam of national importance. They have al
lowed the destruction of their fertile land and 
sanding crops for the sake of prosperity of 
Punjab, Haryana and Rajasthan so that their 
deserts may turn into greenery. 

The Central Government and the con-
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cerned State Governments are not serious 
to solve the problems of these displaced 
persons. These displaced persons are run
ning from pillar to post. Injustice Is being 
done to thl!lm constantly. If Justice Is not 
done, the Innocent and peace-loving people 
of Himachal Pradesh may take resource to 
agitation. 

I would like to request the Central Gov
ernment and the concerned State govern
ment to take immediate steps to solve the 
problems of these persons displaced by 
construction ol Bhakhra dam, Pong dam and 
other dams not only on the basis of human 
censideration but also on the basis of their 
• national and moral responsibility so that the 
people, who have settled in third state after 
leaving their native and birth place and made 
sacrifices In national interest, could realise 
that the) Government is serious and honest in 
making positive efforts to solve their prob
lems. 

(Ix) Need to restore Kaklnada
Kotapalll Railway Line, 
Andhra Pradesh 

[English] 

SHRI G.M.C. BALAYOOI (Amalapu
ram): Kakinada-Kotipalli railway line was 
discontinued during the II World War. All 
lines except this railway line were restored in 
the country. A survey by spending about Rs. 
S to Rs. 6 lakhs was conducted by railway 
authorities to find out the feasibility of restor
ing the Kakinada-Kotipalli railway line. I 

• understand that the survey team strongly 
recommended the restoration of this line due 
to the fact that it will facilitate not only trans
portation of agricultural products like paddy, 
coconuts etc to different parts of the country 
but also make it convenient for the popula
tion of this area which is about 50 lakhs to 
reach tha main land aasilv. Tha O9oola of 

this area have to mainly depend on road 
transportation at present. Further, I under
stand that the revenue collection expected 
by restoring this railway line by way offrelght 
and passenger fare will be much higher than 
any other such lines In the country. The 
survey team further recommended in its 
report the extension of the railway line from 
kakinada to Narasapur In West Godavari 
District. I request the hon. Railway Minister 
to take up the matter immediately. 

15.09 hrs. 

SUPPLEMENTARY DEMANDS AND 
(RAILWAYS), 1992-93 DEMANDS FOR 
EXCESS AND GRANTS (RAILWAYS), 

1988-89 -CONTD . 

[English] 

MR. DEPUTY SPEAKER: We shall now 
resume ourfurtherdiscussion on the supple
mentary Demands for Grants and Demands 
for Excess Grants (Railways). Now Dr. Laxml
narayan Pandeya to speak. 

[frans/arion] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, ex
pressing my views yesterday on the subject, 
I was saying that the policy, which the Gov
ernment has formulated for gauge conver
sion of rail lines, is not clear at all. It has been 
stated in the statement made about gauge 
conversion. 

[English] 

"Keeping in view the need to bring about 
a speedy development of the transportation 
infrastructure of the country as well as the 
. need to speed up the development of back
ward areas, Railways have embarked upon 
an Action Plan for conversion of about 6,000 
Kms of selected metre gauge routes to broad 
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gauge In the Eighth five Year Plan" 

(Translation) 

I would like to know from the han. Min
ister why only four sections have been cov
ered under the Action Plan for conversion of 
6000 Kms metre gauge routes into broad 
gauge. There are some other important parts 
or sections in the country which require 
conversion of metre gauge into broad gauge. 
I would like to draw your attention to rail lines 
of Madhya Pradesh in Ratlam Division in 
Westem Railway from Neemach to Ratlam. 
A survey of this line was conducted by your 
Ministry and It was found properthat this line 
should be converted into broadgauge.1 would 
have been happy if it could have been in
cluded in Supplementary Demands. I would 
like to know when this line is going to be 
included Govemment propose and by what 
time to implement it? 

Mr. Deputy Speaker, Sir, I would like to 
draw the attention of the han. Minister to 
safety and protection to be provided to pas
sengers.ln this context and in the context of 
what he ha~ stated in Supplementary De
mand No 16, I would like to say that many 
superfast trains are running in different parts 
of the country and their number has in
creased from 34 to 72 during the last two or 
three years. But the tra;ns required for pro
viding facility to COr.,fTIOf man are not there. 
That is why, people ."1~k'1 demands for the 
stoppages of those SJpt' . last trains at many 
stations. But it is said that these super fast 
trains cannot be stopped at every station. It 
creates difficulties. When the Government 
provides facilities to a particular section or 
runs through trains from one place to the 
otherthere should be some provision forthe 
common man. Be it a Rajdhani Express or 
Shatabdi , Express or any other super fast 
train for which surcharge is also to be paid 
and for which the Government spends a lot 

on advertisements but the position is that 
many super fast trains are running like ordl
nary trains and It is useless to caJlthem super 
fast trains. For example, the Deluxe or the 
Pasch him Express trains of western railway 
are Superfast trains in which surcharge Is 
levied, but there is no justification for It. 
SImilarly, Awadh Express runs as a general 
train in one section, while in the other section 
it runs as mail but surcharge is levied on 
these also. I would like to submit that the 
Govemment should consider to withdraw 
the surcharge and keeping in view the con
venience of the Public It should also increase 
the number of general trains. Besides, the 
general passengers do not have any facility 
in the mail and express trains as most of the 
bogies are reserved and such trains have 
less stopage. I would like to cite an example. 
A new train between Indore and Nijammudin 
has been started. This train does not stop at 
many important stations like Shamgarh, 
Mahippur, Bhawani Mandi, Ram Ganj Mandl 
etc. which come in its route. Moreover, the 
Superfast trains too do not have stopage 
there. How then will it be possible for the 
general passengers to undertake journey 
when both the Superfasttrains and the newly 
started trains will not stop at big stations? 
What is then the use of such trains? People 
had an expectation that this train should 
have provided stopage at these important 
stations. But their expectation was belied. I 
am telling with much anguish that the hon .. 
Minister of Railways does not care for the 
facilities of the general public. Loading at 
small stations has been discontinued. Betel
leaf is produced in my area and it is being 
exported also. The producers are facing 
difficulty as there is no loading facility from 
there. Attention should be paid towards it. 

Mr. Deputy Speaker, Sir, I would also 
like to add one thing. lakhs of rupees have 
been spent by the railway to make a latest 
modern base kitchen at Sham Gadh Station. 
It was made to suit the requirements of 
Superfast trains. But as the Superfast trains 
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do not stop there, there Is no use of that 
modem kitchen. You talk of providing com
forts,safety and S8Curltytothe travellers but 
It is not fulfilled. Keeping these things In 
mind, arrangements should be made to 
provide more facilities to the general pas
sengers. 

Mr. Deputy Speaker, Sir, I do not want to 
go into the detailS of the problems of the 
passengers but I would surely emphasise 
that it is necessary to provide more facilities 
to the general public. I would like to mention 
one more thing which is also regarding the 
facilities for the travellers. It has not been 
mentioned in the Supplementary demands 
but there should not be any objection in 
giving approval to it. Keeping in view the 
increasing number of the travellers the 
numberof bogies have been increased to 17 
18 instead of starting new trains. In this 
situation, many bogies go beyond the plat
form and if the travellers have to fetch water 
from the platform they have to face problems 
even for that also. 

15.14 hrs. 

[SHRI P.M. SAYEED in the Chair:] 

Platforms should thus be expanded so 
that travellers may not to have to face all 
these difficulties. Because of the excess 
number of bogies and short length of plat
forms travellers get stumblings and fall down 
on rail tracks and meet accident. Attention 
should also be paid towards tt. 

I would like to submit that attention 
should also be paid towards the speed of 
Superfasllrains. What is their position? Even 
Rajdhani Express and Shatabdi Express run 
late by one and an half or two hours. The 
speed of superfasttrains was initially fixed at 
140 k.m. per hour. Later the speed was 
re~ced to 120 and now it has been reduced 
to 110 k.m. per hour. The speed of Superfast 
trai~ in othercountrles is inthe range of 300 

to 4:JOKm. per hour and it has been reduced 
in our country~rom 140 k.m. per hourto 110 
k.m. per hour. We should try to know asto 
what are the reasons behind it and when 
surcharge is levied trains should be run at a 
fixed speed. (Interruptions) .. Otherwise sur
charge Should~ot be levied. 

Now I come to the point of maintenance 
of trains. Formerly, there were maintenance 
centres different stations where trains were 
stationed for a few hours for check up. Now, 
the condition is that trains reach Delhi and 
only after being sweeped and washed they 
are ready to return. It is not cared whether 
they have been checked up or not. Formerly, 
there were extra staff for this work. But they 
have been removed with the intention of 
lessening the numberof employees, but the 
result is that trains are not being maintained 
properly. Consequently, such trains will not 
remain worth running after 5-1 0 years. many 
nems will reduce to scraps. I would not 
discuss about scraps in detail because re
portedlythere has been agreat irregularities 
in the sale of scraps. Even new items were 
sold alongwith scraps, new railway tracks 
were sold. Now it is known only to the hon. 
Minister as to whom as to whom it was sold, 
but this much is certain that irregularities 
have been committed. Right process was 
not adopted and there was a bungling of 
crores of rupees. This was published in 
many newspapers. I appealed earlier also 
and I am appealing even now that the case 
of surcharge on Superfast trains should be 
considered. It is a serious matter .. It has 
been published in the 'Hindustan' dated 9th 
July 1992. It has been reported in it that the 
Secretary of Tiruchirapalli Consumers Pro
tection Council of Tamilnadu, Shrl 
Pushpwanam is waging an agitation against 
Superfast levy. They opine that it is wrong to 
levy surcharge on those Superfast trains 
that run at the speed of 20 k.m. per hour 
because of the damaged tracks. Now, actu
ally the speed of such trains had actually 
come to 105 k.m. per hour Inst~f 110 
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k.m per hour. Initially II was 160 k.m. per 
hour. The hon. Minister may also kindly pay 
his attention towards this. Concluding this 
topic I would now like to come to the topic 
which was referred by me yesterday. It is 
mentioned in page 32, para 1.37 of the 
PAC. 

{English] 

"The Committee also find misclassifica
tion of expenditure to the extent of Rs. 1.00 
lakh and Rs.20.55 lakhs in Appropriation 
No.3 and Grant No.16, respectively, oper
ated by the Ministry of Railways during 1988-
89. This is indicative of the faulty budget 
control and lack of vigilance on the part of the 
spending units of the Ministry where mis
classification escaped notice and could not 
be rectified in time. The Committee desire 
that such lapses be enquired into and re
sponsibility fixed. Steps should also be taken 
to ensure that instances of such misclassi1i
cation do not recur." 

{Translation] 

I think that this must have come to 
your notice and some action being taken 
by you in this regard. 

Lastly, drawing your attention towards 
that I would like to conclude my speech. As 
has been told about locomotive I would like 
to draw your attention to the news item 
published in the Indian Express dated 9th 
February: 

[English] 

"It is beyond comprehension why the 
Indian railways which is suffering from budg
etary cuts and is looking for financial sup
port, should suddenly seem keen on splurg
ing precious foreign exchange to but some 
high-tech engines forwhich it has no service, 

mallltenance or spare-parts infrastructure. 
Perhaps Mr. Jaffer Sharif has all the answers 
and will some day, 'Share them with the 
public," 

{Translation] 

I would like to know the details about 
what has been said in it. I have put my 
opinion about the Speed of trains, about 
providing protection to the travellers, about 
the maximum facilities to be given to the 
travellers and about providing other ameni
ties.1 think that the hon. Ministerwill certainly 
pay his attention towards these things. I also 
hope that he would kindly make a reply to aU 
those questions. Thanks. 

[English] 

SHRI HARISH NARAYAN PRABHU 
ZANTYE (Panaji): Mr. Chairman, Sir,l rise to 
support tile Supplementary Dem3nds for 
Grants for the year 1992-93 and Demands 
for Express Grants in respect of the Budget 
(Railway) for 1988-89. 

At the very outset, I congratulate the 
hon.Minister for Railways on taking a very 
bold initiative and policy decision forconver
sian of metre-gauge railway lines to broad 
gauge as part of crash programme. I under
stand that this work has already started from 
one end and broad-gauge line will reach 
Hubli after two orthree years and then Vasco
da-Gama alterfurthertwo years. Thus in all, 
five years will be taken to get this broad
gauge line to Goa. I would like to know from 
the hon. Minister lor Railways whether it Is 
absolutely necessary to start this conversion 
fo metre-gauge to broad-gauge line from 
one end only. Can we not start the conver
sion from Goa simultaneously so that both 
the lines meet at Hubli within three years 
itself instead of five years. Is it not advanta
geous to give preference to those lines w~ch 
can bring crores of rupees worth foragn 
exchange and enormous revenue to ,the 
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The conversion of the Hospet-Hubli Goa 
line and Miraj Londa line on priority is bound 
to boost export of iron ore and other minerals 
from Goa and other neighbouring States. It 
will also considerably increase the business 
potential as well as passenger and cargo 
traffic from Goa to Kamataka, to Pune and 
Bombay. Taking into consideration this high 
potential in growth in Goa, I request the hon. 
Minister for Railways to give top priority to 
Goa in the conversion of metre-gauge to 
broad-gauge line. 

Catering services and upkeep 01 the 
stations need to be improved considerably. 
Goa Express which takes full 44 hours to 
reach Delhifrom Goa does not have a pantry 
car. This should be introduced immediately 
so that the passengers get warm and fresh 
food. I had made this request last year also. 

The luxurious train 'Palace-on-Wheels' 
was proposed to start in October, 1992 from 
Goa to Karnataka and other States for tourist 
purpose. However, It Is getting delayed. 

If started, lot of local as well as foreign 
tourists would have been attracted. So, we 
request the hon. Minister to look into this 
matter as the said train is not yet ready. 

The Zonal Railway Committee is meet
ing every six months in Hubli. However, 
there is no involvement of MP in this Com
mittee. So, I request the hon. Minister to 
include Goa MP so that he can speak forthe 
genuine needs of Goa people in the meeting. 

Konkan Railway Project is progressing 
very well In all other States except in Goa. If 
the railways are facing any difficulty in Goa, 
please let us know through Chief Engineer 
as to what difficulties he is facing, so that we 
can give our necessary cooperation. How
ever, we all have to work hard to complete 
the project within a fixed time limit as this is 

(Rlys.) 
a blt;ssing for all the four States. 

The uneconomic lines are acting as 
drains on the Railway finance. The main 
reason for continuing with them is the social 
obligation. But then these lines could be 
substituted by bus routes to be operated by 
State Government or private transport bod
ies. Buses will be able to stop at more places 
will, therefore, caterto larger sections people. 

Goa needs one big industry badly at 
Pernem Taluka which is backward. Govern
ment. of now, is not interested to start any 
industry in public sector. However, lIeel Goa 
Shipyard, Which is a public sector undertak
ing is running efficiently and making good 
profit. It is under th Defence Ministry. 

If given an opportunity, it can easily start 
its manufacturing unit 01 railway coaches 
and sleepers. The selling prices should be 
the same as the current prices at which 
coaches and sleepers. are bought. Acquisi
tion 01 land, coordination with the Govern
ment of Goa and other aspects in this direc
tion can be well planned. The basic need 
must be well conceived by the hon. Minister 
of Railways so that It will ultimately solve the 
basic unemployment problem of this poor 
taluka.1 understand that Railways have lotof 
vacant land and crores of rupees are spent 
on afforestation programme. Is it true that 
the plants which are planted are neitherfruit
bearing trees nor producing any firewood? 
The purpose 01 planting trees is to keep 
ecological balance. Can it not be achieved 
by planting fruit-hearing trees and trees 
producing firewood thus bringing crores of 
rupees as additional income to Railways? 
Secondly, I understand all these plantation 
are done on contact basis. Can we not think 
01 doing this work through Jawahar Rojgar 
Yojana? If the plantation is done through 
Jawahar Rojgar Yojana, then thousands of 
poorer sections 01 unemployed families can 
get their livelihood. The reason for giving 
contract is that plantation is one only as per 
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contract. Are they taking the responsibility of 
maintaining these plantations? No. with 
proper supervision of Railways, plantation of 
trees can be done through unemployed 
poorer labourers. The panchayat should also 
be involved and asked to supervise and 
nourish the plants and income so derived 
can be given to the panchayat for the ex
penses incurred for supervision and noursh
ing. Jawahar Rojgar Yojana is started with a 
view to give power to the elected people. 
This is the dream of our late Prime Minister 
Rajiv Gandhiji to involve elected people in 
building of villages. Master minds and lot of 
brains have gone into the working of this 
Yojana. There may be some shortcomings 
in the present day working of this Jawahar 
Yojana but its proper supervision and ac
countability, it should be possible to get over 
the irregularities. In this way. we will be able 
to fulfil the cherished dream of our late be
loved Prime Minister Rajiv Gandhiji and 
contribute to the upliflment of the poor unem
ployed village youths. 

[Translation] 

SHRI RABI RAY (Kendrapada): Mr. 
Chairman. Sir. today when a discussion is 
being held on the supplementary Demands 
of grants in respect of the Ministry of Rail
ways. it is so nice that both the han. Minister 
of Finance and the han. Minister of Railways 
are present in the House. When the Railway 
budget was presented in the House by Shri 
C.K. Jaffar Sharief deep resentments were 
voiced by the han. Members from Orissa 
against the injustice done to the State by the 
Ministry of Railways. 

I would like to inform the House that on 
24th of last month in an unprecedented 
move an all party delegation led by the 
Speaker of the State Assembly. met the 
Han. Prime Minister with a memorandum 
drafted on the basis of unanimous resolution 

fa thl: Assembly. I suppose Shri Jaffer Shar
iel was also present in the meeting. A 
memorandum to the Han. Prime Minister 
and the Ministry of Railways was also sub
mitted by the all party delegation of the 
Assembly which was led by the Speaker of 
the State Assembly. Shri Yudhisthir Das. 
The State Assembly is the symbol of democ
racy for the people of Orissa. 

I would like to submit that the above 
memorandum was submitted to highlightthe 
injustice done to the poor States like Orissa 
by the Railways since the days of the British 
Government. In the memorandum it was 
highlighted that since the days of the British 
Government 

(English] 

"During the British Raj. the construc
tions of the Railway lines in India were gov
erned by imperial preference, such as, 
movement of the army. exploitation of min
erai resources and sometimes of tackle the 
famine condition. Till the attainment of inde
pendence in 1947, about 1 ,000 KMs of Rail
way line were laid in Orissa mainly to con
nect the presidency towns, i.e., Calcutta
Bombay and Calcutta-Madras and most of 
these lines touched only the outskirts of the 
State with a few exceptions. More than 40 
percent of the population of the State are 
below the poverty line, tribal and backward. 
and there is no rail-link in the interior and 
remote districts of the State.-

[Translation] 

Probably Orissa is the only State in the 
country which has remained poor despite 
being rich in natural resources. Due to lack of 
expansion of railway network these resources 
could not be exploited. A grave injustice has 
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beendonetothe State of Orissa inthe matter [Eliy/l;;h] 
of railways. 

[EngliSh] 

Orissa stands out as one of those re
gions of the country which even in the post
independence era does not seem to have 
got its due share in the pheomenal growth of 
Indian Railways which is the prime infra
structure for opening upthe rich hinterland of 
Orissa. Indian Railway has a total of 62,367 
route kilometres. Orissa has only 2,002 
route kilomet,'es at the end of 1990-91 as 
against 7,135 route Kms of South-Eastern 
Railways. So far, Orissa occupies 3.21 per
cent of the National Railways Network. This 
clearly shows the glaring disparity and re
gional imbalance in the rail network as 
compared to the contiguous Stated such as 
Andhra Pradesh (5,023 route Kms), Bihar 
(5,309 route Kms), Madhya Pradesh (5,869 
Route Kms) and West Bengal (3,816 Route 
Kms). If the Railway expansion of the net
work in the post-independence era in Orissa 
is alone taken into account, the proportion 
drops sharply to about 1,60 percent of the 
National Railway Network. 

[Translation] 

Mr. Chairman, Sir, from this you can 
assess the present condition of the State. I 
think Orissa is the symbol of negligence 
caused by the Railways. I would like to 
submit that in pursuance of'the unanimous 
resolution passed by the State Assembly a 
memorandum was submitted top the Hon. 
Prime Minister by the Speaker of the State 
Assembly in which all the demands of Orissa 
were enlisted. In fact, there is some difficulty 
somewhere or the other. In view of this I 
would like to make a submission to the 
House and the Government that some way 
out should be found to undo the injustice that 
has hither to been done to the State. 

Being a part of the South Eastern Rail
way. which is the maximum eamer of reve
nu" aueto high densityoftraffic of the Indian 
Railway system. the role of Orissa which 
constitutes 28 percent of the Souty-Eastern 
Railway route Km. cannot be underestimated. 
EVbn export is confined to iron-ore, chrome, 
alumina and other marine products. In order 
tu "nsure an integra~d development of the 
State and to remove regional imbalance in 
the matter of infrastructural facilities, the 
State Government have been suggesting for 
construction of new railway lines in the State 
from time to time but with poor response and 
apathy from the Railways. So far, the State 
is Sambalpur Division. The Sambalpur Divi
sion is being constructed in phases. There
fore, it is not complete in all respects and will 
not be completed until the construction of 
Talchar-Sambalpur new rail line project is 
over. 

[Translation] 

Mr. Chairman, Sir, the State of Orissa 
has time and again made a demand to the 
Central Government that the Zonal Head
quarters should be set up at Bhubane swar. 

[English] 

South-Eastern Railways has been con
sidered by Railway Reforms Committee as 
one of the heaviest loading zones and also 
becoming unwieldly in view of the distance, 
size and traffic. Creation cf a new zone with 
headquarters at Bhubaneswar has been 
proposed by the State Government and 
needs consideration of the Railway Ministry 
with a separate r.ew division at Rourkela 
incorporating Barsuan. Kiriburu, Biramitra
pur and from Jarikela to Himgir Section of 
Calcutta-Bombay trunk route. 

The following new Railway LInks have 
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been proposed by the State to improve the 
network and services. Apart from financial 
viability, while considering the new Railway 
lines for construction in a predominantly 
tribal and backward State like Orissa, the 
criteria laid down by the National Transport 
Policy Committee headed by the former 
cabinet Secretary Shri B.D. Pandey have to 
be kept in view by the Railways In dealing 
with tribal and backward districts and growth 
centres, I.e. "Developmental lines to estab
lish new growth centres or give access to 
remote areas·:-

This is a sanctioned project and Daitari 
to Banspani has been deleted from the Rail
way Budget for non-material is of export 
traffic after a couple of years. 

The first phase of the link (Jakhapura
Daitari, 33 Kms has been constructed and is 
in operation. Unless the complete link from 
Jakhapura to Banspani is completed, the full 
potential of the investments cannot be real
ised. The link will substantially reduce the 
distance by rail to Paradeep from various 
important points like Jamshedpur (by 33 
kms.), Bokaro (by 69 kms.) and Badajamada 
(by 289 kms). Further, the link provides an 
alternative connection between the trunk 
route on the east-coast and the Calcutta
Bombay line. The existing route between 
Rajkharsuan to Kharagpur is saturated. In 
the context of the proposed Steel Plant at 
Daitari, the industrial developments associ
ated with it and the proposed Oil Refinery, 
this line assumes foremost importance. It is 
vital for the mineral export programme. 

This line is a single line connecting 
Barang-Cuttack-Kapilas Road and the take 
off of the railway line for Para deep Port is 
from Cuttack. The Govemment has also 
decided to set up a Steel Plant at Daitari and 
subsequently the anciUaries are likely to 
follow. There is also proposal for export of 6 

million tonnes of Iron-ore from the Banu
pani-Badajamada Sector via Paradeep Port. 
In future, the Paradeep Port is likely to handle 
nearly 30 million tonnes of thermal coal the 
doubling of Talcher-Rajathagarh (73) kms.) 
is in progress. Daitari is also connected to 
the main line at Jakhapura by a single nne 
spur (33 kms.) out of the proposedJakhapura
Daitari-Banaspani Railway Unk. The dou
bling of cuttack-Paradeep In the above con
text is Important. The Chief Minister, Orissa 
of 17th March, 1992 has already asked the 
General Manager, S.E. Railway to explore 
the possibility of an alternative line form 
Jakhapura by the side of the Express High
way to Paradeep to expedite 'the issue. The 
doubling of the Khurda Road-Puri Section 
should be considered keeping in view the 
burgeoning train services with the influx 0\ 

tourist traffic and future development of Puri 
and Konark. 

[Translation] 

Mr. Chairman, Sir in regard to Tal
cher-Gopalpur railway line I would like to 
say this much that Paradeep is the only 
port in Orissa. 

[English] 

Orissa is likely to despatch more than 
30 million tonnes of thermal coal via Par
adeep in addition to other cargo with is being 

. handled by Paradeep at present. Talcher 
coal fields would be producing 58.21 million 
tonnes of coal by 2000 A.D. Paradeep port 
alone will not be in a position to handle more 
than 30 million tonnes of coal traffic. there
fore, It Is necessary that an alternative line 
from Talcherto Gopalpur Port on the eastern 
sea-board has to be considered not only for 
coal but also or exporting alUmina, steel, etc. 
and this will be an alternative outlet. Even Jb 
coal fields will have an alternative outlet via 
Gopalpur Port. 
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[Translation] 

Mr. Chairman, Sir, matters relating to 
future of TaJcher and Kalahaildl had been 
debated twice in the House. I would like to 
bring to yoUr notice that when the LanJI-garh 
Road.Junagarh-Ambaguda railway line will 
be commissioned many jobs could be cre
ated for the tribals of the area. 

Therefore, I would like to urge the hon. 
Minister and the Central Govemment to pay 
attention towards the early completion of 
LanJigarh Road~unagarh-Ambaguda rail
way line for the economic upliftment of the 
tribals of Kalahandi district. 

[English] 

The Planning Commission has approved 
this project uptoJunagarh subject to issue of 
letter of intent for the Alumina Plant by the 
Ministry of Industry, Govemment of India. 
Board of approval has cleared the letter of 
intect for a million ton Alumina Plant in 
Kalahandi district. As per the survey con
ducted by the S.E. Railways, the estimated 
cost of this project at present is 80.28 crores 
and the return on capital is estimated to be 
15.45 percent upto Junagarh. The stretch 
between Junagarh to Ambaguda is under 
survey. 

[Translation] 

Mr. Chairman, Sir, there is a district by 
the name of Phulbanl but the people of this 
area have not seen even the railway line. 
Therefore, I would like to say that: 

[English] 

More than once, Surveys have been 
conducted. The last was a survey lor a line 
from Khura to Bolangir, via Phulbani town. 
According to the data available and protec
tion Justified at thattlme,ltwas found thatthe 
return on capital would be around 1 percent. 

Therefore, It was decided that the projec1 
was not good for the Railways. However, 
what is to be conSidered is whether It wnl be 
good for the large number of tribals who 
inhabit almost that entire district and remain 
cut off from the mainstream of the national 
economy and development till such a project 
becomes financially viable. In the district, 
there are unexplored resources of forest 
products, minerals, granite and precious 
stones and at Bolangir, the Ordnance Fac
tory is located. Once the area is opened up, 
the development that is bound to take place 
will render the line increasingly remunera
tive. Some of the lines in Indian Railways 
with less return has been taken up for con
struction to fulfil the objective of develop
ment. 

[Translation] . 

Mr. Chairman, Sir, that is why I lay 
emphasis on both these railway lines. 
Lanjigarh Road, Junagarh. Ambagudha line 
is in the kalahandi district and this line is in 
Phulbani district. Therefore I say: 

[English] 

The southern part of Koraput, inhabited 
almost entirely by primitive tribals and East 
Bengal refugees is extremely backward. The 
area is not only rich in minerals but heavy 
investment has also been made by the 
Central Govemment to develop irrigation 
potential over 1.5 lakh acres. The line will 
become remunerative, since it will ensure 
establishment of 2 million tonnes cement 
plant and movement of bamboo and hard
woodforthe paper plant of Jeypore. There is 
considerable social turmoil in the area. The 
tribal population living in conditions of ex
treme poverty and deprivation provide ideal 
recru iting centres for various extremist or
ganisations. A Railway line will open up the 
area and start a process of soclo-economic 
osmosis that will gradually integrate the area· 
witn the society. 
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In view ofthe over-riding justifications of 
exploiting mineral wealth particularly baux
ite.limestone. mica etc. in Malkangiti. Kora
put and Kalahandi region. It is necessary that 
this project has to be considered since Kera
put-Rayagada ongoing railway link is likely 
to be completed in 1992-93. 

This line will connect the nascent 
Gopalpur Port for exporting alumina and 
aluminium products and open this hinter
iand. Three aluminium plants are being set 
up in Koraput Kalahandi area. The expan
sion of NALCO has to be kept in view. The 
line will serve as an aHemative route to 
handle the export traffic and will be a feeder 
to Gopalpur Port. 

The State Government have been per
sistentlydeman.ding jorconversion of Rupsa
Bangiriposi and Naupada-Gunupur narrow 
gauge to broad gauge lines but have not 
received any favourable reply from the Rail
way Ministry. Both Naupada-Gunupur and 
Rupsa-Bangiriposi rail lines are serving the 
tribal districts. Since the Indian Railways 
have emphasised gauge conversion in a big 
way. both these lines may be accepted for 
conversion to broad gauge. Extension of 

• Rupsa-Bangiriposi can be taken up to 
Dalbhumgarh or Badampahar for opening 
up this tribal district of Mayurbhanj and bring 
the "Adibasis· to the mainstream of life and 
similarly Naupada-Gunupur N.G. Line can 
be converted into B.G. and linked at Bissam
Cuttack to develop a tribal region. 

[Trans/ation] 

Mr. Chairman, Sir, there has been a 
long standing demand for converting the 
Gunupur-Naopada line into broad gauge 
line; the local residents observed strike to 
get this demand fulfilled and action was also 
!.~l(en by police. Therefore, It is my submls-

s;on to the hon. MInister that this task must 
be accomplished. 

[English! 

In case of Wheel and AxIS Plat and 
RailwayPassengerCoachFactoryproposed 
to be located at Rourkela. Railways have 
sufficient land in Rourkela. 

[Translation] 

It has already been written to the Cen
tral Government. I would like to say that the 
Government may pay attention to it. 

I would also like to say something with 
regard to passengers' amenities. 

[English] 

There is no f as! express train services to 
Madras originating from Orissa. Most of the 
super-fast trains originating from Howrah to 
Madras are passing Bhubaneswar during 
late night. Tourist traffic can be improved by 
introducing fast express trains between 
Howrah to PurL Services can be improved 
by certain highly patronised trains like Kon
ark Express by additional 2-TR-AC coaches 
and 3-TR coaches to run between Shu
baneswar to Bombay. Similarly, the Puri
Howrah Express can be improved with an 
additional AC-2-tier coach. 

Earlier, Puri-Tirupati Express was a daily 
service between Puri and Tirupati facilitating 
pilgrims from Khurda Road onwards. But 
unfortunately, the services were curtailed 
and a train was run between Howrah-Tiru
pati ignoring the Jagannath Dham. Now the 
Tirupati Express is running only once in a 
week from Purl. The pilgrims of Southern 
Orissa would like to avail this train, if it is run 
as a daily service. 

Bhubaneswar can be developed like 
Gwalior as a model station·with addHional 
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facilities and the coaching Terminal F acl/ity 
. at Bhubaneswar should be Improved to run 
a Rajdhanl Express between New Deihl and 
Bhubaneswar. Purl needs a Yatrl Niwas to 
accommodate the middle class tourists and 
the terminal facllities at Purl need expansion 
and improvement for proper maintenance of 
the rakes and coaches and connect various 
"Dhamas" by super -fast Express. 

[Translation] 

Mr. Chairman, Sir, I am referring to all 
these points because Orissa has always 
been neglected, as I submitted in the very 
beginning. " the Govemmef,t does not 
change its attitude towards it, the State may 
never develop. In this connection, a resolu· 
tion was passed unanimously by the Orissa 
legislative Assembly and the Speaker of the 
legislative Assembly met the hon. Prime 
Minister and the han. Minister of Railways 
also. " the hen. Minister of Railways does 

• not give any assurance, the people of Orissa 
would get the message that the Government 
of India is deiiberately ignoring the rights of 
the people of this State. 

When the Speaker of the Orissa legis
lative Assembly met the hon. Prime Minister 
and the hon. Minister of Railways, my han. 
friend Shri Jaffer Sharief had made a state
ment to the press that the Govemment would 
think seriously over the memorandum sub
mitted by the Govemment of Orissa. I would 
iike Shrl Jaffer Sharief to pay attention to it 
and I hope the han. Minister would give 
appropriate reply to the questions I have 
asked. 

[English] 

MR. CHAIRMAN: Shri Sharad Dighe. I 
would request all the speakers to confine 
themselves to five to six minutes each. 
• because' after all these are not the major 
demands. 

SHAI SHARAD DIGHE (Bombay North 
Central): Mr. Chairman, Sir,l rise to support 
these Supplementary Demands for Grants 
presented by the Railway Ministry and would 
like to make a few observations on these 
Demands. 

Now, Prima facie, it appears that the 
Demands are only for Rs .. 4 lakhs for four 
projects. Bu if we read carefully, by way of 
these Demands the Railway Ministry is 
seeking approval for these four projects 
Involving approximately Rs.295.50 crores. 
The first project Kotkapura Fazilka section is 
worth Rs. 30 crores, the second one Madras 
to Tiruchirapalli is worth Rs. 200 crores and
the third one is for Rs. 20 crores. 0, by 
seeking approval of these projects, the 
Ministry is really seeking approval or these 
three projects and the fourth one is for the 
electrification of a project which will cost 
Rs.45.50 crores. So, as I said, the total sum 
involved for the approval by vote of this 
House will be reaDy speaking Rs. 295.50 
crores and n is only by way of a token'grant 
that Rs. one lakh each is sought for by way 
of these supplementary Demands. 

These:demands are in consonance with 
the thrust of the Railway policy which was 
announced by the Railway Minister in his 
Budget Speech. The main thrust Is on con
version of metre gauge into broad gauge and 
that he had state in para 15.3 of his speech 
and he has stated the question of uni-gauge 
has been agitating the parliamentarians. 
economists, entrepreneurs and even the 
public at large." 

SHRI DllEEP BHAI SANGHANI 
(Amreli): I am on a point of order. I am 
quoting Article 100 (4) of the Constitution 
which says: 

un at any time during a meeting of a 
House there is no quorum, it shall be the duty 
of the Chairman or Speaker, or person act-
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Ing as such, either to adjoum the House orto 
suspend the meeting urltll there Is a quo
rum.-

[Translation} 

Mr. Chairman, Sir, I am reminding • 
because the ultimate responsibility lies on 
the Speaker and the Chairman under the 
Constitution. 

MR. CHAIRMAN: There is a quorum. 
There is no point of order. Please sit down. 

Shri Sharad Dighe may continue. 

SHRI SHARADDIGHE: Sir, the Speaker 
has no eyes. He has got only constitutional 
eyes. It has to be pointed out that there is no 
quorum. 

MR. CHAIRMAN: You may continue 
your speech. 

SHRI SHARAD DIGHE: The Railway 
Minister had stauted that metre-g auge route 
kilometres of 23,419 representing 38 per
cent of the total rouge kilometres are consid
ered a drag on the system. He had stated 
that 10,000 kilometres are identified and in 
this Five Year Plan, 6000 kilometres will be 
taken in hand, as far as this conversion is 
consemed., No doubt, this is in consonance 
with the policy already announced by the 
Railway Minister in his speech. I would only 
like to ask as to what norms are used for 
selecting these particular routes for conver
sion oj yei! Ige our of tum, of all these ro utes, 
'~ich are nere. Therefore, do we have any 
n!lrms? T. ere was an announcement that 
reY"JII .. : meetings wiD be taken of the MPs 
and then priorities will be decided. I want to 
kno'.'1 .., hether any decision has been taken 
in the. lllional meetings that these particular 
routes should be given out of tum priority as 
far as conversion is concemed. 

Secondly, I would also Uka to ask, 
whetner any system has been I.ntroduced, In 
view 0' the criticism In the pres, regarding th, 
sale of scrap material afterthe conversion of 
this 9augefromme~augetobroad-gauge, 
etc. 

Inviewoftheapprehenslonsexprassed 
by the pUbl ic In the press often, we would like 
to know wrll;jther the Railways have estab
Ished any system by which the scrap mate
rial Is sold and a particular amount is recov
ered. As far as I read from the newspapers, 
It was about RS.600 crore and from year to 
year It Is Increasing. It now our thrust Is on 
this.change of gauge. then we shall have to 
establish a permanent machinery by which 
this scrap material Is sold in the market, as a 
result of the change of this gauge. That 
should be announced. The House may be 
taken into confidence as far as these things 
are concerned. 

The fourth project refers to electrifica
tion. I would therefore like to refer to the 
Bombay Suburban Electric Railways. I was 
surprised to read in the papers that there is 
a lot of scope for improving the commuters 
fate as far as Bombay suburban service is 
concerned. And that has not been still util
ised. I read in the newspaper on 4th May that 
three top grade retired railway hands as
serted that the chaos on Western Railway, 
Bombay suburban service is "expert-made". 
The three have asserted in affidavits filed in 
the Bombay High Court saying that the lo
cals which carry nearly 2.5 million commut
ers daily are overcrowded and expensive 
only because of mismanagement. They have 
opined that 'Railways could safely and con
veniently run 1600 trains for twenty hours a 
day against the present 750 services in 11 
hours a day without the creation of any 
lnfrastructure and facilities as far as Bombay 
suburban is concerned. I would like to know 
whetherthese observations, these remarks 
of the retired railway officers, who have flied 
affidavits In the Bombay High Court are true 
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or not. I atso want to know whether there Is 
any truth In the allegations made therein. if 
that Is so, I would urge upon the Railway 
Minister to make enquiry on this point and if 
the lot of the commuters can be Improved by 
not only investing further but just changing 
the mode of management as far as Bombay 
city Is concerned, he would take suitable 
action. 

Then, I would also like to know what is 
the further programme 01 raising resources 
for Irlllroving the Bombay suburban raii
ways. It was made known that the commer
cial exploitation of land particularly sale of 
• surplus land in the Bombay city was thought 
of. Then, commercial exploitation of rool 
tops of main station buildings were also 
thought of by the Railway Ministry. I would 
like to know how far this thinking has gone 
and what are the prospects fo raising these 
resources and then spending these addi
tional resources for the Bombay suburban 
railways so that their lot can be Improved. 
From this point of view, if any clarification is 
made, It will be much appropriate, as far as 
the Supplementary Demands are concemed. 

[Translation] 

SHRI BASUDEB ACHARIA (Bankura): 
Mr. Chairman. Sir, I fail to understand as to 
what was the need for presenting Supple· 
mentary Demands. 14.23 percent has been 
earmarked for Demand No.13. It has been 
stated that these Supplementary Demands 
have been presented to implement the 1'8C

.ommendations of the Fourth Pay Commis
sion. The recommendations of the Fourth 
Pay Commission were already effective in 
1989. Was the Govemment not aware at that 
time that adequate funds would be required 
for pension .. provident fund etc ... 

{English] 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): I do not know 

whether the hon. Member is supporting or 
opposing it. 

[Translation] 

SHRI BASUDEB ACHARIA: I will come 
to it. My submission is what was the need for 
it. The Government will have to pay pension. 
The Govemment should have already taken 
into account as to what will be the expendi
ture on pension etc. Anyway, there is a 
provision in Article 115 of the Constitution of 
for Supplementary Demands. The matter 
has already been discussed in PAC also. 

Now, I come to Supplementary De
mands. I felicilate the hon. Minister that he 
has met our long standing demand for the 
conversion 01 metre gauge line into broad 
gauge line. We made great efforts for it. We 
even went oli loot from Calcutta to Purulia for 
pressing for our demand. It has been our 
long standing demand forthe conversion of 
metre gauge line into broad gauge line. 
Today the population of Puru lia is 20 lakh. of 
the 15 districts of our State, Purulia is the 
most backward district. Trbals and the people 
of Scheduled Caste predominantly inhabit 
the area. We have been making our demand 
since 1980 forthe conversion of metre gauge 
line into broad gauge line. Our demand was 
tumed down in 1985 on the plea that it was 
neither viable nor remunerative. Even then. 
we had to continue our fight and conse
quently an estimate forthe project was made. 
Later on, the estimated cost of conversion of 
metre gauge line into broad gauge lina direct 
from Bokaro to Purulia was assessed ar 
RS.5 crore out of a cost of Rs. 20 crore and 
work also started. 

[English] 

We would like thatthe instructions which 
have been sent'to complete the work by the 
end of the year' should be irllliemented. Out 
of these thirty-three kilometres, conversion 
that wiJI be required is onlyforel8ven kilome-
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ters. This should be completed by the end of 
this year along with electrification because 
electrification programme is also included in 
that. 11 was included in the Seventh Plan. But 
as the conversion work was not taken up, so 
there was no question of electrification at 
that time. So, this should be followed by 
electrification work. 

There is anotherilTl>Ortant narrow gauge 
line in my constituency, in the district of 
Bankura, which is a very important narrow 
gauge line which connects Bankura with 
Burdwan district. 11 is about 81 kilometres of 
railway line. This line was taken over in 1956 
but up till now it has not been nationalised. 
This is a very important line of my Stale in 
rural Bengal which connects both the dis
tricts and if a railway bridge is constructed 
near Tarkeshwar, then there will be a direct 
link from Bankura to Howrah. So, in future, 
this programme should be taken into consid
eration. First this line should be nationalised 
and then conversion should be done. The 
Minister, in his Budget Speech has men
tioned about unigauge system. There was 
much debate whether we should have uni
gauge system or multigauge system. Now 
all the metre gauge and narrow gauge sec
tions will be converted into broad gauge. So, 
this 33 kilometres section which I have 
mentioned should be converted into broad 
gauge. 

MR. CHAIRMAN: Please conclude. 

SHRI BASUDEB ACHARIA: Why sir? I 
have just started. I have confined on Iy to one 
pOint please allow me to speak for some 
more time. 

Sir, if this section is converted into broad 
gauge, I would suggest that in place of 
overaged steam engine, diesel engine should 
be provided. I got a reply from the Railway 
Minister where he had stated that diesel 

engine would be provided for that section. 
Thilt day while replying to my supplemen
tali, Shrl Malllkarjun said that some design 
is being made In R.D.S.O. for introducing 
some bettersystemforthe Railways. This is 
what I understood. But I submit that to miti
gate the plight of the passengers of that 
section and also make that section viable, 
diesel engine should be provided in place of 
the over-aged steam engine so thatthe train 
services can be made regular. This is my 
request. 

The next question which Is agitating the 
Members of all sections of this House Is 
regarding the reinstatement of victimised 
railway workers. When this was raised on 
the very first day of the Budget session, the 
reply received was that the Cabinet has 
rejected It, and it has been decided to give 
monetary relief. Then there was a discus
sion with the Railway Minister. He was of the 
firm view that the cases of dismissed loco
running railway employees-who had been 
dismissed and subsequently - whose dis
missal orders were quashed by the compe
tent court, either High Court or the Central 
Administrative Tribunal, - will be looked into 
and the Railways will take them back and the 
Railways would not pursue those cases in 
the Supreme Court. That was what the Rail
way Minister Shri Jaffer Sharief told me. 
Then he wanted the copies of the judge
ment. I gave him copies of all the judge
ments. The weight of those papers was one 
kilogram. I handed over to him copies of 
judgements In 125 cases, In which the High 
Court or Central Administrative Tribunal 
quashed the dismissal orders passed by the 
railway authorities. Two months nave lapsed 
since then but no action has been taken by 
the Railway Ministry. 

On the other hand, yesterday I gave the 
hon. Minister an affidavit filed by some offi
cer ofthe Railway Board on the 3rd of August 
where the intention is very much clear and 
that is to pursue the case In the Supreme 
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Court. They have not clarified about the 
details of the monetary reUef which the 
Supreme Court wanted to know. The Rail
ways wanted some time. The reaction of the 
hon. Mlnisteron seeing the affidavit was that 
it is against the spirit of what he has s:aid. 

I would request the hon. Minister of 
Railways, Shri Jaffer Sharief, that at least in 
those cases where the High Court or the 
Central Administrative Tribunal have 
quashed the dismissal order, the Railways 
should not pursue the cases in the Supreme 
Court. The High Court orthe Central Admin
istrative Tribunal have ordered for enquiry in 
135 cases because those employees were 
dismissed without any enquiry. The order of 
the Court was to hold enquiry. I request that 
in those cases also the Ministry should give 
clear instructions to hold enquiries because 
in spite of Court's order, these enquiries are 
not being held until now. This is my request 
to the han. Minister. 

Sir, I agree that conversion of gauge is 
necessary. But what should be our priority? 
Is it that we should build infrastructure or 
whether we should have the uni-gauge sys
tem first and will then connect the State 
capitals like Agartala with railway line? 

There are a number of districts in our 
country where there is no railway line. In 
West Bengal also in the West Dimapur dis
trict, there is not a single kilometre of railway 
line. How long the people of Tripura will wait 
to get a railway link to their capital? In Hima
chal Pradesh also, there are such condi
tions. Then, Eklakhi-Balurghat line was 
cleared by the Planning Commission also; 
the first year some amount was sanctioned. 
Then, for the Howrah-Amta railway line, the 
foundation stone was laid by late Shrimati 
Indira Gandhi in 1972 for the entire Howrah
Amta and not Howrah-Barguchia. Now, I 

. think RS.1,OOO/- has been allocated for that 

line. So, priority should be given to new lines, 
eVen though there Is financial constraint. 

Nv" you want to convert about 6,000 kms. 
ot fllclregauge and narrow gauge into broad 
gauge. Priority should be given toelectrifica
tion fo the lines like Agra-Midnapore line. It is 
a very important section; the feasibility re
port has been sent and in that it has been 
stated that electrification is necessary in this 
section. Then, Kharagpur~Vizag line is a 
very important coastal line. So, we should 
give priority for the new lines. 

Then, why should we import locomo
tives? How much are we spending for im
porting locomotives of 6,000 horse power 
from ABB company? We have our RDSO 
and we have a huge inlrastructrue in 
Lucknow. Can that not make any better 
design for locomotives? We have'our pro
duction unit in Chittaranjan; the workers of 
Chittaranjan unit are agitating forthe recog
nition of their unions. Then, I have visited the 
Jamalpur workshop which is one of the old
est workshops in our country. We have a 
huge infrastructure, but proper utilisation is 
not there. 

[Translation] 

We have a number of workshops in 
Indian Railways but proper utilisations is 
not being made. Chittranjan locomotive 
factory is a big factory which manufacture 
electric engines but what about the plight 
of the workers working there. 

{English] 

The Minister, I hope, will reply whether 
that unit is being handed over to some pri
vate management. He will clarify whether 
that decision has been taken. Last week, I 
asked a question whether the railways are 
being privatised. The Minister replied that 
railways will not be privati sed, but some 
ancillaries are being privati sed. What are 
these ancillaries? I want to know whether 
production units are ancillaries and whether 
catering unit is an ancillary unit. What is the 
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percentage of departmental catering? It is 
only five percent a!1d 95 percent is under 
private management. MPs have experienced 
this private catering. Those who have trav
elled by Kalka Mail know about it. 

(Interruptions) 

MR. CHAIRMAN: You have taken twenty 
minutes. You may have to conclude now. 
Please cooperate with the Chair. 

(Interruptions) 

(Translation J 

SHRI BASUDEB ACHARIA: There is 
poor quality of food. Poor quality of food ;s 

, served in Tinsukia Mail also. Why are you 
privatising it? Will it provide better service? 
For what reasons you are privatising it? 
Does it not earn profit? I understand that no 
loss is suffered by Catering Department. 
Then why are you going to privatise It? Have 
you shortage of wagons? Can we not pro
duce wagons? Shri Mallikarjun said yester
day that Railways has a little work. I say that 
Railways has the maximum work. its factory 
is located in Banpur in Hawarh which is the 
constituency of Shri Sushant Chakrawarty. 

[English] 

We know you have shortage of wagons. 
I would like to know whether the capacity of 
the wagon building industry is. being fully 
utilised. We have shortage of passenger 
coaches. Can't you have another coach 
factory?Once there was a proposal to set up 
a coach factory at Durgapur. I have a leiter 
written by your predecessor Shri George 
Fernandes. Proposal is there. But there is no 
fund to set up a coach factory at Durgapur.ln 
the letter it is written that when funds will be 
available only then they will consider about 
the setting up of a coach factory at Durgapur. 

Bu1 yOU have taken decision that railways 
will not have any wheel and axle 
plane ... (lnterruptlons) 

MR. CHAIRMAN: I may have to call the 
next speaker. Please conclude. 

SHRI BASUDEB ACHARIA: I now come 
lothe !~st and th~ very important point about 
the Ra. 'lay Protection Force. There were 
only two question on which the entire Lok 
Sabha was one. One was about the rein
statement of the dismissed railway employ
ees and the other one was about the resto
ration of recongnition to the RPF associa
tion. Such decision was taken by the previ
ous Government. Even the Prime Minister 
gave an assurance when we met him at that 
time the General Secretary Shri Jha was on 
hunger strike upto death. The appeal was 
made. We metthe Prime Minister. He told us 
that he would consider it with open mind. But 
three months have already elapsed. What I 
say is that please do not compare RPF with 
other armed forces like the CISF, CRPF. 
RPF has got its own association which is a 
recognised one. (Interruptions) The Home 
Minister is here. Day before yesterday, he 
told us that he would consider it with sympa
thy. RPF has got its own association which 
was recognised priorto 1987. Butthe recog
nition was withdrewn. (Interruptions) 

MR. CHAIRMAN: Now I am allOWing 
you to speak the last sentence. Please wind 
up. 

(Interruptfons) 

SHRI BASUDEB ACHARIA: Can you 
cite a single incident of indiscipline among 
the RPF personel? There is not a single 
incident of indiscipline. When there was 
resentment, revolt among the CISF, there 
was complete discipline in RPF. So, why are 
you not considering the restoration of recog
nition to this association? The Home Minis
ter is here, You can consult with him. 
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Sir, now, they are phasing outthe stream 
locomotives. I have with me a clear and 
categorical assurance given by the Railway 
Minister on 25th of July, 1991, while replying 
to the debate on Railway Budget. I raised the 
question of contract workers In stream loco
motives who have to handle coal and ash. 
The reply was 'Well, we have already stated 
that we will not throw th workers of stream 
locomotive who have to deal with ash and 
other things" But now, they are throwing 
them out by closing down these stream 
locomotives and by closing down stream 
loco shed and by phasing out the stream 
locomotives. There are about 20,000 work
ers. I thank Dr. Pandeya because on the 
Committee on Assurances, he has taken up 
the cause of these workers. 

MR. CHAIRMAN: Shri Acharia, I may 
have to ask the reporters not to record 
whatever you speak. Please conclude now. 

SHRI BASUDEB ACHARIA: Sir, they 
are doing a perennial nature of job. While the 
contractors are changed. but the workers 
are same. They have been working for the 
last 20 years. 

MR. CHAIRMAN: Please conclude now. 

SHRI BASUDEB ACHARIA: Sir, I am 
concluding but Shri Mallikarjun is disturbing 
~me. You please tell him not to distUrb me. 

MR. CHAIRMAN: Please cooperate. 

SHRI K.V. 
THANGKABALU(Dharmapuri): Sir, we also 
want to be allowed to speak for a minimum 
25-30 minutes. 

MR. CHAIRMAN: Please conclude now. 

SHRI BASUDEB ACHARIA: There are 

!:bOO-4,OOO workers and most of them be
long to Scheduled Castes and Scheduled 
Tribes and backward sections of our coun-

try. Railways is such abig organization having 
161akh employees and .nnot they absorb 
these 3,OOO-4,OOO? In my division, In one 
year, 1,500 casual workers were recruited. 
Cannot the Railways absorb these 3,000 or 
3,500 workers? I urge upon the Railway 
Ministet'* ... 

(Interruptions) 

MR. CHAIRMAN: Nothing will go on 
record. Shri Acharia, I have already asked 
the reporters not to take down anything that 
you speak. Now Shri Vishwanath Shastri to 
speak. 

[Translation J 

SHRI VISHWANATH SHASTRI 
(Gajipur): Mr. Chairman, Sir, I thank you for 
giving me time to speak on Supplementary 
Demands for Grants of the Ministry of Rail
ways. Regarding it, I would like to say that a 
demand has been raised since long in east
ern part of Uttar Pradesh that a railway 
bridge on Ganga river in Gazipur district be 
constructed. There is one branch line up to 
Tarighat on eastern railway and there is 
another Chhapra-Odihar railway line which 
is being converted into broad gauge line. H 
this line is completed that will reduce the 
traffic congestion on Moughal Sarai rail line. 
If a n~w railway lille from Dehri on Son to 
Dildar Nagar is constructed that would not 
only reduce the traffic congestion on Moughal 
Sarai line but would also provide an ulterna
tive route. In case of an accident on Moughal 
Sarai railway line, it will provide an alterna
tive route. At present there is no alternative 
route and in case of any mishappening the 
entire Southern India on the one hand and 
Northern India on the other hand are cut off. 
Therefore, from strategic point of view, I 
would demand that If 75 Km. long new rail
way line from Dehri on Son to Dildar Nagar 
vig Gazipur is constructed connecting Tar
ighal railway line and if a railway bridge is 
constructed over the Ganga river and if 40 
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km long new railway line from Gazipur to 
Mau, the survey for which has already been 
completed, Is constructed providing a direct 
fink with Gorakhpur, then it will provide an 
alternative route via Jaunpur and decongest 
the traffic on Banaras-Moughal Sarai railway 
line. The proposed construction of railway 
line from Gaya to Moughal Saral will also not 
solve the problem because railway traffic on 
Moughal Sarai route will remain as it is. 

In the same way I would like to raise one 
more demand. As you already know that a 
demand has been raised since long to con
struct a bridge on Chhitauni-Begha. H this 
bridge is constructed. the border areas on 
Uttar Pradesh and Bihar will be linked. Simi
larly, in our North~astem railways there are 
five workshops. The capacity of these five 
workshops is being decreased by you day by 
day. That is why a large number of workers 
are being rendered jobless. Thus, I request 
you to modernise the workshops. The work
ers should be employes at some other places. 
The Government is initiating the process of 
privatisation. Owing to it, a large number of 
workers are being retrenched. the Govern
ment is introducing the contract system. Due 
to this reason, there Is a great resentment 
among the railway workers. Theretore, I 
would advise you to pay attention to it and 
not to emphasis so much on privatisaiion. 
The Govemmentcould certainly got locomo
tives produced from the B.H.E.L. and they 
too were ready to supply. But Idon'tknowtor 
what reasons the order was placed on A.B.B. 
at higher rates you should clarify it categori
cally. 

Concluding with these words, I once 
again put forth my demand to construct a 
railway bridge over Ganga river in Gazipur. 
The Government has introduced a new 
D.M.U. train from Patna to Banaras and has 
withdrawn two-three passenger trains. The 
Govemment had given an assurance that it 

Would introduce another D.M.U. train on that 
rOUla. A train runs from Klul to Buxer and a 
passenger train has been withdrawn. I 
demand to extend K1ul-Buxer train upto 
Banaras. After independence Government 
hac provided forthe first time a D.M.U. train 
for general public. It was appreCiated by the 
people greatly. But nowadays this train runs 
late even lor five hours. At that time also I had 
said if you run the D.M.U. train after dividing 
the route into two parts-one from Buxer to 
Patna and the other from Buxer to Banaras 
it would not run late. 

Theretore, I would again like to demand 
restoration of train withdrawn by Govern
ment. No train is available from morning to 
right upto 1 p.m. togoto Patna. The passen
ger trains should pick up passengers from 
small railway stations. Therefore we de
mand to re-introduce passengertrains orrun 
another D.M.U. trains as per the earlier 
proposal of the department. I request you to 
implement your earlier proposal. 

With these words, I conclude. 

[English] 

MR. CHARI MAN: Now, Shri Handique. 
You may please coniine your speech to five 
minutes. That is my request. So many speak
ers are there to speak; and we will have to 
pass it today. 

SHRI BIJOY KRISHNA HANOIOUE 
(Jorhat): Sir, I will try. But I am the only 
speaker from the North·Eastern region. I 
have some problems regarding railways. 

MR. CHAIRMAN: The last speaker has 
taken only five minutes and I am requesting 
you also to finish it in five minutes. 

SHRI BIJOY KRISHNA HANDIOUE: I 
will take a little more than live minutes. 

Sir, I rise to support the Supplementary 
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Demands forGrants In respect of the Budget 
(Railways) for 1992-93. While supporting It, 
I would like to make certain observations on 
the state of the railway service in the North
East and particularly in Assam. No doubt, 
the Indian Railway is proud of the service to 
the nation. Yet when we reglonalise and 
consider the railway service in terms of the 
cOl]1mon run of man and women in a region, 
we have to admit that there Is a lot more to 
pay need to. It may ba that this Is the cause 
of small men and women. But, then Indian 
Railway claims that it is a service of the 
common people, so comas the question of 
prioratisation in respect of such people. 

The first priOrity I give to the strengthen
ing of the services of local trains and branch
lines. For this factor is related to a very 
significant sociological phenomenon. This is 
the question of containing the influx of people 
to thG towns and cities from the rural areas 
and the railways can playa very Significant 
role in this development. If we analyse the 
causes of this influx, we find that the people 
desire to take advantage of the facilities 
offered by towns and cities; and rightly so, 
even though at a much higher price. But, if 
we however improve the communication 
between the rural and the urban areas, I 
believe the exodus to towns urban areas will 
be much less. In this context, the improve
ment and strengthening of the railway serv
ices on the branch lines take the first priority. 

Unfortunately, Instead of improving the 
services in Assam, a number of branch lines 
services have already eitherbeen withdrawn 
or they are in the process of being packed 
up. In respect of the existing branch line 
services it is so poor and erractic, that it is 
just an apology for service. What is farworse, 
probably the railway authorities th ink that it is 
too much forus to ask for improvement in t~e 

-.branch lines; the service on the main line is 
no batter and has much room for improve
ment. 

F'or example, to start with, three pairs of 
passenger/express trains had already been 
withdrawn from the Tinsukia division. An
other pair of mail trains plying between 
Guwahati-Tinsukia-Dibrugarh, spanning 
almost the entire Brahmaputra Valley, were 
slated to be withdrawn with effect from 1 st 
July. However, I have yettoascertain whether 
this withdrawal was given effect to or not. 
Then, Dhubri-Guwahati train, which was 
withdrawn in 1988 on the plea of law and 
order situation, has not been restored till 
today. In spite of the fact that the Govern
ment of Assam has given an assurance 
about the security, this has not been done. 

Similarly, the Arunachal Express in the 
Brahmaputra Valley on the north bank of 
Brahmaputra river has been withdrawn more 
than year ago on the same plea of law and 
order situation. As a matter of fact, in a town 
like Lakhimpur, which is represented by hon. 
Member, Mr. Balin Kuli, there is not a Single 
trajn at the moment all in the name of law and 
order in that district since more than a year. 
It is not that no trains are operating In this 
region. Between Guwahati and Dhubri, there 
are a number of trains still operating. How is 
it thatth is question of law and order situation 
comes now? This has been going on in 
Assam. The withdrawal of services has 
caused dislocation to the travellingpublic. I 
do admit that the people of Assam are happy 
tnat the long.-standing demand of conver
sion of the metre-gauge line to the broad
gauge line is well under way-at least 50 
percent between Luming and Guwahati. We 
are happy for that. But that does not mean 
that Government should override the inter
ests of the people of Assam by thoughtless 
and ill-advised withdrawals of the existing 
train services. I am sure, and I have gotthe 
information that this has been done without 
the knowledge of the hon. Minister. 

MR. CHAIRMAN: Please wind up. 
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Sl-fUBUOYKRISI-I'iAHANOIOUE: SIr, 
I am spaaklng for the whole region and for 
that matter the North-Eastem Region that 
these train services be restoNd and no fur
ther withdrawal be effected without consult
Ing the representatives of the people. 

We. as people's representatives in the 
Partlament, owe an explanation to the people. 
They are surprised to leam that such an 
important public transport is withdrawn with
out even consulting the people's representa
tives thus by passing not only the Members 
of Parliament by the Parliament itself. It 
makes not only the Members of Parliament 
irrelevant but the Parliament itself irrelevant. 

Besides that, the condition of the sta
tions. barring a few, is absolutely In a 
shambles, should I say, in a state of dilapida
tion. I give an example. In my constituency, 
one ofthe oldest stations, Marian in as old as 
the railways in Assam. is in a deplorable 
condition. The entry point to the station and 
the verandah leading to the platform gets 
otten waterlogged in monsoon after a heavy 
shower putting the passengers to a great 
inconvenience and discomfort. Several reso
lutions passed in the meetings ofthe ZRUCC 
have not been heeded to but ignored. Till. 
today, these have not been implemented. 

Not only this, the foot overbridge con
necting platform No.1 and platform No.2 has 
been closed for more than a year now for 
reasons best know to the railway authorities. 

16.45h ... 

[SHRI TARA SINGH in the Chair:] 

And this has put the passengers' life to 
the risk of being knocked down by moving 
trains or shunting engines particularly at 
night. Platforms sheds which were con
structed 40 years ag_o do not serve the 
purpose and • covers only three or four 
coaches particularly of long distance trains 

connecting Assam with the rest of the coun· 
try. And most oftha coaches ,.maln outside 
the platform sheds as a result of which 
passengers are put to Inconvenience during 
rain. You can well Imagine the plight of the 
passengers then. There is poor e'ectrlcJty In 
the railway colony and area and Insplte ofthe 
fact that a SUb-station has been Installed, it 
has not yet been commissioned. There are 
no medical facilities for the Railway staff 
also. There Is a tiny hospital and how can you 
expect the staff to serve to the satisfaction of 
the public, when they do not get even the 
basic amenities? 

Another station In the main line Is Shojo. 
The local public had to resort to rail roko 
agitation and then It was called off, though 
there was a symbolic protest one day. And it 
was after my persuasion and an assurance 
given by the Railway authorities. But till 
today, that assurance is not honoured and 
people have threatened rail roko agitation 
again. Sir, what are their demands? Im
provement in sanitation, drinking water, 
passenger waiting rooms, platform sheds, 
tea booking facility and improvement of the 
approach road to the station. These are 
rational and justified demands and minimum 
facilities that the travelling public at busy 
stations can aspire for. If you consider the 
revenue earned by the station, you can find 
that it is not a small amount. Revenue comes 
to about Rs. 1,62,000 per month without first 
class facilities. If revenue eaming is one of . 
the considerations for irrproving the railway 
stations, then may I ask the railway authori
ties as to why the stations should be de
prived of such facilities? I do not understand 
what criterion is followed by the Railways. 

I give two exarrples one of small and 
another of big stations. Raniganj In Asansol 
Division of West Bengal is one example. The 
travelling public In Raniganj, a centre of 
national strategic Importance and the nerve 
centre of the Raniganj coal flelds-cum-l("~ 
dust rial complex with huge revenue earning 
records, are facing problems. There Is no 
stoppage for the super fast trains Inspite of 
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the repeated demand and representation 
many by the local MP, Shri Haradan Roy. I 
know myself that a number of representa
tionswere madebythehon. MP. They want 
stoppage tor 2381 UP12382 DN - AC 
express, 2303 UPI2304 DN-AC express, 
2311 UP 2312 DN Kalka Mail, 3005 UP13006 
DN Amrltsar Mail. I cite the case of a big 
stations. Now, I come to a very small station. 
I want to know the criterion you follow. SI
maluguri is in my constituency. People there 
are demanding reservation quota In the rail
way station in 5904 DN-Assam Mail a very 
modest demand. But that has not been met. 
So, I do not understand the criterion which 
the Railways follow. Rather It is distressing 
to know that a station called Kujibali on the 
Simaluguri-Moran branch line has been 
closed down causing great dislocation in 
commercial activities particularty to the 
vegetable growers of a large number of 
villages. How can Railways claim service 
priority to the rural people if such contradic
tory acts are resorted to? 

Sir, my last point is about the manning of 
railway level crossing. Unmanned railway 
level crossings, particularly at branch lines, 
are a frequent sight of accidents. But the 
very old colonial approach viz. the local 
public be made to pay for providing infra
structure to man these railway level cross
ings is still being followed. I feel that-this 
should not be the approach of a welfare 
state. The amount of compensation that the 
Railways have been paying or have to pay in 
the case of accidents to victims is enOlJgf1, to 
provide a gate and a shectfor the chowkldar ' ' 
at these unmanned level and crossings and 
that 700 forfood. But Ido not know why they 
have not done It so far: 

Sir, these are the problems that I raise 
before you. My only question Is this. Will the 
Railways listen to the voices of reason? I 
want an answer. Sir, with these words I 
conclude. l hope the hon. Minister will look 
into these grievances. Once again I give my 

fUll ::;uppor! to the Supplementary Demands 
of the Railway Ministry. 

DR. RAJAGOPALAN SRIDHARAN 
(Madras South): Mr. Chairman, Sir, I would 
like to share my thoughts with our hen. 
Members from a matter ot tact angle. Uke 
others, I have always been curious to know 
why there should be a serious letup in what 
is promised on the floor on the House and 
what is done outside it. At the same time I 
feel that as long as the travelling public is 
tolerant things will never change tor better. 
The inherent weakness of travellers is their 
lack of will power to voice their strong protest 
tor being taken for a ride, without their getting 
the amenities for which they duly pay in 
advance. 

Year after year fares are raised as a 
matter of routine ritual to justify that better 
amenities are promised on the floor of the 
House. The Railway administration faithfully 
implements the former but leaves the latter. 
For examples, Express fare classification is 
uniform in broadgauge and metregauge but 
the speed of the train varies from 50 Kms an 
hourto 90 Kms. The condition of the coaches 
leaves much to be disired. You will always 
find unclean and unswept tOilet, stinking 
water, leaking taps, dimlights, etc. 

Superfast charges are something novel 
that one has to pay for being taken for a ride 
In a train of much less speed that 120 Kms 
per hour. Refund for such trains is unheard 
of. During long distance travel travellers are 
totally dependent on pantry car service. One . 
or two items are provided which are taste
less,less in quantity with an every increasing 
food tariff. 

I want to plead for one suffering group of 
railway men. They are the staff retired or 
resigned from service without taking any 
pension. A few such persons at their fag end 
of their lives served for more than twenty 
years in the Railways and they had to reSign 
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on health grounds. They were the people 
who opted for the PF system that was in 
existence in those days. I would request the 
hon. Minister to kindly look into their griev
ances. They were the pioneers who bu ilt the 
edifice of Railways to attain its present 
massive structure. 

I would also like to congratulate the hon. 
Minister of Railways for having sanctioned 
conversion of Madras-Dindigal Section from 
metre gauge to broad gauge. 

I plead with the hon. Minister of Rail
ways to construct third railway platform at sl. 
Thomas Mount Station for the incoming 
express trains and to construct a railway 
overbridge at Thambaran and a sub way at 
Chrompet. 

The construction activities of Madras 
Rapid Transport System from Beach to Luz 
is in full swing. I express my thanks to the 
h6n. Minister for this and I would also plead 
for the extension of this service from Luz to 
Tharamani. 

Thank you, Sir. 

[Translation] 

SHRI RAJESH KUMAR (Gaya): Mr. 
Chairman, Sir, I oppose the supplementary 
grants. In the Rail Budget which was pre
sented in February, some discrimination was 
made between the South and the North. The 
numberof schemes introduced forthe South 
and the amount proposed to be spent in the 
South was much more than the schemes 
and the amount earmarked forthe North and 
forthe east and for Orissa. In this way,lt has 
created imbalance. H it had been within our 
power, we would not have allowed the budget 
to be passed, but the budget has been 
passed. I would Ake to tell you about Bihar 
and Orissa. The provision has not been 

rTluvti for constructing even one kilometre 
10"1:) new railway line In Bihar, nor Is any 
proposal to convert even one kilometre metre 
gauge line into a broad gauge. Many prob
lems of Bihar been left untouched. That is 
why I oppose these supplementary demands. 
If our suggestions are accepted we shall be 
grateful to you. I hope you would accept 
them Many districts and district headquar
ters in Bihar are not connected by rail. Even 
after 42 years of independence, some dis
trict headquarters have not been linked by 
rail. Just as Girldih Kodarma, Dumka, Cha
tra, Hazzaribagh etc. districts have not been 

. linked with their district headquarters. We 
did not hope that such a great injustice will 
be done to Bihar. The railway Minister has 
neglected Bihar so much that in a way step 
motheriy treatment has been meted out to it. 
Bihar is rich In mineral and natural resources. 
You have not linked that area by rail to 
facillate their transportation. You have not 
even started any passenger train. 

Mr. Chairman, Sir, through you I would 
like to say that Bodh Gaya is a place of 
international fame and revenue and foreign 
exchange worth crores of rupees are eamed 
from there. People come from many places 
to Bodh Gaya and Rajgir. The track of the 
railway line from Ismailpur to Fatuna has 
been removed. No facility is now available to 
lakhs of people. Therefore, you should give 
this line on contract. They have dismantled 
and taken away this railway line. In the same 
way Arrch to Sasaram railway line is also not 
in operation. Lakhs of passengers are facing 
difficulties in commuting. There was a pro
posalto link Bodhgaya and Rajgirsothatthe 
foreigners do not have to face any difficulty. 
But it has not been done. In the same way 
Gaya Is 100 kilometres away from Patna. 
Patna is the capital city of Bihar and there is 
a single line there. There was a proposal to 
double this line by the former railway minis
ter. But the present Railway Minister has 
ignored this as well. There is a single line 
frem Gaya to Navada. Even that has been 
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Ignored. Those people who go by car from 
Gaya to Patna, take two hours to reach 
Patna. So it takes us two hours and if we go 
by rail, it takes 7-8 hours, if at all we reach 
there? This is causing a loss of revenue to 
railways. That is why, keeping this in mind, 
the rail line from Patna to Gaya should be 
doubled. 

17.00 hI'S. 

Mr. Chairman, Sir, there is a long dis
tance between Kolerma and Giridih, but they 
are not connected by the rail line. A survey 
has been conducted on this line is lying 
pending In your Ministry. I request that it 
should be taken up in the first phase. In the 
same way, injustice has been done to Bihar. 
I would like to raise certain other issues. 
There is a metre gauge rail line between 
Darbhanga and Jainagar, which was to be 
converted into broadgauge, and It has not 
been done till now. Perhaps you know that 
he birth place of Shri Ram Chandra and 
Janakl Mata is between Jalnagar and 
Janakpuri. Earlier in the Parliament we were 
searching for Ram and Sita but real place is 
Janakpur, that it why we people should pro
vide rail transport facility there. 

Mr. Chairman, Sir, through you, I de
mand that steps should be taken to improve 
the situation created due to the step moth
erly treatment meted out to Bihar. Together 
with this, there is another demand that the 
Bagha-Chhittoni railway bridge should be 
constructed. This work has not been done 
due to paucity of funds. Railway officials 
gave the report that the work on the bridge 
was in progress but I would like to say that 
this work has been suspended because of 
shortage of funds. I demand that money 
should be immediately give for this, so that 
the work shoud be started and the bridge Is 
completed as early as poSSible, This bridge 
will be of great conveneince to the public. Mr. 
Chairman, Sir, I had referred to RaJgir-' 
Bandhgaya ral~y line. Lord Budha had 

(Rlys.) 
gained enlightenment here and his teach
ings could not be understood by the people 
of the country and those who understood 
them, lived In foreign countries. In Burma, 
Thailand Japan, Hongkong, America and 
China, people have faith in the path shown 
by Lord BUdh.a. Devotees of Lord Budha visit 
this place in large number. Foreigners have 
to face many problems, because of which 
our country is presented in a poor light, as a 
place where tourists to not get adequate 
facilities. I shall give you an example in this 
regard. One Japanese tourist came here, 
and a person snatched his attache case on 
the railway station and ran away. The num
ber of such incidents are is very high. 

Mr. Chairman, Sir, I will not name those 
railway employees who are inVOlved in these 
thefts. Many railway employees have been 
working at the same place for the 20-25 
years. They have not been transferred so 
far. With their help, robberies are committed 
and pockets are piCked. I would like to say 
another thing that a week back, an M.L.A. 
belonging to the railway ministers political 
party, was travelling in first class A.C. by the 
Qudh Express. An attache case belonging to 
him containing clothes, and 15-20 thousand 
rupees was stolen. He realized it when he 
was about to reach Delhi. I said to him that if 
he needs, I would arrange for clothes etc. for 
him. 

But I was not concemed about the party, 
whether he belonged to the Congress party 
or any other party. I made this offer on 
human trian grounds and told him that the 
maximum thefts were taking place in the 
Congress Raj ... (lnterruptions) .. .1 shall take 
another five minutes. 

[English} 

SHRI E. AHAMED (Manjeri): I suggest 
that all members of his party may be first 
given time. 
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[Translation} 

SHRI RAJESH KUMAR: Mr. Chairman, 
Sir, the second problem pertains to the rail
way line between Mansi and I(atlhar. This 
work has been pending for many years. In 
the absence of a broad gauge railway line, 
industrial progress has been obstructed. A 
survey was conducted during British times, 
for the revival of the metre gauge line trom 
Madhepura to Pratapganj via Singheshwar 
Bihariganj. When George Femandes was 
the Railway Minister, another survey was 
ordered. The survey was conducted and its 
report Is pending In the ministry. We would 
like to appeal through you that action should 
be taken on that survey. 

Mr. Chairman, Sir, as you have ordered 
to conclude, I shall not take much time. I 
would like to make a request regarding the 
problems of my constituency, Gaya. Mr. 
Chairman, Sir, we had made a request that 
Rajdhani express should be provided a stop
page at Gaya because this is an interna
tional tourist place. Budhists and foreign 
tourists will find it convenient to travel to and 
from there. Though stoppage was provided 
over there but it did not prove much conven
ient. I submit that in that train from Delhi to 
Gaya,10 berths in A.C.C. first class and 10 
berths in A.C.C-2 and 10 berths in Chair Car 
should be providedforforeign tourists. It will 
facilitate foreign tourists. 

In the end I would like to say that the 
Gaya rail line divides the city into two parts. 
One is Karimganj and the other is Gaya. Last 
year five to seven persons were run over by 
the train. Through you, I would like to make 
a request that near new Karimganj rail line 
an over bridge should be constructed. Simi
larly, Brageshwari line also divides the city 
into two parts. We request you to construct 
an over bridge on the railway line near that. 
In this way, we would like to tell you more 
problems. From Gaya to Mugalsaral, rail
ways has property of crores of rupees. At 

places,the wagon are lying broken and other 
places railway line is broken. With the collu
sion of the rail workers scrap of crores of 
rupees are stolen. I request you that these 
goods belonging to railway should be kept in 
a store or should be auctioned. With these 
few words, I would like to request the hon' 
Minister, to pay attention towards my sug
gestions. Mr. Chairman, Sir, through you I 
would like to request the Government that 
there should be no step motherly treatment 
in solving the problems of Bihar and Orissa, 
and they should get their share of invest
ment. If they do so, we can think of support
ing the demands which we have opposed. 
But at present we oppose their demands and 
request the hon. Members of the House that 
their demands should not be allowed to 
pass. With these words, I express my thanks 
and conclude. 

SHRI SATYNARYANJATIYA(Uilain): 
Mr. Chairman, Sir, Railway has a colossal 
responsibility of providing comfortable jour
ney to the people with adequate safety and 
security. It employs more than 181akh people 

. and through them it discharges an important 
duty of providing transport facility to the 
country. Certain things are very clear In the 
Budget. The hon. Minister of Railways has 
sought the approval of the House to cover up 
the amount that was earmarked in the Rail
way Nudget of 1992-93 but fell short to meet 
the expenditure of some new projects to be 
undertaken by the railways. But such an 
expectation is not wrong as the Railways is 
functioning on a very large scale and it has 
responsibility of providing more facilities to 
the commuters. Day by day the number of 
Railways passengers is increasing and rail
ways is earning profit. The Railways should 
increase the facilities for the passengers in 
proportion to the increase in its profit. But the 
Railways is not taking any measures to 
provide better facilities to the passengers. 

Mr. Chairman, Sir, through you, I would 
like to refer to the Railway's income during 
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the last few yea~. The Railways Income 
Increased 6.9% during the year 1990-91. 
And this percentage Increased up to 8.3 
percent during 1991-92 and 10.9 percent 
during 1992-93. Here it Is obvious that the 
Income of the Railways Is Increasing every 
year, but It does not use Its profit properly. 
The net profit earned by the Railways is 
adjusted In the depreciation account, di
vident and development funds. The major 
portion of the profit should be utilised for 
providing the facilities tothe passengers, but 
it is not being done. 

I want to submit that it was announced 
in the Budget that a pantry car would be 
attached with every long distance train, and 
provision of the sanitation in all the long 
distance trains and at the stations would also 
be made and guard would be made respon
sible for looking after sanitation in the trains. 
But this has not been done. The Railways is 
expected to provide catering facility to the 
passengers. The passengers who under
take long-joumey, for away from their homes, 
expect railway to provide good quality food. 
It all depends on your catering arrange
ments. In order to provide them good quality 
food the Government should make suitable 
and adequate arrangements. 

These days catering facilities are being 
privatised and are being given to private 
people. They will try to earn more and more 
profit from it and the people would not get 
good quality food. I want hat every passen
gers should get good quality food. When 
they pay for it then why they should not get 
good quality food. You can see that curd 
supplied to the passengers is good as water 
and pulse and vegetables are not even worth 
the name. The inferior quality 0 chapatis is 
known to everybody. I do not want to say 
more. Every passenger takes the food to 
satisfy his hunger, because no other alterna

tive Is there. Therefore, he wants to have it 
anyway. 

Therefore, I want to say that the Rail
ways should pay attention to provide better 
catering faeflitles to the passengers. Be
sides providing catering facility In trains, 
Railways should make adequate catering 
arrangement at every station. There should 
also be arrangement to check this facility 
from lime to time. People's participation In 
this activity of railways should also be en
couraged, so that through it other facilities 
and arrangements too may be made. I know 
that In order to supervise this facility the 
Government has constituted Z.R.D.R.U.C.C, 
and formed consultative committees at the 
stations. But unless those committees are 
given certain powers, they cannot do any 
solid work. Therefore, I request the Govem
ment to pay more attention to catering facil
ity. 

. 
During the Budget the Government has 

said that it would convene the meeting of 
Members of Parliament Statewise, and hear 
theirdilficulties. I often call on the hon. Min
ister and narrate him my difficulties. Last 
Tuesday, on the 4th August, I myself caned 
on the hon. Minister of Railways and nar
rated my problems. But the more important 
thing is as to how many of these problems 
are solved. Our problem is thatthe people of 
our constituencies expect something from 
us and it is ourdutyto fulliltheirexpectation. 
We hear and understand their problems and 
bring them into the knowledge of hon. Minis
ter of Railways. It is the duty of the Railways 
tofulfil them. Therefore, through you,lwant 
to submit that the Railway brings the people 
closer. But every day the rush in the trains is 
increasing. The Government should make 
certain arrangements to check it and provide 
more and more facilities to the public. I want 
to put certain suggestions whicK in my view 
are very important and I want the hon. Min
ister of Railways to pay attention to them. 
The hon. Minister of Railways is Silting in the 
House. I do not know whether he is hearing 
or not. Butthese suggestions are very impor-
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tantfrom the view point of passengers' facili
ties. We do not get any other opportunity to 
bring the problems of people into your no
tice. We are the medium to estabUsh link 
between the Government, the Ministry of 
Railways and the people. I hope the hon. 
Minister will listen to me. Recently, the 
Government has introduced a train from 
Nizamuddin to Indore via Kota. According to 
the timing of this train, it stats from NizamUd
din in day time and reaches Indore at night. 
As a resun of which neitherthe people of th is 
side nor those of that side are getting its 
benefit. Prior to the introduction of this train. 
We the Members of the areas like. Ujjain, 
Kota, Jhalawad, Mandsaur, Indore have 
requested to change the Scheduled of this 
train. We had suggested to start this t{ain at 
6.30 AM from Indore so that it may reach 
Delhi at 7 or 8 o'clock. This train should start 
at 7.00 o'clock from Delhi so that it reaches 
8 o'clock Indore. But no attention has been 
paid to our request. I believe that 
the Government will try to remove our diffi
culty. We do not get a convenient train for 
Delhi from Indore, Unain, Dewas, Ratlam. It 
is 13 hour run but this train takes 17 hours. 
Therefore, this train provided stoppages at 
places we have demanded. We have re
quested to provide a stoppage at Vikramgarh, 
Akot. "train is stopped at these places 
people will be greatly benefited by it. Other
wise people are experiencing great incon
venience. The full benefit of the introduction 
01 this train can be got only when this train is 
sto??Qd at these stations. 

""'" Avani/da Express runs between 
Indorea"dBombay. hwas convenient when 

it used to &;1 terminated at Bombay Central; 
tvtfl"fttWgh its timing was not convenient. 
But now it is terminated at Bandra as a result 
of it, the people have no means of transport 
to tead! Bombay from Bandra. Conse
quently, a lot of difficulties are being faced by 
people. People have to hire a taxi for Bom-

bay which costs more I than AS.100/- This 
train reaches in the peak hours of 11 or 12 
p.m., therefore, it is of no use. 

Therefore, it is my submission that this 
train should be extended to Bombay Central 
or such arrangements should be made orthe 
timings of the trains should be adjusted in 
such a manner so that people do not have to 
spend much money and they are able to get 
some means from Bandra to reach Bombay. 
Therefore, through you, I would like to sub
mit that this train should be extended to 
Bombay Central as was the case previously. 
The time should be so adjusted that it is 
convenient to the people. 

Another train Rajdhani Express runs 
between New Delhi and Bombay which is 
called Bombay-New Delhi A.C. Express but 
it has no stoppage in Madhya Pradesh 
Rajdhani Express stops at Ratlam. I have 
suggested that it should also have a hault at 
Nagda. Nagda is an industrial city. People 
in large numbers travel to and fro from this 
station. This train does not have even a 
single stoppage in Madhya·Pradesh. There
fore, through you I would request the 
hon.Ministerthat this train should be given a 
hault at Nagda so that the people of this area 
are benefited. 

Another train runs between Kota and 
Agra Fort. I would like to submitthat it should 
be extended to Ujjain via Nagda. As you 
know, Unain is a city having a cultural impor
tance. This year only a big festival of sing
hastha Kumbh was held there. To facilitate 
the people of Ujjain in moving to and fro,lt is 

utmost nepessal}' to extend this train upto 
Ujjain. The people would be greatly bene

fited It the trains has stoppage at Vikar
amgarh, Aalot, Madhipur Road. 

Another trains runs between Rajkot, 
and Bhopal. I would like to submit that this 
train should have a stoppage at Unhel. 
People are making this demand. The dally 
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passengers cue in great distress. There
fore, Unhel should be a stoppage for this 
train. 

Ujjain, Devas and Indore are main cit
Ies. But there is n6 proper rail service 
available between Ullain and Devas and 
Vice-versa. A single train having the number 
10711 08 runs between Indore and Devas. If 
it is extended to Ujjain it wou Id not cause any 
inconvenience to anyone. No extra staff is 
required tor this. It this train is extended to 
Ujjain then it would greatly benefit the daily 
passengers. 

At the same time I would demand an 
introduction of new regular sub-urban train 
to increase the traffic service between In
dore and Ujjain. It would certainly be con
venient for the people of Ujjain and Indore. 
By meter gauge it is 63 kilometer and by 
broad gauge it is 78-80 kilometer. It is an 
industrial city and if this service is extended 
the people of Devas would also get the 
benefit to travel along with the people of 
Ujjain in this train. Therefore, through you, I 
would like to submission to you pay attention 
to it. 

Indore is the biggest town of Madhya
Pradesh inspite of that Indore city is not 
included in Railway network, no special 
services are available there. Bhopal is the 
capital of Madhya Pradesh so a train should 
be introduced between Bhopal and Indore. I 
believe if you join Indore and Bhopal via 
Ujjain through rail link of Intercity Express 
service then you would do a great service to 
the people flf this area in terms of railway 
service. The travelling people of the Indroe, 

Ujjain and other cities would be greatly 
benefited. 

A train runs· between Indore and 
Phatuhabad. The people of the area are 
making a demand that it should extended to 
Ratlam. I would facilitate Badnagar. Nagda 
has no station at all. Nagda is a big industrial 

Nearly fifty thousand people are em
ployed in industries there. There is no rail
way station there. A small station has been 
constructed on the platform itseH. I would 
urge that a station should be constructed on 
both sides at Nagda, Mandi and Birlagram. 

Similarly, electrification has been done 
on the railway track between Ullain and 
Indore upto Ratlam rest of the section has 
been connected electrically while Ullain and 
Bhopal has not been connected by electric 
trains. This facility should also be provided 
to Indore. 

The Legislative Assembly of Madhya 
Pradesh has unanimously passed a resolu
tion for implementation of railway projects 
and House has ur.animously supported it 
regarding the construction of Railway line. I 
hope the Railway Ministry would definitely 
pay attention towards it. 

I would like to draw your attention to
wards another issue, the reservation facili
ties available.at Vikramgarh Alot from where 
lakhs of people go daily to Jain pilgrimage 
Nageshwarshould be extended. The reser
vation facilities are not sufficient. These 
should be increased. Drinking water facili
ties should also be provided and oiherfacili
ties should also be extended. It is utmost 
necessary to extend the reservation quota 
for Madhidpur Road and Nagda stations. At 
the same time, trains are running very late, it 
is esential that the trains run at their proper 
time. 

A train called MaliNa Express never 
reaches Uiiain in time .. 'would like to urge 
through you that 'It shou\c be run \n \\me. \\ 
should reach Delhi in time so also to \l~ain. 

Myfriend Shri Rajendra Agnihotri spoke 
elaborately on railway facilities and the hon. 
Minister had given him an assurance that 
thesa would be followed .. He has demand 
the construction of Lalitpur Singrauli railway 
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line and stoppage of Chhatisgarh Express 
should be provided at Thavra in Madhya 
Pradesh and at Talbehat for Bombay V.T. 

I hope that the hon. Minlsterwouldcare
fU!ly consider my suggestions and imple
ment them. Finally. I would conclude aft~r 
this assertion:-

• Razl hain hum usl mein 

Jis mein terl Raza hai 

Aise bhi wah wah hai 

Vaise bhi wah wah hal 

Janta ki suvidha ke liye 

Hum Sabhi yahan jama hain 

Aap maan Jayen to 

Mushkilen bhi Asan haln.· 

[English] 

SHRI K.V. THANGKABALU (Dhar
mapuri): Sir. I rise to support the Supple
mentary Demands for the Railways 1992-
93. 

The Indian Railways is the second larg
est system in the whole wor1d under a Sing Ie 
management. We should be proud of having 
such a large system. The Railways have a 
total assat of Rs.19730 crores and 1.65 
million people directly and another 2 million 
people indirectly are in the employment of 
the Railways. I do not want to go into details 
of other areas. With regard to my Constitu
ency. I am extremely happy to Inform and 
thank the hon. Railway Minister Shri 
C.K.Jaffer Shanef for stopping of Kovai 
express' at Morapur. H was a long pending 
demand which was considered by the hon. 
Minister in the last week. This train is running 
between Madras and Coimbatore. Morapur 

Is part of Oharmapurl one of the backward 
districts at the country. There are only 15 
baCkward districts in the country and Dhar
mapuri Is one of them. The Morapur station 
Is the only statlon which falls in the ·Dhar" 
mapuri district of Tamil Naclu which catersto 
the needs of the people. I have been, time 
and again. demanding fcomthe hon.Mlnlster 
that the station needs to be upgraded and 
also the platform of the station to be strength
ened and lengthened. Since thalls the only 
station which is catering to the needs of the 
people and since raJlway line Is the only 
linkage and since this is the central point of 
Dharampurl district. that station should be 
developed with more facilities Uke Retiring 
room. Rest House. and so on. 

The other demand which is being made 
by me for the last one year is with regard te' 
another station called Kadathur. This is also 
CIne of the Important stations from which 
large number of people are moving towards 
Salem. Coimbatore as well as to Jolarpettai. 
Madras and Jolarpet. This is also an impor
tant station and at least 300 to 500 students 
are daily travelling from this area to the 
neighbouring district which is called Salem
Jolarpettai- Tirupatturarea. for study. There 
are not good number 01 colleges available in 
my district. that is Dharmapur. That is why 
people are going to other districts to study 
and that is why I have been demanding that 
the Bokaro Steel City Express which is run
ning between Bokaro and AIJeppey. should 
stop at Kadathur also. If it is stopped there. 
then people. and particularly the students 
community. will have the benefit of going to 
Salem. Tirupattur and other areas·for regular 
study. Thisistheonlywaybywhichtheycan 
easily travel and study. 

Kadathur also should be improved 
because the facilities which are available at 
present are not adequate. I have been 
asking forthese facilities for a long time and 
I request the Government. particularly the 
Railway Minister. to look into this backward 
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district. Their consideration is very much 
required now urgently. 

Another area is the Salem-Bangalore 
broad gauge line. This has been the dream 
of our people for a long time. I have been 
demanding this because this is the most 
backward areas ... (Interruptions) 

[Translation} 

SHRI SATYNARAYAN JATIA: Mr. 
Chairman, Sir, I am on a pOint of order. No 
outsider should be allowed to talk to the 
Member of the House. 

[English} 

MR. CHAIRMAN: I agree with you. 
myself am very sensitive about Ihis. 

SHRI K.V. THANGKABALU: Sir, the 
Salem-Bangalore broad gauge line is a very 
important line and I urge upon the Minister 
and the Government to take this up In the 
Eighth plan. the Dharmapuri, district, which 
is the most backward area, will certainly 
benefit from this Salem-Bangalore, broad 
gauge line. People from this area are going 
to Bangalore, Salem and other forward ar
eas to work they do not have any other 
faCilities except train. so, this backward 
district must get the benefit of broad gauge 
line. This is the dream and this Is the wish of 
the people of that area. 

Another very important thing is that we 
have a Division in Olavakod which caters to 
the need of the people of Coimbatore, Peri
yar, Salem and part of Dharmapurl. Another 
Division at Bangalore and Mysore is also 
there and that Division Is catering to the 
needs of the nearby Kamataka area and part 
of Tamil Nadu. We have been demanding 
for the last 10-15 years that there is a need 
for a Division 0 be set up at Salem. That 
being the Central place of Tamil Nadu, it 
should be set up Immediately. This will cater 

to the needs of part of Tamil Nadu and wiD 
help in bringing soclo-economic changes In 
the area and also forthe development ofthe 
area. 

We have been asking for a broad gauge 
line. If this demand is accepted, people of 
Karnataka will also get the benefit of going to 
Tuticorin. The Tuticorin port facility is also 
available for Kamataka and part of Tamil 
Nadu. That is why we have been demanding 
a new line. That new line will be from Salem
Rasipuram-Namakkal-Karur. From Karur, 
we are having a broad gauge line, the Karur
Dindigul- Tutlcorin line. If the new line is 
provided, then the people from the whole of 
Dharmapurl, Salem and Erode and also 
from Bangalore and some other parts of 
Karnataka state can be benefited. That is 
why we want this new area to be included in 
the Eighth Plan. 

We have been requesting for the en
hancement of the funds for the M.R.T.S. 
project in Madras. This year you allotted 
RS.28 crores only. That is not sufficient. 
Almostallthe M.Ps. of Tamil Nadu have met 
you so many times in this regard and we 
have been meeting you often and requesting 
you for early implementation of this project. 
I submit that the delay in implementation of 
the project will certainly escalate the cost 
and thereby the Railways will have to pay 
more money. in the days to come. That is 
why we are urging for early implementation 
and forit the early sanction of more money to 
the M.R.T.S. project which is very very nec
essary at this juncture. 

I congratulate the hon.Ministerfor hav
ing appointed committees of public men at 
thezonalanddivisionallevels. This is avery 
important iactor by which the public will 
certainly raise the Issues pertaining to their 
area and the public men represented In the 
committee can ventilate and seek redressal 
of the grievances. I suggest that much more 
such commillees should be appointed so 
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that the people can get the benefit. 

Our hon. Minister is calling the meetings 
of the Members of Parliament and he is 
calling region-wise meetings forthe acceler
ated progress of the Board gauge line. H is 
a good idea and we welcome it. I must also 
thank the hon. Minister for including in the 
Eighth Plan the conversion of Madras-Tuti
corin line into B.G. line. This is one of the 
very important factors and it will help in 
solving the problems and bring industrial as 
well as socio-economicgrowth in Tamil Nadu. 
We want early implementation of this project 
so that the people of Tamil Nadu will be in a 
position to improve their lot by this scheme. 

17.32 hrs 

[MR. DEPUTY SPEAKER in the Chair] 

I submit that with regard to allotment of 
funds. in comparison to other States, Tamil 
Nadu is deprived 01 its dutilul rights and due 
share of the funds. We are not getting proper 
share in the allotment of funds when com
pared with other RegionsfStates. We are not 
accusing you for giving funds to other States. 
We welcome thaI. But. at the same time, we 
must get our due share lor the development 
of railway line and for provision of facilities in 
the State. 

I want to make another important sub
mission. The appointments in the Railways 
to the post of Khalasi and other posts are 
done only by the officials or rather a commit
tee of officials who are doing this without 
consulting even the local M.Ps. The elected 
Merrbers of Parliament do not have a role in 
those selections. In spite of our repeated 
requests, the officers who are there in the 
committee never bother to discuss the prob
r6ms with the M.Ps. of the area concerned. 
This is a pathetic situation where elected 

Merrbers of the people do not find a role In 
the selections done in that area. I urge upon 
the hon.Minister that the Government must 
come forward and see that the M.Ps. of the 
area where recruitment Is to be done must 
find a place in these selections so that they 
can stop corruption and see that the right 
people are employed in the Railways. l1lis 
is a very important issue and I request that it 
should be accepted. I insist on it. 

There is an apprehension in the minds 
of the people of Tamil Nadu that the Rail
ways are going to wind up the Madurai
Tuticorin meter-gauge line. There was an 
announcement by some of the officials of 
Railways to this effect. This is not correct. 
Actually the Government is coming forward 
with an ambitious programme of building' a 
B.G. line. I, therefore, submit that after 
completing the B.G. line only the eXisting line 
should be scrapped and before that it should 
not be done. This is an important matter. 
The people of this area should not be de
prived of their right of using thd existing 
facility. Their apprehension should be clari
fied. I request the hon.Minister to consider 
this and make amends to the official press 
statements which have been made in this 
regard. 

Sir, I once again thank the hon. Minister 
and the department for having done the 
extreme good work in the field of railways. 
Railways is the life-line of the nation and the 
people who are working in the department 
should be congratulated fortheirgood work. 
I congratulate the hon. Minister particularly 
for the ambitious work he has done for con
verting the Metre Gauge to Broad Gauge 
lines in the Eighth Five Year Plan which will 
certainly give a lot of employment opportuni
ties to the unemployed people. Therefore, 
all these works should be speeded up and 
we want that Tamil Nadu should be given the 
priority and the right share in the coming 
days. 
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SHRI TARIT BARAN TOPDAR (Bar
rackpore): Mr. Deputy Speaker, Sir, it is very 
difficult to support the Supplementary De
mands for Grants of Railways. It is well 
known that the eastem part of India is very 
much in difficulty so far as railway connec
tions and railway services are concerned. In 
spite of that. I am not going to propose that 
this train should be started right now and this 
line should be set up right now. I shall 
confine myself to the Qeneral aspects cnly. 

Sir, we have found that the biggest 
employer of the country, the railways have 
decreased their work force from 22 lakhs to 
less than 141akhs now and they are going to 
implement a programme which will reduce 
this to about 9lakhs. Is it forthis reason why 
additional sums are required? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL
LlKARJUN): There is no such thing. This is 
a misconception. We are not going to re
duce the work force to 9 lakhs and the work 
force will remain as it is now. 

SHRI TARIT BARAN TOPDAR: Sir, I 
thank the han. Ministerforhaving committed 
that the work force is not going to be re
duced. But, the other point is, for the last 10 
years or more, the railways have reduced 
the social cost which ought to be there; 
rather this is an international obligation. 

, Railways in all the countries bear a social 
cost and in our country, the Goyemment 
blatantly declares that they are unable to 
bear the social cost. The cost of living is 
going high. The prices are going high. Cost 
of implementation of any project will go high. 
No doubt about it. But the social co'":' re
mains social cost, even when the prices are 
at a low standard and even when the prices 
are on higher standard. 

I fail to understand that in spite of all 
these curtailments, why additional sanctions 
will be re(!uired. 

I fail to understand when the perform
ance of the railways, the services of the 
railways is going down day by day, the 
maintenance of rakes, availability of wagons 
and various other services that are required 
is going down day by day, the speed of the 
train, the so-called super- fast trains , the 
once prestigious trains like Delhi-Kalka, 
Howrah Mail, Bombay Mail via Nagpur, 
Howrah-Bombay connection and many 
trains, is going down day by day, why addi
tional sanction to the railways is required. 

After modernisation by the Congress 
Government, after the lofty thoughts and 
claims by the Congress Government, the 
maintenance the services and the speed of 
the trains has gone down. 

SHRI AYUB KHAN (Jhunjhunu): I do 
not agree. 

SHRI T ARiT BARAN TOPDAR: You do 
not agree. Why? Do you not agree that the 
speed of the trains has gone down? Do you 
think that the speed of the train has in
creased? That is the version of the Con
gress. 

MR. DEPUTY SPEAKER: Itisthebasic 
principle of democracy to disagree. 

SHRI TARIT BARAN TOPDAR: You 
have got democracy to disagree even though 
you are having experience everyday. (Inter
ruptions) You will demand railway only for 
your Constituency. I am not going to de
mand it for my Constituency, for my State or 
for Eastern States. (Interruptions) That is 
all right. Everybody knows what we have got 
for the last so many years. 

The railways have introduced diesel 
engines instead of the steam locomotive. It 
was originally planned that for a short period 
of time, these diesel engines will ply. It was 
said that within a short time, it will be con-
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verted into electric engines. h was assured 
that electrification will be done with all seri
ousness within a short span of time. But that 
has not been done. That is not going to be 
done. In some of the Sections as we are 
acquainted with, many a time where they 
have demanded electrification of a track of 
say 50 kn or 40 km, we found that that was 
not acceded to. Therefore, it is futile to ask 
for electrification of longer range of track. 

. Therefore, what I want to point out with 
all honesty is that the policy must be cleared. 
What are you going to do? Simple claim of 
modernisation will not do. What have we 
done forthe last one year? Howfar have we 
progressed? What is our perspective plan? 
What is going to be done in the next two 
years, three years orfour years? This is not 
clear. Andforthe pastfew months, afterthe 
presentatio~ of the Railway Budget, we have 
not found anything any action taken by the 
railways which can demand for additional 
sums to be sanctioned by the Parliament. 

Once again through this discussion, I 
demand that the social cost must be borne 
by the railways. 

Now we are going to meet the social 
cost up to RS.2,220 crores. 

SHRI TARIT BARAN TOPDAR: That 
has to be calculated in terms of percentage. 
What was borne earlier? Simple figures will 
not be sufficient to just explain that you are 
doing the right thing. (Interruptions) 

SHRI MRUTYUNJAYA 
NAYAK(P,hulbani): H you are made the 
Railway Ministeryou will explain the sameth
ing. 

SHRI TARIT BARAN TOPDAR: No, I 
will not. (Interruptions) 

(Rlys.) . 
Therefore, the performance of the rall- . 

ways itself cannot claim a single paise addi
tional to be sanctioned by the Parliament 
This is alii want to say. Thank you. 

DR. KARTIKESWAR PARTRA 
(Balasore); Han. Deputy-Speaker, Sir, I 
thank the han. Minister of Railways and the 
Minister of State for Railways for making the 
supplementary demands for railways, the 
money which has already been spent. The 
money has already been spent and we are 
giving our sanction or approval for the ex
penditure incurred . 

If I quote the Budget Speech of our 
han. Railway Minister of 25th February, in 
the last para, he has explained everything ~ 

how our railways inherited the natural thing 
and how this old organisation like the rail
ways has responded to the changes. He 
explains everything in that· how with con
straint of resources, this railway organisa· 
tion is running and how their efforts are to run 
it smoothly with high speed. 

Here there is no time to explain every· 
thing. The time that is available to us just to 
put forth our demands. Han. Member Shri 
Rabi Ray narrated here how the House 
Committee of the Orissa Legislative Assem
blywas constituted and how the memoranda 
was placed before the hon.Prime Minster. 
Several demands were also made. In the 
Consultative Committee meetings or on the -
floor of the house I have put forth so ll,)any 
demands and most of the demands are 
placed in the memoranda. Here the hon. 
Member Shri Rabi Ray has left some of the 
demands. 

Sir, I collaborate with the new demands 
placed here and I want to put forth some 
more new demands here. I want to con
gratulate the hon.Prime Minister, who, on 
this floor, has categorically assured the-· 
Members of Orissa, Bihar and the neglected 
States of the country that conversion of 
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narrow gauge to broad gauge will be taken 
up In the neglected States which have not 
found any place in the programme or in the 
Action Plan of our Railway Ministry. The 
Rupsa-Bangriposi narrow gauge will have to 
be converted into a broad gauge. It has been 
taken to the notice of the h6n.Prime Minister 
and han.Ministers of Railways. I want to 
submit there that some eany provision should 
be made so that we can show our faces to 
the public. 

The second point is that the Railway 
Minister has given an assurance in the 
Consultative Committee meetings. In his 
.reply, he stated categorically Ihat the electri
fication which has been neglected so far in 
Orissa will betaken up on priority basis. That 
is why, he has ordered for the survey and I 
convey my thanks to him for his assurance. 
The Kharaghpur Waltair (Cia Khurda) line 
should be electrified for which the survey 
report will be submitted soon, and also, 
money should be immediately provided for 
that. 

The third point is that we have raised our 
voices to sh ift the construction of the office of 
the Chief Administrative Officer which uptill 
nowwas functioning atVisakhapatnam. And 
we have suggestedthatthis should be shifted 
to Orissa because major portion of railway 
lines are in Orissa, and the construction work 
should be taken up in Orissa. 

The fourth point is that the zonal offices 
of South Eastern Railways should be in 
Orissa. Fourtofiv9 new zonal offices should 
be constituted or formed and one of the new 
zonal offices should be located in Orissa. 

Also,lwantsoexpress here somegriev
ances. One grievance is that there is no fast 
train to Orissa from New Delhi. Recently, 
Rajdhani expresses were introduced and 
one Rajdhani express has been introduced 

bt::l •• "en New Delhi and Howrah. I demand 
thut one Rajdhani Express, named after 
Knarabela, the emperor of Orlssa- he was 
renowned emperor who conquered three
fourths of the country and he was a secular 
man- should be introduced from New Deihl 
to Bhubaneshwar. 

Sir, several agitations were started in 
Coal Locomotives at Jatni, because it has 
been shifted from there but the infrastruc
ture is there only. So something should be 
there to utilise that infrastructure. If diesel 
locomotives will be replaced, then that will be 
all right. 

MR. DEPUTY SPEAKER: Dr. Patra, 
there are other Members who have to partici
pate. Anyhow, you have given yourvaluable 
suggestions. So, kindly conclude now. 

DR. KARTIKESWAR PATRA: My last 
point is about out Capital station Bhubanesh
war. It should be given priority and it should 
be given the status of Gwalior.' That is why, 
I would like to submit to the hon.Ministerthat 
he should go and lay the foundation for the 
conversion of the narrow gauge to broad 
gauge from Rupsa-Begriposi. 

With these words, I conclude now. 

THE MINISTER OF PARLIAMENT ARV 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Mr. Deputy Speaker Sir, I propose that we 
extend the sitting of the House by one hour. 
I had discussion with the hon. Members on 
the other side. They all agree that we finish 
it today. There is a lot of business that we 
have to take up. So, let us extend the sitting 
of the House by one hour. 

[Trans/ation1 

DR. LAXMINARAvAN PANDEVA 
(Mandsaur): Mr. Deputy Speaker, Sir, much 
of the Debate is stilllef!. Many hon. Mem
bers want to speak. After this Appropriation 
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Bill is to be discussed. Some Members 
would like to speak on it also. 

[English] 

We are not discussing six items to
gether. We cannot discuss the Appropria
tion Bill along with the Supplementary 
Demands for Grants. 

SHRI E. AHAMED: They may have 
been listed separately; but all these items 
are generally discussed together only. 

[Translation] 

DR. lAXMINARAYAN PANDEYA: 
Appropriation Bill is a separate issue. We 
cannot discuss that Bill with this. It would be 
discussed separately. 

[English] 

THE MINISTER OF RAilWAYS (SHRI 
C.K. JAFFER SHARIEF): We have moved 
them together. The discussion has been 
going on on all the items. 

DR.lAXMINARAYAN PANDEYA: We 
are discussing Items NO.9 and 10 only. We 
cannot discuss Items No.11 to 14 along with 
Items NO.9 and 10. 

SHRI CK JAFFER SHARIEF: Dr. 
Pandeya has spoken on everything. 

SHRI GULAM NABI ~AD: If Dr. Pan
deya wants to add something, he can speak 
once more. let him not rake up the whole 
issue, please. 

[Translation] 

DR. LAXMIN-ARAYAN PANDEYA 
(Mandsaur): We cannot dispose off this dis
cussion within one hour even if an hon. 

(Rlys.) 

Ml;lllber makes his point in 5-7 mlntues. 

[E/lglish] 

SHRIGHULAM NABI~AD: Thatway 
we :;I!uuld have gone by the time allocated 
by UII; 8usiness Advisory Committee. We 
hav~ the whole chart for all the working days: 
If WE: are not completing an Item within the 
particular time allotted to it, we have to finish 
It in the extra time only. We have already 
exhausted the time for this. By now we 
should have taken up another Bill. 

[Translation] 

DR. lAXMINARAYA PANDEYA: The 
Railway Minister's reply is yet to come. How 
is it possible in such a short time. It does not ~ 

seem to me that the reply will be given and 
han. Members will also have time to make 
their points within an hour. 

[English] 

MR. DEPUTY SPEAKER: So the House 
has agreed to extend the time by one hour, 
up to 7 0' Clock. 

Dr. S.P. Yadav to speak. 

(Interruptions) 

[Translation] 

DR. S.P. YADAV (Sambhal): Mr. Dep
uty Speaker, Sir, I rise to speak on the 
Appropriation Bill presented by the hon. 
Railway Ministerforthe year 1992·93 ... {Inter
rlJptions) First of all, I would like say that 
Members of Parliament have facility to travel 
in A.C. I in which the Member may travel 
alone but the wife or a companion may 
accompany him only in A.C. II. I would like 
that wife or companion should also be al
lowed to accompany the Member. In my 
constituency there is the biggest training 
College of the Northern Railway In Chan-
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dausl. Employees of Northern Railway are 
trained there and then they join their duties in 
the Northern Railway. A First Class bogie 
was used to be attached with the Delhi 
bound train starting from Chandausi at 8.40 
p.m. but this bogies was withdrawn from the 
train two months back. With the resutt, there 
is arrangement for representatives of the 
people orthe general public, who purchase 
I class ticket for Delhi, to reach Delhi. The I 
class bogie has also been withdrawn from 
the Chandausi bound train from Delhi. 

Apart from this, first class bogies have 
also been withdrawn from the pair of link 
Express running between Allahabad and 
Dehradun. Similarly, A.C. coach is also not 
attached with this train. The hon.Minister is 
not paying any attention to me. I am urg ing 
him to make arrangements for attaching at 
least A.C. II and 1st Class bogies with the 
Link Express. There is no facility for the 
people of Northern India, who go to Allahabad 
to attend Hig h Court in connection with their 
work. Our M.Ps. and M.LAs. are also de
prived of these facilities. I have also given 
in writing to the han. Minister for providing a 
stoppage of this Link Express at Bhejoi 
Railway Station which is a very big trade 
centre. I have also raised this matter in 
Northern Railway meeting. I come from 
Sambhal Lok Sabha Constituency. A train 

, runs for Sambhal- Moradabad. A train leaves 
for Moradabad in the morning and comes 
back from there. Three trains out of four, I.e., 
I-SR, II-SR, 111- SR have been cancelled. It 
is causing great hardship to the poor people. 
The workers who have to make daily trips to 
Moradabad have not train facilities. I would 
like to make a request that the three can
celled trains for Sambhal-Moradabad may 
be restarted. 

Sambhal has been a capital during the 
Mughal period. Forthis city there is no train 
facility. It is my request that a direct train 
should be started from Delhi to Lucknow via 
Gairaula and Sambhal and Chandausi. The 

(Rlys.) 
broad guage line between Gajraula and 
Sarflbhal should be used for running this 
train, There is hurry-skurry in this House and 
all Members are busy talking with one an
other. I want to say that the han. Minister 
may read what I have said and take steps. 
With this, I conclude. 

18.03 hrs 

[SHRI SHRAD DIGHE in the chair] 

[English] 

SHRI G.M.C. BALAYOGI (Amalapu
ram): Mr. Chairman, Sir, I thank you for 
giving me an opportunity to speak on the 
Supplementary Demands for Grants for 
expenditure of the Central Government on 
Railways. The Railways have mentioned 
that keeping in view the need to bring about 
a speedy development of the transportation 
infrastructure of the country as well as the 
need to speed up the development of back
ward areas, the Railways have embarked 
upon a number of plans for inclusion in the 
Eighth Plan. So, keeping that in view, mine 
is almost a backward area particularly as far 
as the Railways are concernod. There is one 
line going from Vijaywada to Howrah. It is 
almost a parallel line to our district. Our is the 
biggest district in the country with a popula
tion of 50 lakh. Only one Single line is there. 
It is almost a by-pass line to the East Godav
ari district in Andhra Pradesh. So, I request 
the hon. Minister to look into this. 

There is a line between Kakinada- and 
Kotipalli which was taken away by the de
partment during the Second World War. But 
so far, it has not been restored even through 
all the other lines, which were taken away 
during the Second World War. have been 
restored. A survey was conducted. The 
survey people also suggested that there is a 
very good prospect and it will be a more profit 
oriented line if it is restored between Kakin
'ada and Kotioalli and extended UD to Nar-
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sapur. I requestthe hon. Ministerto consider 
this matter. 

The Railway General Manager in the 
South -Central Railway is not sending a 
proper report to the Government forfeasibil
ity of the line. So, kindly take a special 
interest. The inclusion of this line in the 
Eighth Plan is very essential. 

Amalapuram is my parliamentary con
stituency having a population of 20 lakh. But 
no single railway line is touching my constitu
ency. I request the han. Minister to kindly 
look into the matter. 

One more thing is with regard to the 
accidents. As per1he Railway reports, from 
1.5.92 to 30.6.92, in a matter of one month, 
104 railway accidents took place in nine 
zones. It is a very sad thing. The accidents 
took place mainly due to the failure of railway 
staff, eqUipment failure, negligence of road
users, sabotage, etc. In my district, recently 
within a period of 44 hours, two accidents 
took place- one affected the Godavari Ex
press near Nidadavole and 24 hours back, 
there was another accident to the Konark 
Express at the same place. According to the 
information available, these accidents are 
taking place due to poor maintenance of the 
railway lines. 

I have also come to know that the'Rail
way Department has stopped the recruit
ment of Gangmen who are in charge of the 
railway lines. Because of that also, the 
accidents are taking place. I request the 
hon. Minister to loom into this matter also 
and see that proper maintenance is carried 
out to the railway lines. They only you can 
stop the railway accidents. 

In nearly 104 accidents, 51 persons 
have lost their lives and 146 persons sus
tained injuries. 

So far, no compensation has been paid 
by lila Department to the relatives of those 
who lost their lives or to the injured persons . 

. I requestthe han. Minister to please look into 
the matter. 

There is atrain between Visakhapatnam 
and Hyderabad which is running five times a 
week. I requestthe hon.Ministerto Introduce 
a dai:y service. Then only, we can handle the 
rush fr,)ln Visakhapatanom, from East Go
davari and West Godavari to reach the State 
capital, Hyderabad. 

Lastly, I would like to mention one point. 
Since the inception of the South Central 
Railway, no Telugu General Manager has 
been posted there. So, I request the han. 
Minister to kindly post a Telugu General 
Manager in the South Central Railway so 
that he can at least identify the problems of 
Andhra Pradesh and cater to the needs of 
the people. 

My next submission to the hon. Minister 
is regarding the halt3ge of some trains at 
Samaralakota because this is almost a junc
tion to reach East Godavari district which is 
one of the biggest populated districts In the 
country. Koramandal Express is running 
between Howrah and Madras. I request the 
hon.Minsterto give proper instructions to the 
concerned authorities to stop the Koraman
dal Express at Samaralakota which is the 
only link point to the East Godavari railway 
junction. There is a long pending demand 
from the people of East Godavari to link up 
Kakinada railway station with the mainland 
because this is a district headquarter and as 
a port station, it is earning good profit on the 
transport side. So, I request the han. Minis
terto link Kakinada to the mainland to enable 
the people of East Godavari to travel without 
difficulty. I request the Minister to take into 
consideration all these points and do justice 
to the neglected area In the Railways. 

SHRI E. AHAMED (Manjeri): Mr. 
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Chairman Sir, I rise to support the Supple
mentary Demands for Grants for Railways. 
As it is some, amount has already been 
spent for this and hon. Members have been 
making a numberof demands with respect to 
their constituencies. But I would just go 
beyond my constituency. I would just like to 
mention about an area which has been 
neglected by t: e Railways without providing 
any modem facilities. The hon. Minister of 
State for Railways has been mentioning 
here that about Rs. 2200 crores has been 
the outlay in the Budget for the Railways. I 
do not know where this money is being 
spent. No such money has been spent in our 
area. The area which I mention is Palghat 
Division of Southern Railway. There has 
been a stepmotherly treatment given to it by 
the Southern Railway. This division stands 
first or second in the matter of revenue and 
fourth or fifth in the matter of development. 
The railway line running between Shornur 
and Mangalore started when the old South 
Indian Railway had been formed. The same 
structure is there now. I hope the hon. 
Minister will listen to my complaint. There 
was no doubling of that line. Hundred years 
ago, when the Railway was formed, the line 
between Mangalore and Madras passing 
through Shornurhadbeen in existence. But 
till today, there is no doubling of that line. 
There is no modern train. During monsoon 
season, people of Kerala use their umbrella. 
But in a train journey during monsoon sea
son, there should be no lekage in the train. 
No good trains and no new trains are given 
to our area. Platforms are not given for 
sufficient length and roof levels are not all 
right. Everybody knows that there will be 
seasonal rain in Kerala. But when there is 
not roof cover till the length of the platform, 
what will be the position? There are no 
modern facilities available there. Wherever 
railways are introduced, all mo",ern facilities 
should be available there. Nowadays,even 
for Signalling modern facilities are available. 
But ours is a completely neglected area. I do 
not know what the reason is. Of course,l do 

"uIIIII that south is far away from North. But 
is If lat the reason for neglecting a particular 
ar" ... mthe Southern Railway, viz., the Shor
nur Mangalore area? 

I din very thankful to the han. Railway 
Mlnisl«1 fur having granted a survey for a 
new line from Nilambur to Feroke. This 
surv.,y is going on. But I do not know what 
tho:ie intelligent people, sitting in Madras 
S""lh Central Headquarters will finally judge 
I I say this because whenever there is a 
development scheme to be taken up, they 
always say 'no'. The hon. Minister is kind 
enough to visit the railway station at Feroke. 
He came down from the train and walked 
around and he assured that the railway sta
tion in my constituency would be given 
modern amenities. He also assured that a I' 

new building WOuld be constructed. I would 
like to invite the kind attention of the 
hr'l.Minister to that fact that the Divisional 
Railway Manager has recoomended no such 
scheme! This has been endorsed by no less 
a person than the General Manager. I have 
taken up the matter with him. I told him that 
this was a solemn assurance given by the 
hon.Minister after personally visitlng the 
station, on his way to some otherplace. And 
that too, this assurance was given to a 
Member of Parliament! This is the way 
things move I 

When there is revenue from the people, 
when there are feasible projects in the area 
and when there are sufficient reasons justi
fying the grant of such facilities, why this 
area in Feroke district is being denied this 
facility? I would like to know the answer and 
I have every right to know. Therefore, I urge 
upon the Railway Minister to take some 
personal interest in the development of this 
area, espeoialthe new survey which is under 
way for a new railway line from Nilamburto 
Feroke. 

I would like to mention just one more 
point regarding the railway KhalaSis. When 
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there was a serious accident near Kallam, it 
was these Khalasis who were responsible 
for helping, retrieving and rescuing people. 
You know the position of these Khalasis very 
well. Though they have been in service lor 
more than ten or 20 years, they are not given 
any benefits. At the end of every year, they 
will be terminated and then the Railway 
people argue that these people are not in 
continuous service. Even when there was a 
judgment by the Kerala High Court that on 
who completes one year's service should be 
given the benefit of continuous service, the 
railway resort to such unethical practice and 
deprive these people of their rig hts. I do not 
understand why they have such an attitude 
towards these people. I would like the hon. 
Minister to give sufficient instructions to the 
Southern Railway people to take corrective 
measures and do justice to all. 

With these few remarks, I support the 
Demands for Grants and I also congratulate 
the hon. Minister for the intense interest that 
he has taken in the development of the 
railways. Thank you. 

[Translation] 

'SHRI R. JEEVARATHINAM (Ar
akkonam) : Hon'bel Chairman, I thank you 
very much for extending an opportunity to 
speak on Supplementary Demands for grants 
for the Ministry of Railways. I support the 
Demands tabled by Shri Jaffer Sherief. the 
Minsterfor Railways and I would like to add 
certain pOints. 

At the out set, I would like to thank Shri 
Jaffer Sherief, the Hon'ble Ministerfor Rail
ways for having conceded to ourdemands to 
ensure Kovai Express to have a stop at 
Arakkonam. This was a demand that was 

there for a quite long time and now the 
initiative by the Minister has resulted in its 
being stopped at Arakkonam Railway Sta
tion. From 9th of August, Kovai Express will 
have a stop at Arakkonam is heartening an 
announcement. I thank the Minister lor 
Railways on behalf of the electorate of my 
constituency. 

Likewise, I would also request him to 
expand the existing Arakkonam Railway 
station taking into consideration the impor
tance of the town that is emerging. Holy 
shrines like Tirupati, THIRUTHANI, 
Kanjeepuram will be well served by giving a 
lacelift to Arakkonam Railway station as 
these pilgrim centres are connected by 
Arakkonam. 

At Arakkonam, a Naval Air Station INS 
RAJALI was ina'Jgurated recently by the 
former President 01 India Shri R. Ve
nkataraman. This has given ~ise to the visits 
01 Delence personnel from different parts of 
the country. Hence there is a definite case 
lor expanding and improving Arakkonam 
Railway station with modern amenities. 

I also urge upon the Railways to mod
ernise the existing Railway Engineering 
Workshop at Arakkonam. It would be better 
to modernise the present workshop to go in 
lor manufacturing sophisticated electrical 
equipments and accessories that would meet 
the needs of Railways. I would like to point 
out that the workshop needs a 'acalift now 
as it is equipped with obsolete machines. 
Workers there find it very difficult to work in 
that environment. Hence I request the 
Hon'ble Minister lor Railways to go in for 
modernising the Arakkonam Railway Work
shop. 

I am equally interested in emphasising 
the need to speed up the construction of 

'Translation of the speech originally delivered in Tamil. 
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Arakkonam Railway station overbridge. Govt .. 
of Tamil Nadu is not taking up the work as 
agreed upon. Hence I request the Hon'ble 
Minister for Railways to take up with the 
Govt. of Tamil Nadu to commence the work 
as early as possible. 

Travelling public to and rom Arakkonam 
are on the increase. From Arakkonam and 
its surrounding areas about 15 to 20 thou
sand students, workers, railway employees, 
Government officials and general public are 
going to Madras every day to study and to 
earn. These commuters in increase number 
need the kind attention of t.he Minister for 
Railways. It would fitting and proper to run 
exclusive Trains between Arakkonam and 
Madras to benefit these commuters. This 
train can leave Arakkonam at 7.30 AM to 
reach Madras at 8.45 AM and can leave 
Madras at 5.45 PM to reach Arakkonam 
back at 7.00PM. I have impressed upon the 
Minister to introduce a train in this line to 
benefit the commuters as it is a felt need of 
the travelling publicoverthere. I request the 
Minster to look into it at the earliest. 

I have also request the Hon'ble minister 
for Railways to consider our another long 
pending demand to have Arakkonam also a 
stop for Bangalore- Madras Lal Bagh Ex
press. Likewise you may also consider 
having a stop at Wallajah for NO.7 Banga
lore Mail from Madras. 

I also been requesting you to consider 
laying new Railway line between Wallajah 
and Trivandrum via Ranipot, Arcot, Kalavai, 
Vandavari, Cheyyar. I request you to go in 
for necessary survey work in this regard. 

Earlier when I took up this with the 
former Ministerfor Railways Mr. Madhavnp 
Rao Scindia, based on some survey report, 
he had indicated to me that it would call . 
laying of Railway track for a-bout 100 Kms 
at a cost of about RS.1 00 Crores. The entire 
area that would be connected by this new 

line would cover a vast stretch of backward 
rural area. The new route may help contrib
uting to an economic transformation in that 
area. It could contribute to industrial growth 
and prosperity. Hence I request the Hon'ble 
Minister for Railways to go in for a new 
feasibility survey n need be. Early decision 
in this regard may help avoiding cost escala
tion. 

I would like to point out that Shri JaIler 
She riel, the Hon'ble Minister for Railways is 
open to new ideas and accessible to innova
tive and ambitious plan of action. Hence I 
request him to complete the survey work 
during his tenure to effect laying new Rail
way lines between Wallajah and Trivan
drum. 

I heartily welcome the introduction 01 a 
new train between Bangalore and Tirupati. 
This train goes via Wallajah and Arakkonam. 
11 you can speed up the laying of Katpadi· 
Tirupati broad gauge line which has beer 
included in the Vllth plan, you can run the 
new train through this new line. For the 
ambitious plan that would link up Tirupati 
with a shortest possible route calls for urgent 
action to avoid cost escalation. In order to 
speed up the work you may take up with the 
Tirupati Devasthanam Board to meet part of 
the expenditure. 

I would like to draw your attention to the 
state of the prime and land other lands lying 
with the Railways. in some places we find 
illegal encroachments also. You must initi
ate action to recover these vast stretch of 
land lying dry and uncared for. You must 
take stock of the land holdings and must 
dispose of he excess lands to Railway 
employees for housing purposes. tn Ar
akkonam, the excess Railway lands may be 
given to entrepreneurs in the small scale 
sector. This maygive rise to industrial growth 
and increased housing facilities. 

The Hon'ble Minister for Railways, Shri 
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Jaffer Shenef has also set a new rend in 
introducing new trains. He introduced a new 
Rajdhani Express between New Delhi and 
Bangalore. Hyderabad is also linked by this 
new train. I am afraid Madras has been 
ignored in this initiative by the innovative 
Minister Shri Jaffer Sherief. We are not able 
to convince our people in this regard. Hence 
I request you to introduce yet another 
Rajdhani Express between New Delhi and 
Madras. Thank you. 

(English] 

SHRI YAIMA SINGH YUMNAM (IN
NER MANIPUR): Sir, I rise to demand for a 
railway line to reach Imphal which is the 
Capital of Manipur State. In pursuance of 
our national policy, the Railway lines should 
connect all the Capitals and as such I 
consider thaI this demand of mine deserves 
special consideration of the Railway Minis· 
ter. 

Why I demand railway lines to connect 
the Capitals? Why it is necessary? I want 
to say that for persons who have to travel 
upto Delhi or anywhere in the country, out
side ManiptJ~, they have to travel more than 
100 miles from Imp hal to Dimapur which is 
the nearest Railway Station, if you go by bus. 
It is very difficult to travel that long distance 
by bus because during rainy season, there 
are landslides and there are so many other 
difficulties. There are difficulties for trans
portation or other conveyances to reach 
from to the other places of the country. 
There are difficulties also for transporting 
essential commodities, etc. So, a railway 
line up Imphal is a must. I would say, it is not 
only required for conveyances for transpor
tations of passengers and good, but also for 
the purpose of the defence of the country. It 
is because Manipur occupies a trategic 
position. It is bordering Burma and other 
countries. So, for the movement of military 

(RIys.) 
personnel and for other heavy equipment, 
there should be a railway line for reaching 
the border areas of Morey and Stations 
beyond India. ft is very ne,cessary. At the 
present people from Manipur have to catch 
the train for giving outside the State at 
Dimapur at Guwahati. For going upto 
Guwahati, people have to travel by air from 
Imphal to Guwahati, they have to catch the 
train there So, it is very difficult for <the 
passengers. Even after reaching Guwahati 
or Dimapur, there is no certainty whether 
they will be able to get tickets or reservations 
in the train. If they don't get the tickets or 
reservations in the train, they have to remain 
stranded for weeks together. So, it is a must. 
I am prepared to bargain any tihing with the 
Railway Minister, if he expresses his inten
tion that he will consider laying a railway line 
which will reach Imphal. I do not mind, if the 
railway line is laid in a yearortwoyears time. 
I am not saying that it should be done 
overnight. If it is not possible to play it in a 
year or two years time, let them take five 
years orten years. If more time is taken, the 
cost may go up. I want to know the intention 
of the Government whether they want to 
connect Imphal by a railway line. There 
might be many difficulties and crores of 
rupees might be spent on this. We know that 
this a great liability. 

Sir, I would like to pOint out at the pres
en! moment that this State which was a 
sovereign State, a State of Maharaja was 
merged with the Indian Union at the instance 
of the Indian Union. 

Now, my proposal is that if the Indian 
Union prepares or wants that the people of 
Manipur should live happily, then you must 
bear the liability. Because at the time of 
merger, the Indian Government took into 
consideration all these liabilities. So, you 
must bear the liability. The State is now 
facing with a problem of insurgency which 
was created by the extremists and seces
sionists who want to revoke the merger with 
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the indian Union because of all these prl.lt:l
lerm. 

They feelthat they are neglect; theyfeel 
that they are deprived of so many facilities 
which the people in other parts of the country 
are getting; mostly the youths, youngsters, 
they feel very much frustrated. In the interest 
of the country, I would like to request the 
RailwayMinistryfortaking up this issue, this 
problem as a national issue, that is to con
nect the Capital Imphal by rail.with the rest 
of the country; it is my earnest request to the 
Minister. 

At present, I would like to request for 
opening a booking office in Imphal for the 
passenger who want to travel by trians, who 
will catch trains 3ither at Guwahati or at 
Dimapur; they have to have their booking at 
Imphal with facilities for reservation. Now, 
we are introducing computers at many places; 
so, it can be computerised; and it can be 
reserved at Imphal for the seats either at 
Dimapur or at Guwahati. So, it is a must. I 
draw the attention 01 the Railway Ministerto 
this; rather I urge the Railway Minister for 
taking it up seriously in the interest of the 
people there. It will, to some extent, help the 
home Ministry also in maintaing law and 
order in the State by pacifying the youths 
who are at the moment very much frus
trated. I think it is a good idea; it will help the 
people very much. If the Railway Minster 
looks into it and takes it up immediately, the 
grievances of the people can be redressed. 

Now a railway head is under construc
tion at Jiribam which is a border town of 
Manipur bordering with Silchar. The con
struction is still going on; it has not been 
completed even though it has been taken up 
for the last three to four years. If it is 
completed, it will help, to some extent, to 
make it convenient for those who have to 
travel from Imphal to Jiriban to catch trains 
from Silchar onwards. I urge upon the Rail
way Ministerto look into t-his. I repeat it that 

it is a must that a railway line must reach 
Imphal If the country wants Manipur to re
main with the Indian Union. It is a matter of 
bargaining on my part; and also I am speak
ing on behalf of the people of that State. 
They are demanding this. J am repeating, as 
I said, it is a liability to the country, to the 
Indian Union, because it was decided at the 
time of merger and considered that for hear
ing that liability. 

Lastly, I would like to bring ittothe notice 
of the Railway Minister that there has been 
difficulty in travelling trom Howrah to Delhi by 
Kalpka Mail, because the Ticket Collectors 
playa mischief with the passengers. They 
collect money from the passengers but do 
not give a receipt for the money in the train; 
and they Slip away at Mughalsarai without 
issuing a receipt for the money collected. I 
shall write about it to the Railway Minister 
later on. I do not want to take time of the 
House on this issue. But I shall give an 
instance on this how the Ticket Collectors 
have managed to collect money as bribe and 
do so many other things of mischief. Steal
ing in the compartments has become a nui
sance. 

Lastly, I would like to request the Rail
way Ministry to provide good catering facili
ties in the trains. We have suffered very 
much. I myself have experienced it. This 
catering facility is hapless in such trains. J 
also demand that there must be a Rajdhani 
Train from DelhitoGuwahati, whatever name 
you maygive. I demand that there must be 
a non-stop train, like it is there from Delhi to 
Howrah and from Delhi to other cities. Delhi 
to Guwahati must be connected by a 
Rajdhani, a non-stop train so that the people 
of North-Eastern region can enjoy this facil
ity. 

With these words, I thank you very much 
and I would like to bargain that if the 
han. Railway Minister is prepared to express 
his intention to bring a railway line to Imphal, 
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I am prepared to support this demand. 

Thank you Sir. 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): Mr. Chairman, the House is 
discussing the demand for excess grants 
relating to the expenditure incurred during 
1988-89, in excess of the amount granted by 
the Parliament and also the Supplementary 
Demands for Grants. The excess expendi
ture aggregating to Rs. 104.45 crores oc
curred under various heads like operating 
expanses, provident fund, penSion, acquisi
tion, construction and replacement of assets 
and ef course under the heads like general 
superintendent, repairs and maintenance of 
permanent ways and works, repairs and 
maintenance of plant and eqUipment, traffic 
operating expenses, staff welfare and ameni
ties. 

Nowa sanction is being south fer such 
a huge amount which has already been 
spent in excess ever the voted grants and 
charged appropriations lor the year 1988-
89. No doubt this demand finds a support 
under article 115 of the Constitution, but I 
feel unless somewhere some restraint is 
exercised, there would be a tendency and a 
temptation to indulge in such excess expen
diture over the voted grants. 

Further it is being said that such action 
is being taken now on the 11 th Report 01 the 
Public Accounts Committee of the Ninth Lok 
Sabha. So, I feel this Houses would like to 
know the details of the observations of the 
Public Accounts Committee and also the 
hon. Minister would oblige us by explaining 
the compelling reasons for spending in ex
cess of the voted grants. Question would 
arise whether the satisfactory results are 
obtained out of this excess expenditure. I 
feel the entire working system of the Indian 
Railways as a whole will have to be reviewed 

In the light of Indulging In In such excess 
expenditure over the voted grants. 

Here I would suggest that recognition 
of the services rendered by bonafide em
ployees in the Indian Railways would go a 
long way in improving the working of the 
railways. 

I understand that more than about three 
lakh employees working in the Indian rail
ways have been organised by the Bharatiya 
Rail Mazdoor Sangh and they have been 
making a demand for recognition. Their 
demand for recognition of the union all along 
has fallen on deaf ears of the officials of the 
Railways. I understand that some vested 
interests In the higher echelons of the 
management are delaying the matter and 
they are denying the right of such bona fide 
employees. Therefore, I would make use of 
this opportunity to make a demand on the 
hon. Ministerat least now, to havea look into 
this matter and grant immediate recognition 
tothe Bharatiya Rail Mazdoor Sangh so that 
the entire working system in the Railways 
could improve. 

At least now could this House get an 
assurance from the hon. Minster that the 
Railways would henceforth stick to the voted 
grants and will not indulge in excess expen
diture over the voted grants? There is no 
time to discuss about many other bigger
wh at can I say-scandals like the purchase 
of locomotives. My friendS have already 
spoken about that. 

SHRI P.M. SAYEED: Mr. Chairman, 
the matter is sub judice. It is not fair on his 
partto referto it. 1 only want to bring itto your 
notice. 

SHRI V. DHANANJAYA KUMAR: I 
would not like to go deep into the matter 
now. By now the ABB is very familiar and 
what we are asking for here is a mere Rs. 
104 corers. (Interruptions) 



589 Supplementary Demands SRAVANA 15,1914 (SAKA) 
for~rants (Rlys.) and Demands 

for Excess Grants 590 
(Rlys.) 

SHRI K.V. THANGKABAlU: Last lime 
when we wanted to discuss It you people 
were not here. You all ran away. (Interrup
tions) 

SHRI V. DHANANJAYA KUMAR: 
hope the Chair would accommodate the 
Members to have a full discussion. What I 
am aiming at is to come up with such a 
demand. Let this House discuss such scan
dals wherein thousands of crores of rupees 
are sought to be spent. Anyway, I would 
leave the matter her since I am remained 
that the matter is pending before a court. As 
I understand, the court is seized ofthe matter 
regarding making a publication in the news
papers not about discussing the matter In the 
House regarding the involvement of people 
-- I do not know who they are- in the 
scandal. 

MR. CHAIRMAN: Your time is over. 

SHRIV. DHANANJAYAKUMAR: Then 
I would come to the Supplementary De
mands for Grants. The Supplementary 
Demands for Grants are for taking up gauge 
conversion work. 01 course, It is a welcome 
measures and we should definitely lend our 
support. At the same time we make a 
requesttothe hon. Ministerthatthe on-golng 
projects should not suffer. We know about 
the Konkan Railway Project. It is going on at 
a small's pace. Even after the issue of the 
bonds for financing, the necessary finance is 
not coming forth. I understand that arrange
ments are being made to obtain the neces
sary funds from the ABB. Here again. I have 
no other go but to make a reference though 
unpleasant for the Treasury Benches. I 
have to make a comment that some of the 
higher ups in the Indian Railways are out to 
se that this Konkan Railway Project should 
not be completed as per the schedule. 

I request the hen. Ministerto kindly look 
intethe matter and make available sufficient 
funds for the on-going projects and also, I 

would like to get an assurance and confir
mation from the hon. Minister as to the 
availability of the funds from the hon. Min
ister as to availability of the funds from the 
Asian Development Bank. 

I would also to request the hon. Minister 
to introduce a day train between Mangalore 
and Bangalore. This has been a long 
standing demand. Even during the lengthier 
discussion on the Railway Budget. we have 
made such a demand. But no steps have 
been taken to fulfil this demand. I would 
make an earnest request to the Minister to 
fulfil this demand. 

The House would always agree forthe 
excess grants. the money which has already 
been spent, and also the Supplementary 
Demands, which is just Rs. 4 lakhs. We 
would support this. Let us improve the whole 
working of Railways and let us bring back 
confidence in the minds of the people. 

SHRI CHITTA BASU(Barasat): Mr. 
Chairman, Sir, I will be very brief. I hope thai 
the Railway Minister understands the prob
lems and difficulties. 

Sir, I feel that Shri Rabi Ray has raised 
a very important issue- the is not merely of a 
particular station or a particular railway or a 
particular railway project - of the problem of 
Orissa as a State. He has also mentioned 
about the impact if the Government or the 
Railway Ministry does not heed to this warn
ing. Rather,l would saythallhough he has 
not used the word 'warning', a feeling has 
been expressed in a bitter way by a hon. 
Memberrepresenting Imphal. Iquile appre
ciate the feeling that he has expressed and 
I think, the han. Minister has taken note of 
that ... (Interruptions) This is his expression. 
I am not a bargainer. But what struck me is 
that Railways has got a role of unifying, of 
building up or strengthening the national 
integration. This is one of the social objec
tives of the Indian Railways. To a sentiment 
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that the hon. ~mber has expressed today 
In this august House, I hope, the Railway 
Ministry and the House as a whole in greater 
and larger national interest will respond in a 
positive manner. 

Now I will come to my State. When lam 

supporting the causes of Orissa and the 
North Eastem Region, which is not in the 
railway map today, I would like to draw the 
attention of the hon. Minister - I will be very 
mild in my expression - to the injustice done 
to the State of West Bengal. I have got a list. 
There are five railway projects, which have 
already been approved and sanctioned. But 
money has not been sanctioned. And if 
some money has been sanctioned, that is 
very meagre. For example, the estimated 
cost of Laksmi Kantapur- Namkhana project 
is Rs. 47.5 crore and it was conceived in late 
1982-83. Up till this date, only Rs. 14 crore 
has been spent and only 10 Kms out of 47 
kms has been completed. The estimated 
cost of Howrah - Amta project (30 Kms) is 
30.42 crore and only Rs. 19 crore has so far 
been spent and the current budget alloca
tion is only Rs. 5, OOO ... (/nterruptions) 

AN HON. MEMBER: This is a token 
amount ... (Interruptions) 

SHRI CHITTA BASUR: We are not 
interested in tokenism H you want to govern 
the country by means of tokenism, then God 
can only help and nobody can help. Then 
comes Digha- Tamluk project. The esti
mated cost is Rs. 73 crores. Till date Rs. 14 
crores has been spent. The budget alloca
tion for the current year is Rs. 99lakhs. Shri 
RabiRay should also understand what kind 
of injustice it is. 

Coming to Balurghat - Eklakhi project, 
th~ estimated cost is Rs. 76 crores and till 
date Rs. 3 crores has been spent. The 
budget allocation for the current year Is Rs. 

Jcongratulate the hon. Railway Minister 
andtheMlnlstry forsanctloning some money 

for the improvement 0' kotshila -, Purulia 
railway line. But, I have got a complaint to 
make. Although the sanction has been 
made, yet the work has not stared as enthu
siastically as Is n8(lded to be cofJl)leted 
within the stipulated time. 

I have a privilege of representing a 
Constituency for several years. There is an 
on- going project that Is Barasat - Bongaon 
doubling project. It Is a life line of the entire 
district. Ithlnk, money has been sanctioned. 
There is no doubt about it. I congratulate the 
hon. Minister for that. But the only thing is 
that the work is not proceeding according to 
the schedule. I would request the hon. 
Minister, with all humility, that he should take 
up the matter with the Eastern Railway 
administration so that the allocated money is 
properly spent and the work Is done within 
the time schedule. 

I have got so many pOints. But I do not 
like to point out at this stage: I want to ask 
only one clarification. The Railway Ministry 
have announced that they will make com
mercial use of the unused land of the Rail
ways. There are sixtytwo thousand hectare 
of land with the Indian Railways all over 
India. We are told that the Government 
proposes to sell those lands in Bombay, 
Calcutta and Madras to certain companies 
of builders. Now, it needs a clarification. 

( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MAL

lIKARJUN): There is an illusion. We have 
been telling for the last one year that not a 
single hectare of railway land will be sold. 
Secondly, 61,000 hectares of land are lying 
vacant. This land will be used for railway 
developmental purpose only. Thirdly, we 
have appointed an expert Committee to 
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locate th~ locations have been identified. 

But. so far, we have not initiated anything 
except one pilot project at Bandra. Still the 

Cabinet has to cJear It. This Bandra project 
has been going on for the last three years. 

The Bombay Metropolitan Development 

Authority has agreed to change the use of 

the land. But, there are some complications. 
Whatever money comes, they want that this 

should be used for suburban development. 
But, unfortunately, whatever money comes, 

we have to deposit it in the Consolidated 
Fund of India. Therefore, we have to go to 

the Finance Ministry, Law Ministry and 
Planning Commission. Ultimately they have 

now agreed that this surplus money which 
we acquire out of the space exploitalion, will 

be treated as additionally, so much so that it 

can be used for the development purpose. 

The land will remain with the railways, only 

the space will be exploited. These are the 

three points which this august House should 

be able to appreciate. 

Even each location that has been 
identified, is hardly, 3-4 hectares. That means 

even if we are going to exploit this 61,000 
hectares of land, it will hardly be 200 hec

tares or so. People are thinking that 61,000 

hectares are goinglo be exploited. No. You 

should appreciate that this 61,000 hectares 

of land is the t~talland which is lying vacant 

on either side of the tracks. That is how this 
figure has been arrived at. Out of these 

61,000 hectares, there are certain vulner
able locations which we can exploit for 

commercial purposes. First, one Member 

said about selling the land, then another 

Member said the same thing and finally, 
when I am hearing this from senior Member, 

I thought let it go on record. 

SHRI CHinA BASU: Sir,l amthanldul 

to the hon. Minister for making it clear that 
the railwa ys do not propose to sell an Inch of 

the land and also to allow this prime land to 
be used by any promoter, any builder for 

their private profit earning interests .. This Is 
on record and I am thankful for it. 

I want clarification on another point and 

I hope the hon. Minister will be as fortnight 
as he has been on the issue of land and that 

point is that it is repaired that the Railways 
have decided that there will be a reduction of 

employment potential during the Eighth Fiva
Year Plan. 

SHRI MALLIKARJUN: That also I have 
told the hon. Member, Topdar Ji. When he 

was telling that we have reduced our man
power from sixteen lakhs to nine lakhs or 

twelve lakhs, I said, no. 

SHRI CHITTA BASU: Have you re
jected the recommendations of RITES? 

SHRI MALLIKARJUN: Recommenda
tions of RITES are only of recommendatory 

nature. Final decision has to be taken by the 
Ministry. So, any recommendation is not 

obligatory on the part of the Ministry to imple

ment. 

SHRI CHITTA BASU: Can you assure 

this House that there will be no reduction of 
the employment potential of the Indian Rail

ways? 

SHRI MALLIKARJUN: There is abso

lutely no reduction. 

SHRI CHITTA BASU: What I want Is a 
simple assurance that the Railways do not 
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contemplate to reduce the employment po

tential. 

SHRI P.M. SAYEEO: Sir. the hon. 

Member can put forth his points and while 
replaying. the Minister can answer those 

points. 

SHRI CHinA BASU: That is all right. 

MR. CHAIRMAN: What can I do H the 
Minister intervened and the hon. Member 
yielded? He has volunteered to give the 
reply. I have not forced him to give reply. 

[Translation) 

SHRI NITISH KUMAR: The Cabi'let 
Minister will make a reply. In the meantime. 
the State Minister has got an opportunity and 
he is using that, what objection does he 
have .. ( Interruptions) 

SHRI P. M. SAYEEO: He is trying to 
antagonise us with one another which is not 
proper... (Interruptions) 

[English} 

SHRI CHinA BASU: Sir. I am not 
interested in any other thing. I only wantthe 
hon. Minister, either now orsubsequent entry 
during the courses of his reply, to assure this 
House that there is no contemplation 01 the 
Indian Railways to shrink the employment 
potential in the Indian Railways. which even 
now Is the iiggest employer in our country. 

~Q no hr:a 

{Translation} 

NITISH'KUMAR: Please allowed all the 
Members to speak for two minutes. 

MR. CHAIRMAN: What do you purpose 
to do now? The extended time is over. 

THE MINISTER OF RAILWAYS (SHRI 
C.KJAFFERSHARIEF): HtheHouse is 
prepared to sit, I do not mind sitting late. 

MR. CHAIRMAN: There is a long list of 
speakers with me. There are ten members 
from Congress. two from C.P.I. andtwofrom 
Janata Oal etc. to speak. Can we extendthe 
time of the House by another hour? 

(Interruptions) 

MR. CHAIRMAN: I will only hear the 
leaders of the party and the Minister of 
Parliamentary Affairs and not the the Individ
ual members. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
think the Chair may like 10 lake Ihe sense of 
the House. 

MR. CHAIRMAN: Is it the pleasure of 
the House to extend the time by another 
hours? 

{Translation] 

DR.LAXMINARAYANPANDEYA: No, 
I am on that point of order. The time of the 
House was extend upto 7 P.M. It is 7.0' 
Clock now. 

[English] 

MR. CHAIRMAN: You do not agree for 
the extension them. 

{Translation} 

DR. LAXMINARAYAN PANDEYA: 
No 
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MR. CHAIRMAN: As the House does 
not agree to extend the time, the House 
stands adjourned to meet at 11 A.M. tomor
row. 

The LoI< Sabha then adjourned till Eleven 
of the Clock on Friday, August 7, 19921 

Sravana 16. 1914 (saka) 
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